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LOK SABHA DEBATES

1
LOK SABHA
Tuesday, November 19, 1968/Kartika 28,
1890 (Saka)

The Lok Sabha met at Eleven of the Clock
[MR. SPLAKER in the Chair)

ORAL ANSWERS TO QUESTIONS
TEXTILE MILLS TAKEN OVER BY THE
NATIONAL TEXTILE CORPORATION

*195. SHRI R. K. AMIN
SHRI S. P. RAMAMOORTHY :
SHRI A. DIPA :
SHRI R. R. SINGH DEO :

Will the Minister of COMMERCE be
pleased to state :

(a) whether Government have taken any
decision regarding the future of the cotton
textile mills now taken over and managed by
the Authorised  Controllers  with  the
Cooperation of the National Textile
Corporation;

(b) if so, the detuils thereof; and

(c) whether any assessment has been made
of the working of these mills after being taken
over by the National Textile Corporation ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) No, Sir.

(b) and (c) . Do not arise.

SHRIR. K. AMIN : May I know whether
there is a scheme also to establish State
Textile Corporations, and if so, what the
relationship between the two corporations
will be 2 Who will actually manage the mill
and who will actually hand over the mill,
and what sort of financial help will be given
to the State Textile Corporation ?

SHRI DINESH SINGH : We have sug-
gested to the State Governments that they
might also consider setting up textile corpo-
rations which will then be entrusted with
the actual management of the mills that are
taken over in the States or in a particular
region, and the Textile Corporation at the
Centre will maintain close relitions with

them. We have also said that when finan-
cial burden falls, we can think in terms of
sharing the burden with the State Govern-
ments, and to that end we would be willing
to share up to 50 per cent.

SHRIR. K. AMIN : May I know whether
there is any proposal from the Gujarat
Government to establish a State Textile
Corporation and if so, the financial help
that the Centre is going to give to the Statc
Textile Corporation ?

SHRI DINESH SINGH : As I have
mentioned just now, so far as we arc con-
cerned, when there is actually a financial
burden in the matter of take-over or moder-
nisation or liquidation, we shall be willing
to take a certain amount of financial burden,
and this will be managed between the two
corporations, and we arc envisaging that
this should not be more than 50 per cent.

SHRI R. K. AMIN : Is therc any propo-
sal from the Government of Gujarat, and if
so, has the hon. Minister accepted it ?

SHRI MANUBHAI PATEL : May 1
know whether the textile mills taken over
by the Textile Corporation will be run just
as the owners run them or whether the work-
ers also will be included as partners in run-
ning them ?

SHRI DINESH SINGH : That will dc-
pend upon what kind of scheme is evolved
in the case of an individual mill. So far as
the workers’ participation is concerned, w¢
shall bs very happy to have workers’ parti-
cipation in any manner that is feasible.

SHRI PILOO MODY : The Minister also
should participate.

ot AW qew anh : agur faw
mifa® o ANd QO &Y AT ot
A T AT A T AT g
ot & qEarT AT SqrEr 9 T & e
far aifast & fau ¥ sweTeE A
Tz &, &Y 3 faet Y & T Ay afwer
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SHRI K. RAMANI : May 1 know from
the hon. Minister whether one of the mills
taken over by the corporation or by Govern-
ment is the Bharati Mills, Pondicherry, and
whether the entirc machinery, that is, the
weaving department as well as the spinning
department, has bcen commissioned and
production is going on ? I would also like
to know whether Government have paid
attention to the fact that the workers have not
yet been paid their dues of wages and even
4 per cent bonus and other facilities, whether
not all the workers have been employed and
if so, whether Government have paid any
attention to the question of giving employ-
ment to all the workers and paying their
wage dues.

SHRI DINESH SINGH : This relates to
details about a particular mill. I shall have
to obtain information about it. But the
mill has been started. I cannot say whe-
ther all of it has been started or not.

SHRI K. RAMANI : We have given a
number of complaints against the authorised
controller and his functioning. A number
of letters have been written by the workers
and their unions. So, the Minister cannot
say so easily that he does not know about
all thesc things.
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MR. SPEAKER : Now, he will know it.
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SHRI BAL RAJ MADHOK': Do not try
to confuse him; it is not fair.
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SHRI S. M. SOLANKI :
from the Minister whether there are many
textile mills in Ahmedabad that are closed
today and day by day are going to be closed
and whether the National Textile Corpora-
tion is going to manage all the sick mills

which are closed due to some financial
difficulties or other reasons ?

May 1 know

SHRI DINESH SINGH : No, Sir.
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SHRI V. KRISHNAMOORTHI : A very
large number of textile mills in our parts,
specially in Madras State, have remained
closed for a number of years and the Minis-
ter is coming and going very often, but
nothing substantial has been done. This
shows that there is some lack of a planned
policy in the textiles department of the
Government of India. Not only in Madras
State but all over India textile mills are be-
ing.dlosed. Whether it is in the matter of
concession in excise duty or of fixing the price
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of cotton, there is some ill-planned policy
pursued by the Government of India. May
I know from the Minister what constructive
steps he has taken to re-open all the textilc
mills closed in our parts as well as in other
parts of this country ?

SHRI DINESH SINGH : The textile
industry is an industry which has had some
difficulties. The House has discusscd it on
a number of occasions. For anyone to say
that there is a magic solution today, it is
just not possible. There are many difficul-
ties. We have had a number of occasions
to discuss that. The hon. Member knows
very well that his own Statc Government
is trying and has not been ablc to find any
answer. The total responsibility is not on
the Central Government to find answers to
all the problems that have been created by
industrialists in the country. We are only
trying to find solutions as best as possible to
redress difficulties where they are. There
arc a number of mills in Madras State which
have got into difficulty only because they do
not have finances.

SHRI V. KRISHNAMOORTHI : You
can give amnesty in the form of reduction
in cxcisc duty.

SHRI DINESH SINGH : How is the
Central Government to find finances ? They
have got to raisc their own finances also.
They have got to build confidence in the
pcople who will give them assistance.
Government cannot take responsibility for
running all closed mills.

SHRI K. N. PANDEY : Is it a fact that
the Government is proposing to take over
the Victoria Cotton Mills at Kanpur; if so,
how far has the matter proceeded ?

SHRI DINESH SINGH : We are propos-
ing to re-start that mill. The matter is
under discussion with the UP Government.

SHRI TENNETI VISWANATHAM :
The Minister has been saying that he would
help the cotton textile mills but there are
certain factors to be considered. Cotton
textile mills are not going to be profitable
hereafter because there arc many chemical
competitors. Besides, the better half of
humanity is thinking of progressively dimi-
nishing the wearing of cloth.

SHRI HEM BARUA : What is “better
half of lamanity” ?
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SHRI TENNETI VISWANATHAM :

Therefore will the Minister still pursue his

efforts at a problem which cannot be solved
in this manner ?

SHRI DINESH SINGH : We are consci-
ous of the problem and the line that the hon.
Member has indicated, namely, that consu-
mer preference to some extent is shifting
from pure cotton to other synthetics or mixes
of synthetics. This is a possible solution
which is also under consideration. That is
why I said that it is not an easy solution
where we can say that all cotton mills which
are closed down must be restarted.

SHRI S. M. BANERJEE : In reply to a
supplementary by my hon. friend, Shri K.
N. Pandey, the hon. Minister has statcd that
Government is still negotiating with the
State Government regarding taking over
the New Victoria Mill, Kanpur. What are
the specific objections raised by the State
Government, whether it is the financial
aspect, that is. they want more finances ?
Why anauthorised controller is not being
appointed up to this time and when a final
decision is likely to be taken ? 4,000
workers arc just starving on the streets
for the last two ycars.

SHRI DINESH SINGH : We hope to
appoint an authorised controller very scon.

SHRI SHIVAJIRAO S. DESHMUKH :
Since some of the cotton textile mills are
sick like an individual who falls sick be-
cause of over-eating—they eat usually the
blood of producers--and since there is no
possibility of thesc sick textile miils, which
have been taken over by the Corporation,
being run as producers’ co-operatives, do
the Government propose to associate pro-
ducers with thc board of management so
that producers arc not further caten into ?

SHRI DINESH SINGH : We shall wel-
come producers’ cooperative tcxtile mills.

oY SR T, AT qAT AT AR
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™M AR T @ &
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SHR1 LOBO PRABHU : There is a total
of 81 mills which are not working at present,
that is a percentage of about 20. The first
question is whether the Corporation in tak-
ing over these mills have fixcd any principles
or procedure to accord priority to the 81
mills because it is obviously impossible to
take over all the 81 mills when there are so
many mills which are not working. The
fault is not individual to a mill but general.
1t is either due to the financial policy of the
Government or the industrial policy of the
Government. The question is to identify
where these policies have gone wrong. It
was suggested by Mr. Kachwai that the
excise duty was one cause because of the rise
in pricesand reduced market, it caused. The
Minister ably replied that it was for this
House to take up this question of tax. May
1 explain that it is also for the Minister to
take up this question with the Finance
Ministry. If he neglects his duty, he cannot
expect the House to take it up.

MR. SPEAKER : You are making it a
debate. ’

SHRI LOBO PRABHU : The next
question is about the industrial policy.
Therc is a lot of decentralisation taking placc
now. Unitsfrom the millsare goinginto the
decentralised sector making the mills and
themselves as such uneconomic with the
result that you have-power-looms competing
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with factories. Has the Ministry consi-
dered some policy of restricting this
decentralisation which is not in favour
of the labour and also not in favour of
these mills ?

AN HON. MEMBER : His specch may
b2 laid on the Table of the House.

SHRI DINESH SINGH : So far as the
decentralised sector is concerned, we are of
the opinion that the decentralised sector has
not worked to the detriment of the mills.
This matter hasbeen discussed in this House
on several occasions and there should be no
reason why the mills should find that as an
excuse to say that they are running at a loss.
The hon. Member mentioned two possible
difficulties of policy which should have
resulted in this situation. May 1 suggest
a third one that the decentralised mills them-
selves might have had a wrong policy on the
textiles. That could have been responsible
far this problem.

Regarding the question of cxcise duty,
what we discussed with the Finance Minis-
try is difficult for us to say in the Housc
here. Tt is a highly speculative busincss.
If there is any indication given about the
thinking of the Government in this matter
it will only lcad to speculation. That is
why Isaid it is for this House to decide as to
what should be the excise duty.
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fa fawr o= &1 79gT W& W @
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TR AT AATE

MR.SPEAKER : When Mr. Sheo Narain
is here, where is the nced for forcign
doctors?
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EXPANSION PROGRAMME OF STEEL
PLANTS

*196. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of STEEL,
MINES AND METALS bc pleased to
state :

(a) whether the Steering Cemmittee
appointed by the Government to recem-
mend expansion programme cf the three
steel plants in the Public Sector to be carried
out during the Fourth Plan has submittcd
itsreport;and

(b) if so, the programme of expansicn
decided for the respective plants ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL MINES AND
METALS (SHRI RAM SEWAK) : (a) No,
Sir.

(b) Doesnotarize.

SHRI CHINTAMANI PANIGRAHI :
May 1 know when the steering committee
was appointed and how long will it take for
the steering committee to submit their
report ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
¥WLS (SHRI P. C. SETHI) : Itis ex-
pected to findlise the report by the end of
this month,
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SHRI CHINTAMANI PANIGRAHI :
In the meantime, may 1 know whethcr
Government have formulatcd any pclicy in
regard to the expansion of stecl plants in the
fourth plan either in the public sccter cr in
private sector ? If so, what is the prc--
gramme beforc thcm?

SHRI P. C. SETHI : The policy of expan--
sion or setting up of new plants will depend
upon the final recommendation of the stcer—
ing group,

Nt ofe Tw ;i wA AT A
Farar & g fawrfor a8 fash & ¢
T 9m ¥ fad qer A | A
FAT F4T {5 ToaTe fAil & SiY e
ZAT, I UFEIE FARA A A
YA A BN TR FTHFA
T 9o fFar sma | e 9y AW
# g qZ AAH-AT AAS &, FoT
X SR # R ¥ g Fw an €
wafs fegee 7 fasft & 2w smEr
ZRE | FT zA gfte J Wi F S H
F FW F1 99 fFar dmEm? g@e
T TE 1A A9 § A I F fa
TV FT ATATT FA &, FT AT AW
F fag var ya F90 fF we o
ZH o9 207 § &Y e AT @ ¥ gH
FI AIE T FEAT 27
MR. SPEAKER : It does not arisc cut
of this. Thisisabout the steering ccmmittce.

SHRI D. N. PATODIA : May 1 know
what is the present production capacity
and how much expansion programme is in
hand ? In that context, may | know what is
the projected demand of steel in  India
according to the estimates of the Stecl
Ministry in 1972-73 ? In view of the present
production being sufficient to meet the dc-
mand in 1972-73, how does he justify any
cxpansion schcme or setting up of Bekaro
plant ?

SHRI P. C. SETHI : The National Coun-
cil of Applied Econcmic Research has
recently completed a study, accoiding to
which we would require abcut 7-12 millicn
tonnes of finished steel by 1970-71. The
study group is going into the figure finally.
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After they give their recommendation, we
would be in a position to finally decide which
of the expansions are nccessary and whether
any advance action in view of the long-term
planning will have to be initiated for setting
up new plants.

SHRI D. N. PATODIA : What is the
present production capacity and how much
cxpansion is in hand ? You have not ans-
wered that.

SHRI P. C. SETHI : The prcsent produc-
tion capacity is 2 million tonnes in TISCO.
1 million tonne in IDSCO, about 25 million
tonnes cstablished in Bhilai, 18 million ton-
nes in Rourkela and 1-6 million tonnes in
qugapur.

SHRI BAL RAJ MADHOK : That totals
up to more than 7 million. You said the
total demand would be about 7 million and
odd.

SHRI P. C. SETHI : What I said was
finished stcel. This is the ingot capacity.
So far as expansion is concerned, currently
only Bhilai cxpansion frcm 25 to 3-2
million tonnes of pig iron is under construc-
tion. The full expansion programme is not
finalised.

SHRI D. N. PATODIA : In view of the
production being sufficicnt to meet the dc-
mand in 1971-72, how docs he justify any
expansion programme ?

SHRI1 P. C. SETHI : I have not justified it
nor have 1 said that we would do it. It
would all depend on the steering group’s
recommendation.

SHRI1 INDRAJIT GUPTA : At the pre-
sent level of production of finished stcel,
is there any exportablc surplus, because we
are told that quite a bit is being exported ?
How much is that at present ? Out of the
7 million and odd tons of projected demand
as estimated by the National Council of
Applied Economic Research, hcw much cf
it is being visualised for export and how
much for domestic consumption ?

SHRI P. C. SETHI : At the moment,
the total exports of iron and steel, including
pigironis about 9 lakh tonnes. Itisexpect-
ed that by the end of the fourth plan, we
shall be in a position to export 1-3 million
tonnes. The present export is continuous-
ly rising. This year, we are hoping to cx-
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port about 9 lakh tonnes of ircn and stcel
worth abcut Rs. 75 crores.

o 9 Wy TW A 99 aen
AT #7 TR a g9 fhad T
FY TEIA AT, F4T 3T AT FT J=0AT
T war g oz fewfye @ oA
T =T ATz F AH(EAT 1 aF

SHRI PILOO MODY : Bokaro is prohi-
bited subject !

i 97 =T awt : FE &
e § f99a7 A qqr e oFar
TE T W FT AT T QU FA F
faa Frgrm ?

Wt Mo Wo ¥E: FETT ¥ T F
% IAF 17 9@ 7 T FT-IATEA
gAT. W F Fe-Newed Sanar g,
g d i g 179
T FT ISATEA ZI4 F 1T WY FAT FrewE
FY 2T 7 FH AT

ATEIW AFRAYY AgE WA a1
T g

+
*197. it Tadic fag ma :
st TR i
st o ¥o fﬂ! :
=t dlarawm ¥|Q
Y v v oD
st firy gAT WAL :

T WX HEY T8 qAT ¥ T
w4 fr

(%) 71 g8 79 & f& s77a®1
S #F #HX 7 20 AT 1968 &
TTaTT #7 AIfEH 9T g T Aav
Fg W Fr gy w5 A oA fomw
afrorReaET TH AR 997 qIATaTT
qUAAT IET S T AT 97
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(=) afz g & Fxanfa & w9

(7) g4 AT F1gF 9 qF TAW W
TITT FA AR I F iy gfawd
AN A A9 AE T W@E g0 4T
FHafEt 1 qaa feafa ®1 gama
F IYIW T TH 19T Y 9 FuA F A
F 8 " gra s FEEE A
TER?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI PARI-
MAL GHOSH) : (a) It is understood that
the unrecognised S. S. Railwaymen's Union
gave a strike notice on 5-9-1968 to the
Management of that Railway proposing an
indefinite strike with effect from 6.00 A.M.
on 20-9-1968. In view of thc illegal strike
proposed by the Union and in the light of
the background to the trouble and as a pro-
tective measure the Light Railway Adminis-
tration concerned declared a lockout with
effect from 12-30 hrs. of 20-9-1968. The
lockout was lifted on 24-10-1968 by the
concerned Administration.

(b) The demands of the Union, included
its recognition, nationalisation of the Light
Railway, and certain othcr matters relating
to service conditions.

(c) The next periodical option under the
contract to purchase the line falls duc in
1969. It has, however, been decided not
to avail of this particular option as the
purchase would be highly uneconomical.

i Tqel fag mE : H/ET AR

q FATA % grEEA sEETIAF I F
FOT T 5 IFT FT AL AT AE |
frmgfxﬁmﬁama’nma
A T A AT AT qw®E ™
ww% I9% @Y §T qE IAY AT
Tl SHRTATAE g1 g1 Fabel). 99 & ag
fegem ¥ gw @ afux ITS IAH
g AR 94 qEE) W T ATH F gEL
ST & | F St AgRy § @A amgar
g ﬁﬁ'us'i & Wiy ¢ X sant &
fawra &1 39F g7 A1 g 07 AEEH
FE F7A {5 59 97 AT w1 A4-AT

NOVEMBER 19, 1968

Oral Answers 20

§ 9T FTAR-TF FFaT 1T F9T T
TH A IUN A R A? W AGER
T F FEAA qN 2 A TH T g
¥ FT A A 41 q€ YWY N @A
AT A ATE AWETQ ET SATE.
UGEIES I FARAU LN

SHRI PARIMAL GHOSH : In view of
the very meagre funds available for any new
construction or taking over any old lines
which are outmoded, the policy of the
Government now is to invest money for
acquisition of new assets, instead of procur-
ing old outmoded assets. But in spite of
that, we have already instructed a traffic
survey for the conversion of this narrow
gauge line into a broad gauge line. Any
decision on that matter can be taken only
after that report is available.

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : May I slightly modi-
fy that answer ? Actually we are not pro-
posing the conversion of this line. A sepa-
rate survey is being conducted to find out
whether a separate broad gauge line align-
ment could be surveyed and if that is found
feasible, a separate broad gauge line from
Delhi to Saharanpur would be considered
after the neccssary studies are made.

of wdT fag mal : T9 @
e & %7 7% o9 1 IR &7 FT
39 fqIE & o1 F 918 3T THT F1 &AW
# vy go fF @@t F1 S T W
¥ T WX @ FAwEe ¥ a7 we
2 f& gw 3@ WA B A I ER
39 foe #1 usadlergz FO4qd a4l
39 9T FAFRA gz F faar w307
SHRI PARIMAL GHOSH : 1t is expect-
ed that the report will be available within
six months’ time.
daTm  ®\d ;o qeme W,
mm A AAAT ATEA
2. 3q% FFEy | qW) Hay Y 7 I%
ﬁm fr SfF 999 TR I TG T
ATE ERT EATT IHF! ATAATES AGY
forar o &%ar a1 qE) o ST owr
& | ST Srgar E g a9) sy
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F1 A 7 AT FY I9E T FHL FAT
9 W qFEW AT T WL
ST & fea & afg o IEwr s
7T ¥ AT Y w7 A IfAT AT ALY
gRI? zafaw #ar T Sw qFAW B
wE AAT 7 @Y g afew e & few w1
WE AN 7Y g I ATZA F1 ATAATES
F AT 9T AT Sl

SHRI C. M. POONACHA : The diffi-
culty is one of operation. The narrow-gauge
lines are now becoming obsoletc. The
rolling stock are not available nor
do we have any programme  of
manufacturing narrow-gauge rolling-stock,
be they engines or wagons or coaches.
Therefore, the proposal with the
Railway Ministry is that we should not take
over these narrow-gauge lines which are
very difficult from operational point of view.
So, if at all we could serve an arca, we
would like to introduce either metre-gauge
or the broad-gauge, thc standard-type,
which could be managed efficiently as we
have a programme of production and we
have the capacity also.

Al AT GHREA : TH gIAA F
Afeq & a1 § TR 37 O HA¥
qEIRE 7 qz #2 & faw gfaam 3 gaare
FY Aifew &t 9@ gfram Fr wgar TG
oft AR afaT 7 7 a8 <& fE Iaay
argar fa &1 § S e g—.
TEWF T a1 9 A A FS
% FAT 9T 9g FF AF AW
¥ 1T Y HEAT A A 9T T
¥ X AT T FTHA qATG 9
IFET g fAwTa?

SHRI PARIMAL GHOSH : This is a
matter which concerns the workmen and
the S. S. Light Railways, a private company.
It is for them to decide the issue in that way.
They can also refer the matter to the Minis-

try of Labour. The Railway Ministry does
not come in the picture in this matter.

MR. SPEAKER : Next Question; Shri
Prem Chand Verma.
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS (SHRI
BHANU PRAKASH SINGH) : Sir, the
reply to Q 198 is a long one. May 1 lay
it on the Table of the House ?

AN HON. MEMBER : Read it.

HINDUSTAN SALTS LimiTED

*198. SHRI PREM CHAND VERMA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) the year in which the Hindustan Salts
Limited was floated and who were the Mem-
bers on its Board of Directors;

(b) who are the Members of the Board
of Directors at present and who is the
Chairman or Managing Director of the
Company, when they were appointed and
what is their tenure and terms of employ-
ment;

(c) how much loss the Hindustan Salts
Ltd. suffered on account of (i) irregularities.
(ii) theft, (iii) stock shortage, (iv) fire or any
other such causes and whether these matters
were looked into; and

(d) if so, what was the result and if not,
the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
(SHRI BHANU PRAKASH SINGH):

(a) The Company was registered on
12-4-1958 with the following Members :
Chairman : Dr. G. P. Kane.
Directors : Shri G. D. Somani, M.P.
Shri N. C. Kasliwal,
M.P.
Shri P. N. Kathju.
Shri T. Vedantam.
Dr. A. N. Kappana.
Managing
Director : Shri R. N. Vasudeva,

ILAS. (succeeded by
Shri H. J. Everden from

st June, 1959).
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(b) The present board compriscs of the
following :—

Name Date of
appointment
«Chairman : Vacant
Directors :
1. Shri N. M. Barot 28-3-1968
2. Shri V. V. Narasim-
hachari 26-6-1968
3. Shri V. R. Antani 28-3-1968
4. Shri J. C. Dixit 26-6-1968
5. Shri J. D. Adhia 28-3-1968
6. Shri R. Mahadevan 28-3-1968
7

. Shri C. Balasubrama-
niam 28-3-1968

8. Shri P. K. Seshan 28-3-1968
Managing Director :
Shri F. A. Morrison 25-4-1968

The tenure of appointment of Directors
(including the Chairman which post is vacant
now and excluding the Managing Dircctor)
extends from their respective date of appoint-
ment to the date of Annual General Mcet-
ing of the Company when all the Directors
excepting the Managing Director automati-
cally retire. The Managing Director who
is a Government officer, appointed on speci-
fic. terms and conditions, retires when he
ceases to hold officc. The other Directors
hold honorary offices and arc entitled to
draw sitting fees fixed from time to time
and T.A. and D.A. for performing journeys
in the intcrest of the Company.

(c) and (d). The loss so far suffered by
the Company under the various heads is
given below :

1. Trregularities Nil
2. Theft Rs. 9,755-00
3. Stock shortages Rs. 18,20,282 -00

4. Firc or any other

causes Rs. 22,35,638 -82
Phe results of investigation of these losses
sgge indicated in the Annexure.
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- ANNEXURE
THEFT :

The cases werc reported to the Police.
In one case thc material could be recovered.
Responsibility could be fixed in one case,
and part recovery made from the officer
concerncd.  Watch and Ward arrangements
were tightened.

STOCK SHORTAGES :

Salt is stored in the open and is exposed
to rains during the rainy season.  Impuri-
ties arc washed away resulting in improve-
ment of quality. As such stock shortages
are normal feature in the salt works.

FIRE AND OTHER CAUSES :

There were heavy losses caused by the
unprecedented flood in Sambhar Lake in
July, 1968. The present estimated loss of
stock of salt and by-products is estimated
at Rs. 5,80,216; in spite of the best efforts it
was not possible to save the stock due to the
ravages of the flood waters. The flood also
caused extensive damages to dam, ¢mbank-
ment, Kyars etc. involving loss of Rs.
16,55,400/- approximately. Loss by fire was
only Rs. 23/- being the cost of petty stores
destroyed by a fire.

SHRI S. M. BANERJEE : May I sugzest
that supplementaries may be asked tomorrow
because we have to read the statement.

MR. SPEAKER : I wish they had placed
it on the Table of the House. That would
have been better.  When the reply is a long
one, it is normally done.

fgn I awi: Iy wErEw,
AAATT Tt ST F Ay wulam fF 18
AT FT THEF AL AT § A 22 A
FT THF A F AT AAT AfHT A7 TE
A& T | T FFAT F FIowW, ArerzfEEd
ofre A 8 & T AT o o
3, SO S-S agh 9T AR
(swwavr) Wt wgET A HA AT FAv
@ & f5 9 ¥ HE a9 w7 1s
aT@ T AT T A 1T SreRTen
- TFT & 5 18 Ar® WU F A9F
N fear wfedr griv ag T7%
dd ¥ e FT ST T, W@
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o R am i) Raw
T A O awier & fx gl g7 S
afewrd € 7 areL ¥ 3hary ¥ fAw
gU & 1 St Auw qgi 9 qA< dar
R a0 @ deg feaat § faet adt
AR &1 T OF QY T g ARE
ST 9T T AT @ S aAar o g
a8 g0 qE A & I 2
Hell #gieg F1 foaAy SO #T 94T
IAY AT A F AT W O
2, 72 AT TWQ FT AT FA gAT |
qT T well AEET T Al F IR A,
f& S seFmw gar & ag feameEi A
g forr a@ smar &, s 0 fErg
TEE 3wy A oA oW gE @
TEHNETT HA 7

srafr faww awr awaTw &
WA (s wEedld Aei wgAR) ¢
m TF T W g A RN
, g feama & qarfaw, 10 18
@ #r J& afew 9,755 To
T F 1 (smEwta) o

cl

%

Hesaid, it was over Rs. 9000, I am giving
the exact figure. So far as my information
-goes, it is Rs. 9,755,

T e wFaT & 99 0% & fF
TEQ SaTeT A gE & A ¥ q| ™
2 g, & 394 a6 F FOSW 7
g T WY qré TE Y Gaw srew forn
AT | W IF 9 AT F A1q FY
A7 2, SEH WY gAN awdw A g R
Yemifafafadt fewm a1 & o snfwas
F FAC AT IEH FETAD ST g
5@ g feaiE o ot a9 99T fawms
W TG FHAG FE T A7 TwT
Cake il

o qW W wwi: qEe WEKy,
wieft wgIET 7 S T e 7 AT s
foar & 3z g7 ST @ VAT § ) 9
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qift raT W afew Sw § @y
TEIE ST R |

a0 a7 ¢ e fegem
aew fafwds & 66-67, 67-68 ¥
0 TTE & W% g fF ag erie wR
TF g0 7 &1 1968-69 ¥ fw ;T
Tz IR qFT 7T § o 39 iz
F OO Ay IR g o A
AER 39 qfeqw qrsEfeT & ge-
faf=m & 1 odr qedforar e
areft & faedr o afeas seefer &
faT & T ga R 39 & ganfew
SJAAT FT TS avfaEr & AT FIH?

=) G AT NEWE : T F AT
ZHT wrfthe gYar ar wfe et fF 97
# FAATET T § A q@F IR FRA
FTE §A T a9E ¥ 2-3 99 F THOA
zom & T wE o qwem @ fr faw
0% ¥ 39 § TEIEee a9 e
FFAE T @ o o el Y-
qaﬁwamﬁ#gaﬁf@w
FUTAT O W AT - AT
«f g0 919 73 € ¥ g 0% 7 =y
T fFar 9 o

) wAT MW AR ;T IE qEY &
fF fagx 2-3 A1 § 1 evie fow
f&d T4 & T9F T F I TW ATL-
e 7 g 7@ fear & ag f saw
fae Y, fi7 arw ¥ F|r zFiE q W
I F § oo T g & 3R wT A
qg 7T TTAS SIS AT FH IT A gav
T AY 5 =F A WS A T 18
AT FY FqTE AT 20 TTE AT AT F{AT
wewe qart @, Adiq g W TB AT
% fir BT AT AT TR F FE 22
w1 w93 & FOT TR ga § AT A
AT T9F & WY A7 T 79 Y § A7
= & g A7 W nfeive § F
9% mETEE Wik O ¥ ad @ wm
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& &Y T Wl AEEw IW gEE §
T FEET a7 F7E O gEREE
Fart & foad wrow g fF feaet Tewe
2 # ga% fao e § o 49
Tz & @ a7

Nl SUEEH AN ARWT : TET qF
FAX F A AT THFAW HT ITE &
Y qg Fr§ SATRT THE AL g @ W
Tz FAQ 23 T I G TR g
g1 .. (smaNw)..

i WA A N : FAY WERT T AT
;T U A T 37 FE IS
FAAT WY § A IZ TA9 FO& AT T
T E ) FE 20 ATT AT Fg 23 TIAT
1T g 9000 TAT Ig FAT FATAT
g7

ot ®EEEA WA HEWT : AT
azeg {7 wAw gzar g fedt fafeev
F SAE AT oww ¥ A g
A qUE TET FAS 23 T g JifF
TR qU WA A TRl Av T F oA
a8 Fg @ E fF TR ¥ S g e
gor & ag fad 23 9@ T & JEEE
ZoT & qUEY A TFAT gAT § ¢ Al
gt ¢ f& arfor 9@ s &t @ ar
ST ANE agT 97 76T AT & 99 § FIE
AFaE glar g e 5§ & g |
e Y TR A g7 v @
& .. (SRUM) .. TH F AT ZHL F
| & aqema 1o § o A g
¥ ooy s # A & a@emEr g
dff oaRE g SATET gU 9 zEfAn
T T N ag T A gH A 9
F QX F qEhre Y ¥ K 399 T
A g & e ag 78 W F s
7 aw w3 wferw ofaime
faely & faems T & AV wTEA
WA A8 TOOE AT 7 IE I@F
art § AEE FEEA T A1 A
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FEATEY FTAT JEO A0 T F qE
FEIT |

SHRI KANWAR LAL GUPTA : My
question has not been answered. I asked,
what was the target for the last three years

and what was the production. He has not
replied to that.

F § A qur a1 fF avie | 4
Ffem I T FT ST A fam
# ¥ Heft AT ¥ wAw qer av fF
fresr 7 aren | FT 2Rte 9 o] e
TE R gU AT FqT 98 IN IAH TFAS
NI F TR T FE ARATY FTAT
fegr & o< @rely oF sy 7 AW
AT T fear 8 1 3T oY et wRiEw
F U TqE T & A 98 Afew qHH

MR. SPEAKER : He has no answer.
How can I help it ?

SHRI KANWAR LAL GUPTA : Let him
say that.

MR. SPEAKER : Has the Minister got
anything to say ?

SHRI F. A. AHMED : I can only tell
him the loss that we have suffered during
the last three years. This question of tar-
get was not asked. I will find out what was
the target.

SHRI K. NARANAYA RAO : The hon.
Minister admitted that some of the stocks
were exposed to rains, but he wants to take
credit for his carelessness by saying that the
impurities have been cured. So, this is
an implicit admission that there were cer-
tain impurities in the salt. Whatever it
may be, they had been exposed to the rains.
By this, it is not only that the impurities
would be washed away, but along with that,
salt also would be washed away. I feel con-
cerned aboutit. Thisis not the way in which
we have to be informed. As I said, it has
been admitted by the Minister that therc
were certain impurities in the existing stock.
I would like to know whether the Govera-
ment are taking steps to take away the im-
purities by a scientific process rather than by
exposing them to the rains.
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-'SHRI F. A. AHMED : I do not know
Thow it is possible because the quantity of
rains which are responsible for the purpose
.of washing away the impurities, is not a
constant factor; it varies from year to year.
In this particular year, the loss was more
because of heavy rains and floods in that
.area.

‘MR. SPEAKER : He wanted to know
:about scientific process for washing away
.of impurities. Anyway, Mr. Biswas.

=it fro WYo fawaw : snwey wEEw,
HeAr wEE ¥ T i §9 av A
ATT § 9F TAT AR FS I F a7 T
A F 7g goT T g fF aws arrfax
A {7 99 AT W A AT FH6rE
a3 ?

=i BAEHA AH! AT : AH AHA
2 fF Fa9 23 ©@ F W ¥ fau
AT qIET FT AT T FATT FA
N JET TG gt 2

SHRI S. KANDAPPAN : I am sorry,
the Government seems to be not at all seri-
.ous about this Company. Unfortunately,
‘this company has been suffering a loss.
‘We know something about the salt industry.
In any company privately owned, whether
it is big or small, the salt is exposed to
rains. But they take into consideration
ithis fact while they invest money into it
that, in spite of the exposure to rains, they
.do get a certain amount of profit. 1 would
like to know why this difference exists be-
tween the private companies and this parti-
«cular government Company that the latter
are not able to get even a modicum of profit
-since their inception. If there had been any
profit, I would like to get from the Minis-
ter some indication of it.

SHRI F. A. AHMED : This company
has been making profit since 1961. In 1961
.there was a profit of Rs. 15,88,283. In 1962
there was a profit of Rs. 6,95,972. In 1963
there was a profit of Rs. 43,291.  After that,
there have been losses, and in the last year
the loss was much less than what it was in
the year 1965-66.
MS7LSS/68
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FARNYT ATH TN TAIFELYT A¥! I
wviw fawie

199. ot foawwr ®v:

=t fawfar far -
T WNE BT :

T IAX FAT qg FAW A T
w4 fw:

(%) 71 38 &= 3 f¥ faosaw,
1968 ¥ fagR & v ER & =
IR Fgr 47 fF F@R § ausg,
AEHfATS AT AAFRIIR FY a8 7
AT T S F1 fuig far §; o

() afz g, Y #=a7 3@ AT W
frator 10 =g ad 7 aroew Y swAT?
THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI PARI-
MAL GHOSH) : (a) & (b). Traffic and
other Surveys are proposed to be under-
taken in the near future for the conversion
of the Samastipur-Raxaul section via Dar-
bhanga from metre gauge to broad gauge
and a decision to convert will depend on
the results of the survey.

N frr X A7 : WY qAEE F
frris & faars agr W F79 0T
AAW IS E | T FA T @ &

fF Sux fEw § a@fed @ wg

gﬁaﬁa{f‘nﬁmvﬁqm

SHRI PARIMAL GHOSH : Regarding
the conversion of this line via Darbhanga,
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the proposal to institute a survey has been
decided upon and the survey team will go
into these matters in the 1969-70 program-
me, and after the report is submitted if it is
found that there is a necessity for the con-
version of this line, this could be included
in the next five year plan programme.

SHORT NOTICE QUESTION

Lock-oUT IN DURGAPUR STEEL PLANT
*

SNQ. 1. SHRI BHAGABAN DAS
SHRI MOHAMMAD
ISMAIL :
SHRI ONKAR LAL BERWA:

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that the offices
of the Financial Adviser and Chicf
Accounts Officer of the Durgapur Steel
Plant have been locked out from the 4th
November, 1968;

(b) if so, the reasons, for the lock-out;

(c) the total number of employces affected
by the lock-out; and

(d) the steps taken by Government to
lift the lock-out ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) Yes,
Sir. The lock out involved staff of the
Finance and Accounts Branch excluding
certain categorics.

(b) The staff had resorted to an illegal
strike in terms of the relevant provisions
of the Industrial Disputc Act with effect

_from October 29, 1968. In spite of a warn-
ing notice on 1-11-1968 by the Management,
this illegal strike and other unlawful acts
continued leading to a situation where there
was complete break-down of law and order
and peaceful working in the Administra-
tive Building had become impossible.

(c) 565.

(d) The mattcr has been taken up for
conciliation by the local Deputy Labour
Commissioner, Government of West
Bengal.

W wEAw T g fegwm
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SHRI P. C. SETHI : I have no knowledge
about this agreement. In 1965 itself they
had decided about the establishment of the
computer.

=T WA A H A A A
g f5 77 v a@ Fw-ET JeTAT
s ?

SHRI P. C. SETHI : The matter is before
the Deputy-Labour Commissioner, West
Bengal, for conciliation.  Ifthe terms offered
by the Deputy-Labour Commissionere are
such that the management is in a mood to
accept them and the unions also accept
them, then we shall bc immediately prepared
to lift the lock-out.

SHRI INDRAJIT GUPTA : The point
which is pertinent to the present lock-out
is really this. May 1 know whether or not
it is a fact that some timc in the month of
July last, at a meeting convened by the
Deputy-Labour Commissioner, West Bengal,
it was agreed by the management of the
Durgapur Steel Plant that pending dis-
cussion and consultation with the union
regarding the implications of the computer
and how it would affect employment and so
on, they would keep the installation in
abeyance. But we find that they have gone
ahead with it unilaterally, May I know
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whether that is a fact or not and whether
it is not the violation by the management of
that agreement to keep pending the installa-
tion of the computer which has led to all this
trouble and agitation there, and if so, what
prevents Government from taking steps to
see that the matter is settled now amicably
by consultation and discussion between the
parties concerned and by giving the work-
ers a definite assurance that nobody's em-
ployment will be affected either now or in
the future ? I do not understand why this
lock-out persists at all.

SHRI P. C. SETHI : The Plant had given
a very clear understanding to the union that
at present in the IBM and ICT machines
only about 20 people are working, but when
the computer is installed more than 28 per-
sons will be working. Therefore, there is
no question of retrenchment. As far as
their emoluments are concerned, they are
not going to get less than what they are
getting now. On the contrary, as I have
already said. the efficiency of work would
improve. This categorical assurance has
alrcady been given. As 1 have said alrcady,
the matter is now before the conciliation
officer and thc union and thc management
are talking, and I would request the hon.
Member to extend a helping hand in seeing
that some solution may be arrived at.

SHRI P. RAMAMURTI : Was there not
an agreement that pending discussion they
would not install it ? Since the manage-
ment had agreed to put the matter before the
Labour Commissioncr that they would not
install it pending discussion, may I know
whether they had not violated that agree-
ment and installed it ? It is a specific ques-
tion. Why should he not reply to that ?

SHRI P. C. SETHI : I have already re-
plied to that question carlier when it was
asked by Shri Bhagwan Das, and I have
said that I have no specific knowledge about
that agrcement.

SHRI K. N. PANDEY : The hon. Minis-
ter has stated that no retrenchment has
been resarted to as a result of the intro-
duction of computers. Really, the intro-
duction of computers is with a view to
replace human labour by machines. Natural-
ly, there would be some people who would
become redundant. May I know how thesc



35 Oral Answers

people have been absorbed so that there
would be no retrenchment ? Moreover
1 want to know from the hon. Minister
whether their salaries and other amenities
are going to be affected or not.

SHRI P.C. SETHI : I have already said
that no rctrenchment would be made. A
categorical assurance has been given by us
already. On the present machine 20 people
are working. When the computer goes
into full working 28 people will be working,
and thus, there will be no retrenchment.
As far as the computer is concerned, 1 would
mention that the present machine can han-
dle only 100 to 200 digits, but the computer
can handle 8000 digits. Therefore, the effi-
ciency would increase. There would be no
retrenchment, and there would be no loss in
cmoluments.

=} gEwaT oA : A ARG 7
Jaamr f§ frger @ € ™ fad
G AT AT | F AT Avgar g
S FTYET FT T § I99 T Ty
T QN? N TR FrEEr J
R W Q@ § 0 ag Iy wfawee
#F ot T s arfe A/ AT T
afFsl?

MR. SPEAKER : If this is the type of
qucstion you ask, surely you will not catch
my eye hereafter. The computer can be
installed in Madhya Pradesh also....
(Interruption).

SHRI S. M. BANERIJEE : Shii Indrajit
Gupta raised the question whether there was
previously an agreement to the effect that
before installing the computer the conse-
quences or the implications of the installa-
tion of the comp will be di d with
the union’s representatives and only then it
will be done. I want to know whether the
Minister is aware that recently at a tripartite
meeting convened by the Labour Minister
it was decided that the question of computeri-
sation will be discussed de novo and that the
employees will discuss it with the manage-
ment. 1'would like to know whether this
question was discussed with the union’s
representatives or whether this assurance
was given suo motu. 1 want a specific reply
to this. Also I want to know whether it is
a fact that there is a lurking fear in the

S
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minds of employees that, if not today, to-
morrow the employment potential is going to
dwindle and promotion chances are going
to lessen; if that is so, what steps have been
taken to allay that fear.

SHRI P. C. SETHI : With regard to this
particular meeting or assurance that the hon
Member is referring, I have already said that
1 have no knowledge, but I have made it
abundantly clear that the management has
given a categorical assurance that there will
be no retrenchment whatsoever even in spitc
of the computer and their emoluments will
also not be decreased.

SHRI S. M. BANERIJEE : If the hon.
Minister says that he has no knowledge of
the past agreement, it means only that the
employers have violated the agreement; if
so, will he look into the matter whether
they have violated the agreement and, if they
have violated it, the employees should get
all the salaries and allowances for the lock-
out period because the lock-out was wrong?

ol IFTEAT AR AR S
FREE 7 8 AITHT T I 8T
g€ & 9% Afiqw AFS 3T T qAWER
1 9 g1 a0 § 3 afg s g g
e aad fF e WP
F g gOigR T FeETy § qgrafas
1 #% ¢ & fF 91 a9 a9 R T8
Tq g F A16T g23 T § oy
9 FTCEA FY @ A £, 79 N6 &7
Ffeargdi T q@AT T FIAT T8 |

SHRI P. C. SETHI : This is an cntirely
different question. If you permit me, I will
answer it.

SHRI S. M. BANERIJEE : Ask Shri
Pandey to reply to it; the INTUC has done
that.

SHRI VIKRAM CHAND MAHAJAN :
Most of the labour troubles are now arising
because the Government is introducing com-
puters and so forth which will lead to more
unemployment in the labour field. As there
is already too much unemployment, will
Government consider the proposal of remov-
ing the cranes also so that more labour
can be employed in factorics and uncmploy-
ment is removed ?
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SHRI P. RAMAMURTI : In reply to a
question whether he is aware of the agree-
ment made between the Labour Commis-
sioner and the Durgapur management, the
hon. Minister said that he was nct aware of
it. Wil he, therfore, now find out whether
there was such an agrecment and, if it is a
fact that there was an agreement and the
management has installed this computer in
violation of that agreement, will he take
action against thc management for this de-
firite violation which had led to the prescnt
Jock-out ? Will he do that at least ?

SHRI P. C. SETHI : I will certainly find
out the facts.

WRITTEN ANSWERS TO QUESTIONS

PUNJAB KHADI GRAM UDYOG ORGANISATION

*181. SHRI NITIRAJ SINGH CHAU-

DHARY : Will the Minister of COM-
MERCE be pleased to state :

(a) whether it is a fact that the Punjab
Khadi Gram Udyog Organisation drew rc-
bate without sclling Khadi and Charkhas,
during the last four years;

(b) if so, the amount of rebate drawn
during the said period:;

(c) whether the said organisation drew
rebate without actually selling Khadi and
Charkha, by showing false sales;

(d) whether any action has so far been
taken or is proposed to be taken for the mal-
practices; and

(e) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (c).
The Khadi & Village Industries Com-
mission’s Certification Committee Auditor’s
Report for the years 1962-63 to 1965-66 re-
ported some transactions of uncertified pro-
duction/sales of woollen Khadi by the
Punjab Khadi Gram Udyog Sangh. The
internal Audit of the Khadi & Village Indus-
tries Commission also reported irregular
claims for weaving subsidy made by the
Sangh.

(b) The amount of rebate and produc-
tion/sales subsidy drawn by the Punjab
Khadi Gram Udyog Sangh in respect of the
irregular transactions reported by the Certi-
fication Committee’s auditor is about Rs.
1 -88 lakhs. The amount of weaving subsidy
wrongly drawn by the Sangh is Rs, 13,769/-
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(d) (i) The amount of Rs. 1-88 lakhs
has been recovered in full from
the Sangh. Rs. 1,466/- have been
recovered out of the amount of
Rs. 13,769/- irregularly drawn as
weaving subsidy. Steps have been
taken by the Khadi & Village
Industries Commission to recov-
er the balance;

(ii) Employees responsible for tran-
sactions in uncertified khadi have
been dismisscd;

(iii) A new Governing Body has been
constituted in place of the old
one which resigned; and

(iv) Further investigation is in pro-
gress.
(e) Does not arise.

DELHI AS A DRY PORT

*182. SHRI ONKAR LAL BERWA: Will
the Minister of COMMERCE be pleased
torefer to the rcply given to Unstarred
Question No. 1610 on the 30th July, 1968
and state :

(a) whether any final decision has since
been taken for declaring Delhi as a Dry
Port;

(b) if so, the details thereof ; and

(c) if not, when a decision is likely to be
taken in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESH)]) : (a) No, Sir.

(b) Does not arise.

(c) The Government is actively consider-
ing the matter and the final decision would
be taken as early as possible.

SUGGESTIONS OF WORLD BANK’s STUDY
TeAM ON CoAL TRANSPORT

183. SHRI INDER J. MALHOTRA :
Will the Minister of RAILWAYS be pleased

to state :

(a) whether it is a fact that the World
Bank’s Study Team on Coal Transport had
inter alia suggested thdt as far as possible
advance intimation should be given to collie-
ies regarding programmes specially for
rakes, and also about shortfall, making up
of deficiency and cancellation or changes in
the programmes;
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(b) whether any advance information is
being furnished directly to the collieries or
through local Railway offices or through
associations of collieries;

(c) whether Government have received
any representation in regard to the non-
supply or refusal to supply the necessary
information; and

(d) the steps being taken to reniove the
grievance of the collieries ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) The
World Bank’s Study Team on Coal Trans-
port had mentioned about advance intima-
tion of supplies to the collieries. !

(b) As far as possible, advance informa-
tion is being furnished directly to the
collieries.

(c) Yes, Sir. Such complaints were,
however, received when intimation was not
being sent to collieries direct but through
their middlemen.

(d) Does not arise in view of reply to part
(b) above.

IMPORT OF JUTE GoODS BY GREAT BRITAIN

*184. SHRI R. BARUA :
SHRI N. R. LASKAR :

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that Government
have objected to a British proposal to intro-
duce global quotas for the import of jute
goods into that country;

(b) if so, the brief points of objection;

(c) how far it is likely to affect our jute
trade; and

(d) the steps taken by Government against
this move ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) to (d).
Negotiations are in progress with the United
Kingdom Government authorities on their
proposal to replace the existing system of
‘mark-up’ of prices of certain jute goods by
a system of global quotas. All possible
stcps will be taken to ensure that cxports
of our jute goods to U. K. do not suffer.
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DONATIONS By INDIAN COMPANIES TO PAK.
MusLim LEAGUE

*185. SHRI YAJNA DATT SHARMA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether it is a fact that certain Indian
companies have donated huge sums of
money to Pak. Muslim League during the
last six years;

(b) if so, the name of such companies
and the details of donations made; and

(c) Government’s reaction thereto ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED) : (a) te (c).
The names of companies and the amount
of contributions made by them to Pak.
Muslim League are indicated below :—

Rs.
Ganesh Flour Mills Co. Ltd. 40,000
Delhi Cloth & General Mills
Co. Ltd. 1,39,379

The two companies have their units in West
Pakistan at Lyallpur. The contributions
indicated above are stated to have been made
by their Pakistan units to the Muslim Lea-
gue in Pakistan during the year cnded 1965.

TUEH § d0T a W &1
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SMUGGLING OF JUTE INTO NEPAL

*187. SHRI YASHPAL SINGH : Will the
Minister of COMMERCE be pleased to
refer to the reply given to Starred Question
No. 451 on the 13th August, 1968 and state :

(a) whether the inquiry into the alleged
smuggling of jute into Nepal has been made
by the Government; and

(b) if so, the details of the investigation ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) and (b) .
Some smuggling of jute from India to Nepal
is belicved to be taking place. Government
are making effort to check this.

RAILWAY LINES IN GUIARAT

*188. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of RAIL-
‘WAYS be pleased to state :

(a) the number of railway lines proposed
by the Gujarat Government for inclusion in
the Fourth Five Year Plan and their order
of priority;

KARTIKA 28, 1890 (SAKA)

Written Answers 42

(b) whether Government propose to open
B.havnagnr-Tarapore railway linc keeping in
view the need of development of Guijarat;
and

(c) if so, the details of the proposal under
consideration of Government ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Twenty-
two new lines and conversions were proposed
by the Government of Gujarat for inclusion
in the Fourth Five Year Plan. The names
of the new lines and conversions, in order
of priority are given in the Statement placed
on the Table of the House. [Placed in Libra-
ry. See No. LT-2176/68.]

(b) and (c). The revised traffic survey
for this profect has just been completed by
the Western Railway, and the survey report
is expected to be received in the Railway
Board’s office shortly. A final decision on
the construction of this line will be taken
after the report is received and examined by
the Board.

B. G. LINE BETWEEN BHIWANI AND
RoHTAK

*189. SHRI RAM KISHAN GUPTA :
Will the Minister of RAILWAYS be pleased

' to state :

(a) whether Government have received
any proposal from the Haryana Govern-
ment for construction of a Broad Gauge
railway line between Bhiwani and Rohtak;
and

(b) if so, the action taken thereon ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes, Sir.

(b) An official of the Haryana Government
had discussions with the Railway Board in
September last in regard to this particular
proposal, as also other proposals for new
construction. He had undertaken to collect
and furnish certain additional information
in support of thesc proposals and it is still
awaited.

BOKARO STEEL PLANT

*190. SHRI KARTIK ORAON : Will the
Minister of STEEL, MINES AND METALS
be pleased to state :

(a) whether it is a fact that employees
from States other than Kerala are not getting
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fair deal at the hands of the present manage-
ment of the Bokaro Steel Plant; and

(b) the total number of employees draw-
ing above Rs. 1,000; and the number among
them from Kerala and the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) No,
Sir.

(b) There were 186 employees in receipt
of emoluments exceeding Rs. 1,000 on the
30th September, 1968 and of these, 9 were
from Kerala State.

INDUSTRIAL DEVELOPMENT IN STATES

*191. SHRI K. P. SINGH DEO : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether Government have made any
assessment of the potentialities of various
States for industrial development;

(b) if so, the States wherc such assess-
ment has been made by Government;

(c) the result thereof; and

(d) the steps proposed to be taken by
Government in the matter ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED) : (a) to (d).
The Government of India have not directly
made an assessment of the potentialities
for industrial development of various States/
Union Territories. Such assessments have
been made by the State Governments/Union
Territories themselves through the agency
of National Council of Applied Economic
Research (NCAER). The NCAER has car-
ried out techno-economic surveys in respect
of all the States and Union Territories. The
findings of the NCAER for all the States and
Union Territories excluding Jammu & Kash-
mir and Andamans & Nicobars have
been published. On the basis of these sur-
veys, the State Governments/Union Territo-
ries themselves make proposals for industrial
development. These proposals are discus-
sed by the Working Groups formed in the
Planning Commission at the time of the
formulation of the Five Year Plans as
well as the Annual Plans and decisions
taken in respect of their inclusion in the
Plans.
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IMPORT]LICENCES FOR STAINLESS STEEL

*192. SHRI B. K. DASCHOWDHURY :
Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) the value of import licences for stain-
less steel issued or converted for 21/26
gauges during 1967-68 and 1968-69;

(b) whether checks are being exercised to
ensure proper use of the materials imported
against those licences;

(c) the reasons why licences for 18 gauge
and thicker were issued to actual users even
though they could not utilise these licences
and latter on came for conversion to thinner
gauges; and

(d) whether a copy each of the various
public notices issued in 1967-68 and 1968-69-
in the matter of conversion will be laid on
the Table ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) The
information is being collected and will be
placed on the Table of the House.

(b) It is the responsibility of the
sponsoring authorities viz. DGTD,
Directors of Industries of States, Textile
Commissioner and Jute Commissioner etc.
to check on the proper use of the materials
imported by units bornc on their lists.

(c) Till its amendment in February 1968
the Policy permitted import of stainless
stecl sheets/plates/strips/circles of 18G and
thicker only for industries other than those
engaged in manufacture of utensils domestic
ware, watch strap, cutlery kitchen ware,
table top and furniture. The licences were
issued as per policy provision.

(d) A copy each of three Public Notices
No. S0/IP(PN)/68 dated 27-2-68, No. 55/
1P(PN)/68 dated 31-5-68 and No. S59/IP
(PN)/68 dated 25-6-1968 on the subject of
conversion is placed on the Table of the
House. [Placed in Library. See No. LT-
217/68.]

New INDUSTRIES IN PuUNiAB  AND:
HARYANA

*193, DR. SUSHILA NAYAR : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state -
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CHANGES IN PoLicy RE : EXPORT
INCENTIVES

*205. SHRI S. K. TAPURIAH : Will the
Minister of COMMERCE be pleased to
state :

(a) whether it js a fact that frequent
changes in policy regarding export incentives
and cc entitl cause great
hardship to the export trade;

(b) whether it is also a ract that in certain
cases withdrawal of incentives has been
made with retrospective effect causing diffi-
culties to the exporters who entered into
commitments while relevant schemes were
in force;

(c) whether any suits were filed in the vari-
ous High Courts by the exporters against the
Joint Chief Controller of Imports and
Exports and Government; and

(d) if so, the number of such suits filed
and the judgements given by the court ?

THE MINISTER OF COMMERCE
(SHRI. DINESH SINGH) : (a) The policy
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of assistance to exporters has been main-
tained in the last two years.

(b) There has been no withdrawal of
incentives with retrospective effect.

(c) and (d). No suits have been filed by
the exporters against the Joint Chief Con-
troller of Imports & Exports and Govern-
ment in the various High Courts challenging
the changes made in the policy regarding
export assistance. However 19 writ peti-
tions were filed by exporters in different
High Courts out of which judgements have
been delivered in 12 cases; 3 cases have been
dismissed. In 9 cascs, writ petitions were
allowed.

DONATIONS GIVEN BY M/s HINDUSTAN
Mortors LTD. TO THE CONGRESS PARTY

*206. SHRI A.” SREEDHARAN :
SHRI GHAYOOR ALI KHAN :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether M/s Hindustan Motors Ltd.,
gave large donations to the Congress Party;
and

(b) if so, the donations given to Congress
for the years 1960 to 30th October, 1968 ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) and
(b) . According to the profit & loss accounts
of the Hindustan Motors Ltd., the company
contributed the following amounts to the
Congress Committees :—

Financial year Amount of
ending on contribution
made
Rs.
31-3-1961 Nil
31-3-1962 1,50,175/-
31-3-1963 1,00,200/-
31-3-1964 10,175/-
31-3-1965 175/-
31-3-1966 175/-
31-3-1967 5,50,175/-
31-3-1968 25,175/-

As the amendment to the Companies Act
requiring companies to disclose in their
profit & loss accounts the amount of politi-
cal contributions came iato effect from 28th
December 1960, the figures of contributions,
if any, made in 1960 are not available.
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“The donations by the company, if any, made
between 1-4-1968 and 30-10-1968 will be
known when the copany’s profit & loss
account for the current year ending on
31-3-1969 is filed.
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COMPUTERS AT DELHI RAILWAY
STATION

*208. SHRI GEORGE FERNANDES :
‘Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is proposed to install com-
puters for scats reservations at Delhi Rail-
way Station;

(b if so, the cost of the computers and
their installation scparately;
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(c) how many empleyees will he dis-
placed as a result of computerisation of seat
reservation; and

(d) the total economy that will be brought
about as a result of this computerisation ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes, Sir,
a proposal for installation of computers for
reservation of seats and berths at Delhi and
New Delhi is under consideration. A firm
producing computers in India has been ask-
ed to prepare a project report. The admi-
nistration will take a decision after cxamin-
ing the feasibility and other implications of
the scheme.

(b) to (d). It is only after thc project
report has been submitted by the firm that
information as regards these aspects will
become available.

DEPOSITS OF GOLD IN DHARWAR
DisTRICT

*209. SHRI MANIBHAI J. PATEL :
Will the Minister of STEEL, MINES AND
METALS be pleased to statc :

(a) whether it is a fact that recently gold
deposits have been discovered in Kappat
hills in Dharwar district ;

(b) the results of investigations carricd
out by M/s John Tylor and Sons; and

(c) the estimated amount of gold deposits
as per information with the Geolegical Sur-
very of India ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) The
occurrence of gold in Kappat Hill Range,
Dharwar District is known since a long
time.

(b) The information is being collected and
will be 1aid on the Table of the Housc when
available.

(¢) The investigation was undertakcn by
the Geological Survey of India in 1967 and
is still continuing. The work done so far
is in the preliminary stage and it is rather
premature at this stage to arrive at any con-
clusion on the potentiality of the decposits.

SoviET AIDED PROJECTS IN INDIA

*210. SHRI RABI RAY : Will the Minis-
ter of INDUSTRIAL DEVELOPMENT
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AND COMPANY AFFAIRS be pleased to
to state :

(a) whether it is a fact that recently he
had a meeting with U.S.S.R. Ambassador
in India to review the working of the Soviet-
Aided Projects in India; and

(b) if so, the main features of these
talks ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED) : (a) Periodi-
cal meetings are held with the Soviet
Ambassador to review the working of Soviet
aided projects and to sort out thcir pro-
blems and ditficulties.

(b) During the meecting held on 20th
September, 1968, the following items were,
inter alia, discussed : (i) Soviet assistance
for expansion of design facilities in the Heavy
Machine Building Plant at Ranchi. (ii)
Delivery schedule for supply of components
and balancing cquipment to the Heavy
Engineering Corporation for the Bokaro
project. (iii) Implementation of recom-
mendations made by the Soviet Expert
teams which visited India early this year.
(iv) Soviet assistance in the supply of
working drawings for certain items of equip-
ment to be manufactured in the MAMC.
(v) Delivery schedule for supply of equip-
ment for the Heavy FElectrical Equipment
Plant at Hardwar.

SURVEY FOR RAiLwAy LINE IN
YEOTMAL DISTRICT

1154. SHRI DEORAO PATIL : Will the
Minister of RAILWAYS be pleased to state:

(a) whether the survey for a Railway line
for Chankha in Yeotmal district, proposed
to be undertaken, has been completed; and

(b) if not, reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.

(b There is no justification at present
for taking up the survey.

Prices oF Raw Cotron
1155. SHRI DEORAO PATIL : Will the
Minister of COMMERCE be pleased to
state
(a) the steps taken to stabilise the prices
of raw cotton; and
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(b) the result of such steps ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
While there is no statutory control on prices
of cotton, measures like stock control,
credit control and the regulation of contracts
arc in operation to stabilise these prices.
At present, prices of cotton are ruling well
above support prices for the cotton season
1968-69. )

BokARO STEEL PROJECT

1156. SHRI BABURAO PATEL : Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) the total cost in Rupees of the Bokaro
Steel Project and the amount spent so far;

(b) the probable datc when the Project will
be commissioned;

(c) whether it is a fact that steel technolo-
gists consider the present estimate as very
high and that the cut made by the Soviet
government is only marginal; and

(d) the reason for delay in submitting the
report by the Committee appointed to exa-
mine ways and means of cutting down cons-
truction costs of the Bokaro Steel Plant and
the likely date of its submission ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL MINES AND
METALS (SHRI RAM SEWAK) : (a)
The first stage of the Bokaro Steel Project
is estimated to cost Rs. 6,710 million. Till
the end of October, 1968, Rs. 1,450 million
has been spent on the project.

(b) The first stage of the Project is sche-
duled to be commissioned by the end of
December, 1971,

(c) The cost cstimates of the Bokaro
Steel Plant were examined in detail by thc
Government and were discussed with the
Sovict authorities. A net reduction of Rs.
114 million was effected as a result of the
cost reduction studies undertaken, Possibi-
lities of further cost reduction are being ex-
plored both by the Indian and Soviet organi-
sations in the course of the detailed engi-
neering of the project.

(d) The task assigned to the Committec
is time-.consuming as various avenuos of
economy have to be fully explored. The
Committce is expected to submit its report
by the end of this year.
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MINING AND ALLIEED MACHINERY
CORPORATION

1157. SHRI BABURAO PATEL : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) the names of ten top officials of the
Mining and Allied Machinery Corporation
who went abroad during the last 3 years
from July 1965 to July 1968;

(b) the reasons for their foreign trips,
the countries, they visited and the duration
of their stay in each country;

(c) the cost to Government by way of
air fare and forcign exchange; and

(d) the exact benefits to the country
that accrued from these trips ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI1 F. A. AHMED) : (a) to
(d). The information is being collected
and will be laid on the Table of the House.

INTERNATIONAL FAIR AT BAGHDAD

1158. SHRTI BABURAO PATEL : Will
the Minister of COMMERCE be pleased
to state :

(a) the names of the Indian firms which
took part in the fifth International Fair
held in Baghdad during the month of
October, 1968, with the names of the persons
who went abroad in this connection;

(b) the types of Indian goods displayed at
the fair;

(c) the expenditurc met by Government
of India and the Indian firms for participat-
ing in the fair; and '

(d) the exact benefits to the country for
taking part in this fair ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b):
A statement showing the names of the
Indian firms that took part in the Fair,
the names of persons who were permitted to
go abroad to attend the Fair and the types
of Indian goods displayed at the Fair is
placed on the Table of the House. [Placed
in Library. See No. LT-2178/68]
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(©) Rs. 3-30 lakhs approximately. Actual
expenditure is not yet known.

(d) The exact benefits to the country in
terms of business transacted and export
possibilities generated are being assessed.
It has, however, been reported that licences
worth Rs. 21 lakhs for import of Indian
capital goods & Rs. 2 Lakhs for import of
consumer goods are expected to be issued
shortly by the Govt. of Iraq.

RoLLING sTock ON N. G. KANGRA
VALLEY RAILWAY

1159. SHRI HEM RAJ : Will the Minis-
ter of RAILWAYS be pleased to state :

(a) the number of overaged wagons,
coaches and engincs on the N. G. Kangra
Valley Railway in 1967-68 and the number
of each kind replaced in the said period;
and

(b) the number of such rolling stock on
that N. G. section in 1968-69 and the num-
ber that has been replaced in this year ?

THE MINISTER OF RAILWAYS
(SHRIC. M. POONACHA) : (a) Number of
overaged rolling stock as on 31-3-1968 :

Wagons 26
Coaches 12
Engines 5
Number replaced in 1967-68 :
Wagons Nil
Coaches Nil
Engines Nil

(b) Number of overaged rolling stock as
on 31-3-1969 : .

Wagons 26
Coaches 12
Engines 5
Number replaced in 1968-69 :
Wagons Nil
Coaches Nil
Engines Nil

INDUSTRIAL LICENSING PoLicy

1160. SHRI VIRENDRA KUMAR
SHAH : Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS be pleased to state :

(a) whether Government are considering
drastic changes in the industrial licensing
policy with a view to keeping down the
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(a) whether any new industries are pro-
posed to be set up in Punjab and Haryana
-during the Fourth Five Year Plan period;

(b) whethef any suggestions have been
teceived from those State Governments in
this regard; and

(c) if so, the decision taken thereon ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED) : (a) to (c).
Proposals have been received from the
‘Governments of Punjab and Haryana in
regard to the industries to be set up in the
respective States during the Fourth Five
Year Plan period. These are under consi-
deration and no decision has yet been
taken on them, as the formulation of the
Fourth Plan is still in hand.
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C. I. AGenTs IN H.E.C., RANCHI

*200. SHRI K. LAKKAPPA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that the C.I.
Agents are active in Heavy Engineering
Corporation, Ranchi; and

(b) if so, the main features of their activi-
ties and Government’s recaction thereto ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED) : (a) The
Government have no such information.

(b) Does not arise.

ExPORT PUBLICITY ADVISORY COMMISSION

*201. SHRI HARDAYAL DEVGUN :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that the Export
Publicity Advisory Commission has submit-
ted to Government a report bringing out the
causes of failures in the matter of exports
and has made certain recommendations in
regard thereto;

(b) if so, the salicnt features thereof; and
(c) the reaction of Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to (c).
The Standing Export Publicity Advisary
Committee was constituted to advise in
planning and implementing export publicity
programmes through the various media and
not to bring out the causes for failure in the
matter of exports. The Committee after
going into the present position has made
recommendations for formulation of effec-
tive and practical export publicity program-
mes and their implementation in a coordinat-
ed manner. These are being processed.

PANDE COMMITTEE ON DURGAPUR STEEL
PLANT
*202. SHRI KAMESHWAR SINGH :
SHRI SHIV CHARAN LAL :
SHRI KEDAR PASWAN :
Will the Minister of STEEL, MINES
AND METALS be pleased to state :
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(a) whether Government’s attention has
been drawn to the recommendations of the
Pande Committee regarding material mana-
gement in Durgapur Steel Plant;

(b) if so, whether the recommendations
have been implemented; and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) Yes,
Sir.

(b) and (c). The recommendations relatc
to adoption of stricter consumption norms
for various raw materials, joint sampling of
coal at destination, selected preparation of
coal, strengthening of inspection wings for
materials, etc. Implementation here is
of a continuing nature. For example, a
preliminary survey to study the maintenance
procedures of the Plant has been made by
the National Productivity Council. A Com-
mittee is working on fixation of consump-
tion norms. An independent agency has
been appointed on sampling of coals at
destination. Action is being taken 'to re-
duce the inventories of spares, stores etc.

FOREIGN COLLABORATION

*203. SHRI S. R. DAMANI : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) the names of industrial concerns
working in India with foreign collaboration
with names of the collaborators;

(b) the cquity participation allowed in
cach case as against plant and machinery
and for technical know how supplied separa-
tely;

(c) whether there have been cases where
import of machinery which could be indi-
genously fabricated was allowed under
collaboration agreements, if so, the details
of such cases and the circumstances leading
to the decisions; and

(d) whether full foreign exchange involve-
ment was borne by the collaborators and if
not, the drain on our own foreign exchange
resources as a result ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRIF. A. AHMED) : (a) Quarter-
ly list of foreign collaboration cases indicat-
ing, inter alia, the names of Indian and
foreign parties are published in the Journal
of Industry and Trade.

(b) to (d). The information in required
details will take considerable time to com-
pile. However, important details of all
collaboration cases approved so far—
numbering over 3000—arc being collected
from records and will be placed on the Table
of the House in due course.
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number of industries which come under
the licensing provisions of the Industries
(Development and Regulation) Act;

(b) whether there is delay in taking a deci-
sion due to lack of unanimity about the
number of ‘Key’ industries te be kept under
control: and

(c) the yardstick being applied in deter-
ming an industry as a ‘Key’ industry ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) In
the light of suggestions made in the Plan-
ning Commission’s document ‘Approach to
the Fourth Five Year Plan’, proposals for
sclective delicensing of industries are under
the consideration of the Government.

(b) No, Sir.

(c) Industrics which are important for
the promotion of self sustaining industrial
dcvelopment and in which further capacities
require to be created are treated as ‘Key’
industries.

IMPORT OF CYLINDERS

1161. SHRI K. N. PANDEY : Will the
Minister of COMMERCE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 303 on the 3rd July, 1968 and state:

(a) whether the information relating to
the import of cylinders has since been col-
lected; and

(b) if so, the quantum of foreign exchange
being consumed annually for importing thesc
cylinders ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
The information has already been placed
on the Table of the House on 12th Novem-
ber, 1968 in fulfilment of the assurance given
in reply to Unstarred Question No. 303 in
the Lok Sabha on 23rd July, 1968.

ESTABLISHMENT OF FACTORIFS IN CRISSA

1162. SHRI K. N. PANDEY : Will the
MINISTER OF INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS be
pleased to refer to the reply given to Un-
starred Question No. 344 on the 3rd July,
1968. .
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(a) whether the information regarding the
establishment of factories in Orissa has.
since been collected; and

(®) if so, the names of applicants who
have sent proposals for the setting up of
these new industries ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRIF. A. AHMED) : (a) Yes,
Sir.

(b) A statement is laid on the Table of
the House. [Placed in Library. See No.
LT-2179/68]

HEeAVY ENGINEERING CORPORATION,
RANCHI

1163. SHRI K. N. PANDEY : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to refer to the reply given to Un-
starred Question No. 2941 on the 6th
August, 1968 and state :

(a) whether thc information relating to
Heavy Engineering Corporation, Ranchi
has since been collected; and

(b) if so, the details therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
Yes, Sir.

(b) A statement in fulfilment of the assu-
rance was sent to Decpartment of Parha~
mentary Affairs on the 4th September, 1968.
A copy of that statement is laid on the Table
of the House. [Placed in Library. See No,
LT-2180/68)

ExPORT OF JUTE TO CuBA

1164. SHRI K. M. KOUSHIK : Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that India was
exporting jute goods to Cuba uptil the year
1966-67; and

(b) if so, the reason for which trade with
this country has been stopped ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
In the past, Cuba imported a considerable
quantity of jute goods from India. How-
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-ever, over the past few years our exports of
jute goods to Cuba have shown a sharp
decline. They amounted to only Rs. 29
lakhs in 1965-66 and were negligible in 1966-
67 and 1967-68. Cuba has stopped purchas-
ing Indian jute goods as she has built up
her own capacity for manufacturing sacking
with locally grown Kenaf fibre.

‘8.C. & S.T. Raiwway EMPLOYEES ON
CENTRAL RAILWAY

1165. SHRI A.S. KASTURE : Will the
‘Minister of RAILWAYS be pleased to state :

(a) whether it is a fact that thc quota
reserved for the purpose of filling up vacan-
.cies by the members of Scheduled Castes
and Scheduled Tribes has not been filled up
in any of the categories on the Central
Railway;

(b) if so, the number of Scheduled Castes
.and Scheduled Tribes in all the categorics
in all the Divisions separately;

(c) the number of Scheduled Caste and
‘Scheduled Tribe Railway employees of the
.Central Railway selected for the sclection
grade; and

(d) if they are not adequately represented
in all the categories, whether Government
propose to appoint at least one member
in each Railway Service Commission and
in Selection Boards at the Divisional level?

THE MINISTER OF RAILWAYS
4SHRI C. M. POONACHA) : (a) No.

(b) Does not arise in view of reply to
part (a) above.

(c) The number of Scheduled Castes and
:Scheduled Tribes employees selected for the
selection grades in class 1II service from
1-4-1963 to 31-3-1968 is 181 and 26 res-
pectively.

(d) Appointment of Members of Railway
Service Commission is based on overall
suitability in consultation with the Union
Public Service Commission.
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The Selection Boards at Divisional level
are constituted of officers of appropriate
ranks irrespective of their caste as required
by the nature of classes of posts:for which
they are set up.

The interest of Scheduled Castcs and
Scheduled Tribes are watched both by the
Members of Railway Service Commissions
and the Selection Boards.

MaIL/EXPRESSES/PASSENGER TRAINS  BET-
WEEN BHUSAWAL AND NAGPLR

1166. SHRI A. S. KASTURE : Will the
Minister of RAILWAYS be pleased to
state :

(a) the number of Mail/Express, Passen-
ger trains running between Bhusawal and
Nagpur since 1947;

(b) the increase in the number of passen-
gers since 1947;

(c) the class-wise income derived by these
trains;

(d) whether accommodation for passen-
gers in these trains has been increased and
if so, the details thereof; and

(¢) whether Government consider that
these trains are earning profit?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) As against
two pairs of Mail/Express and two pairs of
Passenger trains running of Bhusawal-
Wardha/Nagpur section in 1947, four pairs
of Mail/Express and three pairs of Passen-
ger trains are available there at present.

(b) (¢) and (e). Figures of actual number
of passengers carried by these trains on the
Nagpur-Bhusawal section, the carning
derived therefrom and the expenditure
incurred in running these trains, arc not
separately maintained.

(d) Yes. The accommodation available
in each class, in 1968 as compared to that
available in 1948 *is indicated below :—

Year 1st A.C. Iberths II seats/berths III berths  A.C. chair
berths car seats

1948 . . . 14 120 150 1950 -
1968 SRR . 14 174 216 22 3308
(Deluxe weekly) . 20 24 . 315 234

*Figures for 1947 are not available.
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RECESSION IN SMALL SCALE INDUSTRIES

1167. SHRI NITIRAJ SINGH

CHAUDHARY :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRIMATI ILA PAL CHOW-
DHARI :

SHRI RANJIT SINGH :

SHRI ATAL BIHARI VAJ-

PAYEE :

SHRI NARAIN SWARUP
SHARMA :

SHRI JAGANNATH RAO
JOSHI :

SHRI GADILINGANA GOWD :

SHRI P. K. DEO :
SHRI R. R. SINGH DEO :
SHRI V. NARASIMHA RAO :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) the details of recommendations made
by Lokanathan Study Team on recession in
Small Scale Inustries; and

(b) Government’s reaction thereto?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F.A. AHMED) : (a)
The main recommendations relate to libe-
ralisation of credit facilities, particularly
in regard to terms of repayment of loans,
‘provision of high-level technical assistance
to selected industries, removal of structural
weaknesses in the small scale sector by
adoption of improved technical and manage-
ment methods, diversification of production
and rendering of marketing counselling
services etc. The recommendations also
stress the need for securing an equitable
share of the Govt., orders for the small
scale sector and taking special steps for the
procurcment of critical raw materials which
are in short supply.

(b) The Government’s policy is to help
small scale units in overcoming the diffi-
culties -created by recession and action on
Study Team’s recommendations is being
taken with this end in view.

LINK AND PATRIOT

1168. SHRI S.K. TAPURIAH : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :
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(a) whether it is a fact that newspapers,
Patriot—a daily, and Link—a weekly, both
published from New Delhi have been incur-
ring considerable losses annually;

(b) whether it is also a fact that every
year the papers credit large amount of money
as loans received;

(c) the amount of loans received every
year since their establishment and the names
of persons, firms, companies who have
given the loans and amount given by them;
and

(d) whether interest has been paid regu-
larly by crossed cheques or whether intercst
has also been credited as loans?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) A
statcment showing the losses suffered by
Raisina Publications Ltd. (publisher of
‘Patriot’) and United India Periodicals
(P) Ltd. (publisher of ‘Link’) is enclosed as
Annexure I laid on the Table of the
House. [Placed in Library. See No. LT—
2181/68]

() and (c). A statement showing the
amounts of loans due for payment by
Raisina Publications Ltd. and United
India Periodicals (P) Ltd. isenclosed as
Annexure II laid on the Table of the
House [Placed in Library See No. LT—
2181/68]

Information about the names of lenders
is not available.

(d) A statement showing interest *paid”
during the year and interest shown as
“accrued and due” at the close of the year
in respect of Raisina Publications Ltd. and
United India Periodicals (P) Ltd. is enclosed
as Annexure ITL laid on the Table of the
House (Placed in Library See No. LT—
2181/868).

IMPORTERS OF NEWSPRINT

1169. SHRI K. M. KOUSHIK : Will
the Minister of COMMERCE be pleased
to state :

(a) whether it is obligatory on the part of

the registered importers of Newsprint to
charge only that price which is fixed by the
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State Trading Corporation by agreement
with the foreign exporters;

() if so, whether any cases of over-
clm;qing by such importers have been
brought to the notice of Government; and

(¢) if so, the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) It is
obligatory on the part of the registered
importers of newsprint to charge only the
c.i.f. price which is negotiated by the State
Trading Corporation with the foreign
exporters. Such c.i.f. prices are indicated
on the import licences. In addition to the
c.i.f. price, the registered importers in whosc
name Letters of Authority are issued on the
request of the licence holder, charge such
items'as :

(i) Customs duty.
(ii) Clearing charges.
‘(#ii) Godown and insurance charges, if
any.
(iv) Bank charges.
(v) Interest on the sum invested ; and
(vi) Service charges of the Letter
of Authority holder. Government
have no control over these charges,
some of which are likely to vary
from importer to importer.

(b) and (c). A complaint regarding over-
charging by an importer was received by the
Government. This complaint was looked
into and the complainant was informed
that the Government could not interfere in
a dispute between the licensee and the Letter
of Authority holder nominated by the
licensee for importing goods on his behalf.
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RURAL INDUSTRIES FOR GUJARAT

1171. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state :

(a) Whether there is any proposal to set
up rural industrial projects for Gujarat in
1967-68 and 1968-69 and if so, the details
thereof;

(b) the financial assistance likely to be
given by the Central Government in this
regard; and

(©) if the repfy to part (a) above be in the
negative whether Government are likely to
take up the question in the near future?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F.A. AHMED) : (a) to
(). Two Rural Industries Projects, one each
in Panchmahals and Kutch Districts are
working since 1962-63. No proposals for
new projects have been received from the
Government of Gujarat either in 1967-68
or 1968-69.
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‘For the two- existing projects the State
Government has been provided Central
assistance of the order of Rs. 4242 lakhs
during the period 1962-63 to 1968-69.
The assistance during 1967-68 was of the
order of Rs. §5-48 lakhs and during 1968-69
of the order of Rs. 10 -00 lakhs.

The question of allotment of new projects
to State will be considered after the Planning
Commission approves the Ministry’s pro-
posal to take up new projects during the
Fourth Plan period.

INDUSTRIAL IN CO-OPERATIVE SECTOR IN
BALLIA DistrICT

1172. SHRIVISHWA NATH PANDEY
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether Government have any pro-
posal under consideration to set up any
Industry in Cooperative Sector in Rasara,
District Ballia, Uttar Pradesh; and

‘(b) if so, when and which Industry will
be set up?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND [COMPANY
AFFAIRS (SHRI F.A. AHMED)!: (a)
and (b). Yes, Sir. There is a proposal for
setting up a sugar factory in the co-operative
sector at Rasara, District Ballia which is
under consideration.
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INCREASE IN PRICE OF BRICkS IN DeLH1

1174. SHRI INDER J. MALHOTRAY:
Willl the Minister of STEEL, MINES AND
METALS be pleased to state §

(a) whether it has been brought to the
notice of Government that bricks are being
sold at prices higher than that prevailing
during the last two years in Delhi, Haryana
and Uttar Pradesh;

(b) whether it is partly due to shortage
of coal caused by shortage of wagons;
and
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(©) if so, the step being taken to ensure
regular supply of coal for brick klins?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) (a) Enqui-
ries made reveal that the local authorities
received some complaints regarding higher
prices at which bricks were sold.

(b) The increases in "prices of bricks in
Delhi were not in any way due to shortage
of coal but due to other factors such as
increase in price of coal, Railway freight
and labour charges. There has been some
shortage of coal wagons in U.P. and Har-
yana, which has been attributed to mani-
pulations by traders and middlemen to
create conditions of artificial scarity.

(e) No difficulty is anticipated by the
Railways in meeting the demands for bricks-
burning coal provided the indents are
uniformly placed on the Railways through-
out the year and the movement in heavy
capacity box rakes is maximised.

The State Government of U.P. has
taken the following special steps in this
regard :—

() to increase coal dumps at boxfit
stations and the Railways have been
requested to increase the rake
allotment for dumps;

(i) brick kiln owners have been advised
to form their associations/coopera-
tives for sponsored movement of
coal:

(i) brick kiln owners have also been
advised to build up stocks of coal
in slack season; and

(iv) stringent measures are being taken
against middlemen-and traders who
create artificial shortage of coal.

DIFFICULTIES IN LOADING RAKES FOR
DUGDA II COAL WASHERY

1175. SHRI INDER MALHOTRA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that Dugda I and
Dugda II washeries have common yard;

(b) whether it is also a fact that whereas
for Dugda 1, movement of coal in piece-
meal is permitted, movement for Dugda
I1 is insisted by rakes;
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(c) what is the distance between Dugda
I and Dugda II from respective depots
controlling movement of coal;

(d) whether Government have received
any complaint regarding difficulties being
experienced by collierics in loading rakes
for Dugda II; and

(e) whether there is any proposal to
remove the discrepancies and the difficul-
ties?

THE MINISTER OF RAILWAYS
(SHRI C.M. POONACHA): (a) Yes.
The raw coal reception yard, the Box yard,
reception cum-despatch yard and the empty
despatch yard are common to both Dugda
I and Dugda IIL

(b) Movement to Dugda I is accepted in
four-wheeler wagons as its tipplers can
handle four-wheeler wagons only. Dugda
II is equipped with a Box wagons tippler,
and movement to Dugda Il is generally
accepted in Box rakes.

(c) Dugda I and IT are located almost
at the same site. Distance from the
respective depots from where coal is pro-
grammed for Dugda 1 and Dugda II are as
under :—-

From Kusunda Depot ..29 K.Ms.

From Katrasgarh Depot ..18 K.Ms.
From Kathara Colliery ..28 K.Ms,
From Sawang Colliery ..34 K.Ms.
From Mohuda Depot ..12 K.Ms.
(d) Yes, from East Katras Colliery.

(¢) The matter is under consideration.

REPORT OF TARIFF COMMISSION ON PRICES
oF CoAL

1176. SHRI INDER J. MALHOTRA :

* Will the Minister of STEEL, MINES AND

METALS be pleased to state :

(a) whether Government have completed
fuller cxamination of the Report of the
Tariff Commission on the cost of ceal
mining and prices of coal; and

(b) whether Government are studying
the ill as well as beneficial effects of current
prices of various grades of coal on the long-
term development of coal mining and avail-
-ability of coal in the future?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, M INES AND
METALS (SHRI RAM SEW AK) : (a) and
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(b). Coal prices having been decontrolled
with effect from 24-7-1967, the question of
examination of the Tariff Commission
report to determine the new level of prices
having regard to cost factor etc. does not
arise. The Government, however, is keeping
the coal price situation under review.

REPORT OF GANGULI, STUDY GROUP ON
SUBSIDISING SAND-STOWING

1177. SHRI INDER J. MALHOTRA:
Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether the Ganguli Study Group
which was appointed to study the question
of subsidies for sand-stowing and difficult
mining and adverse factors has submitted
its report

(®) if so, thc main features of the report

and the reaction of Government of the -

recommendations made therein; and

(¢) if the answer to (a) is in the ncgative,
the reasons for delay in submission of the
report and the timc when it is cxpected?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
Yes, Sir.

(b) The report is under the examination
of the Government and, therefore, it is
premature to give any reaction at this
stage.

(c) Does not arise.
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INCENTIVES FOR INDUSTRIES PRODUCING
IMPORT SUBSTITUTION PrODUCTS

1179. SHRI YAJNA DATT SHARMA :
SHRI D. C. SHARMA :
SHRI BENI SHANKER
SHARMA :

Will the Minister of COMMERCE be

pleased to state :

(a) whether Government are considering
any proposal to give certain incentives to the
industrial units cngaged in import sub-
stitution;

(b) if so, the details of the proposal;
and

(c) when a decision is likely to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No,
Sir.

(b) and (¢). Do not arise.

SMALL SCALE INDUSTRIES IN PuUniAB

1180. SHRI YAJNA DATT SHARMA:
Will the Minister of INDUSTRIAL DEVE-
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LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether Government’s attention has
been drawn to the reports that small Indus-
try in Punjab, which is the backbone of the
State’s industrial economy. is passing
through hard conditions; and

(b) whether the state Government have
approached the Centre for patronage and
financial help for rehabilitation of the Small
Scale Industry in Punjab?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F.A. AHMED) : (a) The
State Government of Punjab have stated
in thcir Fourth Plan proposals (1969-74),
that small scale industries continue to be the
backbone of the industrial economy of the
State, but it has always sufferedj for
want of adequate finance.

(b) No formal request has been received
from the state Government on the lines
mentioned by the Hon’ble Member.
Financial help for rehabilitation of small
scale industry will become available as soon
as the Plan is finalised and approved.

BHARATPUR RAILWAY COACH FACTORY

1181. SHRI ONKAR LAL BERWA :
‘Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that no order for
coaches has been received in the Bharatpur
Railway Coach Factory in the year 1968;

(b) if so, the reasons therefor;

(c) whether it is a fact that the workers of
the above factory have been retrenched as
a result of the non-receipt of orders; and

(d) if so, the action proposed to be taken
by Government to provide alternate em-
ployment to those workers?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : There is no
Railway Coach Factory at Bbaratpur.
Presumably the Hon’ble Member is referring
to Railway Wagon Factory at Bharatpur.

(a) and (b). Orders for Wagon Building
year 1968-69 were placed on M/s. Central
India Machinery Manufacturing Co., Bharat-
pur on 23-12-1967 for 2269 wagons in terms
of four wheeler units and on 4-10-1968
for 250 Containers. X
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(c) In view of the wagon orders placed,
retrenchment of workers as indicated above
due to non placement of wagon orders
does not arise.

(d) Does not arise.

EXpORT OF COAL TO JAPAN

~"1182. SHRI ONKAR LAL BERWA :
DR. SHUSHILA NAYAR :

Will the Minister of COMMERCE be
pleased to state :

(a) whether any agreement for the export
of a large quantity of coal to Japan has been
signed;

(b) whether it is a fact that Japan is very

much intcrested in buying the Indian coal;
and

(c) if so, how much coal is likely to be
exported to that country?

THE DEPUTY MINISTER OF IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No,
Sir.

(b) Japan is interested in the import
of coking coal, which were are not in a
position to offer considering the limited
reserves and the increasing requirements of
our own Steel Plants.

(c) Does not arise.
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‘RELEASE OF INDIAN GOODS AND EQUIPMENTS
CAPTURED BY PAKISTAN

1148. SHRI ONKAR LAL BERWA :
SHRI YASHPAL SINGH 1
DR. SUSHILA NAYAR :
SHRI CHINTAMANI PANI-
GRAHI:

SHRI VALMIKI CHAUDHURY :

SHRI K. LAKKAPPA :

SHRIR. K. SINHA

SHRI RAGHUVIR SINGH
SHASTRI:

SHRI D. N. PATODIA

SHRI OM PRAKASH TYAGI :

SHRI RAM GOPAL SHAL
WALE:

SHRI Y. A. PRASAD:

SHRI SHIVA CHANDRA JHA:

Will the Minister of COMMERCE be

pleased to refer to the replies given to
Starred Question Nos. 334 and 335 on the
6th August, 1968 and state the further
steps taken by Government to get the goods
-and other equipments released which were
captured by Pakistan during the 1965
conflict? )
. THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : Government
.of India are making continuous efforts to
‘secure the restitution of the properties,
.assets etc. seized by the Government of
‘Pakistan. Recently on November 6 a
note was sent urging Government of Pakis-
w¢an to desist from the disposal whether by
public auction or otherwise of certain
Indian properties seized by them during the
1965 hostilities.
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ACCIDENT AT JHINJHAK STATION

1187. SHRI YASHPAL SINGH :
SHRI ONKAR LAL BERWA:

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that six persons
were run over by goods train near Allahabad
at Jhinjhak Station on the 3rd September
1968;

(b) whether any inquiry has been insti-
tuted;

(c) if so, the details of the inquiry;
and

(d) whether any compensation has been
paid to the next of kins of the deceased?

THE MINISTER OF RAILWAYS
(SHRI C.M. POONACHA): (a) One
person was run over and killed and six
others knocked down of whom five were
killed and one received minor injuries.

(b)and (c). This incident was inquired into
by a committee of Senior Scale Officers
who came to the conclusion that this mishap
was caused by the action of these persons
themselves as they tried to board the train
No. 40 Down Janata Express from the off
side which involved crossing the Up main
line over which goods train No. 177 Up
was to run through at the mcment. These
persons had violated the provisions of
section 118(1) of the Indian Railways Act.
(d) No.
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PRODUCTION OF WATCHES IN THE H.M.T.

1188. SHRI YASHPAL SINGH :
SHRI ONKAR LAL BERWA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) the number of watches produced by
the Hindustan Machine Tools Ltd. during
1968 so far;

(b) the number of watches which were
produced by H.M.T. during 1967;

(c) how far it compéres with the produc-
tion of watches during the previous 3 years;
and

(d) thc amount of foreign
carned during the last 3 years? *

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F.A. AHMED): (a)
2,35,504 watches (up to 31-10-1968).

(b) 2,52,600 watches.

cxchange

©):
Year Number of
watches
produced
1964 1,67,369
1965 1,98,646
1966 2,36,697
1967 2,52,600.

The number of watches produced during
1967 was higher than those produced during
the previous three years.

:
Year Foreign
Exchange
earned
1965 Rs. 65,311
1966 Rs. 33,933
1967 Rs. 25,678

DiAMOND MINES IN MADHYA PRADESH

1189. SHRIS. C. SAMANTA :
SHRI D. V. SINGH :
SHRI NATHU RAM AHIR-
WAR :
Will the Minister of STEEL, MINES
AND METALS bc pleascd to state :
(a) whether any notice has been taken of
the indication made by the Aeromagnetic
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Survey of thc Panna, Chhatarpur and
Tikamgarh belt along the River Ken in
Madhya Pradesh, to the effect that diamond
mines may exist on the left side of the River,
ag revealed by the Madhya Pradesh Minister
for Natural Resources at Bhopal on the
23rd September last; and

(b) if so, steps being taken to ascertain
whether the survey is full of reality?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a) and
(b). An Aeromagretic Survey over certain
areas of Madhya Pradesh ‘was undertaken
by the National Geophysical Research
Institutc, Hyderabad, which was completed
in May. 1968. Data obtaincd during the
survey is being processed by the Institute.
It is, thercfore, premature to say anything
at present about the results of the above
airborne survey.

INDUSTRIAL PROJECTS IN GUJARAT

1190. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state :

(a) whether it is a fact that Gujarat
Government have requested for the estab-
lishment of some major industrial projects
in the Statc;

(b) if so, the details thercof: and
(c) Government’s rcaction thereto?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) to
(c). The Gujarat Govt. have, as part of their
Fourth Plan proposals. suggested a number
of schemes under the head ‘“‘Large and
Medium Industries”. Thesc proposals have
been considcred by the Working Group
on Industry and Minerals. The recom-
mendations of the Working Group will be
considered by the Planning Commission
in duc course and final decisions will be taken
at that stage. The schemes or projects
finally accepted will be incorporated in the
Fourth Five Year Plan.

ExPORT OF FIsH
~ 1191, SHRI NARENDRA SINGH
MAHIDA : Will the Minister of COM-
MERCE bc pleased to tate :
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(a) the names of foreign countries to
which fish was exported from India during
the years 1965-66 and 1966-67 and the
quantity thereof separately ;

(b) the quantity out of it exported from
Gujarat; and

(c) the details of machinery and other
goods imported for the development of
fisheries as a result of this export?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESH]) : (a) A state-
ment is laia on the Table of the House.
[placed in Library. See No. LT-2182/68).

(b) Export statistics are not maintained
statewise.

(c) The following items arc allov'ved to
be imported under the Import Policy for
Registered Exporters of Fish and Fish
Products to the extent of 10 per cent of the
fo.b. value of exports as import rep-
lenishment :—

1. Refrigerants  (Dischlorc Diflaore
methenc).

Spare parts for refrigeration machi-
nery.

3. Printed waxed cartons.

Printed master cartons.

Printed carboard, corrugated boards,
cartons and sleeves.

Printed lebels.

6
7. Vegetable perchment paper.
8
9

(8]

> s

Citric acid.
Spare parts of canning machinery.
10. Tin plate.
11. Nylon twine of 210x3 deniers
(up to 10 per cent).
12. Fishing hooks (upto 50 percent).
13. Box Strapping (up to 50 percent).

14. Stainless steel sheets (thicker than
18G.) and plates for fabrication of
processing equipment (up to 10 per
cent).

15. Spare parts of marine diesel engines
above 40 H.P. which are not avail-
able indigenously.

16. Polythene moulding power/Pqly-
thene granules.
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SuB-CoMMITTEE OF EXPORT PROMOTION
COUNCIL IN GUJARAT

1192, SHRI NARENDRA SINGH
MAHIDA : Will the Minister of COM-
MERCE be pleased to state :

(a) whetaer Government propose to
appoint a sub-Committee of Export Pro-
“motion Council for Gujarat;

(b) if so, the main function of the Com-
inittee; and

(c) whether this Committee would look
into the export potential of the State only
-or it would be assigned some other work
also?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No,
" Sir.

(b) and (c). Do not arise.

- SuPPLY OF MINING EQUIPMENT To N.C.D.C.

1193. SHRI KARTIK ORAON : Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is a fact that the National
Coal Development Corporation has received
quotation for the supply of mining equip-
ment from a private firm;

(b) whether it is also a fact that the design
supplied by this firm is exactly the same as
was supplied by thc Mining and Allied
Machinery Corporation Ltd, Durgapur

--but at a lower ratc; and

(c) if so. the details thereof?

- THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a) to
(©). It is presumed that the reference
is to the purchase of steel props and bars
‘by the N.C.D.C. in 1966 for which a Calcutta
“firm bad quoted Rs. 335 and Rs. 135-50
-each respectively as against Rs. 350 and
Rs. 150/- per unit quoted by the Mining and
Allied Machinery Corporation, Durgapur.
“The sectional views of the props and drawings
for the bars submitted by the firm were
more or less- the same as those of the
M.AM.C, but the weight and safe maxi-
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mum loads were less. The respectjve ﬁgures
are given bclow:

Private M.A.M.C.

firm
Weight of prop 80-5 kg. 89 kg.
Weight of bar 30 kg. 31-5kg.
Maximum safe load 25 tons 40 tons

Moreover, the private firm wanted high
grade boiler steel to be supplied by N.C.D.C.
It also appearcd that the firm was not a
manufacturing concern but only approved
contractors and stockists and they had not
supplied props and bars to any parly
before, whercas the M.A.M.C’s. equipment
had been tested by the Central Mining
Research Station. On technical grounds
thereforc, the M.A.M.C’s. offer was pre-
ferred.
HEeavy

MACHINE BUILDING  PLANT

H.E.C., RANCHI

1194, SHRI KARTIK ORAON : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether it is a fact that the mecha-
nical equipments and structures, supplied
to Bhilai Stccl Plant by Heavy Machince
Building Plant of Heavy Engineering Corpo-
ration, Ranchi had faulty welding to the
extent of 60 per cent and that even though
H.E.C. had X-ray machine available, it was
not utilised and that X-ray tests had to bc
carried out by Bhilai Steel Plant;

(b) whether it is a fact that the recti-
fication cost had to be borne by HE.C.;
and

(©) if so, the total expenditure involved
init? .

THE MINISTER OF INDUSTRIAL

DEVELOPMENT & COMPANY
AFFAIRS (SHRI F.A. AHMED): (8) No
report regarding faulty welding of mechani-
cal equipment supplied by H.E.C. for the
Bhilai Plant has been received except somc
complaints in respect of welding in the blast
furnance shell and the stove shell. Regard-
ing the former, the Heavy Machine Building
Plant only did the welding of the bottom-
most course. Regarding the stove shell,
the complaints related to 5 to 6 %of the total
length of weld. The X-ray installation of
the Heavy Machine Building Plant had not
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been commissioned at the time of manu-
facture of these items and as the major
share of welding would, in any case, bedone
at the Bhilai site prior to erection, X-ray
testing of welding is also be mostly done at
the site itself,

(b) After discussions between the two
organisations, it was decided that such
welding defects as had occurred in these
two items should be rectified at site by the
Bhilai authorities and a separate record
would be kept of such rectifications made.

(c) No payment has been made so far.

SuPPLY OF CRANES TO MORMUGAO PORT IN
Goa BY H.E.C,, RANCHI

1195. SHRI KARTIK ORAON : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that Mormugao
Port had placed orders with the Heavy
Machine Building Plant of Heavy Engi-
neering Corporation Ltd., Ranchi for the
the supply of cranes and that the Port
authorities were later required to import the
cranes from abroad because the Corporation
had failed to supply them;

(b) the total number of cranes manufac-
tured by Heavy Machine Building Plant
of Heavy Engineering Corporation Ltd.,
Ranchi so far and of what capacities; and

(c) what was the production programmes
for the year 1967-68?

* THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) No
cranes were ordered by Marmugao Port
Trust on Heavy Engineering Corporation
Limited, Ranchi.

(b) The total number of cranes manu-
factured by Heavy Machine Building Plant
so far is 73 Nos. with lifting capacitics rang-
ing from 1 to 50 tonnes. '

(c) The total production in Heavy
Machine Building Plant during 1967-68 was
146110 tonmnes. This includes 543-8
tonnes (11 Nos.) of cranes.

MaJor INDUSTRIES IN ORISSA

1196. SHRI K. P. SINGH DEO : Will
the Minister of INDUSTRIAL DEVE-
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LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether Government propose to
include development of major industries
in Orissa in the Fourth Five Year Plan;
and

(b) if so. the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F.A. AHMED): (a)
and (b). The Fourth Five Year Plan is
currently under preparatjon and no decision
has yet been taken on the industrial projects
proposed to be included in it.

REVISION OF COAL PURCHASE PoLicy

1197. SHRIB.K.DAS CHOWDHURY:
Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whcther it is a fact that Government
have revised the coal purchase policy;

(b) if so, the main features of-the revised
policy; and

(c) how far the revised policy will help
the coal industry?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a) With
decontrol of coal prices with effect from
24-7-67, question of revision of coal pur-
chase policy does not arise. It is now for
the buyers and sellers to mutually settle
the priccs.

(b) and (c). Do not arise.

AERIAL MINERAL SURVEY .

SHRI B. K. DAS CHOWDHURY:
SHRI S. C. SAMANTA :
SHRI A. SREEDHARAN :

Will thc Minister of STEEL, MINES
AND METALS be pleased to statc :

(a) whether it is a fact that there is pro-
posal for carrying out Airborne mineral
survey in certain parts ' of Indian with
French assistance;

(b) if so, the total area to be surveyed;

1198.

(c) the nature of assistance to be provid-
ed by thc French Government in this
regard; and

(d) when the survey is likely to be com-
pleted?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
and (b). It is proposed to seek French
assistance for carrying out combined elec-
tromagnetic, magnetic and radiometric
airborne geophysical survey for base metals
over an area of about 80,000 sq. kms. in
parts of Mysore, Gujarat, Rajasthan and
Madhya Pradesh. Negotiations are in
progress.

(¢) and (d). The French assistance is inten-
ed to be for carrying out airborne geophysi-
cal surveys involving electromagnctic (using
the latest INPUT System), magnetic and
radiometric surveys (using a spectrometer
with four scparate channels for Uranium,
Thorium, Potassium and Total counts
respectivcly). The foreign cxchange cost
involved is intended to be met from the
French Credit under the Indo-French Tech-
nical Assistance Programme. Thc cost
involved is to be negotiated with the French
authorities.

The airborne survey is expected to be
completed within 20 months after comm-
cncement of the work.

Sick TEXTILE MILLS

1199. SHRI B. K. DAS CHOWDHURY:
SHRI N. R. LASKAR :

Will thc Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that Government
are considering a four-point programme
to provide long-range solution to the prob-
lem facing the textile industry;

(b) if so, the details thereof?

(¢) how far it is likely to help the sick
textile mills in the country; and

(d) when it is likely to be implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to (d).
The following suggestions havc been made
Jointly by some Members of the Parliament
to solve the problems of textile industry in
the country :—

1. The textile industry should be recog-
nised as a ‘priority’ industry to make
it eligible for development rebate with
the condition that the rebate earned
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by the industry should be invested for
its] modernisation.

Relief should be provided to the
industry from the heavy excise burden.
3. Uneconomic mills should be scrapped.

Facilities should be provided for
greater accommodation from banks.

These suggestions are being considered by
the Government and they will be imple--
mented when decisions about them are
taken. Their implementation will provide
relicf to the sick textile mills.

18

AGREEMENT BETWEEN INDIA AND IRAN

1200. SHRI R. BARUA :
SHRI N. R. LASKAR :

Will the Minister of STEEL, MINES.
AND METAL be pleased to state :

(a) whether it is a fact that an agreement
has been entered into between India and
Iran for the supply of Indian stecl for
Iranian Railways;

(b) if so, the main featyres of the agree-
ment; and

(©) the total value of the contracts?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND-
METAL (SHRI RAM SEWAK) : (a) and
(b). Hindustan Steel Limited have entered
into two contracts with the Government
of Iran for supply of 93,000 tonnes of Rails
for use of the Iranian State Railways.
70% of the rails to be supplied will be of
18 metres length and 30 % in shorter lengths.
Deliveries are to be completed by Novem-
ber, 1969.

(c) Total C & F value of the contracts
is Rs. 74 crores.
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CENTRAL ADVISORY COUNCIL OF INDUSTRIES

1203. DR. SUSHILA NAYAR : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS bc
pleased to refer to the reply given to
Unstarred Question No. 6051 on the 27th
August, 1968 and state :

(a) whether the recommendations of the
Standing Committee of the Central Advisory
Council of Industries have since been
considcred by Government; and

(b) if so, Government’s reaction thereto ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F.A. AHMAD): @)
and (b). The suggestions/observations made
at the Eleventh meeting of the Standing
Committece of the Central Advisory Council
of Industries held on the 2nd July, 1968,
are still under the consideration of Govern-
ment.

BHARATHI MILLS, PONDICHERRY

1204. DR.SUSHILA NAYAR :
SHRI ONKAR LAL BERWA :
SHRI YASHPAL SINGH :

Will the Minister of COMMERCE be
pleased to refer to the reply given to Un-
starred Question No. 316 on the 23rd July,
1968 and state :

(a) whether the Investigation Committee
has investigated into the affairs of the
Bharathi Mills, Pondicherry;

(b) if so, whether the report has also beea
submitted to Government; and

(c) whether a copy of that report is
proposed to be laid on the Table of the
House?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes, Sir.

() Yes, Sir.

(c) No, Sir.

REPORT ON KHADI, AND VILLAGE INDUSTIES
CoMMISSION
1205. DR. SUSHILA NAYAR :
SHRI HIMATSINGKA :
SHRI YASHPAL SINGH :
SHRI ONKARLAL BERWA :
SHRI ATAL BIHARI VAJ-
PAYEE :
SHRI JAGANNATH RAO
JOSHI :
SHRI NARAIN SWARUP
SHARMA :
SHRI RAM AVATAR SHARMA :

Will the Minister of COMMERCE be
pleased to state :

(a) whether the recommendations made
by the Asoka Mehta Committee on the
Kbadi and Village Industries have since been
considered by Government; and

(b) if so, to what extent they have been
accepted or rejected ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
The Report of the Asoka Mehta Com-
" mittee is under examination in consultation
with the State Governments.
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IMPORT OF CaAPITAL GOODS

1214. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state :

(a) whether the Capital Goods Committee
have accorded approval for import of capital
goods during the period from January to
October, 1968;

(b) if so, the value of such goods; and

(c) how this allotment has been made to
the various sectors?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Yes, Sir.

(b) Rs. 3358 -45 lakhs.

(c) Approvals to different
sectors were as follows :

(i) Automobile

industrial

Rs. 366 -81 lakhs

(&) Electrical Rs. 37468 ,,
(iif) Engineering Rs. 591-62 ,,
(i) Iron & Steel Rs, 336°12 ,,
(v) Rubber manufac-
tures Rs. 175-51 ,,
(vi) Chemical & Ferti-
lizers Rs. 44861 ,,
(vii) Paper & Pulp Rs. 27928 ,,
(viii) Others Rs. 785-28 ,,
Total Rs. 3358 -45 lakhs

SETTING UP OF INDUSTRIES IN ORISSA

1215. SHRI CHINTAMANI PANI-
GRAHI s Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state :

(a) the nature of applications which the
Orissa Government has recommended in
1967 and 1968 for getting licences for
setting up of industries in Orissa; and

(b) the names of the applicants whose
cases have bren recommended ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
and (b(. During the year 1967 and 1968
(upto 31-10-68) the Government of Orissa
has recommended 10 applications, for the
grants of licences under the Industries
(Development and Regulation) Act, 1951,
for the setting up of new Industrial Under-
takings in that State.

These applications are for the manufacture
of Polyacronitrile Fibre & Yarn, Acetronit-
rile, BH.C., Vanadium Penta-Oxide, Tita-
nium Dioxide, Power Tillers, Jutc, wheat
Products, Beer and Coal.

The names of the 6 applicants whose
applications have been considered and deci-
ded are given below —

1. Shri Bhagwandas Bajoria.

Shri J. C. Mohapatra.

Shri K. K. Jajodia.

M/s. F.W. Heilgers & Co. P. Ltd.
M/s. V. Nath & Co.

Government of Orissa.

avs W

The other four applications recommended
by the Orissa Government are still under
consideration. details of applications are
not normally published prior to decision
being taken on them.
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HINDUSTAN SALTS LIMITED

1218. SHRIPREM CHAND VERMA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether the Hindustan Salts Ltd.
has proper rules of staff recruitment (for
jobs carrying more than Rs. 500 p.m.)
for purchases, contracts and sales and if
so, what are those rules;

(b) if not, whether there is any proposal
to draft these rules and if so, by when;

(c) whether at any time a general assess-
ment of the working of the Hindustan
Sales Ltd. was done and if so, what was the
result; and

(d) if not, whether Government have
any idea of securing the services of any
expert in order to find out the drawbacks
and to bring about improvement in its
working?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
and (b). The draft recruitment rules for all
the posts including the posts carrying more
than Rs. 500/- p.m. have been prepared by
Hindustan Salts Limited and are under
finalisation. The draft Rules will be sub-
mitted to the Board of Directors for appro-
val. Pending formulation of the Com-
pany’s recruitment Rules, Rules of the Sait
Department are being followed.

(¢) General assessment is made from time
to time. The results are contained in the
Annual Reports of the Company and the
Government’s Reviews thereon which are
laid on the Table of the House.

(d) No, Sir.

BOKARO STEEL PLANT

1219. SHRI PREM CHAND VERMA :

Will the Minister of STEEL, MINES AND

METALS be pleased to state :

{@) the estimated expenditure on the
Bokaro Steel Plant, its preliminary estimate
and the final cstimate
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(b) when the plant is expected to go
into production its target date of comple-
tion according to project report and when
it is likely to be completed actually;

(c) the progress of work during the last
one year and whether the target fixed for
the 31st March 1969 will be realised;
if so. the details thereof; and

(d) the production capacity of the Plant
when completed ?

THE DEPUTY MINISTER IN THL
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
The estimat:d cost of the first stage of the
plant including ancillaries is Rs. 6,710
million. This estimate has not been revised.

(b) The original construction schedule
cnvisaged the commissioning of the Ist
stage of thc Bokaro Steel Plant by the end
of March, 1971 which according to the
revised schedule will now be completed by
the end of December, 1971. The first
blast furnace will go into production by the
cnd of September, 1970.

(c) Against the total requirement of
289,000 tonnes approximately, orders for
about 210,600 tonnes of equipment have
been placed till the end of October, 1968.
Orders have also becn placed for fabrication
of 209,000 tonnes of steel structure out of
the total requirement of about 2,37,000
tonnes. About 46,800 tonnes of equip-
ment, structures and other materials have
so far been received at site.

On the construction side, 13:16% of
the concreting has been done. Erection
of structural steel has commenced. The
progress so far in civil engincering and
fabrication and ercection of structural stecl
has been somewhat behind schedule, but
steps have been taken to step up the progress
of the work. It is expected that the current
back long will soon be made good and the
work completed in time.

Targets for construction work are fixed
month by month taking into account back
logs, if any. It is quite likely that by the
end of March, 1969 these would have been
substantially wiped out.

(d) When completed. the production
capacity of the plant will be 1-7 million
tonnes steel ingots (1 -4 million tonnes of
finished flat products) and 0-88 million
tonnes of foundry grade pig iron.
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HINDUSTAN CABLES LiMITED

1220, SHRIPREM CHAND VERMA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

‘(ﬂ) the authorised and paid-up capital of
Hindustan Cables Limited at the time of

its setting up and as on thc 31st March,
1968.

(b) how much amount of loan the Com-
pany owed on 3ist March, 1968 and how
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much of it was from Central Goverment,
banks or other parties;

(c) how much money has been paid as
interested by the Company during the last
three years; and

(d) the working results of the Company
during the last three years showing the
extent o profit and if loss was incurred,
the main causes for the loss? What are
the estimates for 1968-69?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
The reasons for the “loss” in 1965-66
are as follows :—

At the time  As no
of setting  31-3-68
up the Co.
(Rs. in lacs) (Rs. in lacs)
(i) Authorised Capital 300-00 500-00
(é6) Paid up Capital 10-00 319-47
(b) Loans : --
From Central Govt, . 128-91
,» Banks . . . . . 380-41
,» DGS&D (Advance against orders) 42-62
551-94
() Intcrest paid on : ._] 965-66 1966-67 1967-68
(i) Loans from Govt. 12:01 10-68 10-01
(ii) Advances from Banks 16-73 30-78 36-46
@iii) Others 4-51 4-39
28-74 4579 50-86
(d) Profit/loss during the last three years is as follows :—
Yecar Rs.inlacs  Profit (-}-)
Loss (+)
1965-66 Rs.16-57 (—)
1966-67 Rs. 20-60 ()
1967-68 Rs. 59:03 (-i-)
1968-69 Rs. 60-00 (4-) (Estimatcd).

In terms of the pricing policy for the
year 1965-66, the prices of cables supplied
were required to be determined by the Chief
Cost Accounts Officer under the Ministry
of Finance. These prices could be deter-
mined only after the close of the accounts
of the concerned year. In the meanwhile,
the DGS &D paid certain provisional prices
to HCL subject to adjustments in term of

-

the pricing formula. In respect of the
year 1965-66, the accounts were closed on
the basis of the provisional prices received
by the company during these years. After
final adjustments were made. The working
results for the year 1965-66 indicated that
there was a profit of Rs. 7-97 lakhs for that
year as well. It will be secn therefore that
there has been no real loss.
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MINERALS AND METALS TRADING CORPORA-
TION

1221. SHRI PREM CHAND VERMA :
Will the Minister of COMMERCE be
pleased to state :

(a) the year in which the Minerals and
Metals Trading Corporation was set up and
its aims;

(b) whether the Corporation has succee-
ded in achieving its aims and if not. the
reasons thereof’;

(c) the value of goods exported during
the last three years (give comparative
figures for cach vear) and the names of
countries to which cxported;

(d) the details of imports during the
same period; and

(e) the export target of the Corporation
for the year 1968-69 and 1969-70 and the
extent to which the targets are likely to be
achieved?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to (e).
A statement is laid on the Table of the
House. [Placed in Library. See No. LT-
2184/68).

LICENSING OF SPINDLES IN COTTON MiILLs

1222. SHRI R. K. AMIN: Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that Government
have decided to stop further licensing of
cotton mills spindlage; and

(b) if so, the reasons therefor and its
inpact on the growth of textile industry
and likelihood of monopoly situation of
cxisting textile mills?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
Further licensing of spindles in the cotton
textile industry has been suspended because
the existing capacity is adequate for the
Ppresent requirements of yarn. This measure
is not likely to have any impact on the
growth of cotton textile industry and there
is no likelihood of any monopoly situation
being created for cxisting textile mills,
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UPGRADING OF PosTs IN MECHANICAL
'WORKSHOPS AT SAMASTIPUR

1223. SHRI BHOGENDRA JHA : Will
the Minister of RAILWAYS be pleased
to refer to the reply given to Unstarred
Question No. 5979 on the 27th August,
1968 regarding upgrading of posts in Mecha-
nical Workshops at Samastipur and state :

(a) whether the information has sincc
been collected; and

(b) if so, details thercof and action taken
thereon?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) (a) Yes.

(b) Upgrading of posts in the Gorakhpur
Workshops has bcen implemented. In
Izatnagar Workshops, 38 Highly Skilled
Grade I posts and 10 Highly Skilled Grade
II posts are likely to be filled up by 31-3-1969.
Regarding upgrading of posts in Mechani-
cal Workshops at Samastipur, thec matter is
under consideration.

DRINKING WATER AT JAWALAMUKHI ROAD
STATION

1224, SHRI HEM RAJ: Wil the
Minister of RAILWAYS be pleased to
state :

(2) the expenditure incurred so far for
the digging of a well for drinking water
at!Jawalamukhi Road Station of Kangra
Valley Railway section of thc Northern
Railway; and

(b) the estimated expenditure that will
be involved if the drinking water is takcn
from Banganga river at Jawalamukhi
Raod Station? ’

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Rs.
24,500/~

(b) Rs. 67,485/- approximately.

UNDER-BRIDGES IN 0LD MYSORE STATE

1225, SHRI K.P. SINGH DEO :
SHRI A. SREEDHARAN :

Will the Minister of RAILWAYS be
pleased to state:

(a) whether his Ministry has sanctioned
railway underbridge in Old Mysore Statc;

(b) ifso the number of underbridges
sanctioned and the number of bridges
started in the present programme for
1967-68; and
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(©) if not, reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) The proposals for two road under-
bridges in replacement of existing busy level
crossings—(i) at km. 353/1-2 on Shankey
road between Bangalore City and Bangalore
Cantt. stations and (ii) the other at Km.
350/10-11 between Bangalore Cantt. and
Bangalore East stations on Millers Road
have been sanctioned; and the work on the
road underbridge at Km. 353/1-2 is alrcady
in progress.

(c) Does not arise,

SCOOTER MANUFACTURING UNITS

1226, SHRI HARDAYAL DEVGUN:
SHRI YASHPAL SINGH:
SHRI SHRI CHAND GOYAL:
SHR1 ONKAR LAL BERWA:
SHRI BENI SHANKER
SHARMA:

SHRI INDRAJIT GUPTA:

SHRI D. C. SHARMA:

SHRI J. M. BISWAS:

SHRI RABI RAY:

SHRI RAM KISHAN GUPTA:

SHRI YAJNA DATT SHARMA:

SHRIK. P. SINGH DEO:

SHRI NITIRAJ SINGH:
CHAUDHARY:

SHRI A. SREEDHARAN:

SHRI OM PRAKASH TYAGI:

SHRI BHARAT SINGH
CHAUHAN:

SHRI RAM SWARUP VID-
YARTHI:

SHRI N. K. SANGHI:

SHRI R. R. SINGH DEO:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether Government propose to
grant more licences for the setting up of
scooter manufacturing units in the private
sector;

(b) if so, how many such licences have
been or are proposed to be granted;

(c) whether by granting the licences
Government  are likely to achieve
self-sufficiency in scooters; and

(d) if so, by what time?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F.A. AHMED): (a)
and (b). Government have decided to license
only one additional scooter manufacturing
unit in the private sector of a suitable eco-
nomic capacity.

(c) 1t is expected that the production
from the existing units and the proposed
new unit would be adequate to meet the
demand for scooters in the country as
anticipated at present.

(d) The new unit is expected to go into
production in about two years after it is
licensed.

MANUFACTURE OF SCOOTER TYRES:

1227, SHRI HARDAYAL DEVGUN :
SHRI BHARAT SINGH :
CHAUHAN:
SHRI RAM SWARUP VID-
YARTHI:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) the progress made in the achievement
of self-sufficiency in the manufacture of
scooter tyres;

(b) the steps taken to eliminate black-
marketing in the tyre trade;

(©) the number of new units with details
which are proposed to be set up;

(d) the timc by which these units are
likely to start production; and

(e) the time by which self-sufficiency is
likely to be achieved ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F.A. AHMED : 1a)
Considerable progress has been made
towards self-sufficiency in respect of scooter
tyres. As against the anticipated demand of
3,15,000 nos. of scooter and auto-rickshaw
tyres during 1968, the actual production
during the first nine months of this year
has been 2,16,579 nos. and the production
by the end of the year is anticipated to bec
about 2,70,000 as compared to the produc-
tion of 1,44,600 nos. during 1967,

(b) Steps have been taken to augment the
existing production facilities for the manu-
facture of scooter tyres by way of allowing
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the automobile tyre manufacturers to import
moulds and other balancing equipment.
Further, scooter tyres and tubes have also
been included within the purview of the
Essential Commoditiecs Act. Morcover,
steps are taken to rush supplics to places
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from where reports of shortages are received.

(c) Additional capacity for the manu-
facture of all types of automobile tyres and
tubes has recently been approved in respect
of the following companies :—

Capacity approved

M/s. Dunlop India Ltd.

M/s. Ceat Tyres of India Ltd.
M/s. Inchek Tyres Ltd.

M/s. Madras Rubber Factory Ltd.
M/s. Modi Industries Ltd.

balP ol ol o

2,50,000 nos. pcr annum cxpansion
2,50,000 nos. per annum expansion
3,00,000 nos. per annum expansion
2,50,000 nos. per annum expansion
4,00,000 nos. per annum (Ncw

Unit)

(d) It may normally takc about two
years for the recently approved schemcs
before they are able to commencc pro-
duction.

(e) Sclf-sufficiency in respect of scootcr
tyres is expectcd by the end of next year.

PrRODUCTION OF STEEL BY THE BHADRAVATI
AND ROURKELA STEEL PLANTS

1228. SHRI KAMESHWAR SINGH:
SHRI K. LAKKAPPA :

Will thc Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether the Bhadravati and the
Rourkela Stcel Plants are going to produce
steel to mect the requirements for the
manufacturc of the railway wagons to bc
cxported to U.S.S.R.; and

(b) if so, when the production is likcly
to start;

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a) and
(bl The question of supply of stecl materials
required for the manufacture of wagons for
cxport to the US.S.R. from indigenous
sources is uander examination with refcrencc
to the various categories involved, the prices
to be charged, delivery schedules, etc., in
consultation with thc Ministry of Com-
merce.

ROURKELA STEEL PLANT

1229. SHRI KAMESHWAR SINGH:
SHRI K. LAKKAPPA:

Will tho Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that 6 to 7 years
back some trained Overscers were appointed
in the place of Enginecrs at the Rourkela
Steel Plant;

(b) if so, whether they arc being re-
trenched now; and

(¢) if so, the rcasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL MINES AND
METALS (SHR1 RAM SEWAK): (a) Five
Diploma holders were appointed in place
of enginecrs in the Rourkcla Stecl Plant
during the period from 1962 to 1966.

(b) and (c). At present there is no proposal
for their retrenchment.

SuprLy ofF IRON ORE TO JAPAN

1230.  SHRI S. R. DAMANI:
SHR1 CHINTAMANI PANI-

GRAHI :

Will the Minister of COMMERCE bce
pleascd to refer to the reply given to Un-
starred Question No. 1744 on the 30th
July, 1968 and state :

(a) the years in which agreements werc
cntered into with Japan for the supply of
2 million and 4 million tonnes of iron ore,
the stipulated years for commencement of
supplics and the ycars from which supplies
were actually started;

(b) the year-wisc quantities exported
against each of these agreements up to
date;

(c) the reasons for short supplies, if any;

(d) when the work on creation of addi-
tional port and loading facilities to handle
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these exports was started, when it is likely
to be complcted; and

(e) whether the Japanese importers are
satisfied with the quantities supplied so far,
and whether there is any fear of compctition
dcveloping from other countries and dep-
riving India of its Japanese market for iron
ore?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) The
agreement for supply of 2 million tonnes
of iron ore annually from Kiriburu through
Vishakhapatnam commencing from 1964
was signed in March 1958, Partial supplies
commenced in 1964.

Another agreement for supply of 4 million
tonnes of Bailadilla orc annually through
Visakhapatnam commencing from middle
of 1966 was concluded in March 1960.
Puart ial supplics commenced in 1967.

(b) The following quantities of iron ore
from Kiriburu and Bailadilla mines have
been supplied to Japan:—

KARTIKA 28, 1890 (S4KA)

B Kiriburu  Bailadilla
(In million tons)

1964-65 0-27

1965-v6 0-6

1966-67 1-8 ..
1967-68 19 0-4
1968-69 0-8 0-6

(April-Sept.)

(c) The Kiriburu mine was ready, but
full supplies could not commence in time
due to delay in providing mechanical ore
loading facilitics in the Vishakhapatnam
port.

The Bailadilla mechanised minc could not
be commissioned on time due to (i) delay
in bulk power supply; and (ii) a major
break-down in one of the important scctions
of the mechanical installation.

(d) The port facility is already capable
of handling over 4 million tons. Based on
working experience. it was found neccssary
to augment the orc reclaiming and handling
facilities in the Vizag Port. The modi-
fications are cxpected to be completed by
the end of 1969, which would raise the ore
loading capacity to 6 million tons.

(e) The Japancse importers are satisfied

about the quality of these ores but have
becn anxious to sce that exports are maxi-
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mised to match the quantities contracted.
The matter has been further discussed with
the Japanese Steel Mills Association and
they have been assured of our decisions for
devclopment of mining and ore loading
capacity, not only to increase the exports
but also to keep pacc with the increasing
competitive trend in the world market as
well as the growing Japanese requirements
for iron ore.

EXPORT OF IRON ORE TO JAPAN

1231. SHRI S. R. DAMANI : Will the
Minister of COMMERCE be pleased to
state :

(a) the ycar-wisc export of iron ore to
Japan madc from Kiriburu and Bailadilla
projects in fulfilment of contracts entered
into between the Government of India and
the Japanese Steel Mission;

(b) the date from which supplics were
to commence and thc quantities agrced
upon every year.

(c) whether the work of prospecting and
cxploitation at the two places has progressed
according to schedules;

(d) if not, the reasons therefor; and
(¢) the reasons for short supplies if any?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) The
following quantities of iron ore from
Kiriburu and Bailadilla mines have been
supplied to the Japanesc steel Mills :—

Kiriburu  Bailadilla
Year (Million Tons)
1964-65 0-27
1965-66 0-64
1966-67 1-8 ..
1967-68 1-9 04
1968-69 0-8 06
(Aprii-Scptember)

(b) Agreemcnts with Japanesc steel mills
envisage annual supplics of 2 million tons
of Kiriburu ore and 4 million tons of Baila-
dilla ore commencing from 1964 and middle
of 1966 respectively.

(c) to (e). The Kiriburu mines were ready
on time. Supplies however could not com-
mence in time due to delay in providing
mechanical ore loading facilities in the
Visakhapatnam port.
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_ The Bailadilla mechanised mines could not
be commissioned according to schedule duc
to (i) delay in bulk power supply; and
(ii) 2 major break-down in one of the impor-
tant sections of the mechanical installation

CAPITAL INVESTED IN IRON ORE PROJECTS
AT KIRIBURU AND BAILADILLA

1232, SHRI S.R. DAMANI : Will the
Minister of STEEL, MINES AND METALS
be pleased to state :

(a) the details of total investments made
so far in the two iron ore projects at Kiri-
buru and Bailadilla including the investment
for the laying of the railway line to the
port and for creating facilities at the Port
for handling iron ore exports;

_ (b) the year-wisc working costs, and the
income carned by supplies of ore (a) to
Japan and (b) to other parties in India; and

(c) the profit earned or loss sustained
year-wise from thesc operations?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
The total investments made in the two iron
ore projects at Kiriburu and Bailadilla so
far is indicated below :—

(As on 31-3-1968)

Rs. in lakhs
Kiriburu 133556
Bailadilla 1776-54

(Deposit No. 14)

For the export of iron ore from Kiriburu
and Bailadilla arcas, the following threc
railway lines have been constructed :—
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A mcchanical ore handling plant with a
rated capacity of 2500 tonnes per hour
was installed at the ore berths at a cost of
Rs. 688-34 lakhs, Thesc facilities were
commissioned with effect from the first
Septcmber,  1965.

(b) The year-wise working costs and thc
income carned by supplies of ore (a) to
Japan and (b) to other parties in India,
is indicated below :—

Kiriburu Bailadilla
(As on 31-3-1968)

Rs. in lakhs
Working cost

1964-65 206-24

1965-66 221-17

1966-67 96675

1967-68 (provisional)  1223-72 197-44
Sales-realisation for supplies to Japan
1964-65 14-15

1965-66 144-13

1966-67 864-63

1967-68 (provisional) 1063-76 261-21

Sales realisation from other parties (Hindus-

tan Steel Limited, Rourkela)
1964-65 5-52

1965-66 6:97
_ 1966 to 1968 ..

(c) Profit carned or loss sustained year-
wisc from these operations is as under :—

Kiriburu Bailadilla
(As on 31-3-1968 in

lakhs)
1964-65 (Loss) 182-48 -
1965-66 (Loss) 68-17 -
1966-67 (Loss) 44-65
1967-68 (Loss) 139-36 1-30
(provisional) (profit)

Length Cost of
Section (in KMS) construc-
tion
(Rs. in
crores)
1. Bimlagarh-Kiriburu 41 5776
2. Sambalpur-Titilagarh 182 12-569
3. Bailadilla-Kottavalasa 445  56:676

Total :

75-021 crores

To cater to the export of 2 million tonnes
of iron ore from Kiriburu and 4 million
tonnes of iron ore from Bailadilla, two iron
ore berths were constructed at Visakha-
patnam Port at a cost of Rs. 173 lakhs.

PAYMENT OF PREMIUM TO TeXTILE MILLs

1233. SHRI S. R. DAMANI : Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that Government
have advised the Cotton Mills Federation to
pay to those mills a premium at the rate of
Rs. 25 per bale who surrender their quota
of global cotton;

(b) if so, whether thc same has been
implemented; and

(¢) if not, the reasons therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHD) : (a) to ().
The matter is under consideration in the
light of some suggestions received from
the Indian Cotton Mills' Federation,
Bombay,

FIRING IN TRAIN

1234, SHRI VISHWA NATH PAN-
DEY : Will the Minister of RAILWAYS
be pleased to state :

(a) whether itis a fact that Government
have rcceived report regarding the firing
incident in the train on the 15th August,
1968 (Independence D.y) in the District
of Gorakhpur when the train of Loop
Line moved from Khada to Gorakhpur
Railway Station;

(b) if so, the salient featurcs of the report;
and
(c) reaction  of Government. thereto?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) and (c). The Police have concluded
their investigation and submitted charge-
sheet in court against 98 accused persons.
Magistcrial enquiry was also conducted by
the Additional Magistrate who declared the
firing justiied. No railway employce was
found involved. No loss of private or
public property has been rcportcd.

B.G. LINE FROM BONGAIGON TO GAUHATI

1235. SHRI VISHWA NATH PAN-
DEY : Will the Minister of RAILWAYS
be pleased to refer to the rcply given to
Unstarred Question No. 4662 on the 20th
August, 1968 and state :

(a) whether Government have finally
decided the matter regarding the proposal
to extend the broad gauge railway linc from
Bongaigon to Gaubhati;

(b) if so, the total amount of expenditure
on this scheme; and

(c) if not, rcasons for delay?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and (b).
A survey to find out the justification for the
conversion of thec Bongaigaon-Gauhati
section has been sanctioned recently. A
decision regarding its actual conversion will
be taken based on the results of the survey,
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the availability of funds and the priority
this work will merit.  The expenditure that
this work will involve will be known only
after the survey is completed.

(c) Docs not arise.

BROAD-GAUGE LINE FROM VARANASI TO
GORAKHPUR

1236. SHRI VISHWA NATH PAN-
DEY : Will the Minister of RAILWAYS
be pleased to refer to the reply given to
Unstarred Question No. 3988 on the 13th
August, 1968 and state :

(a) whether the surveys for the conversion
of the metre gauge railway line from Vara-
nasi to Gorakhpur via Bhatni into broad
gauge have been carried out;

(b) if so, the results thercof;

(c) the total estimated expenditure therc-
on; and

(d) when the project is likely to be taken
up?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) The sur-
veys, sanctioned in July, 1968, are still in
progress.

(b) Does not arise.

(c) The estimated cost of the surveys is
Rs. 2,25,302.

(d) A decision on the conversion of the
Varanasi-Bhatni-Gorakhpur metre gauge
line to broad gauge, or its retention as
metre gauge, will be taken after the above
mentioned surveys are completed and the
reports thercon examincd by the Railway
Board.

IMPORTS FROM NEPAL

1237. SHRIS. K. TAPURIAH:
SHRI SITA RAM KESRI:
SHRI OM PRAKASH TYAGI :

Will the Minister of COMMERCE be
pleased to state :

(a) whether it has come to the notice of
Government that large quantities of goods
are imported into Nepal, labelled as ‘Madc
in Nepal’ and then exported to India;

(b) whether Government are aware of any
dissatisfaction among the Indian Tradcrs
because of above; and
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(c) whether Government have made any
assessment of the installed capacity for
various items in Ncpal so that only genuine
exports from Nepal can be accepted?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
Government have no authoritative infor-
mation. However, in a letter received from
the Silk and Art Silk Mills Association,
it was stated that goods stamped as “*Made
ih Nepal™ importcd into Nepal from third
countries, are being smuggled into India.
Some industries have been set up in Nepal
which are not principally based on indi-
genous raw matcrials. Owing to the diffe-
rence in the import and fiscal policies of the
two countries, the unrestricted movement
into India from Nepal of some of thesc
goods e.g. synthctic fabrics and stainless
utensils, has been causing difficulties. Some
representations from Indian manufacturers
of synthetic fabrics and stainless stecl
utensils complaining against such imports
were received. We are endeavouring to
resolve these difficultics in consultation with
the Government of Ncpal. We expect to be
able to take protective action in the very
ncar future.

(c) No asscssment has beecn made by
the Government of India regarding the
installed capacity of such manufacturing
units in Nepal but according to information
received from our Embassy in Kathmandu,
there are 5 units engaged in the manufacture
of synthetic fabrics. Their annual pro-
duction capacity is_reported to be 3-2
million yards per annum of suiting and shir-
ting valued at 5-16 crores or Nepalesc
Rupees. Asregards stainless steel utensils,
there arc said to be 4 units in production
in Nepal and their estimated production is
reported to be 3,000 tons per annum.

EXPORT PROMOTION PROGRAMMI

1238. SHRI S. K. TAPURIAH:
SHRI HIMATSINGKA :
DR. SUSHILA NAYAR:

Will the Minister of COMMERCE be
pleased to state :

(a) whether a schemc for boosting export
publicity during the year 1969 and to
observe the next year as Export Ycar has
becn drafted out:
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(b) if so, the salient features of the scheme;
and

(c) the extent to which the exports are
likely to increase during the year 1969 as
a result of this scheme and how far exports
of the major traditional exportable com-
moditics are likcly to increase thereby?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI-
MOHD. SHAFI QURESHI): (a) No,
Sir. The Seminar on Export Publicity
arranged by the Indian Institute of Foreign
Trade on September 20-21, 1968, rccommen-
ded inter alia that an intensive publicity
compaign should bc organized by cele-
brating 1969 as Export Year. This recom-
mendation is being processed.

(b) and (c). Do not arisc.

CRISIS IN JUTE INDUSTRY

1239. SHRI S. K. TAPURIAH :
SHRI HIMATSINGKA :

Will the Minister of COMMERCE be
pleased to state :

(a) whether the Indian jute mills have,
of late, been facing crisis particularly over
the past couple of months due to unccono-
mic working of thc mills;

(b) if so, whether any of the mills have
been closed during the past 4 months or
arc likely to be closed down on this account
and if so, the dctails thereof;

(c) how docs the production in the jute
industry with respect to different items
during the past 4 months comparc with the
production figures of the corrcsponding
periods of the last 2 years; and

(d) tue specific steps taken by Govern-
ment to help the jute industry to get out of
the crisis?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) The jute
mills has of late been facing difficulties
on account of acute shortage of raw mate-
rial and conscquent risc im prices of jute
goods.

(b) No closurc of jute mills has been
reported as a result of uneconomic working.
However production in jute mills is being
related on a planned basis to the avail-
ability of raw material and necds and
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requireinents of both domestic and over-
seas consumption,

(c) and (d). A statement giving the infor-
mation is laid on the Tablc of the Housc.

STATEMENT

(c) Production of Jute goods during the
period June-September of 1968, 1967 and
1966.

(Figures in 000 tonncs)

June-  June- June-

Sept. Sept.  Sept.

1968 1967 1966
Hessian . . 128 161-0  135-1

Carpct . . .
backing 57-1 40-4 37:9
Sacking . 46-7 151'9 1640
Others 29-1 28-4 23-2
ToraL 361-3 381-7 360-2

(d) The following steps have been taken
to help the jute industry to get out of the
crisis:

(i) A committec consisting of Jutc Com-
missioner, Jute industry and other
interests was formed to scrutinize
the applications made to it by the
Jute and Jute Goods Buffer Stock
Association for imports of raw jute.
Till the 26th October, 1968, the im-
port of 1,90,360 bales of jute was
allowed on the recommendations of
the committee.

(ii) The total quantity of jutec carmarked
for distribution among the mills
during the month of November
1968 is being allocated to the mills
by the jute Commissioner in pro-
portion to their production of jute
goods during the period Ist July,
1967 to 30th June, 1968.

(iii) The Jute Commissioner has becn
delegated powers to regulate pro-
duction of jute goods on the basis of
the allotment of raw jute and he is
issuing orders to the mills for this
purpose. .

(iv) To arrest rise in prices of sackings
statutory maximum selling prices
of B. Twills sacking have becn
fixed at Rs. 200 per 100 bags with
effect from the 22nd October, 1968
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under the provisions of the Jute
(Licencing and Control) Order, 1961.

(v) The Reserve Bank of India has placed
some restrictions on advances against
(a) raw jute to partics other than jute
mills, and (b) jutc goods in respect
of Pucca Delivery Orders.

(vi) It has been decided to exercise some
restraint on domestic consumption
of jute goods during the period of
shortage.

SovitT COLLABORATION IN Heavy ENGI-
NEERING INDUSTRIES

SHRI A. SREEDHARAN:

SHRID. C. SHARMA:

SHRI BENI SHANKER
SHARMA:

SHRI D. N. PATODIA :

SHRI D. N. DEB: -

SHRI P. N. SOLANKI:

SHRI GADILINGANA
GOWD:

SHRIR. K. AMIN:

1240.

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether a Delegation led Shri K. D.
Malaviya, Chairman, Heavy Engineering
Corporation, Ranchi recently visited thc
Soviet Union with a view to secking
Sovict Collaboration in heavy engineering
and other industrial ventures in India
under the Fourth Five Year Plan; and

(b) if so, what was the outcome of his
visit and in which specific projects Soviet
collaboration is forthcoming as a result of
these talks ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRIF. A. AHMED): (a) and
(b). A delegation of the H. E. C., Ranchi,
leg by its Chairman, Shri K. D. Malaviya,
visited the Soviet Union in September/
October, 1968 for discussion with various
Soviet  Ministries and organisations that
have been and continue to be associated
in the cstablishment and development of the
Heavy Machine Building Plant of the
Corporation. Discussions and negotiations
were held on various matters, particularly
regarding improvement of delivery schedules
of USSR supplies to H. E. C. for their
Bokaro orders, obtaining know-how for
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various processes of manufacture such as
radial continuous casting equipment, ob-
taining services of additional Soviet Specia-
lists add getting Soviet assistance for de-
velopment and strengthening of the Design
Bureau in the H, M.B.P. Thc Soviet
authorities expressed their willingness to
assist in these and other matters relating
to the Heavy Machine Building Plant.

INSPECTION OF BOOKS OF ACCOUNTS OF
CoMPANY LAw  BOARD

1241, SHRI A. SREEDHARAN:
SHRI KAMESHWAR SINGH:
SHRI K. LAKKAPPA:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact that the Com-
pany Law Board has ordered inspection of
the books and accounts of some companies
during the last three months;

(®) if so, the names of the various Com-
panies;

(c) Whether the cxamination has been
completed;

(d) if so, the details thereof; and

(¢) the action taken by Government ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT & COMPANY AF-
FAIRS (SHRI F. A. AHMED) (a) Yes,
Sir,

(b) to (¢). A statement is laid on the
Table of the House. [Placed in Library.
See No. LT-2185/68].

gfy Juswr & faqd W w
whwai

1242. =t vgrw fag Wl ;o
sefre fasm aqr wRA@-TE A
o AT AT FATF G

(%) sfy Sywwit & fog @12
afwat Y G A7 R g0 F @ fag
qgqd G JeAT § R FEaRy
g T FT AT Y

(@) mramaa tfs A eR
GuT & W T FAE o Y A Pwar
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afeqT geqre ¥ a9 § ST WS g2 S
€ aur fag oY € A S9F afomm-
WET IHHT ATHTX BIET g AT §
fags F1eor ¥ IFC A IR §; 3w
&, Y I =it w afea frew 1 3@
ITAY FAW & ford T F T FA-
TE AR ; AT

(1) Far FFX #7 fau} a9 TF
=&t feaem &1 T Iwar Itear
HTATT F7Y FT § AT a5 {6 W F <
AT [ FE F for miw SR
Fgr?

sfas  faww aqr  wwaa-wd
wat (st swew st agwe)
yfugFE= o & afwy 1 fEwior
9 I97 &) §Afeq &a F UFF A T
Y U & TFF, FX @ E | qfsa
HaH 1969 % TF 1T UFF ¥ IAT2H
A FIA FT FIEEAT I oF
AT THF A & 7 awAIT favrg &
wgIfaReTeT g SSfiEa AT
T UFF §Fd T & W Ay
iy i & fawtor & fog smaws
ZEqT &Y =SfFAY &1 frmfor £37

TG IAW AT 7 G g0 ¥ T
arer Ffy A & fag snawas afea
F1 fafm &0 F 3w oEFE @ |
srfusraa goa #r IfFat wv feAifar
agat g€ wiw Y qfa & fau fawwa
Tl # gHar § faea qur afafam
STHAT F1 TYTIAT SCATHT ®7  FY o7
W & | WY SONT fF 7 IQIEA qger
¥ fou afusds o @ afwd &
ITATITATAL HY AR Toq IART Faert
FT TAT AY IAWT JAT JEqFAT 7 £q1
sTefyT fFaT o TR 1 T @ H afaw
erﬁaﬁ%fa&waﬂzé
gl

(') 2w 7 fafam & Tl afw
f o fea @7 N go fawwd
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st g€ € R 9w fawmat S 9
# o W &1 T1g & frwrfor F @ @
TRl F1 afuFEA e F7 =6l
frer 7t 2 sy G & foU A@wr-
FATA T EIE |

(1) FniqR feara firsramg Teama a9
¥ afasrd 7 TraTd XS FT LT FEAIWA
AT, 1969 & STGW g FI AT § |
S & Tu gaa ¥ frafag avwor oy
B S rfiraTe T e R F ST
N Fg F fgr gm0 @ oAw
T FY WS F AW FT AT
&Y ST | dadi g # AT AT
T & famarsil ®y oY dare Pl
¥ s 7Y @fed w0 & sty &
AT Er & arfw qw 7 g Ay fawiw
F FH FT O R ITEE

AIT wE &7 T

1243. = wgrew fag Wit
IR 7T 77 FAN FY FAT FOTF

(%) = feoelt ¥ @99 gu T
AW A @A W TFR 77 faax
TR F 9 O ST FR JAW e
FAFTE,; AT
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feeet & T 50 fFeeT aF #Y
AT X AT F T Aw G
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I9FsT FHT T0fEA, ¥ quAET SuEe
T & A

(@) afz &, a1 3@ T § §@ER
¥ q A AT g 7

X Aat (st S0 Ho gET) :
() aR (@), I F FEfas
TeAW g & For quT gardr feeai
7 gu-gfrr ¥ fefom @1+

QUITAT FXFATTFAT TG T T 2 |
far s, mafmi s s ¥ foa
IR fefor@ st NG = qAEET
gy F fao gmmm Far T wr 2

ASSISTANT STATION MASTERS IN DHANBAD
DIvISION OF THE EASTERN RAlLwAY

1247. SHRI RAMAVATAR SHASTRI:
Will the Minister of RATLWAY'S be plcased
to state:

(a) whether it is a fact that by a recent
joint circular, the Divisional authorities of
the Eastern Railway, Dhanbad have ordered
Assistant Station Masters on duty to replacc
the Jlow and high tension (L. T. and H. T.)
fuses in case of failurc of colour light signals;

(b) whether it is also a fact that the task
of replacing the above fuscs, which is the job
of skilled electrical hand, may endan-
ger safety of operation;

(©) if so, reasons as to why the Station
Master, a non-clectrical hand is ordered to
risk life and shoulder additional burden of
work load; and

(d) whether this order is in conformity
with the Electricity Act or has been approved
by the Comp:tent Authority.

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA): (a) Assistant Sta-
tion Masters after due training, have been
instructed to replace only low tension fuses
(230 Volts).

(b) No, because the fuses are low tension
and necessary training would be given.

(€) No risk of life involved.

(d) Yes.

HIGBER PRICE OF SLACK CEMENT

1248, SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of INDUS-
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TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be plcascd 1o state:

(a) whether slack cement is a by-product ;
and

(b) if so, why its pricc is the same as that
of Portland cement ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT & COMPANY AFF-
AIRS (SHRI F. A. AHMED): (a) Therc
is no varicty as Slack cement. Presumably
the reference is to slag cement which is made
by intergrinding Blast furnace slag with
portland cement clinker to ISI specifications.

(b) The difference in the cost of produc-
tion of slag cement and portland ccment is
nominal as extra expenditure is to be in-
currcd on transport, removal of moisturc,
extra power consumption, packing etc.
The pricc has been kept at the same level for
both the varieties to provide a fillip for
greater production of slag ccment.

INDO-SOVIET TRADE AGREEMENT

1249. SHRI NITIRAJ SINGH
CHAUDHARY:
SHRI SHIVA CHANDRA JHA:

Will the Minister of COMMERCE be
pleased to state:

(a) whether any trade pact has been en-
tered into between India and the U.S.S.R.
during the year 1968; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). No, Sir. A review of thc commodity
structure involved in the trade for 1969 is,
however, contemplated by the end of this
year.

CeMENT PROJECTS IN MADHYA PRADESH

1230. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of INDUS-
TRIAL  DEVELOPMENT AND
COMPANY AFFAIRS be pleased to state:

(a) how many cement projects have been
investigated by the Cement Corporation of
India in Madhya Pradesh and how many
have since been recommended by Govern-
ment for implementation;
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(b) the names of sites of the recommen-
ded projects;

. (¢) the details of concessions offered by
Madhya Pradesh Government and by other
State  Governments to the Cement
Corporation of India for location of cement
projects in their States;

(d) whether it is a fact that Government
have favoured grant of preferential treat-
ment to ‘deficit’ areas; and

(e) if so, what are the deficit arcas of
Madhya Pradesh which have been considered
for the setting up of such projects ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI E. A. AHMED): (a)
and (b). The sites investigated by the
Cement Corporation of India for Lime-
stone deposits in Madhya Pradesh arc
Mandhar, Jagdalpur, Neemuch and Katni,
for all of which except Katni, project Re-
-ports for establishment of cement plants
cach with a capacity of 2,00,000 tonnes
per annum, have been received from the
Corporation. Out of these locations, Man-
"dhar has so far been approved by the
Government. Others arc under consi-
deration.

() The Government of Madhya Pra-
desh have allotted for Mandhar factory and
township, a total area of 150.61 acres of
Government land to the Corporation on
concessional rates of Rs. 100 per acre as

., premium and Rs. 10 per acrc as ground
rent, as against the preyailing rates of Rs.
.400 per acrc for premium and Rs. 40
per acre for ground rent.

The Himachal Pradesh Government have
also offered similar facilities.

(d) and (¢). What incentives should be
extended to the producers for putting up
additional capacity in the States wherc the
present production is inadequate is still
under consideration of Government. Ma-
dhya Pradesh is not such a State.

RimovaL oF CONTROL ON PRrODUCTION
AND Prices oF CLOTH

1251. SHRI MANIBHAI J. PATEL:
Will the Ministet of COMMERCE be
pleased to refer to the reply given to Un-
starred Question No. 6120 on the 27th
MS57LSS/68—5b
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August, 1968 and state:

(a) the further progress made in the
matter and whether any decision on scrap-
ping of the present partial control on the
production and prices of cloth has been
taken; ’ '

(b) if so, the details thereof; and

(c) if not, the reasons for the delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHD: (a) and
(b). Government do not at present con-
template making any change in the cxisting
policy on cloth control.

(©) Does not arise.

M/s. MADHUSUDAN GORDHANDAS

1253. SHRI MADHU LIMAYE Will
the Minister of COMMERCE be pleased
to state:

(a) whether it is a fact that the goods
seized by Government in the Madhusudan !
Gordhandas illegal nylon/polyester yarn
import case have becn returned to the said

- firm;

(b) if so, the fine imposed on the firm;
and

(c) the reasons for not confiscating the
goods outright ?°” ’

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE " (SHRI
MOHD. SHAFI QURESHID: (a) to
(c). A statement is attached.

STATEMENT PN

A total of 74 consignments of synthetic
yarn imported .by M/s Madhusudan Gor-
dhandas & Co. at Calcutta and Bombay
were confiscated by the respective Colleg-
tors of Customs, options having been si-
multaneously given in 4 cases to redeem the
the consignments on payment of fines.
On appeals filed by the party, the Central
Board of Excise and Customs, while up-
holding the orders of confiscation passed by
the respective  Collectors of Customs,
have given option to the party to redeem 73
consignments on payment of fines aggre-
gating to Rs. 41,74,312. The party is re-
ported to have taken delivery of 17 consign-
ments on payment of fines.
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2. The reasons which weighed with the
Central Board of Excise and Customs for
_giving an option to the party to redeem the
§00ds on payment of fines were as follows.

(i) For offences of this type, the normal
practice was to allow release
of goods on payment of fines.

(i) Absolute confiscation of the goods
would have deprived the Bank,
through whom the letters of credit
opened and who were not privy to
the offence, of their remedy for
realising their dues owed by M/s
Madhusudan Gordhandas & Co.
from the goods.

(iii) The goods had been in detention for
a long period and further detention
of the goods until all the legal
remedies were exhausted would have
resulted in further deterioration in
the quality of the goods involving
substantial loss of revenue.

«iv) Fallirg trend of prices would have
been a revenue risk if goods conti-

nued to remain absolutely
<confiscated,

DirscT ExPRESS TRAIN BETWEEN PATNA-
DHANBAD AND PATNA-DALTONGANJ

1254. SHRI MADHU LIMAYE: Will

" the Minister of RAILWAYS be pleased to
state:

(@) whether in view of the persisteat
demand for direct Express. trains between
Patna and Dhanbad and Patna and Dalton~
ganj, Government intend to examine the
matter afresh; and

(b) if not the reasons, for not doing so ?

THE MINISTER OF RAILWAYS
(SHRIC. M. POONACHA) (a) and (b).
A recent examination of the demand
has shown that the present level of through
traffic  offering between Patna Junction
on the one hand, and Dhanbad and Dal-
tonganj on the other isnmot such as to
justify running of direct Express trains
between these points.
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TRADE WITH CZECHOSLOVAKIA

1255, SHRI SRI CHAND GOYAL:
' SHRI SHIVA CHANDRA JHA:
SHRI BISHWANATH ROW:

Will the Minister of COMMERCE be
pleascd to state:

(a) whether it is a fact that our trade with
Czechoslovakia has been affected as a result
of recent entry of Russian armed forces into
that country; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No,
Sir.

(b) Does not arise.

HiGH Power COMMITTEE ON ACCIDENTS

1256. SHRI S. M. BANERJEE :
SHRI YAJNA DATT SHARMA:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether the High Power Committee
appointed to look into the causes of various
accidents, has submitted its report; and

(b) if not, the reasons for delay ?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA): (a) Not yet. It
is, however, understood that the first part
of their report is likely to be submitted
shortly.

(b) The Committee was appointed on
3rd April, 1968 and was requested to com-
plete its work as early as posaible.‘ ‘The
question of any delay in the submission of
its report does not, therefore, arise.

ONE TrADE UNION IN STEEL PLANTS AND
oTHER PuBLIC UNDERTAKINGS

1257. SHRI S. M. BANERJEE : Will
the Minister of STEEL, MINES AND
METALS be pleased to state:

(@) wmrithafamthnmqreha
proposal to have onc Trade Union in Steel
Plants and other Public Undertakings under
his Ministry;

(b) if so, whether this proposal has been
agreed to by the Labour Ministry; and

() if not, further steps proposed to be
taken in this regard ? -
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THE DEPUTY MINISTER IN THE
‘MINISTRY OF STEEL, MINES & ME-
..TALS (SHRI RAM SEWAK) (a) to (¢).
A proposal to have only one truly repre-
‘sentative and recognised union of workers
in each of the Steel Plants under Hindustan
:Steel Ltd. which could act as the sole bar-
_gaining agent empowered to negotiate
collective and general issues with the manage-
ment was mooted and discussed with rep-
resentatives of some of the concerned Trade
Unions as also the Ministry of Labour &
Employment, but no agreement could be
reached. This problem should be receiving
the attention of the National Commission
on Labour and further action will be taken
‘in the light of its reccommendations.

CONFERENCE OF HEADS OF PUBLIC SECTOR
UNDERTAKINGS

1258. SHRIN. R.LASKAR :
SHRI R. BARUA :
SHRI RABI RAY :

‘Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that a Conference
.of Heads of Public Sector Undertakings,
-which was attended by him, was held re-
«cently;

(b) if so, what were the subjects dis-
cussed;

(c) what was the main purpose of this
«Conference ; and

(d) the decision reached at the Con-
" ference ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
‘Yes, Sir. A meeting of the Heads of Pub-
lic Sector Undertakings under the ad-
uministrative control of the Ministry of In-
dustrial Development was held on 6th &
“Tth September, 1968.

(b) The subjects discussed were :

(i) Co-ordination of matters of common
interest to Public Sector Under-
takings, especially those located at
any one place;

«(ii) Question of price preference for
indigenous stores over imported
stores; ’
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(iii) Compliance with labour laws;
(iv) Scope for Absorption of surplus
i in the public sector under-
takings;
(v) Effects of recessionary trends and
measures to counter them; other
general matters.

(c) and (d). Such meetings arel held
from time to time in order to give the Heads
of the Public Sector Undertakings
an opportunity to apprise the Ministry
of the progress made by them as also to put
across the problems they face. These
meetings provide a forum for discussing
their common problems with. a view to
evolving solutions.

EXPORT OF INDIAN WATCHES

1259. SHRI SHIVA CHANDRA JHA:
Will the Minister of COMMERCE be
pleased to state:

(a) whether it is afact that India made
watches (Citizen and Sujata) are sold in
foreign countries;

(b) if so, the number of them exported
so far and the amount of foreign exchange
carned thereby; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
MOHD.  SHAFI QURESHD: (a)
Yes, Sir.

(b) and (c). The total exports of HMT
watches including Citizen and Sujata in the
last few years have been as follows:—

Year Qty./Nos. Value/Rs.
lakhs
1965-66 . 1,684 0-62
1966-67 . . 729 0-33
1967-68 . . 931 0-59*
1968-69 . . 141 0-06
(April-Sept.)

*includes 100 watch movements.

SUPPLY OF BOGIES FOR LOCAL TRAINS
IN DELHI DN. (N. RLY.)
1260, SHRI SURAJ BHAN: Will the
Minister of RAILWAYS be pleased to state:
(a) the total strength of bogics as per
Time Table attached with IMSN/2MSN,
ISU/4SU 2 DSU/IDSU in De}hi Division;
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(b) the number of the [bogies actually
attached with the said trains date-wise,
during the month of September, 1968;

(c) thereasons for short supply of bogies;
and

(d) what steps the Railway Administra-
tion propose to take to regularise the supply
of full strength of bogies ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) The
authorised composition of IMSN/2MSN,
1SU/4SU, and IDSU/2DSU trains is 8, 5
and 12 bogies respectively

(b) A statement giving the required in-
fromation is laid on the Table o ithe House
[Placed in Library. See No. LT-2186/68]

(c) The principal reason for underload
running of IMSN/2MSN & 1DSU/2DSU
was the heavy requirement of coaches for
clearance of pilgrim traffic on the
occasion for Solar  Eclipse Fair at
Kurukshetra, Hardwar and Garmukteshwar
during September 1968, necessitating,
mobilisation of stock from the scheduled
train services.

(d) Every fecasible action
taken to restore running of
with their normal composition.

is being
the trains
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INDUSTRIAL  LICENSING PoLicy

1262. SHRI S. S. KOTHARI: Wwill
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS
be pleased to state: .

(a) whether it is a fact that considerable
time is consumed in processing applications
for setting up ncw industries and whether
Government are taking steps to reduce
such a time-lag;

(b) if so, what are the measures taken and

. those proposed for expediting sanctions;

and

(c) whether Government propose to
further liberalise its licensing policy in this
regard ? -

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) The processing of applications for
grant of industrial licences involves con-
sultations with various authorities including
the State Governments. Delays occur due
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o a number of factors one of which may be
that complicated nature of the schemes
themselves necessitating detailed technical
examination in consultation with D.G.T.D.,
CS.LR., the Planning Commission etc:
Applications arc also sometimes kept
pending when capacity for further licensing
in a particular industry, is under review. In
4 number of cases, processing of appli-
«cations might be delayed for want of infor-
‘mation called for and not supplicd promptly
by the applicants. Government is always
alive to the necd for climinating such delays
and a constant cndeavour is made to achieve
this to the extent possible.

(b) Among the measures recently taken
for expeditious disposal of applications are
-certain relaxations allowed in the licensing
policy, e. g.

(i) industrial undertakings having fixed
assets not exceeding Rs. 25 lakhs
have been exempted from the licens-
ing provisions of thc Act;

{ii) undertakings have been allowed
frecedom to diversify their production
by taking up manufacturc of a new
article or increase their production

~up to 25°, of their licensed/register-
ed capacity (by value) provided that
no imported raw materials arc re-
quired and so long as it can be
achieved with the addition of minor
balancing  cquipment  procurcd
indigenously.

(iil) a number of industries have been
cxempted  from the licensing pro-
visions of the Act.

Further, to obviate the necessity of all
.cases having to come up to the Licensing
.Committee, administrative Ministries have
‘been delegated powers to dispose of applica-
tions for (i) Change of locations (within the
State or from one State to another) support-
.ed by the Statc Government(s) concerned
and the technical advisers; (ii) Permission
‘for ‘carrying on business’ provided the re-
-quest is supported by the State Government
and the technical advisers, (iii) Applications
for industrial licensed when the technical
authorities and the administrative Ministry
agree to reject the application, (iv) ‘Appli-
.cations in respect of items which have been

“placed on the ‘rejection’ list.
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(©) Yes, Sir. Certain further proposals
for relaxations in the; field of industrial
licencing in the light of the suggestions made
{in the Planning Commission’s document
‘Approach to the_Fourth Five Year Plan’
are under consideration of the Government.
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INSTALLATION OF ELECTRONIC COMPUTER
AT DURGAPUR

1265. SHRI GANESH GHOSH:
SHRI MOHAMMAD ISMAIL :
SHRI B. K. MODAK :

SHRI D. N. PATODIA:

Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether it is a fact that an Electronic
Computer has been installed at the Durgapur
Steel Plant recently;

(b) if so, the purpose of installing the
computer;

(c) total amount spent on purchasing and
installing the computer;

(d) whether it is also a fact that the com-

puter was installed under Police protection;
and

(e) if so, reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES &
METALS (SHRI RAM SEWAK): (a)
Yes, Sir.

(b) To start with, the computer will
generally cover work relating to stores,
cash and sales accounting, preparation of
pay bills, etc. It will later cover such other
items as arc decided upon.

(¢) The computer has been taken on
hire and monthly rental charges are Rs.
48,000 over and above a lump sum payment
of Rs, 1,50,000.

¥
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() No, Sir. However, as part of the
precautionary measure taken. Police were
deployed at suitable points. ’

(¢) Does not arise.

RAILWAY EARNINGS

1266. DR. KARNI SINGH: Will the
Minister of RAILWAYS be pleased to refer
to the press report of the speech delivered by
the General Manager, Northern Railway
at the Jodhpur Rotary Club as reported in
the ‘Indian Express’ dated the 28th Sep.
1968, and state:

(a) till when the traffic demand was
moving ahead of capacity and what
was the incomc at the time per
passenger kilometre and per tonne
kilometre of freight;

(b) since when the recession has set in
and what is now the income per
passenger kilometre and per tonne
kilometre of freight; and

(c) how this change compares with the
operating costs ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to (c).
At the end of the Second Five Year Plan,
viz., 1960-61, rail capacity for freight traffic
was short of the demand. At the end of the
Third Plan period, i. €. 1965-66, rail capacity
was slightly ahead of demand on the broad
gauge while on the metre gauge the capacity
and the demand were more or less balanced.
Although it is not possible to indicate the
precise point of time when capacity over-
look demand or when the recession set in,
atrend towards a slackening of the traffic:
demand manifested itself in 1964.

2. The average income per passenger
kilometre and per tonne kilometre of
freight in 1960-61 and 1966-67 (the latest
year for which complete data is available )-
are given below:—

1960-61 1966-67 Percent-
age
increase

Average income
r passenger
l%'?lomem(?nise) 17 2:25 3146

Average income

per tonne

kilometre  of .
freight (Paise) 387 467
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3. The cost of hauling a train one kilo-
metre on the broad and metre gauges under
coaching and goods services was as under
during these years.—

KARTIKA 28, 1890 (SAKA)

1960-61 1966-67 Percent-
age
increase

8-60 1383 608
8-07 12-31 52-5

159 25-42
12-3 17-82

£3
5%
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DEVELOPEMNT OF SMALL SCALE INDUSTRIES
IN PONDICHERRY

1269. SHRI A. SREEDHARAN:
Will the Minister of INDUSTRIAL
DEVELOPMENT - AND COMPANY
AFFAIRS be pleased to state:

(a) whether a campaign for intensi‘vc
development  of Small Scale Industries
in Pondicherry has been inaugurated;

(b) if so, the details of the campaign and
the contemplated scheme; °

(c) the production capacity to be ins-
talled thereunder and the employment po-
tential in' terms of skilled and unskilled
workers that can be cmployed thereby;
and

(d) the steps already taken in that direc-
tion ? : :

THE MINISTER OF INDUSTRIAL
DEVELOPMENT & COMPANY AF-
FAIRS (SHRI F.A. AHMED): (a) Yes,
Sir. A campaign was held in August/
‘September, 1968.

(b). In its initial phase, the officials of the
Small Scale Industries Development Or-
ganisation, National Small Industries
Corporation and other devclopmental agen-
cies undertook intensive tours in the area,
contacted the present and prospective en<
trepreneurs, explained to them the details
of the prospective industries etc. An exhi-
bition and a film show was also arranged.
A committec was formed to proccss the
applications received from entrepreneurs
for machinery on hire purchase basis. This
campaign was inaugurated to enlighten the
people in the area about the industrial
prospects and the facilities which the differ-
ent Government agencies provide to them.
THe investment possibilities were explained
to the cntreprencurs.

\

"The precampaign Survey conducted

revealed that a number of agro-based and

by-product-based industries such as pesti-
cides and insecticides formulations, cashew
nut processing, cashew nut shell liquid starch
and sago from tapioca, industrial alcohol
from molasses, particle board from bagasse
and ‘goconut  pitch and mechanical defi-
bring Wl coconut husk could be encouraged
for development in the area. Besides, some
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industries based on marine fesources

wete also suggested. -

(c) It is not possible at this stage 10 .

workout the magnitude of production and
employment potential.

(d) The State Director of-Industries is
expected  to undertake a follow up of the
proposals received from the present and
prospective entrepreneurs and to provide

“necessary facilities to them for implementing

their schemes. The Small Scale Industries
Deévelopment  Organisation also follows
up the proposals by providing necessary
liaison between the entrepreneurs -and the
departments and agencies concerned.

EXTINSION OF Bmirar STEEL PLANT

1270. SHRI A. SREEDHARAN: Will
the Minister of STEEL, MINES AND
METALS be pleased to state:

(@) whether there is a proposal to.expand
the Bhilai Steel Plant to 3 -2 million tonncs
capacity;

(b) if so, the details of the expansion
scheme:

(c) the cost of the schcme and its es-
timated forcign exchange content;

(d) whether it would be done solely with
the indigenous resources and know-how; and

(ei if mot, how far foreign material,
equipment and services wouid be nceded for
the expansion scheme ?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL, MINES

AND METALS (SHRI RAM SEWAK) :.

(@) to (¢). The question of further expansion
of the Bhilai Steel Plant and the details
pertaining thereto have yet to be considered
by the Steering Group which has been
appointed to formulate the Fourth and
Fifth Plan programme for iron and steel.
It is expected that the recommendations of
the Steering Group in this regard will be
available shortly. It will be possible to
indicate the details cnquired in (b), (©),
(d) and (¢) only after the Steering Group
finalizes its report and it is approved by the
Governiment.
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{PAYMENT OF ARREAR TO UNQUALIFIED

STAFF ON WESTERN RAILWAY ACCOUNTS
OFFICE

SHRI P. P. ESTHOSE:

SHRI A. K. GOPALAN:

SHRI UMANATH:"

SHRI K. M. ABRAHAM: -

SHRIE.K.NAYANAR:

SHRI K. RAMANI:

Will the Minister of RATLWAYS be
pleased to refer to the reply given to
Urnistarred Question No. 3842 on the 13th
August, 1968 and state:

(a) the pay on which the unaualificd
staff promoted on scniority-cum-suitability
basis was fixed on the Ist October, 1962;

(b) whether the benefit of four increments
was given to them at the time of fixation on-
the Bt October, 1962

(c) if not, the rcasons therefor;

1271.

(d) whether any rcpresentation from the
recognised Unions has been received in this
conncction; and

(c) if so, steps taken by Government in
this regard ?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA): (a) to (c). As per
the extant orders the actual incumbents of
the upgraded posts and where it was not
possible to pin-point the actual incumbents,
the scnior-most Clerks Grade II, in the
Unit in which the posts were upgraded from
1-10-1962, werc cligible to receive arrears
till they were replaced by other selected or
suitable candidates. The results of the
suitability test for the unqualified clerks
were declared on Western Railway in piece-
meal on various dates during March to May
1963 and the staff were promoted on and
from the dates immediately  after
the declaration of the results. Their pay
on promotion has, therefore, been fixed
from the actual date of promotion. Such
of them as were, however, actual incumbents
of the posts, upgraded from 1-10-62, have
also been paid arrears with effect from
1-10-62 The benefit of 4 increments was
given to them at the time of fixation of their
.;pay from the actual date of promotion.

(d) and (¢). Yes. A representation has
been received to the effect that those who had
-carlier passed the Efficiency Bar test in the
Jdower grade should also get arrears from
1-10-1962. This is under examination.
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Duty LisT OF STAFF WORKING IN FOREIGN
TRAFFIC ACCOUNTS OFFICE, ‘WESTERN
RAILWAY, DELHI

1272, SHRI C. K. CHAKRAPANI:
SHRI P. P. ESTHOSE:

Will the Minister of RAILWAYS be
pleased to refer to the reply given to Uns-
tarred  Question No. 6139 on the 27th
August, 1968 and state whether a copy of the
duty list of the staff working in the Foreigni
Traffic Accounts Office, Western Railway,
Delhi showing against each name in details
the quantum of work and the man-days
required will be laid on the Table of the
Housc ? '

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA): As already ex-
plained in reply to Lok Sabha Question
No. 6139, it is stated that the information
asked for is very voluminous and the labour
iovolved in its compilation will not be com-
mensuratc with the results achicved.

UNDER-MICHANISATION OF RAILWAYS
TRAFFIC ACCOUNTING

1273. SHRI A. K. GOPALAN:
SHRI K. RAMANI:
SHRI UMANATH:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the surplus
under-machanisation  of Raiways traffic
Accounting has been worked out without
conducting job analysis and without taking
into account the increased quantum of work
in respect of items unaffected by mecha-
nisation;

(b) whether it is also a fact that duc to
fictitious surplus, there is hardship in thc
Traffic Accounts Offices of the Indian
Railways;

(o) if not, the names of the officers who
conducted the job analysis along with the
copies of the report of the job analysis:

(d) whether any representation has been
reccived bv Government in this re-
gard; and

(¢) steps taken by Government to wipe .aoff
the so-called fictitious surplus ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to (c).
The various items of work handled in
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the Traffic Accounts Offices of the Zonal
Railways fall under two categories;

(i) items unaffected by changes in pro-
cedure consequent on mechanisation; and

- fii) items affected by changes in procedure
on the introduction of mechanisation.

As regards (i), there has been no change
in the yardsticks for these items of work
on mechanisation. As regards (ii), no
detailed analysis has been considered ne-
cessary in the initial stage of mechanisation
to fix yardsticks. The experience of all
the Railways averaged out to arrive at
normal output for a particular process of
work has been the basis. A post of Assis-
tant Accounts Officer was sanctioned on
each zonal railway to examine the various
aspects of the new procedures including the
determination of staff rcquirements on
the introduction of mechanisation in the

Traffic  Accounts Offices. In view of
these measures, there has been no
question of any fictitious surpluses

being declared. There has also been no
hardship to the staff declared surplus as
orders exist that their prospects of promotion
should be protected and they should not be
transferred out of station without their
consent.

(d) Yes.

(¢) Does not arise in view of the position
explained in reply to parts (a) to (c).

RAL CONNECTION TO INTERIOR DESERT
BELT OF FAMINE STRICKEN  AREAS IN
RAJASTHAN

1274. DR. KARNISINGH: Will the
Minister of RAILWAYS be pleased to state:

(a) whether Government are aware that
the imterior desert belt of the severely famine
stricken areas round about Bikaner, Jai-
satmer and Barmer is not connected by rail;

(b) whether that particular area is not
economically or speedily accessiblc by any
other means of transport due to sand dunes:
and

(¢) if so, plans formulated to remedy this
severe handicap to enable food-grains and
fodder being moved speedily in that area?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to
(c): To provide rail communication faci-
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lities in the Jaisalmer arca of Rajasthan,
recently a rail link between Pokaran and
Jaisalmér has been constructed and opened
to traffic. The Railways are not aware of
any handicap in the movement of food-

grains and fodder in the interior of Rajas-
than due to lack of rail facilities. With
the present difficult ways and means

position and the paramount need for achiev-
ing maximum economy in expenditure, it is

very unlikely that any new rail link in this

area could be considered for construction .
in the near future,
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CEMENT PRICE

1280. SHRI SRADHAKAR SUPA-
KAR : Will the Minister of Industrial

Dcevelopment  and  Company  Affairs
be pleased to state:
(a) whether the cement  manufacturers

have appreached Government for per-
mission to raise the price of cement; and

(b) if so. Governmert’s reaction thercto?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT & COMPANY
AFEAIRS [SHRI F.A. AHMED) : (a) and
(b). The Ccment producers have asked for
a revision of the retention prices payable to
themdue to theincreasein cost of production
due to various factors. This would mean

a rcvision of price of the ccment. The

entire question is under consideration of the
government and a dccisicn in the maticr
is expected to be taken shortly.
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PRICES OF RAw CoTTON

1282. SHRI DEORAO PATIL :
SHRI RAGHUVIR SINGH SHASTRI :
Will the Minister of COMMERCE be
pleased to state:

(a) the price of raw cotton prevalent in
cach State in the months of May and June,
il 968 in the open market;
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(b) whether it is a fact that the present
cotton price is unremunerative tothe Cotton
growers; and

(c) ifso, the action proposed to be taken
to ensure fair price to the cotton growers
and to sec that there is no loss to the
growers?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) In-
formation is such detail is not available.
However, at Bombay which is the most
important cotton market, prices of cottenin
the months of May and June, 1968 gencrally
ruled at levels 30-40 per cent abon ¢ the mini-
mum support prices.

(b) No, Sir.
(¢) Docs not arise.

CoTTON PoLicY FOR THE YEAR 1968-69

1283. SHRI DEORAO PATIL: Will
the Minister of COMMERCE be pleased
to statc:

(a) whether Government have announced
the cotton policy for the ycar 1968-69;

(b) ifso, the broad features of the policy ;

(c) the steps taken to ensure fair price to
cotton growers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) to
(). Attention of the Hon’ble Member is
invited to the Press Note issued by Govern-
ment on 31st August, 1968. [Copy placed
in Library. See No.LT—2189/68].

CHECKING OF GOODS IN SHEDS, YARDS
AND WAGONS

1284. SHR1I LOBO PRABHU: Will
the Minister of RAILWAYS be pleased to
state:

(a) the details of orders for departmental
checking of loss by theft; or otherwise of
goods in the sheds, yards and wagonms;

(b) whether there arc orders in accor-
dance with which the responsibility of the
officials inchargeisassessed;

(c) if not, what is thc intcrest of the offi-
cials in protecting the property in their
charge;
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(d) the total loss compensated by the
Railway last year and whether any valuc of
this was recovered from the officials at
fault; and

(¢) whether the Railway Police Protcc-
tion Force has any responsibility to chec k
removals from railway premises without
authorisations, if not, reasons therefor?

THE MINISTER OF RAILWAYS
«SHRI C. M. POONACHA) (a) The
detailed orders for checking of loss by theft
or otherwise of consignments, as contained
in the Indian Railway Commercial Manual
and Railway Protection Force Regulations,
dnter alia, are:—

(i) that the operations of loading, un-
‘loading, stacking and delivery of goods
should be done with due care under proper
supervision and ground inventory isregularly
-taken and linked to locate packages and de-
‘tect losses promptly so as to enable the staff
of the Railway Protection Force and the
‘Government Railway Police to take timely
action in making prompt enquiries for track-
ing down the culprits;

(ii) Appropriate precautions should be
taken for protecting loaded wagons during
the shunting operations andy in cases
of wagons in transit propersecurity arrange-
‘ments made for guarding the wagons and
seal checking by the Railway Protection
!Force may be cffective so as to localise
itrain thefts; and

(iii) Station Masters and supervisory
-officials of the Railway Protection Force
.are required to exercise regular checks to
ensure that the staff scrupulously observe
-the prescribed instructions.

(b) Yes, officials incharge of goods and
Railway Protection’Force staff deployed for
‘protection of goods are held responaible
for any loss, damage or deficiency which may
occur from their charge and appropriate
punishment is imposed if they are found
megligent or remiss in their duties in safe-
guarding the railway property.

(c) Does not arise.

¢d) The amount of compensation paid
in 1967-68 on acoount of losses resulting
from theft and pilferages-was Rs. 355,25,678.
Information as to the:amounts recovered
she oficials at fault is not available.
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(¢) Yes, wherever Railway Protecticn
Force stafl are posted, they are responsibic
for keeping a watch on packages lying on
platforms, in Parcel Offices and Goods
Sheds to prevent thefts, and removals arc
checked for authorisation with gate passes
issued by the Commercial staff.

IMPORT OF MACHINERY AND ELFCTRICALS

1285.- SHRI LOBO PRABHU: Will
the Minister of COMMERCE be pleased to
state:

(a) the value of machinery, including
electricals, imported for ncw plants during
the first six months of the current year;

(b) the average difference between the
world prices and the import prices of these
goods received under tied aid;

(c) the average difference in prices 6f
machinery in the free world market and that
tmported from the Communist countries;

(d) whether there are any orders that the
imports of machinery costing more than the
free market prices should be justified for
the satisfaction of the Finance Ministry;
and

(¢) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Sta-
tistics of import of machinery etc. including
electrical machinery for new plants are not
maintained scparately.

(b)and (c). Itis not possible to compare
the prices of machinery etc. imported from
frec foreign exchange areas with those im-
ported from sources under tied aid or from
the rupee payment area countries because
bulk of the machinery being made to
conform to desired specifications, com-
parative price data is not available.

(d)and (¢): Do not arise.

MANUFACTURE OF SCOOTERS .

1286. SHRI LOBO PRABHU: Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to referto the reply given to &Jn-
starred Question No. 4559 on the 20th
August, 1968 and state :

(a) considering that there is a registration
for more than 2 lakhs scooters against a
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production of about 30,000 last yecar, the
reasons why Government refuscd the appli-
cation of M/s. Bajaj Auto, made in 1955,
for exemption' of capacity to produce
60,000 scooters; R

(b) what other applications for
similar expansions and in what numbers
were received from other companics and;
- (¢). as there is saving in foreign cxchange
and in capital cxpenditure the rcason why

NOVEMBER 19, 1968
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Government have given a licence for a new
unit when it could sanction expansion of
existing unit ? )

THE MINISTER OF INDUSTRIAL.
DEVELOPMENT & COMPANY AF-
FAIRS (SHRI F. A. AHMED): (a) to'
(c). Besides the cxpansicn schcme sub--
mitted by M/s. Bajaj Auto, expansion
schéme had also been recéived frem the
following three existing manufacturers:—

Existing licenced ca-  Capacity after ex-

S.No  Namc of the Manufacturer pacity Nos. P.A. pansion as applied
for Nos P A.
1. "M/s. Automobile Products 12,000 Scooters 60000
of India Ltd. Bombay. (Scooters including ~ Three 10600
three—whcelers)  Wheelcs' )
2. M/s. Enficld India Lud.. 6000 (Scooters) Scooters 60000
~ Madras. :
3. M/S. Escorts Ltd.New Delhi.
6000 (Motor Cycles. Motor 60000
Also permitted to Cycles &
manufacture scootcrs Scooters

within this capacity).

. Thesc expansion schemes were considercd
along with the schemcs for the establishment
of ncw undertakings by other intercsted
parties and it has been decided to license a
new unit, in preference to the expansion of
existing units, firstly because by liccnsing
a new unit of a suitable economic capacity,
the selling prices of scootcrs are
cxpected to come down substantially and
secondly becausc it was felt that the cxisting
manufacturers would not, by themscives, be
able to meet the entire demand for scooters
which is continually going up.

MANUFACTURE OF CABLES
1287. SHRI P. VENKATASUBBAIAH:
Will the Ministcr of INDUSTRIAL DE-

VELOPMENT AND COMPANY AF-"

FAIRS be pleased to state:

(a) whether it is a fact that a project to
manufacture cables in the name of Hindus-
tan Cables IT was sanctioned in 1966 and the
foundation stone was laid by the then
Minister; and

() if so, what is the progress in the exe-
¢ution of the project ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
and @). It was decided by the Govern-

ment  in December, 1966 to locate the Se-
cond Factory of Hindustan Cables Ltd.
at Hyderabad, and the foundation stone was
laid by the then Union Minister for Indus-
trics. The demand for additional cables
required by the Ministry of Communi-
cations is being reassessed and the availa-
bility or finances for investment in a public
sector unit under consideration of the
Government

BorAXx DEPOSITS IN LADAKH

1288. SHRI P. VEKATASUBBAIAH:
Will the Minister of STEEL, MINES AND.
METALS be pleased to state:

(@) whether drilling operations are being
carried on in Ladakh for exploration of
Borax .deposits; and :

" (b) ifso, the results thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND .
METALS (SHRI RAM SEWAK) : (a) and
(b) : Borax occurs in Puga Valleyin Ladakh
as surface incrustations (thickness varying
from 3 to 60 cm.) and therefore no drilling is
pecessary. Assessment of reserves and
studies in regard to replenishments of de-
posits are being made by the Geological .
Survey of India. This will take sometiie.

i
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SURVEY OF ANDHRA PRADESH

1289. SHRI P. VENKATASUBBA-
TAH: Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether a comprehensive geological
survey to assess the quantum of under
water in Andhra Pradesh has been under-
taken; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI RAM SEWAK) :

(@) and (b). Yes Sir.  Systematic
groundwater studies were carried out by the
Geological Survey of India in Andhra Pra-
desk and one still continuing. Stress was
laid on systematic regional studies of the
groundwater regimes in the various basins
and sub basins.

Details of the groundwater investigations
carried out by thc Geological Survey of
India in Andhra Pradesh during 1967-68
are as follows:

Systematic groundwater studies werc
carried out in Cuddapah district (coverage
360 sq. km.), West Godavari, Guntur and
Krishna districts (coverage: 6530 sq. km.),
Nalgonda district (550 sq. km.), Anantapur
district (coverage: 1500 sq. km.), Mehboob-
nagar (coverage: 1384 sq. km.), Short term
water supply investigations were carried out
in Nellore, Nizamabad, Medak, Krishna,
Srikakulam, Visakhapatnam and Hydera-
bad districts.

NEw RAILWAY LINES

12%0. SHRI P. VENKATASUBBA-
TAH: Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is any proposal to
carry out surveys for laying new railway
lines in the country;

(b) whether the Andhra Government
have put forward any proposals for laying
new lines; and

(¢) if so, the decision of the Central
Government in the matter ?

THE MINISTER OF RAILWAYS
(SHRI C. M.POONACHA): (a) Yes.

M) Yes.

(c) Surveys necessary for considering the
construction of a new Broad Gauge line
from Secunderabad to Nadikude and for the
conversion of the Guntur-Macherla Metre

MS57LSS;68—6
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Gauge section into Broad Gauge together
with updating the ecarlier survey report
for the Bhadrachalam Road-Kovvum rail
link have been ordered.

RAIL LINK FROM BIMLAGARH TO TALCHER.

1291. SHRIRABI RAY:
SHRI K. P. SINGH DEO:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that he has been
requested by the Transport Minister Shri
V. K.R. V. Rao to remeasure the proposed
rail route from Bimlagarh to Talcher in
Orissa;

(b) if so, the steps taken by Government
in that direction; and

() when the work will be completed and
the details thereof?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA): (a) Yes.

(b)and (c). As there is no programme of
exploitation of iron ore in the area at
present and also due to the limited avail-
ability of funds, it is not possible to consider
the Bimlagarh-Talcher line for construction
during the Fourth Five Year Plan.
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ExporT OF PROCCSSED FooD

1293, SHRI  BISWANATH ROY:
Will the Minister of COMMERCE be pleased
to state:

(a) whether there is any improvement in
the export of _processed food this year in
comparison to the last year; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHD: (a) Yes,

Sir.
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(b) The details are as under:—

Export of Processed Foods during Janu-
ary-September, 1968 as compared to
January-September, 1967.

KARTIKA 28, 1890 (SAKA)

Export
Name of the Com- Jan-Sept., Jan.-
modity 1968 Sept.
1967
Rs. Rs.

1. Canned & Bottled- 98,48,451 62,24,411
fruits and Vege-

_ tables.

2. Pickles and

Chutneys 50,55,549 34,47,212
3. Biscuits 35,56,050 26,09,024
4. Confectionery 3,64,138  1,99,129
5. Coca-based

Products 28,68,713 11,54,717
‘6. Butter and Ghee 70,477 69,067
7. Coca Cola

Concentrates. 31,08,846 9,854
8. Frozen Meat &

Poultry Products 2,94,059 1,24,20
9. Icecream &

Indian Sweets 85,566 13,024
10. Other Processed

Foods 202,76,706 133,24,493

TorAL 4,55,28,555 2,71,75,131

SCARCE CATEGORIES OF STEEL

1294, SHRI M. N. REDDY: Will
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether in view of thc admission by
Government in regard to 80 per cent of the
total production of scarce categorics of steel
being takcn away by priority industries and
‘public sector projects without taking into
.consideration the intcrest and legitimate
requirements of other industries, Govern-
‘ment have considered any proposal
to meet requirements of the latter in the
larger interest of development of both
public and private sectors;

(b) if so, the details of the scheme out-
lined for implementation; and

. (¢) when the scheme would be given
«effect to ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRIRAM SEWAK) (a) to (¢):
809 of the production of scarce categories
during the period October, 1968—March,
1969 has been set apart for meeting the
requirements of the priority sector which
includes both the public sector and the pri-
vate sector industries, These allocations arc
made by the Steel Priority Committec
having regard to the relevant urgency of
their requircments. The balance of the
209, will be available for distribution to
other industries through the stockists
or  through the producers’ stockyards.
wherever the requirements of eligible in-
dustries cannot be met from indigenous
production, import licences are being granted
frecly. Government  has also stream-
lined the procedural requirements for the
grant of import licences so as to eliminate
all avoidable delays.

EXPORT OF “'SURSON-KA-SAAG”

1295. SHRI M. N. REDDY: Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state:

(a) whether it is a fact that U. K. Govern-
ment have asked the Himachal Pradcsh
Government to supply tinned *“‘Sarson-ka-
Saag” worth Rs. 25 lakh;

(b) if so, how farthe demand is proposed
to be met;

(c) whether Government consider the
desirability of exploring the possibility of
augmenting this monopoly product in the
interest of earning casy foreign exchange;

(d) if so, how and in what scientific way
the export of this product would be
augmented ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT & COMPANY AF-
FAIRS (SHRI F. A. AHMED): (a) to
(d). The information is being collected and
will be laid on the Table of the House.

PIPE MANUFACTURING PLANT AT ROURKELA
1296. SHRI M. N. REDDY: Will the
Minister of STEEL, MINES AND METALS
be pleased to state:
(a) whetheritisafactthat the production
of pipes by the Pipe Manufacturing Plant
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at Rourkela below the rated capacity is
cither due to miscalculated projection of oil
pipe lines by the Oil Company or due to
operational or technical problems in the
Plant itself; and

(b) if so, how far this miscalculation or
bad planning or tecthing troubles in the
Plant have been rectified ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES &
METALS (SHRI RAM SEWAK) (a)
and (b): The Pipe Plant at Rourkela had
been installed for manufacturc of large
diameter pipes economically on a commer-
cial scale to meet the rising demand from the
oil industry and the chemical industry etc.
The production of the Plant was below its
rated capacity because of insufficient de-
mand. Hindustan  Steel Limited, are,
therefore, making concerted efforts to
secure export orders.

DEMAND OF INDIAN REFRIGERATORS IN
IrAQ

1297. SHRI M. N. REDDY: Will
the Minister of COMMERCE be pleased to
statc:

(a) whether it is a fact that there is good
demand for Indian refrigerators for domestic
use in Iraq; and

(b) if so, the steps taken to explore the
possibilities of exporting them and to face
the severe competition from Italy, which is
at present endeavouring to capture that
market ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) There
has not been any noticeable demand for
Indian refrigerators so far in Iraq.

(b) Government are aware that Italy and
some other countries have the major share
in the refrigerator market in Iraq. Our
cxporters are, however, endeavouring to
secure a foothold in this market.

A survey on the market possibilities of
domestic refrigerators in Iraq has been
recently conducted by our Embassy at
Baghdad and has been given publicity
through the Indian Trade Journal as well as
through bodies like the Engineering Export
Promotion Council. The Iragi Delegation
which was in India in September, last for
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trade talks has also been made aware of
India’s capacity to export domestic refri-
gerators.

EXPORT OF BUILDING MATERIALS TO

BAHREIN

1298. SHRI M. N. REDDY: Will the
Minister of COMMERCE be pleased to
State that:

(a) whether it is a fact that wide scope
exists for stepping up export of build-
ing materials to Bahrein in spitc of stiff’
competition from China and Luxcmbourg;
and

(b) if so, the concrete measures taken to-
augment their exports and to face the com-
petition from thc above two countries ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF COMMERCE (SHRI MOHD.
SHAFI QURESHI): (a) Yes, Sir. Therc
appears scopec for stepping of exports of
building matcrials to Behrein. The compe-
tition is, however, mainly from the U. K
and China.

(b) An Indian show room is functioning
in Bahrcin which holds rotational display of
Indian  goods periodically. An Indian
Trade Agent is also stationed in Bahrein
who looks after India’s trade interests in
that country. He is periodically reporting
on market trends in Bahrein and his re-
ports are actively persued by the Export
Promotion Councils and other concerned
bodies in India. Recently shipping service
to Bahrein has also been further augmented
to facilitate quicker movements of goods
from India to Bahrein and other Gulf ports,

EXPORT OF ALUMINIUM

1299. SHRIMATI ILA PALCHOU-
DHURI: Will the Minister of STEEL,
MINES AND METALS be pleased to
statc:

(a) whether it is a fact that the export
target for aluminium has been envisaged
at 30,000 tonnes per yearto be achieved
by the year 1970-71;

(b) if so, the steps taken by Government
to help the aluminium producers in th
country to achieve this target since the in-
digenous costs are much higher than interna-
tional aluminium prices; and
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(c) the progress made in aluminium
cxports during the last three years—1966
to 1968 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
No, Sir. No specific target has been fixed
for aluminium export by the year 1970-71.
However, the Planning Group on Non-
ferrous Metals, which was constituted to
formulate Plans/ schemes in connection with
the Fourth Five Year Plan, has estimated
that by 1973-74, aluminium exports may go
upto 50,000 tonnes per annum.

(b) Units recently licensed under the
Industries Act for additional capacity for
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aluminium  production are required to
export 10% of their additional production.
Further, in view of the slack demand for
aluminium in the local market, the Govern-
ment have recently agreed as an interim
measure to the export of aluminium by the
producers upto December, 1968, after which
the position will be reviewed.

Recently requests have been received from
two of the large aluminium producers in
the country for subsidy on export of alumi-
nium. This is under consideration.

(©) Quantity and value of aluminium
(including alloys) exported during 1965-66
to 1968-69 (upto July, 1968) arc given
below: :

Quantity in Tonnes
Value in Rs. thousands
(Post devaluation rate)

1965-66 1966-67 1967-68 1968-69 (Upto July)
Qty. Value Qty. Value™ Qty. Value Qty. Valuc
Aluminium, 1137 4768 1495 5654 1952 8694 3445 13186
aluminium
alloys and
products

Though official figurcs arc available to
the end of July 1968, it has been informally
ascertained from the two large produccrs of
aluminium that after April 1968 appro-
ximately 15,000 tonnes have been exported
by them, mostly after July 1968, and that
another 3,000 tonnesarelikely to be exported
by the end of this year.

INCENTIVES FOR PRIVATE FOREIGN INVEST-
MENT

1300. SHRI HIMATSINGKA: Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS bc
pleased to state:

(a) whether Government proposc to
offer certain incentive for private foreign
investments for industries of vital impor-
tance for the country’s cconomic develop-
ment;

(b) if so, industries for which such in-
centives are proposed to be offered and the
industries for which such incentives are al-
ready available;

(¢) theextent and nature of the incentives
already available and these proposed to be
offered to each type of industry; and

(d) the extent of investment intended to
attracted for each type of industry ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED): (a)
to (d). In order to achieve rapid industrial
development  Government welcomes
foreign investment in approved areas
of industry. The mcasures taken $o fur
to encourage foreign investment are cnu-
merated in the statement laid on the Table
of the House. [Placed in Library. See
No. LT—2190/68). These facilities are
available to forcign investors in general
and not with refercnce to any particular
type of industry.

A.R.C. REPORT ON TARIFF COMMISSION

1301. SHRI HIMATSINGKA: Will
the . Minister of COMMERCE be pleased
to state:

(a) whether it is a fact that the Working
Group of the Administrative Reforms Com-
mission had recommended the setting up a
National Economic Commission in place
of the Tariff Commission;

(b) if so, the main reasons advanced by
the Group in support of their recommend-
ation; and

(©) Government's

reaction  thereto?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR1
MOHD. SHAFI QURESHI): (a) Yes, Sir.

(b) An extractfrom the Working Group’s
Report summarising the reasons advanced
by it is at Annexure I, which is laid on the
Table of the House. [Placed in Library.
See No. LT-2191/68).

(©) The Administrative Reforms Com-
mission, after considering the Working
Group’s Report, has, in its Report on Eco-
nomic Administration, recommended that
instead of a “National Economic Com-
mission™ a “Commission on Prices, Costs,
and Tariff”’ sheuld be set up for undertaking
certain functions as shown in Annexure II.
which is laid on the Table of House.
[Placed in Library. See No.LT-2191/68).
This Report is under Government’s con-
sideration.

MECHANISATION OF HALDIA PORT

1302. SHRI BABURAO PATEL:
Will thc Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) the names of the Members of the
Polish team that will help the Mining and
Allied Machinery Corporation in the me-
chanization of Haldia Port;

(b) the cost involved for engaging thc
Polish tcam and the nature of the work
entrusted to it; and

(c) whether therc is dearth of Indian
cxperts to guide thc Mining and Allicd
Machinery Corporation and if so, whether
there is a proposal to send a few Indian
experts overseas for training in this line?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) (a)
The names of the 3 Polish Experts who
would assist the Mining and Allied Machi-
nery Corporation in respect of bulk material
handling installations at Haldia are (1)
Mr. Stanislaw Lesvik, (2) Mr. L. Pawlin-
sku, (3) Mr. E. Gonet.

(b) The assistance of these Polish spe-
cialists has been obtained for finalisation
and expertisation of the lay-out and connec-
ted designs for the coal and orc handling
installations at Haldia Port being undertaken
by the MAMC. The expenditure in-
volved on these experts would be about
Rs. 62,000,
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() The installations proposed at Haldia
are of a highly specialised and complex
nautre and it is considered necessary to
avail of foreign technical assistance for the
purpose of expertisation and finalisation of
the designs. While there is no immediate
proposal to send Indian engineers abroad
for training in this particular case, this is a
matter which would be considered in the
light of future requirements.

SoVIET EXPERTS FOR BOKARO STEEL PLANT

1303. SHRI BABURAO PATEL: Will
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether it is a fact that the Committcc
appointed to study ways and means of
cconomising on the construction costs of the
Bokaro Stcel Plant has suggested a reduc-
tion of Soviet experts at Bokaro, if so, the
number asked to be reduced and the expected
saving in the expenditure on this account;

(b) whetheritisalsoafactthat the Soviet
Government has summarily rejected his
Ministry’s suggestion that the number of
Soviet cxperts be reduced; and

(c) the number of Soviet experts that
have to be taken under the present
agreement and the total annual cost of
maintaining them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) (a) The
Committce has not yect submitted its re-
port.

(b) No suggestion has been made to the
Soviet Government by my Ministry for
reduction of the number of Sovict experts
to be duputed for assistance in the construc-
tion of the Bokaro Stcel Plant.

(c) The ceiling on the number of Soviet
specialists to be deputed to Bokaro Steel
Plant for supervision of construction is
572. The annual expenditure on the sala-
ries and allowances of Soviet specialists
will vary from year to ycar depending upon
the actual number of specialists serving in
India: Till the 31st March, 1968, the total
expenditurc on thc salaries and allowances
of Soviet Specialists was Rs. 2 -40 million.
In addition, free furnished quarters and
social amenities such as club facilities are
also provided to the Soviet Specialists under
the terms of the relevant contract.
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TRANSPORTATION OF CATTLE FROM RAJAs-
THAN ON CONCESSIONAL RATES

1304. SHRI D. N. PATODIA: Will
the Minister of RAILWAYS be pleased to
state:

() Whether Government of Rajasthan
has requested his Ministry to grant, as a
special case, concessional rates for trans-
porting cattle from Rajasthan to the neigh-
bouring States to save them from the fodder
famine;

(b) if so, when the request was received;

(¢) whether any decision has been taken
in the matter; if so, the nature thereof;
and

(d) if the answer to part (c) above be in
the nagative, the reasons for the same ?

THE  MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes.

(b) It was received about the end of
September last.

(c) It was decided, as a special case, to
allow 20 °% concession off the normal tariff
rate for the transport of cattle. The con-
cession is available for booking from the dis-
tricts of Bikaner, Jaisalmer, Barmer, Jodh-
pur and Jalore to any station in India and
subjeci Lo the consignor producing a certi-
ficate from thc Relief Commissioner that
the movement of cattle is from the drought
affected areas and for the purpose of saving
cattle from starvation. The concession will
bc in operation up to 3lst December,
1968.

(d) In view of the reply to part (c) the
question does not arisc.

HINDUSTAN . STEEL LIMITED

1305. SHRI D. N. PATODIA: Will
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whcther it is a fact that the Hindus-
tan Stecl Ltd. would not be able to wipe out
till 1970 the huge loss that it is suffering at
present;

(b) whether it is also a fact that the
Hindustan Steel Limited has urged Govern-
ment for a further risc in the price of mild
steel and pig iron;

(c) whether it is also a fact that a reor-

ganisation scheme formulated by Ex-
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Minister Shri Reddy to tonc up the ad-
ministration of the Hindustan Steel Limited
has been put into cold storage; and

(d) if so, the reasons thercfor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
Having rcgard to the total cumulative loss
already sustained by Hindustan Steel
Limited, there is no likelihood of the
Company wiping it off during the current
and the next year.

(b) No proposal has been received from
Hindustan Steel Limited for any further
increase in the price of mild steel and pig
iron after the announcement of the last in-
crease on 31st July, 1968.

(c) and (d). The scheme of reorganisa-
tion of the Management set-up of Hin-
dustan Steel Limited as outlined in the
Statement of the then Minister for Steel,
Mines and Metals in Parliament on the 20th
March, 1968 has been partly implemented
and the rest is under the process of imple-
mentation.

TEXTILE MILLS

1306. SHRI LOBO PRABHU: Will
the Minister of COMMERCE be pleased to
state:

(a) the total number of Tcxtile Mills
in the country and the number out of them
closed;

(b) the avcrage (percentage) risc in the
cost of cotton, wages and prices during the
last two years;

(¢) whether the reduction in demand for
the produce is due to high prices and if so,
the reasons for sacrificing the larger body of
the public to cotton growers and factory
workers; and

(d) the reasons for not allowing factories
to reopen if the workers are prepared to
accept lower wages, plus a share in profits?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) The
total number of textile mills in the country
is 640, out of which 56 mills were closed on
31st October, 1968.

(b) The average percentage risc in the
cost of cotton, wages and prices of cloth
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during the last two years has been as
follows:—

Item Average increase during
the last two years

Cotton 13 to 219 above the ceiling

prices of 1966-67.
Cloth

Controlled cloth,
other than grey
dhoties  and
sarees.

Grey dhoties -
and sarecs

Uncontrolled cloth

65310 6-65%

44610 4.55%;

2to 28%

() Reduction in demand is not due. to
high prices, The question of sacrificing
the interest of public does not arise.

(d) No such cases have been reported
to Government.

PRICES OF RAwW RUBBER

3307. SHRI C. JANARDHANAN:
SHRI VASUDEVAN NAIR:

Will the Minister of COMMERCE be
pleasedtostate:

(a) whether the representatives of rubber
producers had recently met him in Delhi
and demanded an upward increase in prices
of raw rubber; and

(b) if so, Government’s decision there-
on ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir.

(b) Government have decided to remove
the maximum prices notified for various
grades of natural rubber and, at the same
time, to regulate the prices of rubber by
suitable operation of the import mechanism.
Import licences will be issued to the extent
of anticipated deficiency in indigenous avail-
ability to meet the ‘requirements of the
rubber goods manufacturing industry but the
actual drawal and utilisation out of the im-
ported stock would be regulated by Govern-
ment.
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(F) i
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(&) FrmE-Tade Hie a5 @
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faare w37 F frg ¥aw grarE faA==
weufem R ag FH
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Misust OF IMPORT LICENCES

1310, SHRI MADHU LIMAYE:
Will the Minister of COMMERCE be
pleased to state:

(a) the number of firms against whom
Government received complaints for the
misusc of import licences during the last
three years; and

(b) the results of investigations con-
ducted by Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and
(b). The required information is con-
tained in the Statement laid on the Table
of the House in reply to Unstarred Question
No. 209 on the 12th November, 1968.

CLOSURE OF MARTIN BURN MANAGED
LIGHT RAILWAYS

1311, SHRIHIMATSINGKA:
SHRIS. K. TAPURIAH:
DR. RANEN SEN:
SHRID. N, PATODIA:
SHRI BENI SHANKER SHARMA
SHRI HEM BARUA:

Will the Minister of RAILWAYS be
pleased tostate:

(a) whether Government’s attention has
been drawn to the reported imminent
closurc of thc privately operated Martin
Burn Light Railways in U.P., Bihar and West
Bengal;

() if so, whether Government have
received any report on the matter from the
the said Company;

(c) in what circumstances this Railway is
likely to be closed; and

(d) whether Government propose to
nationalise this Railway; if so, steps taken
in that direction?
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THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) The Ministry
of Railways has no information on the
subject except that a letter has been received
purporting to come from the Martin's
Railways Head Office Staff Union stating,
inter-alia, that ‘‘the General Manager of
Martin’s Light Railways in a Press Con-
ference at Calcutta on the 15th of October,
1968 has threatened to close down all the
five Railway Companies”.

(b) and (). The Government has received
no report of this from the Company, except
that in respect of the Shahdara Saharanpur
Light Railway in the context of the recent
lock-out, the Company stated that “in view
of the already straitened finances of the
Company the Management could ill-afford
continuance of the lock-out for long, and the
Management might eventually be reluctantly
compelled to closc down this Railway for
good”. The lock-out on the Shahdara-
Saharanpur Light Railway has, however,
been lifted and the Railway has resumed
operation.

(d) No. Sir.

PrOMOTION TO SENIOR. TRAIN  TICKET
EXAMINERS ON WESTERN RAILLWAY

1312, SHRI GADILINGANA GOWD:
Will the Minister of RAILWAYS be pleased
to state;

(a) whether it is a fact that vast discon-
tentment is prevailing among the ticket
checking staff of the Western Railway on
account of undue promotions from senior
Ticket Collectors to Senior Train Ticket
Examiners; and

(b) if so, the dctails thereof and the
remedial measures taken in thc matter?

THE MINISTER OF RAILWAYS (SHRI

C. M. POONACHA): (a) Some of the
ticket checking staff have represented
against the promotions of Senior Ticket
Collectors as Senior Travelling Ticket
Examiners.

(b) The matter is under consideration.

CoPPER CLAD CABLES LYING ON ZONAL
RAILWAYS

1313. SHRI GADILINGANA GOWB:
Will the Minister of RAILWAYS be plcased
to state:
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(a) whether it is a fact that huge quanti-
ties of imported copper clad cables are lying
unused in various Depots of the Zonal
Railways;

(b) if so, the reasons therefor;

(c) the quantities of copper clad cables
lying spare on various Zonal Railways and
the amount involved; and

(d) the mcarures taken for their utilisa-
tion?

THE MINISTER OF RAILWAYS (SHRI
C.M. POONACHA): (a) No.
() to (d). Do not arisc.

IAT WA § gfeew s
1314. 5t THNYE  WEWN
I A FAT JZ I AT FU FI
fr:
(&) #a1372 9a71 & qur qei 1
T IAT AT & d@q% ¥ fedfroraer
arfwes & fawg gfvaa samigi
3 AT GATGET  FIT q4T 9ErqTEY
TIFEIT EFT I AT FTH & A A
a7z 7791 7 0 forrga wor gd
(@) afz g, arzq ax § I
mrafafrm g o
()  FErAvETEfaETT T M
AT AT FT dqmEaan fa siy-
fagm & weqdy A AfaFrdr 97 wfa-
T FAT F( 7
WA Hat (s qo Wo gATH) :
(%) ot 7dt Sfwa w@as foga
quze Aflerd FEia & safas ot
# 34 NG H1 wT INITITF N
70 A3 & U QTHA 19 97T F T77 7741
1 faarar
() w4t (7).
qzAr WA @ & fod quf W
I AFW-T 7 fagr may

1315. »f TAARIT WA : F4T
TR A g aary 1 9T 4T

AT AT ISAT |

KARTIKA 28, 1890 (SAKA)

Written Answers 178

(%) #m ag a9 & fa o9 &%
Fuf & qF TR 177 9T Y wWOA F
fae qzar 97 faw F1 qFE-HT &7
T A8 fwar g

(@) afzgh, Arfearastd ~ar
fEady wfw a7 ;

() v gy o 7w @ f¥ s
I &1 agA F74 & oo gz a7 fana
T WA F farg qwen a7 feom
#17

(v) afz g &1 A a@Eg 7
FeR T &1 Far gfafsar &, a91 7 1
FFrar nfor 71 AT F97 § fAo A3
FIT T FT TEAET F7T 1 far7 7

@A wat (st %o Wo gmwy) :
(%) 97 (@). 1-4-1937 & 36—
9-1968 7% 1 wafgy ¥ fam &7
2,50,278 ¥IT 22 47 fam sna 4
faqd ¥ qF 7MY 23-3-61 IF AAG-
T9g 77 T faenaT 2,26,097 T
25 98 @ G 7 I3 21 qfw
77 e & 19 fAami & s agdy
fam g, 7o & w97 faw &
afsfafugi s M9 31-10-68 F1 OF
dz% gf faw 78 7@ g (& S@d
24,180 ®IT 97 T T a%1qT 7aH FT
30-9-68 % fw ® & YA
FT H[O AT awr qel | fAEnw
qa#r fAaram & arg faar sonare
YT F0T AAFAR T F AT F77 Y
FFFATFT AT TR |

()  E %7 gAF E AT
Y &, wWifs A F170L A8 At faar
g1

() Fav W (%), (@) &%
() & Ia. %7 T g A A IzAv ¢
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wet @™ gHE
1316. ST THT@ATT WTEAT : a7
XWX W= a7 TN I I F47 F

(F) 19667 TN 7 ¥A77. 97,
94 3 F q@T FO9 T 2O T
g€ g9z § faa safe 7Y 7 ;

(@) ¥@a gwmaw FET HAR
& fr3q afrardi £1 gumasn % fan mn
2

() =ur 7z "= g fr Fone-
Ta F 7 eAfEgl, At A d9Ta
wEat 317 LA AL A1 ITT FATAT R
T g, F qf A< 7 o7 AF qAEn
A frrmang; #%

(%) =fz &, @1 999 g@zT A
w7 g safFAar ¥ qfeat #1 ganas
T WS AT Fq F AT T F1
Tq qAF FEAMET F79 & faT g7

W @&t (s qo |o gATE) :
(F) 24-10-66 F1 FTFEN-I7™
R/¥T 97 W geEAr gt 41, A
J2smfEm AT MU g |

(@) & (7). g7 7wt | 37
SR ZT F 15 AT 37 TEYE |

BUFFER STOCK OF NYLON YARN

1317. SHRI SITARAM KESRI: Will
the Minister of COMMERCE be pleased to
state:

(@) whether Government are considering
to build up a buffer stock of nylon yarn;

(b) if so, the quantity to be set apart for
the purpose; and

(c) the country’s requirements for the
same?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No, Sir.

(b) Does not arise.
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(c) Present indications are that annual
requirements may be estimated at 10 million
Kilograms.

SHORTAGE OF RAW MATERIALS IN EASTERN
INpIA

1318. SHRI SITARAM KESRI: Will
the Minister of STEEL, MINES AND
METALS be pleased to statc:

(a) whether it is a fact that engineering
units in Eastern India are facing crisis due to
shortage of raw materials such as billets,
mild steel and low alloy steel; and

(b) if so, steps taken to ensure adequate
supply of such raw materials?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a) and
(b). There is at present some scarcity of
billets and a system of equitable distribution
having regard, inter alia, to export nceds also,
is being evolved by the Joint Plant Com-
mittee. A system already exists for distribution
of thinner gauge shects which is
in short supply. Available quantity is
cquitably distributed by the Joint Plant
Committee after taking into account all
relevant considerations such as cnd usc of
the materials, availbility, export requirements
and  balanced industrial growth.
As regards alloy steels, to the extent, there
is no indigenous availability, imports
are allowed. Government are not aware
of any crisis facing Engineering Units in
Eastern India due to shortage of the above
materials.

PRODUCTION OF PAINTS AND VARNISHES

1319. SHRI SITARAM KESRI : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state:

(a) whether it is a fact that production in
several factories producing paints and
varnishes has been scverely affected due to
stoppage of turpentine oil supplics from the
Barauni Qil Refinery;

(b) the rcasons for the steppage of supplics;
and

(©) the steps taken to ensure adequate
supplies ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFARIS (SHRI F. A. AHMED : (a) to
(c). Out of 17 paint manufacturers in the
organised sector, only two manufacturers
have reported difficulty in getting adequate
supplies of mineral turpentine as the
Oil Companies were not in a position to
supply their full requirements. There has,
however, been no serious fall in the pro-
duction of paints, varnishes and enamels
since April, 1968 .

The Indian Paints Association, Western
Region, has brought to Government’s
noticc certain  difficulties regarding the
availability of mincral turpentine. These
issucs are being discussed at the next meeting
of the Pancl on Paints of the Development
Council for Oils, Dectergents and Paints,
with a view to suggesting appropriate action
in the matter.

TRADE AGREEMENT WITH YUGOSLAVIA

1320. SHRI R. K. SINHA: Will the
Minister of COMMERCE be pleased to
statc:

(a) whether a Trade Agreement has been
signed  between India and Yugoslavia
recently;

(b) if so, the commodities covered by the
same; and

(c) the quantum of trade expect.d?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No, Sir.
The Trade Agrcement concluded with
Yugoslavia on 13th October, 1962 which
was initially valid upto 31st December, 1967
was later extended upto the end of 1968
vide letters exchanged between the two
parties on 21st November, 1967.

(b) and (¢). Do not arise,

MODERNISATION OF PANNA MINES

1321. SHRI R. K. SINHA: Will the
Minister of STEEL, MINES AND METALS
be pleased to state:

(a) whether it is afact that the Panna
Mines can earn more forcign exchange by
export of diamonds provided they are
worked on modern lines;

(b) if so, whether any plans have been
drawn up for modernising the mines; and
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() the steps taken to implement the same

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRIRAM SEWAK): (a) and (b).
The diamonds produced at the Panna Mines
are not directly exported by the National
Mineral Development Corporation but are
auctioned within the country. The cons-

!ruction of the mines on the modern lines is
in hand.

‘(c) A treatment plant for increasing
dnampnd production at Majhgawan is under
erection and will be commissioned soon.

INDUSTRIAL  SURVEY CeLL, DELHI

1322. SHRI SHEOPUJAN SHASTRI:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state:

) (2) The number of Survey Reports pub-
lished by the Industrial Survey Cell of the
Dirgctoratc of Industries, Delhi Adminis-
tration, Delhi, during the years 1966,
1967 and 1968;

(b) The n.umbcr of industrial survey re-
po_rts pertaining to the surveys conducted
prior to the year 1965, published in the

yez:lr 1968 and the reason of late publication;
an

(f:) whether it is a fact that the present
assignment to the Industrial Survey of
Delhi  Administration, Delhi can be better
done by the ministerial staff than the Grade
II (Executive) Staff?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRIF. A. AHMED): (a) The
numbcr of Industrial Survey Reports brought
out so far are Ten,

(b) Prior to the year 1965, an Industrial
Survey of Delhi was conducted during the
year 1950-51 and the Report thereof was
published in 1952 ,

(c) No, Sir.

EXPORT OF IRON ORE TO JAPAN

1323. SHRI BHOLA NATH MASTER;
will the Minister of COMMERCE be
pleased to state:

(8) whether Government had entered into
an agreement during the year 1960 for supply
of iron ore to Japan;
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(b) if so, the names of the mines wherc-
from theiron orc was proposed to be supplied
and whether it was supplied in accordance
‘with the said agreement;

() if not, the amount of loss suffered in -

terms of foreign exchange as a result thereof;
and

(d) whether it is a fact that India is losing
instead of earning profits as a result of the
said agreement?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and (b).
“Yes, Sir. An agrcement was entered in
March, 1960 with the Japancsc Steel Mills
for supply of 4 million tons of Bailadilla
iron orc per annum from the middle of
1966. Commencement of initial supplies
became however, possible only from the
middle of 1967 as the mechanised minc
could not be commissioncd due to non-
supply of bulk power and break-down in
the Classifiers of the screening plant Produ-
tion is now gaining momentum and the rated
capacity of the mine is expccted to bereached
within 1969-70.

(©) and (d). to the extent of shortfall in
exports the forcign exchange carnings for the
years concerned have been affected.  How-
cver as the agreement is for long-term
supplies there is no irrctricvable loss of
foreign cxchange.

[T ¥ PO AW IO WY
Tifa

‘1324, S TRT@EAR Wi @ F@T
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LIBERALISED LICENSING PoLicy

1327. SHRI J. N. HAZARIKA: Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS bc
pleased to state:

(a) whether it is a fact that under the
liberalized licensing policy, diversification
into the fields reserved for the public sector
under Schedule ‘A’ of the Industrial Policy
Resolution will not be permitted;
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(b) if so, whether it implies that categorics
of industries will be placed in water-tight
compartments and there will be no area of
dovetailing between various categories;
and

(c) whether this liberal diversifications will
not adversely affect the expansion of the
existing private units including iron and
steel, minerals and mincral Oils?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
Yes, Sir. Under the liberalised industrial
licensing policy, free diversification is not
permitted into ficlds reserved for the public
sector under Schedule ‘A’ to the Industrial
Policy Resolution of 1956,

(b) and (c). This does not imply any
change in the present policy about expan-
sion of the existing privately owned units
when national interests so require, Proposals
for cxpansion of cxisting units engaged in
industries listed in Schedule ‘A’ to the
Industrial Policy Resotution, including those
in iron and steel, minerals and mineral oils
will still be considered by the Govt. on
merits. Such units will be permitted to
cffect expansion after a licence has been
granted. Thus, thc restriction on frec
diversification into industries reserved for
the public sector does not imply that cate-
gories of industries will be placed in water-
tight compartments or that there will be no
area of dovetailing between various cate-
gories nor will it adversely affect the cxpan-
sion of the existing private units where such
expansion is justified.

wiaT €ax & fawe qmar

1328. st WMraT TEE : wTAT
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EXPORT OF MANGANESE ORE

1329. SHRT NARENDRA KUMAR
SALVE: Will the Minister of COMMERCE
be pleased to state:

(a) the total quantity of Manganese orc
cxported by the Minerals and Metals Trad-
ing Corporation from July, 1965 to July,
1968;

(b) the quantity exported to U.S.A. and
Japan during this period;

(c) whether any export deals are pending
completion due to any disputc; and

(d) if so, whether there arc any disputes
amongst these export deals in respect of
specifications ?

THE 'DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) 35,09,280
tonnes.
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®]US.A. 560,006 tonnes.
Japan 19,53,557 tonnes.

(c) No. Sir.

(d) DoesTnot arise.

TRAVELLING ALLOWANCE TO THE CHAIRMAN
OF THE HINDUSTAN STEEL LIMITED

1330. SHRI NARENDRA KUMAk
SALVE : Will the Minister of STEEL,
MINES AND METALS be pleased to
state :

(a) the total amount of travelling allowa-
nce month-wise, paid to the Chairman of
the Hindustan  Stecl Limited during the
period 1967-68:

(b) the total amount of Travelling Allow-
ance, month-wise, paid to the personal staff
of the Chairman of the Hindustan Steel
Limited during the same period; and

(c) the total amount of Travelling Allow-
ancc and overtime allowance, month-wise,
paid to the Car Driver and other non-
gazetted staff of the Chairmai:, Hindustan
Steel Limited during the same period?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a) The
average monthly cxpenditure incurred on
T.A. by Chairman (and Deputy Chairman
during the period when there was no Chair-
man) including his visit abroad during
1967-68 comes to Rs. 2,209.

(b) The monthly average expenditure on
Travelling Allowance on the personal
staff of Chairman was Rs. 27.

(c) the monthly average overtime paid to
the non-gazetted staff and the driver of thc
Chairman was Rs. 18].

BHARAT ALUMINIUM COMPANY LiMiTED

1331. SHRI NARENDRA KUMAR
SALVE: Will the Minister of STEEL,
MINES AND METALS be pleased to
state:

(a) whether it is a fact that during the
year 1967, thc Managing Director of the
Bharat  Aluminium Company Limited
undertook a tour to the project site at
Korba to discuss some matter with the
Chief Engineer who was stationed at Korba,
without ascertaining whether the officer
concerned was at the site and therefore he
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had to return to Néw Delhi immediately

without completing his business resulting
in avoidable wasteful expenditure; and

(b) if so, whether Government intend

imposing some pre-conditions and certain .

norms for tours by high officials?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEFL, MINES AND
METALS (SHRI RAM SEWAK): (a) No,
Sir.

(b) Does not arise.

TRADE WITH NEPAL

1332. SHRIBENISHANKER SHARMA :
Will the Minister of COMMERCE be
plcased to state :

(a) the commoditics that were imported
from and exported to Nepal by India and
the Volumc  thereof during the ycars
1965-1966 and 1967;

(b) the quantity and value of jute im-
ported from Nepal during this period;

(o) whether it is a fact that the Nepalese
jute is not coming to India during the

current year and is being exported to China;

and

(d) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) A state-
ment showing commodity-wise imports from
and exports to Nepal for the years 1965-66
1966-67 and 1967-68 is laid on the Table of
of the House. [Placed in library Seec No.
LT—2193/68).

(b) During the period in question, 17,195
tons of raw jute valued at Rs. 274 lakhs
were imported from Nepal into India.

“(c) During the first 4 months of the
current year (1968-69) for which statistics
are available at present, 488 tons of raw
jute were imported into India from Nepal.
According to the information available with
us, Do raw jute was exported from Nepal
to China through the port of Calcutta
during the period April-September, 1968

{d) Does not arise.
S7LSS/ 68—7
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INDUSTRIAL DEVELOPMENT LOANS GIVEN IN
BIHAR

1333. SHRI JUGAL MONDAL: will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to refer to the reply given to Un-
starred Question No. 5949 on the 27th
August, 1968 and state:

(a) whether the information regarding
Industrial Dcvelopment Loans given in
Bihar has since been collected;

(b) if so, the details thereof; and
(c) if not, the reasons for thc delay?

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT & COMPANY AFFAIRS
(SHRI F. A. AHMED): (a) No, Sir.

(b) Docs not arise.

(c) The information was called for from
the Government of Bihar and has not yet
been reccived.

ADVISORY COUNCIL ON TRADE

1334. SHRI JUGAL MONDAL: Will
the Minister of COMMERCE be pleased to
refer to the reply given to Unstarred
Question No. 392 on the 23rd July, 1968
and state:

(a) whether the information in respect of
the Members who are rcpresented on any
other committees of thc Ministry has since
been collected; and

(b) if so, their names and the period for
which they have remained members?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes, Sir.

(b) Information about members of the
Advisory Council on Trade whether by
name or designation who are represented on
other Committees etc. of the Ministry and
the dates from which they are so represen-
ted, is given in the statcment laid on the
Table of the Housc [Placed in Library See
No. LT-2194/68].

PRICE OF AUTOMOBILES

1336. SHRI HIMATSINGKA:
SHRI S. K. TAPURIAH: .
SHRI D. N. PATODIA:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:
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(a) whether it is a fact that the Tariff
Commission has recently recommended
some .increases in the prices of auto-
mobiles, particularly cars manufactured in
India;

’

(b) if so, what are the precise recom-
mendations of the Tariff Commission in this
regard and what are the reasons advanced by
that Commission in support of their recom-
mendations; and

(¢) how the costs of production of thc
different types of automobiles produced in
India compare with those manufactured in
other countries like France, Italy, West
Germany and US.S.R.?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a) and
(b). The report of the Tariff Commission on
the fixation of fair selling prices’of Automo-
biles has been received recently and is under
examination. The contents of the report
cannot be disclosed until the examination is
completed and decisions taken by Govern-
ment on the rccommendations.

(©) Information about the cost of pro-
duction of various types of automobiles
manufactured in foreign countries is not
available. Generally speaking, the cost of
production of automobiles manufactured in
India is higher than the cost of production
of similar models in foreign countries.

TRANSPORT OF FODDER BY RAILWAYS TO
RAJASTHAN
1337. SHRI D. N. PATODIA: Will the
Minister of RAILWAYS be pleased to
state:

(a) the quantity of fodder which has been
«carried by Railways from Punjab and other
States to Rajasthan so far;

(b) whether the Railways have given any
concession for transporting fodder;

() if so, the details thereof;

(d) whether complaints were received from
the State Government of Rajasthan about
t he paucity of wagons for carrying fodder to
that State; and

(¢) if so, whether the matter has been
looked into and what is the present position

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): () Fodder to
destinations in drought affected districts of
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Rajasthan is being offered for despatch by
rail only from stations on the Northern,
Central and Western Railways. During
the period 1st September to 10th November,
1968, 346 B.G. and 3378 M.G. wagons
were loaded with fodder from these Rail-
ways to drought affected destinations in
Rajasthan.

(b) Yes.

(c) Famine' concession rates for fodder
from a large number of stations on Northern,
Western and Central Railways to stations
in the famine affected areas of Rajasthan
have been introduced as requested by the
Government of Rajasthan. The concessional
rate is 14 paise per B.G. 4-wheeled wagon
per Kilometre subject to a minimum charge
of Rs. 10 per wagon and 9 -5 paise per M.G.
4-wheeled wagon per Kilometre subject to a
minimum charge of Rs. 5/- per wagon.

(d) No.

(¢) Docs not arisc.

SteEL EXPORTS

1338. SHRI K. HALDER: Will the
Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether higher steel export target has
been fixed; and

(b) the names of the cxpoﬁing houses and
the finished goods which will be exported?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL MINES AND
METALS (SHRI RAM SEWAK): (a)
and (b). The information is being collected
armd will be laid on the Table of the House.

M/s. AMINCHAND PYARELAL

1339. SHRI JUGAL MONDAL: Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to refer to the reply given to starred
Question No. 51 on the 23rd July, 1968 and
state:

(a) whether the information regarding
M/s. Aminchand Pyarclal has since been
collected:

(b) if so, the names of the new firms
established; and
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(c) the reasons for giving permission to
M/s. Aminchand Pyarelal for floating
new firms?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (8) to
(c). No company has been registesed by
M/s. Aminchand Pyarelal after an enquiry
was instituted on 12-9-1966 under the
Chairmanship of Justice A.K. Sarkar.
As firms are registered under the Indian
Partnership Act. 1932 by the respective State
Gevts., they have been addressed in this
behalf and the replies are awaited.

FINANCIAL PRIVATE COMPANIES

1340. SHRIARJUN SINGH BHADORIA:

Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to refer to the reply given to
Unstarred Question No. 519 on the 23rd
July, 1968 and state:

(a) whether the information in respect of
cases against Financial Privatc Companies
has since been collected ;

() if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) (a) Yes
Sir.

() A statement is laid on the Table of
House. [Placed in Library See No. LT-
2195/68)

(c) Does not arise.l
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TALCHER INDUSTRIAL COMPLEX

1343. SHRI K. P. SINGH DEO : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state:

(a) whether 1t is a fact that Government
of Orissa have requested the Centre to take
over the Talcher Industrial Complex as a
Centrally sponsored project during the
Fourth Five Year Plan;

(b) if so, whether Government of Orissa
have requested the Centre to take over any
other projects besides the Talcher Industrial
Complex;

© if so, the projects which the Centre has
been requested to take over;

(d) whether Government have agreed to
the request made by Government of Orissa;
and

(e) if not, the reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a) to
(e). There is no specific request from the
Government of Orissa for taking over thc
Talcher Industrial Complex as a centrally
sponsored project. However, a suggestion
was received from the State Government for
financial participation in the project and this
is under consideration.

Information is respect of projects, other
than the Talchar Industrial complex, is
being collected and will be laid on the Table
of the House.

INDUSTRIAL ESTATE IN ORISSA

1344. SHRI K. P. SINGH DEO: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state:

(a) the number of Industrial Estates set up
in the State of Orissa by thc end of the
Third Five Year Plan;

(b) The number of Industrial Estates pro-
posed to be set up during the Fourth Five
Year Plan and the location thereof; and

(c) the allocation proposed to be made for
setting up the proposed industrial estatcs in
the Fourth Five Year Plan?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY

AFFAIRS (SHRI F. A. AHMED): (a)
Nine.
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" (b). Five new Industrial Estates are pro-
posed at Cuttack Rourkerla, Talchery, Sun-
nabedu and Pradeecp. Two existing estates
at Cuttack and Rourkela will also be ex-
pédnded.

(c) the State Government has proposed
an amount of Rs. 83 -70 lakhs in the Fourth
Plan for the above mentioned Estates.

Duncans Brotuers Livitep, CALCUTTA

1345. SHRI ARJUN SINGH BHADO-
RIA: Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether Duncans Brothers Limited
Calcutta are trying to control B.1.C., Kanpur
by purchasing sharecs from Bajorias; and

(b) if so, what steps aere being taken to
stop the same and when Government propos-
¢d to take over the control of the B.I.C.?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Auvailable information does not indicate
that Bajorias have negotiated to sell their
holdings in the British India Corporation to
Duncan Brothers Limited:

(b) Does not arise.

M/s. DUNCAN BROTHERS LTD., CALCUTTA

1346. SHRI ARJUN SINGH
BHADORIA: Will the Minister of
INDUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to state:

(a) whether M/s. Duncan Brothers Ltd.,
Calcutta have purchased controlling shares
in the management of M/s. Balmer Lawric
& Company Limited, Calcutta.

(b) if so, on what terms and cqndltions;
and

(c) whether permission of Government
was obtained in the matter?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a) to
(c). The Company Law Board accorded
approval on 2lst September, 1968 under
Section 372 (4) of the Companies Act,
1956 to M/s. Duncan Brothers Ltd., Cal-
cutta for investing in 63,000 equity shares of
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M/s. Balmer Lawrie & Co. Ltd. as detailed
below:-

Name of the Company  No.of Rate
shares per
share
(Rs.)

M/s. Alex Lawrie & Co. 38,625 100
Ltd. UK.

M/s. Nancy M. Dale 1,050 100
UK.

M/s. Jaipur Investment 14,200 168
Co. Lud.

M/s.S. G.Engg. &Indus- 5,000 168
tries Ltd.

M/s. Bagla and Co. Stock 4,125 160

and Share Brokers, Cal-
cutta Stock Exchange

2. The approval was accorded subject to
the following conditions:—

(i) The approval of the Reserve Bank
of India shall be obtained wherever
remittance of foreign exchange is
involved.

(i) The aforesaid shares shall be pur-
chased within the period of six
months from the date of the order.

3. Itis, however, notknown whether the
company has actually purchased the said
shares.

ENGINE  DRIVERs

1347. SHRI BASUMATARI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that in nine out of
cleven serious accidents in this year, Drivers
had disregarded signals and in some cascs,
they were found in a state of intoxication;

(b) whether it is also a fact that quite a
few speedometers and recorders fitted to
engines as well as the braking system were
defective;

(c) action taken against those Drivers
found guilty; and

(d) whether it is also a fact that before
starting thc engines, brakes and speedo-
meters are not checked?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA): (a) Presumably the
reference is to the serious collisions which
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occurred during the first half of the current
year. According to the preliminary reports
of the Commission of Railway Safety,
nine such collisions were due to disregard
of signals by the drivers. In two of these
cases, the drivers are suspected to be under
the influence of liquor. )

(b) Only in one of these cases the speedo-
meter was found to be out of order. In-
adequate brake power was also a contri-
butory factor_to the caus: of one accident.

(c) Suitable action will be taken on the
receipt of the final reports.

(d) No.

FIRE IN PASSENGER TRAINS BETWEEN MARIPAT
AND DADRI STATIONS

1348. SHRI BASUMATARI: Will the
Minister of RAILWAYS be pleased to
refer to the statcment made by him in the
House on the 9th August, 1968, regarding
fire in a coach of train No. 2 FTD passenger
between Maripat and Dadristations of the
Northern Railway on the 7th August,
1968 and state:

(a) whether the cause of the fire has been
investigated ;

(b) if so, result thereof;

(c) the particulars of the persons held
responsible and action taken against them;
and

(d) whether any compensation has been
paid to the victims?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA): (a)to (c). According
to the provisional finding of the Additional
Commissioner of Railway Safety, who held
a statutory inquiry into the accident, the
fire, in the coach of No. 2 FTD Passenger
between Maripat and Dadri stations of the
Northern Railway on 7-8-1968 was caused
by ignition of petrol carried by some passen-
ger in the compartment due, probably, to
live bidi or match stick inadvertently thrown
by some passcnger for which no responsi-
bility is attributable to the Railway.

(d). Not so far. Applications for com-
pensation have been received and will be
decided by the Claims Commissioner as soon
as he starts functioning.

Ex-gratia payments amounting to Rs.
3,000/- in 6 cases of death and Rs. 1,250/~ in
16 cases of injury have been made.
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BROAD GAUGE RAlL LNk FOR KUMAON
HiLis

1349. SHRI D. C. SHARMA:
SHRI BENI SHANKER SHARMA:

Will the Minister of RAILWAYS be
pleased to state:

"(a) whether the demand for a Broad
Gauge link for the Kumaon hills to benefit
tourists has been considered;

() if so, whether some survey has been
conducted in this regard; and

(c) the stage at which the matter stands at
present ?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA): (a) Yes.

(b) Reconnaissance Engineering and
Traffic Surveys for a broad gauge link from
Rampur to Haldwani (92 kms.) were carried
outin 1956-57. The cost of the line was then
assessed at Rs. 2-84 crores, and it was
found to be financially unremunerative at
normal freight rates and fares. The pro-
posal was therefore dropped.

(c¢) The question of undertaking fresh
surveys for this line, to find out the need for
providing better rail transport facilities to
the people of the Kumaon Hills and sur-
rounding areas as well as tourists, is under
.consideration.

. BHARAT HEAVY ELECTRICALS LMITED

1350. SHRIBENI SHANKER SHARMA :
SHRI D. C. SHARMA:

Will -the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
‘AFFAIRS be pleased to state:

(a) whether the prospects for the Bharat
Heavy Electricals Limited set up at a cost
of over Rs. 144 crores, are bleak after
1970-71 as orders for utilising its full capa-

.City arc not in sight;

(b) if so, Government's reaction thereto;

and

(c) the steps proposed to be taken in the
matter?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
to (¢). The manufacturing capacity of BHEL
from 1970-71 onwards is yet to be tied up
and this will depend on the new schemes to
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be implemented during the Fourth Plan
period. However, the position of orders
for Bharat Heavy Electricals Limited is
under continuous review and
efforts are being made to secure morc
orders. Steps are also being taken for
diversification of production by introducing
manufacture of small size turbosets, turbo-
compressors and blowers at Heavy Power
Equipment Plant at Hyderabad and indus-
trial boilcrs at High Pressurc Boiler Plant
at Tiruchirapalli. The possibilities of
developing export markets for the products
manufactured by various units of Bharat
Heavy Electricals Ltd., are.also being ex-
plored.

EXPORTS TO RUPEE-PAYMENT AREAS

1351. SHRI K. M. KOUSHIK: Will the
Minister of COMMERCE bc pleased to
state:

(a) whether Government  propese to
confine exports to the rupcc-payment areas
of only such surplus goods as are left aftcr
exports to the exchange earning traditional
markets, in view of the fact that the exports
to the rupce-payment areas do not bring any
foreign exchange; and

(b) if not, the reasons thercfor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and (b).
It is not correct to presume that exports
to the rupee payment areas do not bring
any foreign exchange, because such exports
pay for imports into our country of essential
capital goods and raw materials which could
not otherwise be obtained except through the
expenditure of free forcign cxchange.
As the rupec payment areas now consti-
tute an integral part of our global export
market, the question of exporting only
surplus goods, as is contemplated in the
question, does not arise.

INDUSTRIAL COOPERATION WITH IRAN

. 1352, SHRI SHIVA CHANDRA JHA:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state:

(a) whether he visited lran recently;

(b) if so, the purpose of his visit;



201 Centre's Orders

(c) whehter any agreement was reached
_wnh the Iranian Government for mutual
industrial cooperation ;and

(d) if so, the main features thercof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a) to
(d). In response to an invitation extended
by the Iranian Minister of Economy in
March, 1968, I visited Iran. During my
stay in Iran for a week 1 had some useful
discussions. The main purpose of these
discussions was to review the present arrange-
ments for industrial cooperation between
the two countries and to explore the possi-
bilitics of further cooperation in specific
fields. No formal agreement was entered
into with the Iranian authoritics in the
matter of mutual industrial cooperation.
The subjects discussed covered a wide field.
The main emphasis was on two-way co-
operation to thc mutual advantage of both
the countries and on identifying areas where
further cooperation was possible.

RESERVATION OF SEATS

1353. SHR1 RAM SINGH AYARWAL :

‘Wil the Minister of RATLWAYS be pleased
to state :

(a) whether Railway  passengers have
to spend more than the time required
for reservation and they have to wait
at Jeast for 7 days or 3 to 4 days and wheth-
cr Government propose to give same more
facilities to passengers in this regard;

(b) the steps proposed to be taken
by Government to provide sitting accom-
modation to IIl class passcngers so that
shortage of accommodation may not affect
the health of people adversely; and

(c) whether forcign tourists delete India
from their itinerary of world tour as they
are afraid of Railway accidents in India
and cannot afford to spend so much time
for reservation with the result that India
is prevented from earning foreign exchange?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) It is
true that accommodation available on
certain fast long distance trains falls
short of the demand for it and gets
booked up quite seon after reservation
is opened. Anyone trying to secure
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accommodation thereafter may
times have to wait a few days.

some-

The Railways are tyring to meet the situa-
tion by strengthening the composition of
fast long distance trains and by putting on
additional trains. But they operate
under certain constraints, like shortage of
stock and power and the difficulty of finding
suitable paths on sectons with heavy density
of traffic.

(b) As mentioned in answer to part (a)
of the Question, thc Railways are trying to
improve the availability of accommodation
by adding more coaches to the existing
trains and by putting on additional trains,
particularly on routes on which demand for
accommodation outstrips the availability
of it, but the limiting factors are availability
of stock and power and availability of
suitable paths.

(c) The Railways have no information
about this.

12-15 HRs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

NON-IMPLEMENTATION OF CENTAL
GOVERNMENT'S ORDERS BY KERALA GOVT.

MR. SPEAKER: ShriBrij Bhushan Lal.

SHRI1 VASUDEVAN NAIR (Pecrmade) :
Excuse me, Sir, for just rising on a point of
clarification. Right from the start of this
session many of us had given notices of
motions on a subject like this. May be,
there was a difference in the wording, but
it arose from a conflict between the
Central Government and the Kerala Govern-
ment on the Ordinance and the contro-
versy that followed. But, unfortunately,
our motions were rejected. Yesterday some
of us were told that some of our names will
also be balloted, but then we-were given to
understand that becausc there was some
difference in the wording of our motions
our names were dropped and werc pot
balloted; only other names were balloted.
This is a subject which, naturally, affects
some of us very vitally, What arc we to
do? We have to come to you for justice and
we expect that justice from you.

MR. SPEAKER: I know, naturally, you

will be very much interested. 1 understand
that. Shri Sreekantan Nair and all the
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[Shri Vasudevan Nair}

Kerala friends would be interested in it.
Whatever it is, I shall look into it, how it
was done and all that. Now that it is there
on the Order Paper, we will have to go
through it. How best we can rectify it,
we shall consider ugain.

SHRI N. SREEKANTAN NAIR (Quilon):
1t is a matter two months old. To take up
this question herc and discuss the Kerala
Government does not do us any good.
We are not going to threaten; we can only
be sorry about it.

SHRI P. RAMAMURTI (Madurai): I
would like to point out that a very serious
question regarding the entire constitutional
functioning of the States and the Centre
has becn raised by this. In view of the
importance of the subject I would like to
submit to you that by means of a calling-
attention motion this subject cannot be dealt
with adequately. Thereforc 1 would likc
to request you to allow us a discussion .of
this wholc question by some motion or some
such thing.
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SHRI H. N. MUKERIEE (Calcutta
North East): You have lately pointed out
over thc question of floods and drought
that a calling-attention notice would not bc
sufficient; on the contrary, a discussion
would bc very much more worth while.
To my way of thinking this idea of thc
relationship between the centre and the
States, which we have to work out to the
satisfaction of the country, is the most
important current political problem about
which statements are being made by Chief
Ministers and Central Ministers as well as
in editorials of different newspapers while
Parliament during session at this particular
time does not seem to be grappling with the
problem properly. We have this calling-
attention notice; but some of us had also
given notice of a motion. The calling-
attention matter has come up and I do not
like to hinder the passage of this matter.
But there should be a very serious and
definitive discussion in Parliament of this

very important constitutional political
question which has cropped up. That is
why I would like you to help us in finding
ways and means of having a motion.

SHRI SURENDRANATH DWIVEDY
(Kendrapara): This morning I wrote to you
a letter about this very matter and I have
given notice of motion for a discussion.

MR. SPEAKER: 1 would myself like to
say that it is a very serious matter. It is
not only between Kerala and thc Centre or
anybody; it is about the Centre-States
rclationship and for the integration of
India it is very necessary...... (Interrup~
tion). At least when I am speaking, please
do not disturb me. After all, different
parties are ruling over different States.
Therefore it is a very important question.
As you say, we must have scme day a full
day’s debatc and a constructive way of
approach to the problem. But I would
also discuss this with the Home Minister.
We shall sce when it can be donc. I will
also consult the Govcrnment. It should
be constructive and useful.

SHRI BR1J BHUSHAN LAL (Bareilly):
Sir, 1 call the attention of thc Minister of
Home Affairs to thc following matter of
urgent public importance and I request that
hc may make a statement thercon:—

Non-implementation of thc Central
Government'’s orders by the State Govern-
ment of Kerala, in connection with the
strike by the Central Government em-
ployecs.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): Mr. Speaker, Sir,
on September 17, 1968, the Central Govern-
ment had sent a wircless message to all
State Governments in which the Statc
Governments werc informed that reports
regarding instigation of employees to go
on strike and incitement to violence and
intimidation of employees had been received.
It. was pointed out that all such activities
and instigation by public utterances or in
writing violated provisions of the Eessen-
tial Services Maintenance Ordinance, 1968
which had been promulgated on September
13, 1968. The Statc Governments were
requested to issue appropriate instructions
immediately to district authorities to take
suitable action, including arrest of and
institution of cases against instigators/
offenders..
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The Kerala Government, in a message
dated September 18, 1968, regretted their
inability to issuc instructions on the lines
suggested by the Central Government. The
attention of the Statc Government was
thereupon invited on September 19 to the
provisions of Article 256 of the Constitu-
tion under which an obligation has been
cast upon the Statc Governments that
their exccutive power shall be so exercised
as to ensure compliance with laws made by
Parliament. It was further pointed out
that the provisions of the Essential Services
Maintenance Ordinance, 1968 relating to
instigation or incitement of employees to
g0 on strike were part of such a law. The
State Govt. thereupon informed the
Central .Govt. on September 19 that all
action neccssary and found suitablc was

being taken, keeping in view the provisions |

of article 256 of the Constitution.

SHRI V. KRISHNAMOORTHI
(Cuddalorc) : Sir, on a point of order.
The hon. Home Minister was making a
statement that undcr article 256 of the
Constitution a direction has been issued to
the Kcrala Government.

MR. SPEAKER : That is not a point of

order. We arce not discussing constitu-
tional points.
SHRI V. KRISHNAMOORTHI: Hc

was further referring to “laws made by
Parliament”™. This is not an Act made by
Parliament; it is a law passed by Shri Chavan
.. ..(interruptions)

MR. SPEAKER: If hon. Members per-
sist in spcaking like this nothing will be
taken down. Now, what is the point of
order? After all, an Ordinance cannot be
effective for more than six wecks after the
commencement of the session..........
(interruptions) Of course, Parliament has
the right to throw that Ordinance out.
But it is known to all of us that an Ordinance
has thc samc effect as any Act passed by
Parliament....... (interruptions)

SHRI V. KRISHNAMOORTHI: It be-
comes an Act only after it is approved by
Parliament. ... (interruptions)

MR. SPEAKER: This is not proper. At
times, some person may say something whith
may not be to our liking. Still, we will have
to give a hearing to it.....(inferruptions)
Whether you like it or not, whether you
- approve of what he says or not, you will
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have to hear the Minister. 1 would appeal
to both Shri Nambiar and Shri Jyotirmoy
Basu that they have no right to prevent a
Minister from expressing his  views.
Whether you like what they say or not, you
will have to hear them and they have the
right to speak. As Shri Hiren Mukerjee

~and Shri Dwivedy were suggesting, if you so

desire, later on we can have a discussion on
the general question. I have. myself said
that it is an important question. But if
you do not want to hear the Minister be-
cause you do not like what he says, how
can the work of the House go on?

SHRI VASUDEVAN NAIR: But the
Minister is so provocative,

MR. SPEAKER: Whatever it is, may I
appeal to both sides, including Shri Sheo
Narain and Shri Nambiar, to allow the
House to proceed with its business ? Shouting
down a Minister is not the way of conduct-
ing the procecdings here. Now, Shri Brij
Bhushan Lal may ask his question.

W qA O AW A R
rTEle #1 73T § wIGH EraT & 5 17
faqeaT, 1968 ®Y §e TEAAS T A
ZEZFER ST AT, 18 faaraT, 1968 %7
T FTHT7 T & TANHE T qAE
FY TE AT 97 TRINT A FAF
T gAufafasy anfgx #v) s9 &
ma g & 5 dgo TR A IR
Forear FFAE AT AT AL |1 1 S 19
faqsax, 1968 #1 Afewa 256 &
TIfaaes F1 q7% FF TE7FT qa9AG
feamt T, aY. 39 &Y qTF 7 98 w@G
T f% g9 geaw TAwT A9 | a8 OF
af g€ am & fF o T s oF ’e
aEowE § | AT 7w Rewe ¥ Iy AN
T & fF T T B A F @A g
&y g A g TR T aHEr
fF T T, TAT IT T, §
FAAEE FOT ¥ T (IS AT 0
TG | AT TET faT AT, aY O et
A, TO9T, FEA gAY | oW
¥ FTFIL 7 Afesar 256 ¥ wifA-
I FY TF A FER AT A
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[k o sywor v

feoné, @Y 9w ¥ s faar fF gEaw
wra forar StoT 1 3aT 3@ Afan T
AET )

# 7g WA =TT g £ s
T W AR A geAd w4,
s = H 5 e 1 Fiedieggeee
- T 42T 7 &Y A} 27 ok f -

e & foww 3=8 9T @ & |

SHRI Y. B. CHAVAN : The hon.
Member has not asked me any question. He
has only cxpressed an opinion.

SHRI SURENDRANATH DWIVEDY:
There was a specific question asked—whe-
ther the State Government was consulted
about it. Let him answer it. Was the

*State Government consulted ?

SHRI Y. B. CHAVAN: No, Sir.

SHRI S. M. BANERJEE (Kanpur) :
Chief Minister Namboodiripad is not his
servant (Interruptions).

Y smEe vE WA (WEe)
HegW WERA, W9 ¥ 1967 ¥
@ ¥ IqUw A d A
FAN T@ER T gt § T@E
FEAR T F AT FT ST
Y § gg UF a97 IR fawg @
g A A AE AT AW g g
ST T/ AT 1 AT G | Fae ey
I § gH g @ FT Tg A qF T
& @ri A afqa 7 a9 & 99 &
FA g o aar @, Fo9 F I
TG AY ATaT & 99 |/ 97 Y g7 #2349
T a1 f7 &, a7 A F R
THGT A O¥ W AT AW FT AT
| @ 9w A o fafe dA g, 5=
"B i Y OF AT BT § S99 Wi Y
qH T FT FTE TF @Y 7097 qgt
TA 71 AT o g ag A e A E,
xagfe & @ ag 13 faavac st sy
Iy oA T W TEEE W& W2
17 faawae 7Y g feg T, SR
2 feeelt #1 g § ®1E @ g A

NOVEMBER 19, 1968 and Kerala Government (CA) 208

g g f 13 faamax #1 sremw e
o o9 fF sreamRw ¥ wia 26 AT
W F FHITY AN AN F, IT H g™
T ¥ gATQ werfa afer ¥ wr
= ft wgrafa &, g TeaR a|g
FX &, I AT FT 97 T A
AW A, HIe §F 13§ T FT 17
% I 76 7 fr AR 18 Ao
FEW qamr frgm FAdi awy. . L.
(mmaw) .. ........ Q9T qg
g fF 256 g ¥ T ST TSR
faert wifgr f Fm g TrEREww &
T i ? gfz ag & 7€ g ar 18
faaqea 1 ¥ wmE FT A FAF ATET
ag & AT | 93 Y gy fRg AT,
q, 98 7 SuzAaw @ v | wifafes
ILRFWT A T JEy AT a7 A
g ar)

0 1T 77 &, ST F4qv § 75 faegs
RAfalfes 21 F7 T ¥ FAItEAy
T ZRATT F HIT H FE G N
HRW FY FTA TS T GTA FTaTfeaq
7 fpan sT-37 s v aga feA g,
TR IREITTFo AN AL, T]HN
FARANT L, TN AL | TEqa 7
AT aTQ PR gam ST srmw
2 @ *1 I=iT Faifag fFarar T8
frar 7@ ¥ T F FE TI9 g7 AA_S
& | Fgi v Y gfcfeafa § et fF gam
FHA T Mag Jq7 agg I §
IR fagT F wawr 7 Fqeny § 5 s
TG FHA 9T A § 7 AfA, T
feafa 9ra 7gi §3T &Y W@ &1, a7 oY
feafa & g TR T FEH I E
2 ? A AT ATRATE | RIAC A TS
AT =TT B

AN HON. MEMBER: Mr. Govinda

Menon, the Law Minister, should have been
arrested for his statements.

SHRI VASUDEVAN NAIR: A lawless

. Law Minister.
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SHRI Y. B. CHAVAN: 1 entirely agrce
‘with the hon. member that Centre-Statc
relations are very important. It is very
important that we look to the spirit of the
Constitution and act accordingly. This is
an indisputable and unquestionable proposi-
tion. I would like to assure hon. Members
that it is exactly this spirit that is guiding us
in this particular matter (Interruptions).

SHRI JYOTIRMOY BASU (Diamond
Harbour): That was why he toppled thc UF
Government in West Bengal |

SHRI Y. B. CHAVAN: Let us not bring
in the toppling of Governments here, They
were relevantly discussed here.

SHRI JYOTIRMOY BASU: Hc has
specialised in that.

SHRI Y. B. CHAVAN: If the hon.
Member had heard my statement carefully,
he would have seen that I did not say that
a direction under art, 256 was given. That
is a different proposition. We merely
invited the attention to the obligation of the
State Government under the article. It was
oot a direction. These are two different
propositions. Whatever conventions we
may evolve for this purpose, ultimately the
Constitotion as it is will be the basic guide
for Centre-State relationship. A State
Government may not share our views in
regard to a certain policy. But certainly
legal or constitutional obligations which
flow from certain things have to be fulfilled.
The only point the hon. Member has
made is that I have not answered this
question. 1 think 1 have answered it.
The Kerala Government had taken a cer-
tain position. But after their attention
was drawn to certain constitutional obliga-
tions, they substantially took steps—I do
not want to hide that position—though they
had reservations about the implementation
of the Government’s policy in this matter.
They had a different approach to this prob-
lem. 1 do not want to hide that matter,
At the same time, we did not want to act in
a precipitate manner. When we saw that
‘they were willing to take suitablc action,
‘we accepted thc explanation.

=t way A e (faeer waR) ¢
Ty W@y, ¥ wAwar § 5 faum
Fafewa 355 § g T fore-
TQ ¥ A F 5T FER fwma
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F TR SF &7 § FH F A A I
1 7 ¥ A T
fF FTE W 77 F1E Tog TTHTCAATHFL
o ¥ fF Iz FoeR @Y AT Faaner v
T &1 | Afe SeEw AERd, W
A F F AT T § A1 O A
QAT FTEATE | A 7 W § 5
& <itw fafaee & it faare &Y wraag
g St 1 swgEor Al fer
AT IT F IR LA w7 Y Afy @
7 G @ S W A Afrd
& ¥ o @ R, oY 3w A Feadddww
MTHEAMERLN

qEAT FATT AT 4g & FF o & oy
mﬁmgﬁvﬁsﬁuﬁmwﬁw’f
AT, AT 0T T AHHAE  TAAAEE
&, Tt il Y e, a‘-c«w‘{rﬂ’tﬁﬂﬂ"
3T 7g WA gu W fr dgw madAe
F7 QT sfusre § e Ford gfee v
F1, afeF sy femie s frae
THAHE AT FHeE AT AT A @
9TY J Faee 71 T8 foam 7

AT qAT I & f6 sy  wgr R
a9 ¥ @ faar a SR i
T {1 fgam A1 | NT FaOT FT F A

FYAST € AT F IT I ¥ g 7T T2 I
=i ?

SYY < 7 ag AT TR g e
mo'ﬁo%m’u‘r',aﬁan#%ﬁw%w
F, | & i H1E o wa< 2 o e
fafre & oA @ ¥ o gt W
T 7 TIAT AT A TR TLRHY
T TR W N F qIREET A,
T HYE GaT AT F qrw @ A A v
2?

SHRI NAMBIAR

(Tiruchirappalll):
Cock and bull stories. :
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St waw wWw TR R GER
Awgr:
“The State Government was under
no obligation to comply with the law
if it felt that such compliance was
unnccessary”’,
ag w1 fecamaiz @ %ﬁo o o
1 ag fecadie aae § ®e wEde
& AT FT TFAT 2, AT ALY F FHY
& AR T 1 A OF ar7 FrwaATT F A
T qrET Ho Ao fTo FT &, FTHY
TRARF T 3T FT qrET o 1T Tro
T AL § A AT AT RRIRT ¥ e
mo'ﬂo%a’r qET £ (smEae)
: FT AT T FT WIS
‘affraa + & % @Yo sr3o FYo F A
qrE<E av ATY o 7o fYo FV qTET
| I EE? T AT FE QAT
W T W @ § e
f& @ev sk &z 7,
AT a2AT 7, RTHH ATA-FHG-TETAE
[} WT F, AT FYAFIAT AT F,
I mquwmﬂaﬁ'ﬁ
e ZEEEE At 91 @ E 7

FT ATTT FCA HT TIHIC FT FE
srgfaea a1 wafadwa fomar &, foes
AT aZ 72 2fF oo T A
fezramt #1 T AAEE ?

SHRI Y. B. CHAVAN: | will answer it

in short. Hc has raiscd morc than half a

dozen points. I think 1 will briefly reply

to them. The first~question is: whether the

spirit of the Constitution was observed by

them. In this matter I do not'want to ex-

press any views. The factual position I
have said and I would leave it to every hon.
Member of this House to decide for him-

self as to what is the interpretation of it.

For that matter- the messages exchanged

between the Kerala Government and the

' Central Government will be laid on the Table
of the House. 1 agree to lay it on the Table.

Secondly, about the CRP there is some
sort of misconception about this wholc
matter. It is in the very natural disposition
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of CRP forces in the country. Even before
this issue of ordinance, even before this
controversy was started, thcre was already
one battallion minus a Company in Kerala
positioned therc.” It was not something
which was newly done, but in view of the
developing situation in many other States,
we rcinforced these CRP forces by another
battallion.

AN HON. MEMBER: Without askmg
thc Chief Minister.

SHRI Y. B. CHAVAN : Of course.
For this natural disposition of the
CRP, even in other States also the State
Governments were not consulted.

As far as the deployment of the forces is
concerned, the Hon. Member asked me
whether there was any legal opinion taken.
We had occasion to consult. the highest
legal adviser to the Government in this
matter last year, (Interruptions).

SHRI VASUDEVAN NAIR: Is it the
Law Minister.

SHRI Y. B. CHAVAN: I know. Hec
is your pet aversion.

SHRI VASUDEVAN NAIR: At lcast we
can be proud of supplying youthe Law
Minister.

SHRI Y. B. CHAVAN: | am cxplaining
the question about the CRP he has raised.
We were adviscd that the Government of
India is competent to deploy CRP forcecs to
protcct its own offices and property. There
is no doubt about it. Even before, not in
Kcrala, but formally in the casec of Assam
and Bengal also CRP forces were deployed
for this purposc. So, in this matter, Sir,
Government had reason to believe that it
was necessary to protect the Central offices
because of certain incidents (Interruptions)
on the 2Ist August. Because of certain
incidents on the 2lst August there was
recason for thc Government of Irdia to
belicve that the deployment of CRP was
cssential, Therefore, we made use of it.
There is no question of deliberately doing
anything wrong. I am sure that if we had
not deployed these forces there, this House
would have asked my explanation as to
‘Why did you not do that? (Interruptions).
So naturally I did my duty properly in this
marter.
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AN HON. MEMBER: There is no doubt
about it.

SHRI VASUDEVAN NAIR: Some of
them ran away joining the dacoits.

SHRI Y. B. CHAVAN: As far as perma-
nent institution is concerned, we could only
have institutions which are provided by the
Constitution.

SHRI KANWAR LAL GUPTA: What
about the special reasons why you sent the
CRP. N

SHRI Y. B. CHAVAN: I have said our
cxperience of 21Ist August, nothing more.

SHR1 BAL RAJ MADHOK (South Delhi):
Sir, I crave your indulgence to put a rather
long question, because it is very important.
The attitude of the Kerala Government
towards this ordinance, though I myself was
opposed to that ordinance, is a classic
cxample of double standards. A few months
back, therc was a-strikc by the Kerala
Government employees and the Kcrala
Government came down on it with a firm
hand. Pcoplc were beaten and arrested
(Interruptions).

MR. SPEAKER: Order, order.

. SHRI BAL RAJ MADHOK : But when it
came 1o the strike of Central Government
employecs, they said:

g AT F2T AT 9T, TTH WA F47 |

This kind of attitude and approach cannot be
justified or defended by any democrat.
‘This is only a narrow question. The wider
question is this. What happened in Kerala
brings out the question of Centre-Statc

relations. India is one country, an ancient
country. It is not just a group or union
of States. 1 think those who put this

clause into the Constitution did not do well.
India is onc country. Sometimes there
were 100 States and sometimes less. Even
in 1951, 30 States were therc. Now there
are only 20 States. India is one country.
The long history of India brings out that
whenever the Central Government was
weak, fissiparous forces raised their heads
and the country went to dogs. Thercfore,
it is very important that the country is
united and the Central Government re-
mains strong.

So far as the communists are concerned,
we know their minds. They want disrup-
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tion and chaos. (Interruptions.) So far
as .Centre-State relations are concerned,
in the past there was one party in power
at the Centre and in the States and there was
no need to go into the Constitution. But
now that we have non-Congress Govern-
ments in scveral States, it is very important
that something is done, to sec [that the
Constitution is strictly interpreted or if need
be, improved or amecnded. A number of
ex-Chief Justices of the Supreme Court
like Mr. Shastri and Mr, Mahajan, the pre-
sent Chief Justice, Mr Hidayatullah and ® °
number of great public men’including the
Congress President, Mr. Nijalingappa, have
suggested that India should have a unitary
set-up. (Interruptions).

=t o w7 sge wERy, ’RQ
gITAT T A9 2 | T 9T G
FEEEAT 8, 9T FIE ATF AT TH
dfau Faff a7 E 3w aEd
IHIE €T 7T AT ¥, 97 Bl A
sfaa g ? :

MR. SPEAKER: Order, order. It is only
a call-attention and you are to ask some
clarification. You cannot discuss whether
it should be unitary or federal, etc.
(Interruptions).

SHRI BAL RAJ MADHOK: 1In view of
all these facts, I want to know what specific
steps have been takea by the Governmeont -
to see that the Kerala Government acts up
to the Constitution? If such defiance is
allowed in one State, what effect will it have
on another State? Secondly, will the
Government appoint a high-powcred com-
mittee of this House or even of people who
are experts in constitutional law from
outside, to go into the entire question of
Centre-State relations and also suggest, in
view of the rising trend of fissiparous forces
in the country, what can bc done to
further strengthen the country and sece that
such forces are not allowed to raise their
heads.

SHRI Y. B. CHAVAN: So far as the
first portion of the hon. member’s question
is concerned, it is his own view. In a sense,
I share that view. But I may possibly
put it in a different language. So far as the
latter part of the question is concerned,
he asked me the question whether
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constitution of study team etc. could
be examined. Iwould invite the attention
of this honourable House to the
report of the study team consisting of very
eminent lawyers headed by Mr. Setalwad
which has already submitted the report.
We are examining those suggestions. There
i8 no proposal to have any additional study
team.

SHRI BAL RAJ MADHOK: What steps
have you taken to see that Kerala Govern-
ment observes the Constitution?

SHRI VASUDEVAN NAIR: He is
slandering the Kerala Government.

SHRI Y. B. CHAVAN: It is not Kerala
Government alone. Everybody in this
country has to observe the constitution.

ot geR AR FOAW (INA) : I
¥ = FHAQ I e
TN g S FAAE T § Aag
fraeftm &, ag #7 3% ¥ &1 w49
W9 T TEEHe FT OFT W
fif &, s W e #Tw
) faar ) & ST wTEa g froaw
FHfEl F ST TR TN E AT
N oFwe o T E, SEEY "
arfw &1

O A ag & f 1 fam & g
wAmgaERaEE 5 = &
& foen, weaqew & qfen g
e for FY 7 1 A7 @Y E, UF Brer
QT GfFEq™ T FT JOT FY AT @Y 2
Al T 9 GEEY F I T T
T FEHTT H1 foaat § o T aa
¥ 99 9T Fu7 FEAEY F g ?

SHRI Y. B. CHAVAN : I have answered
the first part of the question. So far as
the second part is concerned, I will require
notice.

1252 mrs.
PAPERS LAID ON THE TABLE

CoST ACCOUNTING RECORDS AMENDMENT
- RuLEes

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
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MENT AND COMPANY AFFAIRS
(SHRI BHANU PRAKASH SINGH):
On behalf of Shri Fakhruddin Ali Ahmed,
I begtolay on the Table a copy each of
the following Notifications under sub-section
(3) of section 642 of the Companies Act,
1956:—

(1) The Cost Accounting Records (Re-
frigerators) Amendment Rules, 1968,
published in Notification No. G.S.R.
1505 in Gazette of India dated the
24th  August, 1968.

. (2) The Cost Accounting Records
(Room Air-conditioners) Amend-
ment Rules, 1968, published in
Notification No. G. S. R. 1506 in
Gazette of India dated the 24th
August, 1968.

(3) The Cost Accounting Records
(Automobile Batteries) Amendment
Rules, 1968, published in Notifica-
tion No. G.S.R. 1507 in Gazette
of India dated the 24th August,
1968.

(4) The Cost Audit (Report) Rules,
1968, published in Notification
No. G.S.R. 1814 in Gazette of

India dated the 12th October,
1968.
{Placed in Library. See No. LT-
2197/68).

GOVERNMENT REsoLUTION RE: GOVERN-

MENT DECISIONS ON RECOMMENDATIONS

oF WAGE BOARD FOR HEAVY CHEMICALS
AND FERTILISER INDUSTRIBS

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
S.C.JAMIR): On behalf of Shri Jai
Sukh Lal Hathi, I beg to lay on the Table
a copy of Government Resolution No.
WB-12(10)/68 dated the 16th November,
1968 regarding Government’s decisions on
the recommendations made bythe Wage
Board for Heavy Chemicals and Fertilizer
Industries. [Placed in Library. See No, LT-
2198/68]. '
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REVISED COMMENTS OF GOVERNMENT ON
RECOMMENDATIONS OF RAILWAY ACCIDENTS
COMMITTEE

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA): I beg to lay on the
Table a copy of the brochure containing
revised comments of the Government
on certain reccommendations of the Railway
Accidents Committee—1962 (Parts I and IT)
which were either under examination or
position in respect of which has changed

necessitating  revision of the earlier
comments. [Placed in library. See No.
LT-2199/681)

CORRIGENDUM UNDER EXPORT (QUALITY
CONTROL AND INSPECTION) ACT, BTC.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): On behalf
of Shri Dinesh Singh, I beg to lay on the
Table—

(1) A copy of Notification No. S.0.
3388 published in Gazette of India
dated the 18th September, 1968
containing corrigendum to S.O.
3412 dated the 20th September,
1967, under sub-section (3) of
section 17 of the Export (Quality
Control and Inspection) Act, 1963.
[Placed in Library. See No.LT-
2200/68].

(2) A copy of Government Resolution
No. 26(2) Tar/67 dated the 28th
September, 1968 (Hindi and Eng-
lish versions) regarding recommenda-
tions of the Report of the Tariff
Commission Review Committee.
[Placed in Library. See No. LT-
2201/68).

(3) A copy each of thc following Papers
under sub-section (2) of Section 16
of the Tariff Commission Act,
1951:— _

(i) Report (1968) of thc Tariff
Commission on the conti-
nuance of protection to the
Automobile Industry.

(if) Government Resolution No.
8(1)-Tar/68 dated the 9th
November, 1968, (Hindi and
English versions).

(iii) Statement showing rcasons why
the documents mentioned at
(é) and (i) above could not be
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laid on the Table within the
period prescribed in the said
section. v
[Placed in Library. See No. LT-2202/68

TRACTORS (PRICE CONTROL) AMENDMENT.
ORDER ’

SHRI BHANU PRAKASH SINGH:
On behalf of Shri K. V. Raghunatha Reddy,
1 beg to lay on the Table a copy of the .
Tractors (Price Control) Amendment Order,
1968 (Hindi and English versions) published
in Notification No. S.0. 3620 in Gazette
of India dated the 14th October, 1968,
under sub-section (6) of section 3 of the
Essential Commodities Act, 1955 [Placed in
Library. See No. LT-2203/68).

NOTIFICATION UNDER COAL MINES (CONSER-
VATION AND SAFETY) ACT

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): I beg to lay
on the Table a cqpy of Notification No.
S.0. 3616 published in Gazette of India-
dated the 10th October, 1968, under sub-
section (3) of section 8 of the Coal Mines
(Conservation and Safety) Act, 1952.
[Placed in Library. .See No. LT--2204/68].

12'55 Hgs.

STATEMENT RE DETENTION OF
SARVASHRI MADHU LIMAYE AND
ARJUN SINGH BHADORIA

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): Mr. Speaker,
sir, the State Government of Uttar Pradesh
have reported that Shri Arjun Singh
Bhadoria was arrested on September 12,
1968 in connection with the incidents arising
out of the demonstration in front of the
Bakewar Police Station in District Etawah.
A case under sections 147, 148, 149, 307, 437,
326, 332 IPC was registered and he was
remanded to judicial custody. He moved
an application for bail in the Court of
Additional District Magistrate (Judicial),
Etawah, which was rejected. A revision
petition was moved in the Court of Sessions
Judge which has alrcady been rejected.
It is understood that Shri Bhadoria has
moved the High Court in connection with
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his bail application. No orders are reported
to have been passed so far.

As rogards Shri Madhu Limaya, according
to information furnished by the State
Government, he was arrested under the
direction of a magistrate on duty on Novem-
ber 6, 1968 at Lekhisarai under Section
151 and 10/Cr. P.C. and Section 188 IP.C.
He was produced before the sub-divisional
Magistrate, Nonghyr the same day, and on
his refusal to furnish a bond, he was re
manded to.judicial custody. It is under-
stood that Shri Limaya has filed a habeaus
corpus petition before -the Supreme Court.

MR. SPEAKER: No more questions. .

=t <fa T (T sregw wFET,
g9 F WY g F faady 77 o fF zq
T AT F1 T F AT Al AT AT
@I | 7T AHIL 3T W1z 9% ferw
2, 9% 9% fa=me At 1 arfeg Jgr
A ? gy ECHE T QAN §, I8 M-
TA FT AR A A ¥ WY E @i
I oAt F Aoty TAE W A ©
g gEfon FT #1 figar #3F
SuAagscfemmar | agaaa ==
T § sEfau s gAY faw §
IAFT FqET § ATAT AMT | AT T FT
aFy § 1+ 7g fowm 7 g0 Wz
& fagare faaqrfusre T #1 weqra ot
faar g

MR. SPEAKER: My information is this.
From what I have got from Government,
Mr. Madhu Limaye was offered bail but he
did not accept it. About Shri Bhadoria,
there is some court case pending in the
court of law. I don’t know whether I have
the power to ask them to come here. It is
a very serious matter. Let me see that.
(Interruption)

o i Wy foma ot 7 Faw
144 6T Y 9T
MR SPEAKER: I don't know........
 qRo qRo WHAt (FAT): I
TN § WM & AfudT av o
e @ )
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MR. SPEAKER: Not only Members of
Parliament, but under the rules so maay
people are arrested outside. The rules are
there. The rules apply to M. Ps. as well as
to the citizens of the country. Whether it
is MP or the citizen, the rules are the same.
The law is the same. If anybody is held
under the same law and if there is a trial.
pending, I don’t know whether the Speaker
can really do anything. I is a point
about which 1 don’t want to say anything
just now. It is not an casy matter. 1 do
not think it is easy for the Speaker to say
that.

SHRI BAL RAJ MADHOK: (South
Dclhi): Iagrec with you that the law must
have its own coursc. But my only submis-
sion is this. There are two hon. Members
of this hon. House who are on trial. The
crime is not such a heinous one or involving
moral terpitude. So my submission is
this. When the House is sitting some
kind of a convention should be devcioped
and in respect of such Members the casc
can be postoponed and they can be tried later
on and whenever the Housc is in session
they can come and be present here. 1 think
they should be prescot herc. (Interruption).

MR SPEAKER: Nothing more, Please.

12 -58 HRs.

PERSONAL EXPLANATION BY
MINISTER

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM): The hon Member Shri Prakash
Vir Shastri, in his speech on 12th November
1968 made a reference to my visit to Sheikh
Abdullah. I fec! I owe an explanation to
the House.

I visited Srinagar mainly in connection
with the work of the Official Language
(Legislative) Commission, regarding arrange-
ments for translation of Central Acts. I
discussed the subject with the Chief Minis-
ter of Jammu and Kashmir and also had
some talk about the administration of
Wakfs in the State. The Chicf Minister
informed me that Sheikh Addullah is the
Chairman of the Muslim Wakf Board
in Jammu and Kashmir and as such, res-
ponsible for the management of the wakfs
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in the State. I, therefore, took the opportu-
nity of exchanging views with Sheikh abdullah
relating to wakfs affairs in the State. It
was a discussion purely conmnected with
wakf matters. (Interruption).

oft wwT wre ey (freli o22): @@
feega w@ &1 3= 3 wfafeaw o
femaar g

SHRI BAL RAJ MADHOK (South
Delhi): Wakf’s is not under the hon. Minis-
ter. It is under the Ministry of Industrial
Development.

MR. SPEAKER: No. no. He is the
Minister concerned.

oY WaT T T HeAW WERT,
@ afafess feerg 3 &1 397
TTRIGIF |

MR SPEAKER: How can you say that?
When an Hon. Minister says something
you have to accept it. No more discussion
about that now.

12594 hrs.

CENTRAL INDUSTRIAL SECURITY
FORCE BILL cont.

Clause 3 —contd.

MR. SPEAKER: The House will resume
further conmsideration of the Industrial
Security Force Bill. We have already
taken alongtime. We have already taken 20
minutes for the Clauses. We have got one
hour and forty minutes now. We have
already exceeded the time allotted by the
Business Advisory Committee. It is an
important Bill, I know. I appeal to hon.
Members to see that we adhere to the time-
limit.

13 hrs.

The Lok Sabha adjourned for lunch till
Fourteen of the clock
The Lok Sabha re-assembled after Lunch
a five Minutes Past Fourteen of the Clock

[MR. DEPUTY SPEAKER In the Chair)
CENTRAL INDUSTRIAL SECURITY
FORCE BILL contd.

Clause 3 —contd.

MR. DPPUTY- SPEAKER: We are on
clause 3. Shri Tyagi.
S7LSS/68—8
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SHRI C. Ky BHATTACHARYYA
(Raiganj) : Sir, before he speaks, I want
to submit that yesterday had moved an
amendment to clause 3, sub-clause (2),
and the Minister had said that he would
reply toit. After I moved that amendment
pointing out the defective drafting of sub-
clause (2) of clause 3, it struck me as queer
that the Joint Committee composed of so
many eminent men had approved of that
draft. Then I went through the report of
the Joint Committee and the report of the
Joint Committee says on page 39:-

“Clause 3 to 7

The clauses were adopted without any
amendment.”

So the clause should stand in the Bill as it
was in the original Bill. This is the Joint
Committee’s report if this report has to be
believed.

You now compare the two Bills. You
take the Bill as it was introduced in the
Rajya Sabha. In the second line of the sub
clause at the end there is the word “and™.
In the Bill which has been placed before us
now that word “and” has been changed
into “who”. The Joint Committee's
report says that there was no amendment in
the clause.

Now the question is who substituted the
word “and” by “who™? Anyone, Who
might have done it must have done it
behind the back of the Joint Committee.
So this word “who” in this sub-clause is
an unauthorised interpolation and it is now
for you to rule whether a -draft which is not
warranted by the Joint Committee’s report
and which differs from the rccommendation
of the Joint Committee should be placed
before the House or whether you would
ask the Minister to re-submit it after drafting
it according to the recommendation of the
Joint Committee.

SHRI HIMATSINGKA (Godda):
way, it is wrong language

Any-

Mtr. DEPUTY-SPEAKER : We are now
considering a Bill as adopted by Rajya
Sabha In their wisdom they might have
changed it. I cannot vouchsafe whether
they have changed it or not. ’

SHRI NAMBIAR : (Tiruchirapalk) To
correct it we will make an amendment.
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MR. DEPUTY-SPEAKER: That is an
independent thing. If you think that the
origina] draft was better, there is an amend-
ment.

SHRI NAMBIAR: Let him accept the
amendment.

SHRI K. NARAYANA RAO (Bobbili):
Assuming, not conceding, that there is a
possibility of this word being amended
by Rajya Sabha, are we not to be indicated
at least somewhere, somehow that the Rajya
Sabha has amended the original Bill as it was
introduced ? In the absence of that we
will be completely in the dark. We must
be in a position to know whether the Rajya
Sabha has amended or modified the Bill as
it was introduced; otherwise, we will be in
the dark, with the result that we have no
indication of the real state of things.

MR. DEPUTY-SPEAKER: We arc
considering this Bill as it has emerged from
thé¢ other House. It might have been
amended by the Rajya Sabha, but it will be
checked up.

SHRI K. NARAYANA RAO: I am not
talking about this particular Bill as such.
1 am submitting this for furture also. There
must be some method whereby we may be
informed if there are any changes made by
the Rajya Sabha in the Bill as introduced.
I am submitting this only for our guidance
in future.

=t & ¥ (@A) (g faw s
srow 7 a7 frargan €
“As passed by Rajya Sabha on 13th
May, 1968.”
¥T Fa1 & fF faw qw Peae |
ooz ‘G ar oy v @7 fafree &
FRE & JICAT F YA ¥ g F e
gafag A7 71 § 5 39 qadet &
1o T faw &1 f5e (#9E & aw
Frfas AT T3 |
SHRI S. M. BANERJEE (Kanpur); It
is just a presumption that the Rajya Sabha
might have amended it, but not even the

Minister is prepared to say that it was
done by the Rajya Sabha.

'SHRI NAMBIAR: He is prepared to
accept  the amendment.
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKILA): Sir, you
know the way the Joint Committee handles
Bills which go before them. After certain
changes are made here and there in the
clauses, a general authorisation is given to
the Chairman and the Draftsmanto make
conscquential and verbal changes here and
there.

T would invite your attention to the report
of the Joint Committee which was presented
to the Rajya Sabha and this hon. House.
After the paragraph dealing with clause 22,
a gencral statement has been made here to
the cffect:-

“The other changes made by the Com-
mittee are of a consequential or verbal
naturc™,

This is onc of the changes of a consequential
or verbal nature which the Committce au-
thorises the Draftsman to do and which is
made by the Draftsman. Every Select or
Joint Committee does that.

MR. DEPUTY-SPEAKER: Even if a
verbal change changes thc meaning, an
amendment is called for and again the Bill
will have to go there.

SHRI VIDYA CHARAN SHUKLA:
This does not change the substance or any
meaning whatsoever. It can be checked up.

Shri K. NARAYANA RAO: Grammati-
cally also it does not convey the intention.
The change of the word “and” into “who"’
makes a totally different cosnequence.

SHRI VIDYA CHARAN SHUKLA: We
will check it up.

SHRI K. NARAYANA RAO: It reads:-

“The Force shall be constituted in such &
manner, shall consist of such number of
supervisory officers and members of the
Force™—

the words following this should be—

“and shall receive such pay and other
remuneration as may be prescribed.”

That is to say, the sub-clause contemplates
three things: firstly, the Force shall be
constitutedin a particular manner pres-
cribed by the rules; secondly, thenumber,
of supervisory officers and members; and
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thirdly, the amount of salary and remunera-
tion being provided to them. All the three
things are integrated. Therefore the word
“who” does not make any sense at all here.
Ttis not merely a consequential. Perhaps
it may be a mistake somewhere, somehow.
We cannot just explain it away in the
manner the hon. Minister has done.

MR. DEPUTY-SPEAKER : 1 agrec.
““4Who”* should not have been substituted for
“and”. It is obvious, because the construc-
tion of the clause is such that “and” fits
in better.

SHRI C. K. BHATTACHARRYA:
The Minister said about general powers
being given to somebody. The report
nowhere says that general power of chang-
ing was given. Only one consequential
change was made and that was in clause 2.
There it is stated:-

“Necessary and consequential changes'
have also been madc in the Bill accordingly.
4t is in clause 2 only and in no other clause.

SHRI HIMATSINGKA: how could they
make a mistake?

SHIR R. D. BHANDARE (Bombay
Central) The word ‘who’ has been deleted
now?

MR DEPUTY-SPEAKER: The amend-
ment to that effect is there. If we carry
the amendment that word will be deleted.
But for the time being the word ‘and’ is
there.

SHRI S. M BANERJEE: I want your
culing on this.

MR. DEPUTY-SPEAKER: The hon.
Minister has already said that he is consi-
dering the issue. As the clause is construc-
ted, the word ‘who’ does not fit in this
clause at all; and ‘and’ is the correct word.
The hon. Minister is considering it. So,
why should hon. Members become im-
patient?

SHRI INDER JIT GUPTA (Alipore)
It cannot be a consequential change.

MR. DEPUTY-SPEAKER : There is
some mistake somewhere. I cannot blame
them,

ot A7 §q: fafqer F1 wfage-
A wISTAE A2 &Y AFar faw 7

AN A1 fFe F=Te HEAT 99T |
zafag & wgm f ag 3w o -
TE & OF a faw g@ Wit F
A faarad o |

JAETR WERT : AT AW AFW
il

=t 3w stETH @t (qAIER)
FAE AFAT 3 97 F T AqAT H@veA
T 4sqAfrmr s A A ¥ T I €
fF smeex ot orex “dgA” dwE
F7 fyar 9w | )

U TSI | ¥ A9 FT 7H OF
Tade @ & f§ #41 dg@ maAe
sefega siegme ® ol IR
B @@ AT IR FVE g Fad
T+ AT 08Y g 7 F gwAarg fE
TaAE 9T 5H FT I FL 97 JAT g5
£ @1 3% g9 9FIT 7 39 faw w1 Iufeda
F7A1 F1fay fom fF 59 & #18 qovg
F @ fa= F1 Fiwar FATS wER 3
(1) zmases:

“There shall be constituted and main-
tained by the Central Government a
Force to be called the Central Industrial
Security Force for the better protec-
tion and security of industrial undertak-
ings owned by that Government.”

wr§ ¥ TAAGE T8 OF 3T § A
gEfae & 3 s gtorar siede & afeg
Zq A 1 A FET 9787 & A7 TE-
faq & § “o%"F ag wex “dT”
T 1 gam fzar § afs ag s
faegw a1w § ¢ fF dga maEe
FRICE HIE &7 757 foFan smgem fs
Few gefgaa faenfr B Fgamf
ik ag &z gefiggwr sievdfdT ¥
gz Névmw 9} famifer & fag
| &R TF w1 faegd % T TaT
a1fen aifs #1€ 7% T wag # oy
q 78 A B N FANAT a0 I Wy
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[t sty sreTer wwit]

TR IT FT AT AT g 7 faprer
T AR @ 7 A 7 7 AR | TW-
faw = ¥ dz9 wex =@r 9% v faw
ST HYe arf & A F) g T
ard & g maMde w for sm
¥ AT g f TAHE @A "W
GaT T goaT & 5 e F R A
TEaY & A F g fF ag @ I
F T H G T T AT TEAAE A
TH FY AL § 09 FET & 1 99
AT FEE F1 fAET AT Tfew )

o g T IR () oS-
e WG, 57 AFEY & JASAS | qg
a1t g fF o9 AT 3 § iR 9T
5% 7 4% # I8 gagersaz w faan
91q :

“(2) The force shall be arranged in such

manner and shall consist of such number

of supervisory officers and members of
Force as may be authorised.

(3) The supervisory officers and members
of the Force shall receive such pay and
other remuneration as may be prescribed

za faafaw & § fav 98 ot <0
et § f w9 § § wifaamde | sman
g # Qan wegw FT @ g & g &
FR EF 0% § 90 @ § 99 R
AfaFTT 9 o199 g9 F AT ATRAV &Y |
w9 39 & T FUT F I I¥ qIE AR
U TH Fg 2T AHEC AT AT FT AT
q1feT | TFER § T T AT
g gwifs ST | AT W16 AR
qedT & % 39 T ¥ aFER ¥ I
W ®ew #1 faegwr smfger w7 3
#F 7 5@ 9 ) 9% 79 & g =X
R feewi & aiET ) oF A7 g fE oo
AT B AT FH IR & |
o #Y QT & Y sfeg s snfe
2 fx Sy riAe &Y § A Barfedt
I T @ awA T g Ay
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g o fr g o e a@ &
"ufea &Y g oK 77 5 99 & a7
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*& awewy, formw & F ago
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AT g AT w7 wfvo o o
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R
“(2) The force shall be arranged in
such manner and shall consist of each

number of supervisory officers and
members of Force as may be authorised.

(3) The supervisory officers and mem-
bers of the Force shall receive such pay
and other remuneration as may be
prescribed.”
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o AT § 98 faw s 7 anfewA
117 & g7 dpr ATy &1

“A Bill or amendment making provi-
sion for any of the matters specified in
sub-clauses (a) to (f) of clause (1) of
article 110 shall not be introduce or
moved except on the recommendation
of the President and a Bill making such
provision shall not be introduced .in the
Council of States”:

= fam & a1 7 e & &y wfow-
am: ZY & 1 7 faet wt s fan
AT FHifE g9 P 59 g7 FALT 797 A
T AR N IF & AR &7 T
T ? Azt 9T qE AT gHT, TA OGN
AT Y AZ. ITF G IZT T A1 7
t, fom & w7137 5@l &1 |T AT
21 IHEITFIHRT G GO IR TE FEAT
frm fgraEvadign

SHRI TENNETI VISWANATHAM
(Visakhapatnam): I am only supporting
what Shri S. M. Joshi has said. Hc has
pointed out what we have missed all along,
Sometimes we give very little thought.
But there are others who, apparently, sit
behind but they look into these things more
carefully than others. I entircly agree
with the point of order raised by him,
1 think, we cannot leave it to the Supreme
Court. We have to decide it here.

SHRI K. NARAYANA RAO:
Sir, the exact import of the inten-
tions of articlc 117 of the Constitution
as been misunderstood by Shri S. M.
Joshi and also Shri  Tenneti
Viswanatham. Here, 1 draw a distinction
between two situations. Onme is a Bill
which directly involves expenditurc from
the Consolidated Fund of India and another
as one which involves incidentally an cx-
penditure from the Consolidated Fund of
India. So, there is a distinction between
sub-sections (1) and (3) of article 117.
The sub-section (3) says:

“A Bill which, if enacted and brought
into operation, would involve expendi-
ture from thc Consolidated Fund of
India shall not be passed by either
House of Parliament unless the

President has recommended to that
House the consideration of the Bill."”

Here, the only discipline imposed is a Bill
which invelves expenditure from the Conso-
lidated Fund of India, must receive the
recommendation of the President. It does
not say, as suc-section (1) of article 117
says, that such a Bill shall not be introduced.
in the Rajya Sabha. It does not say so.
What it says is that it shall not be intro-
duced or passed without the recommenda-
tion of the President. Therefore. we have
to draw a distinction between a Bill which
directly involves cxpenditure and a Bill
which incidentally involves a expenditure.
So, I do not think therc is any substance in
the point of order raised.

MR. DEPUTY-SPEAKER : Will you
please explain why that ‘and’ is there? The
two clauses are separate. 1 would like you
to throw some light on that.

SHRI K. NARAYANA RAO: It says:

“A Bill which if cnacted and brought
into operation.......... »

Here, the restriction is both on the Lok
Sabha and the Rajya Sabha. When it
comes to sub-secton (3), the restriction is
on both the Houses of Parliament, that is
to say, both envisage and contemplate the
introduction and the passing of the Bill in
both the Houses only on the assumption
that such a Bill could be introduced in' the
Rajya Sabha and could be passed by the
Rajya Sabha. The Sub-section (3) envisag-

. ed only the recommendation of the Presi-

dent. You have to draw a distinction bet-
ween the two. So far as the present Bill
is concerned, it belongs to the category of
sub-section (3), not to sub-section (1) of
article 117.

SHRI NAMBIAR: Sir, clausec 3 clearly
says:
“There shall be constituted and main-
tained by the Central Government a
Force to be called the Central Industrial
Security Force for the better protec-
tion..”

A Force is being constituted. So, the
entire expenditrue is to be incurred hereafter.
It is not incidential expenditure.  There
is no question of incidential expenditure
bere. It is an expenditure from the consoli-
dated Fund of India. The Financial
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[Shri Vidya Charan Shukla)
Memorandum is also there. It should not
have been introduced in the Rajya Sabha.
It should have been introduced herc. The
only remedy is that this Bill should be
withdrawn and resubmitted to this House for
its consideration. That is the only alter-
native. Article 117 of the Constitution
makes it quite clear. If they want, they
can pass it in this century. The century is
long enough. They should not circum-
vent the Constitution. They say everyday
that we are breaking the Constitution.
But, on ecvery issue, it is they who
are breaking the Constitution Specially,
the Home Ministry is notorious for that,
He should withdraw the Bill and do
justice to the House and to the Constitu-
tion.

MR. DEPUTY-SPEAKER: I would like
to have some guidance from the hon.
Members who take interest in this. As
Mr. Narayana Rao pointed out, sub-
section (3) of article 117 is of a general
nature.

We will bave to find out how to con-
struct the meaning of that article. Itis of a
general nature. Does it cover altogether? I
am not clear about the last part of sub-sec-
tion (1) of article 117. 1 want a clear answer
forthis. “...... shall not be introduced or
moved except on the recommendation of
the president..” This is allright. This is
an independent clause. But what about
this part, namely, “....and a Bill making
such provision shall not be introduced in
the Council of States”? This is a separate
clause altogether. So, let us construe the
article properly. If you can throw some
light on that,'it would be better.

SHRI VIDYA CHARAN SHUKILA :
May I draw your attentioi to article 110
which specifies this? Article 117 (1) says:

«....for any of {be matters specified
in sub-clauses (a) to (f) of clause (1) of
article 110....”

If you go through(a) to (f) of clause (1) of
article 110, you will find that the present
measure does not fall within any of those
mentioned in (a) to (f). It clearly falls
within sub-section (3) of article 117. This is
the position about this Bill. .(Interruptions).

MR. DEPUTY-SPEAKER : Let him
finish.
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SHRI VIDYA CHARAN SHUKLA:
May T read out (a) to (f) of article 110 (1)?

MR. DEPUTY-SPEAKER: Yes.

SHRI VIDYA CHARAN SHUKLA: It
reads as follows:

“(a) the imposition, abolition, remission,
alteration or regulation of any
tax;

(b) the regulation of the borrowing of
money or giving of any guarantec
by the Government of India, or
the amendment of the law with
respect to any financial obligations
undertaken or to be undertaken
by the Government of India;

(c

<

the custody of the Consolidated
Fund or the Contingency Fund of
India, the payment of moneys into
or the withdrawal of moneys from
any such Fund;

(d) the appropriation of moneys out of
the Consolidated Fund of India;

(¢) the declaring of any expenditure to
be expenditure charged on the
Consolidated Fund of India or the
increasing of the amount of any
such expenditure;

(f

-~

the receipt of money on account of
the Consolidated Fund of India or
the public account of India or the
custody or issue of such money or
the audit of the accounts of the
Union or of a State.”

Thesc arc the things. This Bill does not
confer any authority for withdrawal of
funds. (Interruptions)

It comes only under 117 (3). Article
117(3) reads thus :

*“A Bill which, if enacted and brought
into operation, would involve expen-
diture from the Consolidated Fund of
India shall not be passed....”

MR. DEPUTY-SPEAKER : That is a
general clause. Please see (¢) of 110 (1)
which reads thus:

“the declaring of any expenditure to be
cxpenditure charged on the Consolidated
Fund of India....”

SHRI VIDYA CHARAN SHUKLA:
It is not charged. We are only drawing.
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Itis not charging on the Consolidated
Fund of India. We are not charging
...... (Interruptions)

MR. DEPUTY-SPEAKER : Mr.
Viswanatham

SHRI TENNETI VISWANATHAM :
There are threc sections to which I would
make reference, namely, article 109 (1),
article 110 (1), sub-clauses(c) and;(d), and
article 117 (1).

First, the constitution makers gave a
general idea that money bill shall not be
introduced in the Council of States. They
laid down that provision in art. 109. They
have laid down the importance of Lok
‘Sabha for certain purposes. So far as
money billis concerned they said, it shall
not be introduced in the Council of States.
Then the question is what is a Money bill.
Money bill is defined in the next Article.
It involves the payment of moneys into or
withdrawal of moneys from any Fund,
as per sub-clause (c) of Article 110. Sub-
clause (d) says, appropriation of moneys
out of the Consolidated Fund of India.
Every pie that we spend must be appropriated
from out of the Consolidated Fund and it
comes under the Appropriation Accounts
and the Accountant General will certainly
make it part of the Appropriation Accounts.
The inter-relation between these Articles
once again appears in Article 117. It says
*A bill making such provision shall not be
introduced in the Council of States’ There-
fore they have clearly said that money Bills
involving appropriation of any money from
the Consolidated Fund of India shall not be
introduced in the Council of States. It
seems to be a very clear proposition.

SHRI S. M. BANERIJEE. Article 117 is
very clear and specific. A bill cannot be
intorduced except on the recommenda-
tion of the President. It shall not be intro-
duced in the Council of States. There is no
ambiguity about it. This is mandatory.
There is no doubt about it. As stated by
Shri S. M. Joshi, this Bill was introduced in
‘the Rajya sabha with the recommendation
of the President and with the Financial
Memorandum attached to it. There was
this Financial review attached. What does
it imply, Sir? It implies, it i @ money bill.
Under the constitution it should have been
introduced in the lower House. The hon.
Minister has read article 110, from (a) to
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(8). Whatever is to be spent from out of
the Consolidated Fund of India comes
under money Bill. There is no ambiguity
abeut it. The bill was wrongly introduced
in Rajya Sabha. 1 have cvery respect for
the other House. But under the Constitu-
tion it is necessary that this Bill should be
introduced in the Lok Sabha. So, I request
the hon. Minister to withdraw the Bill and
re-introduce it in this House again. In the
name of justice it should be done.

SHRI V. KRISHNAMOORTHI : On
morc than one occasion, as Deputy-Speaker,
you have given your rling. Any Bill in
regard to any single pie which is taken out of
the consolidated fund of India, is a money
Bill. It is a money Bill and more than one
crore is to be spent from out of the consoli-
dated fund of India. Since it definitely invol-
ves expenditure from the Consolidated Fund
of India, it is certainly a’money Bill. The
mere fact that the Bill does not contain any
financial statement with regard to expen-
diture and also from where it isto be
charged is a lacuna and we can’t proceed
with this Bill without the financial
memorandum.. .

MR DEPUTY SPEAKER: The question
is whether it was properly introduced in
Rajya Sabha or not. That is the only
question.

SHRI V. KRISHNAMOORTHI : There
are 2 things; one is absence of financial
memorandum. That is number one.

Another thing is that this Bill has not been
properly introduced because it has been
introduced in the Rajya Sabha. So the
hon. Minister may be asked to withdraw
it.

st ATk s (Tead-afa):
ITAY  AEIRT, WEAG qEEd, At
Tgo THo HWI, ¥ AV qAEAT FT FFT
IFET §, IT FT QU AWIA FIX T
# 3% 779 & fae & =83 117(3)
F1 T Argar wgAv g, Foend w2r M
g

**A Bill which, if enacted and brought into

operation, would involve expenditurc

from the Consolidated Fund of
India shall not be passed by either House
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[t wrot weAndto]
of Parliament unless the President has
recommended to that House the consi-
deration of the Bill”.
ot Y 7 FgT 9T A q2T I9feaw
foan o < faer Y qad qger g
# AW &) 7 fear o7 gwT; Az A
9T § 3o fpa gt fem, it @€
dfaam & =8z 110(1) F WA
(To) &7 (uFo) F &t wt fprma
# 43 AT & | TEF werar Afqae
F ez 117 (3) Tryfer & @y
gC WAt wEIe A 39 fam &1 wow a
-F ATZ TET AW FE F OF AT AL N
WL mEmararafr g AL g,
9% 727 o 1 frargat £
“The Central Industrial Security Force

Bill, 1968, as passed by the Rajya Sabha
on the 13th May 1968”.

™ faa ¥ anfed o7 @ o=
"wrem v’ farar g & o A9 A
foargam &:
“A Bill to provide for the constitution
and regulation of a Forcc called the
Central  Industrial Security  Force

for the better protection and security
of certain industrial undcrtakings”.

Ffem 3@ fam § g #F7 o 49
Tamar ma & fF 9 faa v gz A A
& fau veafy ST wafa S af g o
&

st o & & qelt s g, /fque
FHTBT 117(3) FFETMATE:

“A Bill which, if enacted and brought
into operation, would involve expendi-

ture from the Consolidaicd Fund of

India”.
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ST qvT § it faer Awr feam o
n—3% faw & ofs ¥ w §—,

“The President has, in pursuance of
clause (3) of article 117 of the Consti-
tution of India, recommended the consi-
deration of the Bill by the Rajya
Sabha.—B. B. Banerjee, Secretary™.

# dfaum ¥ a9z 117(3)
ferag g 1| vad frard

“A Bill which, if enactcd and brought
into operation, would involve expen-
diture from the Consolidated fund
of India shall not be passed by either
House of Parliament unless the Presi-
dent has recommended to that House
the consideration of the Bill”.

MR. DEPUTY- SPEAKER: In Bulietin
Part 1I published on 13 Aug, 1968, the same
President’s recommendation is there :

“The President, having been informed
of the subjectmatter of the Bill to provide
for the constitution and regulation of a
force called the Central Industrial
Security Force for the better protection
and security of certain industrial under-
takings, as passed by Rajya Sabha on
13 May 1968, has recommended under
cl. (3) of article 117 of the Constitution
of India the consideration of the said
Bill in the Lok Sabha™.

So that objection is met. The only question
before us is whether it could be introduced
first in the Rajya Sabha. On that I want
guidance.

st W R oar fer §
az fadew T g g fF afaae
Fy=dz 110 (1) (§) FFarmar g
fir anre foRe faer & 27 aal & ey
F #r§ sgaeqT Y, a1 ag w1 fawr wwmy
AT

“the declaring of any expenditure to be

expenditure charged on the Consolida-

ted Fund of India.”

T8z 110(1) (%0) (T%)

7 Fg W .

“receipt ‘'of money on account of the

Consolidated Fund of India or the



241 Central Industrial KARTIKA 28, 1890 (SAKA) Security Force Bill 242

public account of India or the custody
or issue of such money or the audit of
the accounts of the Union or of a State”.

STET A%F T/ FT F71 97279 §, T
IS F AW F 7 "wAEAieT W
# ¥ ga a3 §uTr T 987 @9 FO
| 7 39 faw F AT F aqes
117(3) & same Tregafa £t fawrfar
ST &F 7 &, @Y 99 7% fegd @nw
QT & e g famr Y waw @y ow
AT F E a0 fear o e a7 o
99 F ATE #1374 9T T g1 794 41 )

] MR. DEPUTY-SPEAKER: T would
like to know from where you are going to
get this money.

SHRI VIDYA CHARAN SHUKLA: Of
course, all cxpenditurc come from the
Consolidated Fund of India; there is no
denying the fact. Under Article 110 Money
Bills arc divided intotwo categories; they
are defined under this Article. Accor-
ding to us, this measure is not a Money
Bill because  neither there is any charge on
the Consolidated Fund of India nor there is
any authorisation for drawing any money
from the Consolidated Fund of India.
Authorisation for drawal of money from the
Consolidated Fund of India is only in the
Appropriation Accounts which are passed
by this House and without that authorisation
the Government of India cannot draw any

money from the Consolidated Fund of India.

Only afier this House passes the Appro-
priation Accounts which contain this autho-
risation, the Government of India can
draw any money from the Consolidated
Fund of India. The Financial Mcmorandum
attached to this Bill indicates that the expen-
diturc on the constitution and maintenance
of this Force will be incurrcd from the
Consolidated Fund of India. It is not as
if this Bill authorises the Government of
India to draw any money from the Consoli-
dated Fund of India for this purposc. Neither
there is any charge on this. So. my humbic
submission is that this is not a Money Bill,

Your ruling is that if there is any expen-
diture proposed to be incurred from the
Consolidated Fund of India under the
provisions of a particular Bill, then therc
should be a Financial Memorandum attach-

ed to sucha Bill. That is why a Financial
Memorandum has been appended to this
Bill. I would like to repeat that this Bill
does not authorise the Government of
India to draw any mony from the Consoli-
dated Fund of India; such an authori-
sation will have to be given by this House
by passing the Appropriation Act. That
is why this is not a Money Bill.

MR. DEPUTY SPEAKER : I would
like to know from you how we can put
such a restrictive meaning on the provisions
under this Article, saying that in the case of
this Bill only proposals for expenditure or
revenue arc there. Appropriation is a
consequential act arising out of the Finance
Bill. Appropriation is the last act. After
that you gct the sanction of this House.
Let us try to understand the position: is
it that when you come before this House
for appropriation” and you get the sanction
of this House, then alone these provisions
regarding Money Bills are attracted, or
when you get the sanction of the house to
incur expenditure in future these provisions
of the Constitution are attracted. This
point should be considered.

SHRI VIDYA CHARAN SHUKLA:I
would like to draw your attention to Arti-
cle 110(1Xa) and (b). You have queried
whether what is contained in the Finance
Bill is not authorisation to draw any money.
But, Sir, the Finance Bill is considered to
be a Money Bill because of (a) and (b) of
Article 110, 110(1Xa) reads:

“the imposition, abolition, remission,
alteration or regulation of any
tax.”

110(1Xb) reads:

“the regulation of [the borrowing
of money or the giving of any
guarantec by the Government of
India, or the amendment of the
law with respect to any financial
obligations undertaken or to be
undertaken by the Government
of India”.

Because of thesc provisions, the Finance
( ) Bill is taken to be a Money
Bill. 1f you will go through this Bill, you
will find there is neigher any charge nor
any authorisation in any one clause of
this Bill. If anyonc of these two had been
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provided for in the Bill, then it would have
clearly become a money Bill. Just because
a Financial Memorandum has been appen-
ded to the Bill, it does not become a Money
Bill. If that is the plea of those friends
on the opposite side, 1 will have to dis-
agree with that. The Financial Memo-
randum shows the likely expenditure to be
incurred for which authorisation will have
to be asked separatcly. In bold letters the
Financial Memorandum shows the expendi-
ture to be incurred in future. That is all.
That does not make thisa Money Bill
because the Government is not authorised to
draw any money from the Consolidated
Fund of India. It will have to bringit in
the budget or appropriation Bill or other
wise to get the authority of the Parliament
to draw money out of the Consolidated
Fund. By the mere passage of this bill
no money can be drawn unless it is again
authorised either in thc financial budget
or the appropriation Bill.

SHRI DATTATRYAYA  KUNTE
(Kolaba): Mr. Deputy Speaker, having read
the recommendation under Art. 117(3)—and
it has now been accepted that the recom-
mendation of the President is there—we are
only concerned with Art. 17(1) which reads
thus:

A Bill or amendment making provision
for any of the matters specified in
sub-clauses (a) to (f) of clausc (1)
of article 110 shall not be introduced
or moved except on the recommen-
dation of the President and a Bill
making such provision shall not
be introduced in the Council of
States.

This indicates that the Bill which is defined in
Art. 110 shall not be introduced in the Coun-
cil of States. We will got to Art, 110, Sub-
dauses (a) to (f) are not the material points
in Art. 110. They are elucidations, they
are examples. The wording is *...... all
or any of the following matters, namely—."”
But the relevant part is the last word in
line 2 of Article 110(1). Here it is
said: “For the purposes of this Chapter,
a Bill shall be deemed to be a Money Bill
if it contains only provision...... “ It
means thereby that if a Bill contains
any other provision, then even if (a) to (f)
are included in the Bill, it will not be a
Money Bill. The word ‘only’ is the matcrial
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word in the case of Money Bill. Otherwise
it would so happen that every Bill has a
memorandum and a financial statement
because after all any legislation passed
here starts with an expenditure from
the Consolidated Fund. The moment it
is passed, it becomes a law. Therefore, all
that it would mean is that the Constitution
wanted to lay down that these Bills shall
be introduced in this Housc. The very
fact is that this Bill has been introduced in
the Rajya Sabha and yet this House has
accepted it. I will give another instance
and cven if it is not accepted, 1 will arguc
from the constitutional point of view.
What do Articles 110 and 117 lay down?
Art. 117 lays down that those Bills in which
matters referred toin Art. 110 arc involved
shall not be introduced in the Rajya Sbha.
What does Art. 110 say ? It clearly says
that the Bill shall be deemed to be a Money
Bill if it contains only;provisions dealing
with all or any of the following matters,
that is, (a) to (f). But they are not the only
matters and then it will not become a Money
Bill and it will not come under the definition
in Art. 110. Therefore, whatever is said in
Articles 110 and 109 is not applicable to this
particular Bill because of thc word ‘only.’
Thisword ‘only’ has been laid down because
the Constitution says that as far as any
financial business is concerned, it shall
be originated in this House and you know
why it should not go to thc Upper House.
The reason is that the Council of States docs
not deal with financial matters and it does
not take any decision. It may discuss the
budget; it may discuss the financial pro-
visions, but it never takes a dccision. Any
decision on financial matters is taken only
by this Housc, the Lok Sabha, and thereforc
any Bill which dcals with Art. 110. whether
it is a financial Bill or a Moncy Bill, has to
be introduced in this House only. This
is the position and thereforc in this parti-
cular casc the word ‘only’ in line 2 of Art
110 clarifies the situation.

SHRI HIMATSINGKA : 1 support the
argument that has been put forward.
Moreover, you know there are two kinds of
expenditure, one is charged and the other
is voted. Sub-clause(e) refers to expenditure
charged on the Consolidated Fund. This
makes a distinction between voted expendi-
ture and charged expenditurc. Therefore,
this is not a charged expenditurc. There-



245 Central Industrial KARTIKA 28, 1890 (SAKA) Security Force Bill 246

fore, it cannot come under sub-clause(e).
1t is not a Money Bill because it does not
come within this provision. Any Bill that
is passed in this House will certainly mean
a certain amount of expenditure. Those
Bills which make provision for a certain
amount of expenditure are taken care of
in sub-clause (3), which lays down that the
recommendation of the President shall be
obtained. That has been obtained. There
is nothing wrong in the Bill having been
introduced in the Rajya Sabha.

SHRI NAVAL KISHORE SHARMA
(Dausa) : While deciding this matter,
we have to refer to article 110 as a whole.
It is divided into two parts. Sub-clause
(1) says that a Money Bill should contain
only provisions dealing with all or any of
the matters cnumerated in sub-clauses (a)
to (f). Sub-clause (g) refers to incidental
matters. We are considering a Bill which
relates to incidental matters. If the Bill
is ‘passed the expenditure for the up-keep
and organisation of the central force would
be incidental. Therefore, it is not a Money
Bill. It is neither illegal nor improper that
the Bill was first introduced in the Rajya
Sabha.

SHRI R. D. BHANDARE: Sir, 1
support thc argument advanced by Mr.
Kunte that it is not a Money Bill, but a
Bill which involves finance. Sub-article
(1) of article 117 deals only with matters
enumerated in article 110, which means,
items which can be the subject matter of
a Money Bill. When I say it only means
Money Bill, I say it in the sense in which
Mr. Kunte put forward his argument, /. e.
a Bill which deals with matters enumera-
ted under article 110 only. But there might
be thousands of other Bills which may
not be Money Bills but which deal with
finance. Such Bills are covered by sub-
article (3) of article 117, which requires
that such Bills must be recommended by
the President. These are the two different
sub-articles dcaling with two different
situations. In that sense, we are justified
in passing this Bill, even though it was
originally introduced in the Rajya Sabha,
because it is not a Money Bill.

15 brs.

MR. DEPUTY SPEAKER : Your
argument is that there was nothing impro-
per. That is the only question.

SHRI R. D. BHANDARE: It deals with-

financial matters and not the money Bill.

SHRI TENNETI VISWANATHAM:
A point has been raised with regard to the
word ‘only.” Now the Constitution-makers
here were very careful. They wanted to
avoid any misinterpretation. Therefore,
they introduced two clauses. As I said in
the beginning we need not depend only
upon Art. 110 and 117. There is another
Article 109. It clearly says that no money
Bill shall be introduced in the Council of
States. I suppose you have seen that.
Art. 110 describes what is a Money Bill and
in order to see that the matters are even
clearer, it gives also another mention of it
in clause (2). Clause (1) says what is the
money Bill. In clause (2) it say what is not
a4 Money Bill. Thereforc whatever it does
not give in clause (2) of art. 110 certainly
wil come under clausc (1) of Art. 110.
Otherwise the Bill must cither come in
clause (1) or clause(2) involving expenditure.
We are talking of Money Bills. I am not
talking about other Bills. The only ques-
tion is whether a Bill involving expendi-
ture and withdrawal of money from the
Consolidated Fund of India is a Money
Bill or not. What is a Money Bill.? It is
clearly said : if it contains only provisions
dealing with any of the following. As
regards the word ‘only’, if we insist upon
the meaning that was attached to the word
‘only’. by Mr. Kunte and Mr.
Bhandare, what happens 1o the
Income Tax Act? There are so many
Acts which are Money Bills also, which
provide the machinery to collect that
money or spend that money or to re-
ccive that money. Therefore, what I say
is that the fact that the Bill speaks about
the creation of the security force, does not
render it any the less a Money Bill. Just
as in the Income Tax Act we have got a
provision for constituting a band of officers.
Similarly we have to see if it contains only
provisions relating to finance. 1 wonder
if it is not like Portia’s argument ‘Give him
the flesh not the blood.” Therefore, they
are asking for the impossible. Therefore
what I submit is that the drafters knew that
there will be some people who misunder-
stand things. Therof they introduced
sub-clause(2) which clearly says what are
not Money Bills. Therefore,” the matter is
very clear namely Art. 109(1) says that a
Moncy Bill shall not be introduced in the
Council of States. Art. 110 says what are-
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{SHR1 TENNET1 VISANATHAM)

Money Bills and sub-clause(2) of Article
109 says what are not Money Bills. There-
fore, 1 think the matter is very clear and if
a doubt comes, the decision is left to the
Chair. The rcason is that these are matters
which cannot be decided by vote. These
are matters which have got to be decided
by the brains. Thereforc it is left to vou.

SHRI DATTATRAYA KUNTE: 1 am
simply referring to what Mr. Viswanatham
just now said. He is talking about sub-
clause(2) of Art. 110 . He said that that
clause defined what was not a Money Bill.
It does not define what is not a money
Bill. That would be very clear from the
wording of the clause itself. It reads thus :

“A Bill shall not bc deemed to be a
money Bill by reason only that it
provides for thc  imposition of
fines or othcr pecuniary penalties.”

Therefore, if a Bill provides for fines or
other pecuniary penalties that does not by
itself make it a money Bill. Thereforc,
article 110(2) is not a definition of what is
not a money Bill but it is only an exception
to article 110(1). Therefore, if it is to be
an exception it has to be read that way
and not as a definition of what is not a
money Bill. Article 110(1) definies a money
Bill, and in clause (2) there arc many
exceptions given which indicatc what arc
not money Bills. So, it has to be read that
way as exceptions only.

SHRI K. NARAYANA RAO: Shri
Tenneti Viswanatham has introduced an
entirely new eclement into this discussion.
When he was stressing the word ‘only’ and
referred 1o income-tax, he had obviously
ignored article 110(1)Xg), which says :

“any matter incidental to any of the
matters specified in sub-clauses (a)
to (f)...... "

That is, it refers to all incidental matters
relating to the collection of taxes etc. which
are already covered by those sub-clauses.
‘Therefore, it does not mean as though only
a skeleton Bill would be there.

There is another factor which we have to
bear in mind, namely, that we shall not be
defining the limitations on the powers of
the Rajya Sabha. We should not ignore
this fact. The Constitution has imposed a
limitation on the Rajya Sabha by providing
that a money Bill shall not be intronuced
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there. The Constitution has also clearly
laid down what a money Bill is. Now
comes the question of interpretation. We
should interpret the provisions in such a
restricted manner that we should not en-
croach upon the powers and functions of
the other House. This is a fact which we
must constantly bear in mind.

What meaning has to be given to article
117(3)? As the article stands, we must
give some meaning to the words occurring
therec. The phrase ‘A Bill which
involves cxpenditure’ occurs there, and it
must be given a meaning in juxtaposition
to article 117(1) which confines itsclf to the
word ‘only’, as rightly pointed out by Shri
the Dattatraya Kunte.

My hon. friend Shri Tenncti  Viswana-
tham rcferred to article 110(2) and
stated that what was not covered
by clausc (2) was a money Bill. 1 would
put it the other way, namely that
what is not covercd by Clause (1) is not
a money Bill. The purport of clause 2 of
article 110 is that a Bill which is ostensibly
a money Bill shall not be deemed to be a
money Bill under certain given circum-
stances, that is, where it provides for
charging of fines, for imposition of pecuniary
penalties and so on. Naturally these arc
charging provisions and thc Bill may be
considered to be a moncy Bill but this
clausc saves those Bills from being
categorised as money Bills.

Regarding the present Bill, I would like to
support the hon. Minister in what he has
stated. After what he has stated, It think that
there should not have been any discussion
at all. After all, what is the purpose of
this Bill ? This Bill seeks to provide for
the creation of a certain security force. That
is the only thing contemplated. The exact
amount of expenditure that will be incurred
is not known, and only a rough estimate
has been given.

MR. DEPUTY-SPEAKER : The scope
of the discussion is very limited. The hon.
Member must confine himself to that
specific aspect.

SHRI K. NARAYANA RAO:1 am
confining myself to the specific point. As
the Bill stands, we can only havc a very
rough idea of the expenditure that is going
to be incurred. Everything that is laid
down is forthe future. The whole thing
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is in an embryonic stage. Therefore, if
we say that it is a money Bill that would
not be proper.

Therefore, 1 would submit that this entire
discussion is out of order.

SHRI INDRAJIT GUPTA : Sirn,
you have been pleased to observe that the
enly question before us at present is
whether this is a money Bill or not. 1
respectfully beg to differ from you. That
is not the only question. Even though
article 109(1) makes it catcgorically clear
that a money Bill shall not be introduced
in the Council of States, we cannot assumc
that article 109(1) refers to the same type
of Bill which is envisaged in article 117(1).
If it had becn so, then article 117(1) would
have simply rcferred to a Money Bill. A
Money Bill is already defined in article 110.
So, it would have said that a Money Bill
shall not be introduced or moved except
on the recommendation of the President
and shall not be introduced in the Council
of States. But article 117(1) says somc-
thing different. It says: “A Bill or amend-
ment making provision for any of the matters
specified in sub-clauses (a) to (f) of clause
(1) of article 110 shall not be introduced
or moved except on the recommendation of
the President...... "

MR. DEPUTY-SPEAKER : Read the
marginal note of article 110—Definition of
“Money Bill’. That is also important.

SHRI INDRAIJIT GUPTA : It may be.
But the fact remains that article 117(1)
fssatisied provided the Bill makes
provision for any of the matters
specified in sub-clauses (a) to (f) of clause
(1) of article 110. Secondary, I will also
point out that it does not mean a Money
Bill; it means a Bill providing for any of
the matters specified in sub-clauses (a) to
(D) of clause (1) of article 110. Then, if
we take article 110, the Minister was rely-
ing on sub-clause (d)——*the appropriation
of moncy out of the Consolidated Fund
of India.” Then he correctly said that this
is not a Bill which provides for appro-
priation. But what about sub-clause (),
which says :

“the declaring of any expenditure to be
expenditure charged on the Consoli-

Central Industrial . KARTIKA 28, 1890 (SAKA) Security Force Bill

250

dated Fund of India or the increas-
ing of the amount of any such
expenditure;”

Appropriation may come later; appro-

priation is the final stage. But, before that,

there is expenditure which is declared to be -
expenditure charged on the Consolidated

Fund of India.

If you kindly look at the Financial
Memorandum attached to the Bill, I would-
like to know by what stretch of imagination
this House can give its approval to this Bill,
pass this Bill, without, at the same time,
approving of thc expenditure which is de-
clared in the Financial Memorandum, which
he himself admits will utltimately have to
be appropriated out of the Consolidated
Fund. It cannot come from anywhere
elsc. That is a clear declaration here and
it is not a small amount. Shri Kunte says
that every,Bill might require a Jittle amount
of money from the Consolidated Fund.
But, in this case, it is a substantial amount,
Rs. 118 lakhs of recurring expenditure,
which is not a trifling matter, and this
amount declared in the Financial Memoran-
dum as the amount which - will have to
come from out of the Consolidated Fund.

Therefore, on these two counts I submit
that the provisions of article 117(1) were
meant precisely to cover an instance of his
kind, becausec even one sub-clause of arti-
cle 110 may involve a very big and sub-
stantial expenditure, declared to be an
expenditure charged on the Consolidated
Fund, though it may not be appropriated
here and now by this Bill. The appro-
priation may come late. Therefore, articie
117(1) is not coterminus with a Money Bill
as defined in article 110(1). Therefore,
it should not have originated in Rajya
Sabha.

SHRI SHRI CHAND GOYAL (Chandi-
garh) : The Housc is faced with an impor-
tant constitutional problem and arguments
have been advanced by both sides in support
of their contention. Article 110 (3) says:—

“If any question arises whether a Bill
is a Money Bil lor not, the decision
of the Speaker of the House of the
Peoplic thereon shall be final'*
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{SHRI SHRI CHAND GOYAL]
Even though you are an eminent lawyer
and understand the constitutional problems,
still my submission would be that the House
is in need of better legal guidance. So,
we may summon the Attorney-General
and seek guidance from him. Unfortunate-
ly, even the Law Minister is not present in
the House now.

SHRI NAMBIAR : Perhaps he is having
his nap.

SHRI SHRI CHAND GOYAL: Or,
may be, having some other important work.
1 am not concerned with his private life.

Since you are called upon to exercise
your discretion, the discretion must always
be guided by legal and judicial considera-
tion and it must not be exercised without
proper legal guidance.

1In this behalf I will submit that it appears
that it was only by inadvertence that this Bill
was introduced in the Rajya Sabha. In
the normal course of business this Bill
ought to have been introduced in this
House.

‘Under such circumstances, the Bill may be
declared wultra vires only on the ground that
itcould not be introduced in the Rajya
Sabha.

SHRI NAMBIAR : On a point of order,
Sir. Shri Piloo Mody is sleeping.

MR. DEPUTY-SPEAKER : May I
point out to the hon. Member, Shri Piloo
Mody, that he is not allowed to slecp in the
House.

SHRI S. M. BANERJEE : He should
not snore.

SHRI PILOO MODY (Godhra) :
Is it possible to sleep when a man is blowing
his horn into your ears ? After all, the
Speaker must use some discretion.

AN HON. MEMBER : He was medi-
tating.

SHRI SHRI CHAND GOYAL : I appeal
to your good self to have the guidance
of the Attorney General on such
an important occasion because we are going
to decided about the validity of this Bill.

SHRI JAGANNATH RAO JOSHI :
According to clause (3) of article 117 the
President can recommend to the House
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consideration of a Bill. There is that re-
commendation of the President appended to
the Bill. So it could very well have been
introduced in the Rajya Sabha.

SHRI R. D. BHANDARE: The prin-
ciple underlying clause (1) or article 117 and
article 110 is as to who should have the
power over the purse of the people,
and the oprinciple underlying the
clause (3) of article 117 is as to who should
have the power over expenditure. - Even
expenditure cannot be incurred unless the
President recommends it. That is the distin-
ction between the two positions. The
power over the purse of the people in a
democracy is ony the right of the Lok
Sabha. So far as expenditurc out of the
Consolidated Fund is concerned, unless
there is a recommendation by the Presi-
dent, it cannot be incurred. Two distinct
principles are involved here. Therefore
let us not confusc the issue.

MR. DEPUTY-SPEAKER : Clause (1)
of article 117, as Shri Indrajit Gupta tried
to point out, is something which is not
entircly covered by “Money Bills.” The
issuc has been raised not because it is a
Money Bill. What happens if under cer-
tain legislation Government is supposed to
incur expenditure, say, to the tune of Rs. 4
crores, Rs. 5 crores or any amount ? In
such a position that is not clear. Shri Kunte
pointed out clausc (2) of article 110 saying
that it will not be deemed to be a Money Bill
only on the grounds stated there.. There-
fore looking into the Constitution and hear-
ing all the arguments I cannot say that this
is a Money Bill. It is very clear that it is
not a Money Bill. On that point everybody
is satisfied.

The question now is a very ticklish
question, namely, whether a Bill, which
involves quite a large sum of money, should
originate only in this House or can originate
in the Rajya Sabha. On that point, I think,
once we get the President’s recommen-
dation, our hands are bound down. That is
the position that has emerged out of this
discussion.

SHRI TENNETI VISWANATHAM :
I am sorry, Sir. The Constitution says
that it is the ruling of the Chair that
prevents it and not the President's
certificate.
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MR. DEPUTY-SPEAKER : The ruling
of the Chair is regarding it beinga Money
Bill. I have said that it is not a Money
Bill. On that point, I am very clear.

There was another point raised, inciden-
tally, by Mr. Kunte and Mr. Indrajit
Gupta that though they accepted this was
not a Money Bill but it involved quite a
large amount of expenditure. Now, the
President has given the assent and, 1 think,
we must rest there and proceed with the
Bill.

There is a motion of Mr. S. M. Banerjec
which we have rejected oncc. The motion
is to the effect that the Attorney-General
of India be called to address the House on
this particular issue. 1 do not think, at
this stage. we can proceed with it.

SHRI S. M. BANERIJEE : Kindly hear
me.

MR. DEPUTY-SPEAKER : Wc
disposed it of once.

SHRI S. M. BANERIJEE : This motion is
for discussing certain constitutional aspects.
We have referred to articles 110 and 117 of
the Constitution. After your ruling—wc
bow down 1o your ruling—wc accept it is
not a Money Bill but the point which was
raised by Mr. Indrajit Gupta and Mr.
Tenneti Viswanatham has not been, un-
fortunately, covered by your ruling. That

have

SHRI VIDYA CHARAN SHUKLA:
After your ruling, Sir, where is the point
of the Attorncy-General coming in ?

SHRI S. M. BANERIJEE : Why is this
Government shaky of the Attorney-General ?
Why should the post not be abolished at
all? Iam in your hands, Sir,

MR. DEPUTY-SPEFAKER : Better
withdraw it. Let us now proceed with the
Bill, The hon. Minister.

SHRI VIDYA CHARAN SHUKIA !
Sir, the point raised by Mr. Lobo Prabhu’s
amendment is substantially the same that he
raised in the amendments to clause 2 and the
same answer applies to that. He says that
the Force should also guard the private
sector installations. I have already ex-
plained that it is not possible to enact, in
this Parliament, an Act for guarding the
private sector installations
L57LSS/68—9
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As regards amendments No. 22 and 237
moved by Mr. Nambiar, his sugges-
tion is that this Force for guarding the

Central Government properties should be

constituted by State Governments, it should
be recruited by State Governments and it’
should be managed by State Governments.
It is, obviously, not acceptable because this
is the Force meant entirely for the purpose
of Central Government properties and this
is the watch & ward force which will be
guarding the Central Government instal-
lations and the Central Government pro-
perties. The original jurisdiction that the

State Governments have will not be dis-
turbed because outside the periphery of the
industrial undertakings of the Government

of India, the State Governments’ juris-

diction will exist as it is. But it is for the

purpose of the properties of the Central

Government only that the watch and ward

force will operate. It will not be possible

for us to agrec to State Government consti-

tuting the Force, runningthe Force and -
regulating thc Force.

As regards the amendments No. 45 and
46 moved by Mr. O. P. Tyagi, we have
cxamined his suggestion. His suggestion
is that the word ‘Central’ should be inserted.
This would take away the efficacy of the
Act. Therefore, it is not possible to accept
it.

As regards the amendment moved by
Mr. C. K. Bhattacharyya, hc wants the
clause to be broken into two parts, onc part
containing the provisions regarding the
constitution of the Force and the other part
dealing with the remuneration and super-
vision of the Force. We had it examined
by the Draftsman of the Law Ministry.
We have been advised that the clause, as it
has been put in the Bill, is most appro-
priate and that the breakingit up will cause
confusion. Therefore, I am not in a
position to accept this amendment also.

MR. DEPUTY-SPEAKER : What about
‘and’ and ‘who’?

SHRI VIDYA CHARAN SHUKLA:
About that, the Draftsman of the Law
Ministry changed from ‘and’ to ‘who’ for a
particular purpose which T would explain
presently. The change was approved by the
Chairman of the Joint Committec at its
12th sitting. The changed draft was put
up before the Chairman of the Joint Com-
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mittee and it was duly approved by the Chair-
man atthe 12th sitting of the Joint Com-
mittee. It was done mainly to make the
position clear because if the word ‘and’
was there, it would mean the salaries of all
the Force whereas we wanted to say, ‘salaries
of the officers and supervisory staff*. That
is why we put the word ‘who’ so that the
whole matter becomes clear. That was
done by the Draftsman and approved by the
Chairman of the Joint Committee.

SHRI TENNETI VISWANATHAM :
Here it is written ‘undertakings owned by
that Government.’ Does it not refer to all
public sector undertakings ?

SHRI VIDYA CHARAN SHUKLA:
It means owned by Central Government

SHRI TENNETI VISWANATHAM :
What is ownership ? If itis only 51 per
cent and 49 per cent may be of the others,
do you call it ‘owning’ or not ? 1In the
definition you have said that the definition
of ‘public sector undertakings' is as defined
under the Companies Act and all that.

SHRI VIDYA CHARAN SHUKILA : In
companies, if 51 per cent and above of the
shares are owned by any particular interest
or group of persons or a person, then it is
considered normally that he would be the
owner. Here most of the public sector under-
takings are entirely owned by the Govern-
ment of India.

SHRI TENNETI VISWANATHAM :
T was not asking that. I know the definition
of public sector undertakings and govern-
ment companies. The definition clause also
refers to that. Here, instcad of saying
‘Central Government undertakings as defined
there’, the expression used is ‘owned by that
Government.' ‘Owned’ means total owner-
ship and it is certainly not ownership if even
10 per cent of the shares are held by others.

MR. DEPUTY-SPEAKER : Corporate
ownership. It is a question]of company.

SHRI TENNETI VISWANATHAM :
My point is why is this term used there—
‘owned by that Government’? There must
be some purpose.

MR. DEPUTY-SPEAKER : Now let

us proceed. 1 shall put all the amend-
ments to the vote of the House........

SHRI C. K. BHATTACHARYYA:
Please allow me one minute, Sir. After
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what the hon. Minister has stated, a question
arises. It remains recorded in the Joint
Committee’s report that clauses 3 to 7 were
passed without any amendment. This is
on record. But the Minister says that
behind the back of the Joint Committee, the
Law Department changed the draft and the
Chairman of the Committee approved of it . .

MR. DEPUTY-SPEAKER : The Com-
mittee has authorised such consequential
things. That is there.

SHRI C. K. BHATTACHARYYA:
You please go through the report.

MR. DEPUTY-SPEAKER : I have gone
through that. The Committee has autho-
rised the Chairman and the Draftsman.....

SHRI C. K. BHATTACHARYYA:
This is nowhere stated in that. Pleasc
go through that........ (Interruptions)

MR. DEPUTY-SPEAKER : 1t is there.
In their 11th Sitting, ‘the Committee authoris-
ed the Draftsman to carry out changes of
minor and consequential nature, if necessary,
in the Bill.” Then, in their 12th Sitting,
*‘the Committee adopted the Bill as amend-
ed and the draft report with consequential
and some other minor changes.” Now I
want to close this. Now there is no room
for any objection. The Committce has
authorised. . ..

SHRI C. K. BHATTACHARYYA : 1
appeal to you, Sir: is this a consequential
change ? It changes the whole character
of the sentence.

MR. DEPUTY-SPBEAKER :  You said
that it had not authorised. Now I have
quoted the authority from the report.
Secondly, the Bill has come here as passed
by the Rajya Sabha. The Minister has also
given the cxplanation. .....(Interruptions)

SHRI C. K. BHATTACHARYYA:
If the Rajya Sabha says that two and two
make five, do we accept it ? Should we
not consider whether we should allow the
Bill to be passed with this kind of defect ?

MR. DEPUTY-SPEAKER : I shall now
put all the amendments to the vote of the

SHRI SRINIBAS MISRA (C\gtw:k):
This is a serious violation of the privilege of
the House.......
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MR. DEPUTY-SPEAKER: Is Mr.
‘Bhattacharyya pressing his #mendment ?
Is he pressing for a separate vote or shall I
-put all the amendments together ?

SHRI C. K. BHATTACHARYYA:
If you say that, I shall certainly vote for the
-Clausc as drafted in the Bill with the full
knowledge that, if a school-toy had brcught
it 10 me, 1 would-have scratched that
sentence.

MR. DEPUTY-SPEAKER : That is not
fair. 1don’t know what is thc point of

SHRISRINIBAS MISRA :1tis a serious
breach of privilege of this House, Sir. The
Select Committee or Joint Committee passes
certain things and powers are given to the
Chairman that consequential amendments
will be made. After that, it was accepted.
What have they done ? Behind the back of
the joint committee,’even the Rajya Sabha
appears to have becn cheated, Sir,

MR. DEPUTY-SPEAKER : Mr. Misra, 1
have read the exact portion. At this stage
this point need not be raised. Plcase resunse
your ‘scat.

SHRI H. N. MUKERIEE (Calcutta
North East) : If you are in a position to say
that these are conscquential changes and
not substantial, please say it.

MR. DEPUTY-SPEAKIER : 1 read out
from the report. But as it is this House is
not concerned with the report. We are con-
cerned with the Bill, as it has cmerged
from Rajya Sabha. This is before the House.
“You can pass it, amend it, or throw it out.
1t is your business. 1 am not concerned to
probe behind........

SHRI SRINIBAS MISRA : We are very
much concerned with it. On the assump-
tion that the Joint Committee has looked
into it, something was done behind the
back of the Joint Committee. The Rajya
“Sabha has passed it. ‘We are concerned with
all these things.

‘MR. DEPUTY SPEAKER: 1 will make
the position clear once again. We are not
concerned with the deliberations of this
committee of Rajya Sabha. It was a
Rajya Sabha Committee. As 1 said, the
Bill, as it has emerged from Rajya Sabha,
is before the House.
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SHRI H. N. MUKERIJEE : These are
very important procedural matters which
we have noticed your taking very grea
care about. That is why we wish that you
consider this much more carefully and cir-
cumspectly. Certain questions were raised
which go to the root of the matter in regard
to financial matters and this House does not
want to pass anything unless this House is
absolutely convinced about the bona fides
of the position. You said that we need
not take notice of the Joint Committee's
report because it was a Committee which
was appointed by the Rajya Sabha. This
raises fundamental issues in regard to
discussion by the House in respect of Bills
based upon reports of joint committees arc
concerned. I am not prepared to take it
as it is and that is why I wish you apply your
mind to this matter. 1 am not
prepared to take it that this House,--
only because a joint committee which w:'s
appointed by the other House has given a
report, and the Bill is based thercon,-- has
nothing to do with that joint committec’s
report. We examine the Bill only on the
basis of the joint committee’s report, If
there is any lacuna in the report of the joint
committee we have to refer it back to Rajya’
Sabha, with due respect to Rajya Sabha, and
we have to request them to reconsider this
matter. That being the position, we cannot
take any final decision in the matter and if
such matters crop up in the legislative pro-
cess at a particular stage notice has to be
brought toit. That is why the Rajya Sabha
That is why 1
beseech you to give your mind to this matter
and not give your decision straightway.
1 wish you give your mind to it. If this is
continued, this becomes part of the con-
ventions of this Pdrliament. It would be a
serious matter if you say that we are con-
cerned only with the Bill as it has emerged
from the Rajya Sabha and not with the
report. Both the report and the Bill are
coming together. And so, that is a prop osi-
tion which I am not going to accept without
a great deal of cogitation.

Therefore, 1 say when a serious point
has been raised in regard to the validity of
the Joint Committee Report itself, the
way in which it has been preseated, the
matter hasgot togo back to the Rajya
Sabha and the Rajya Sabha has got to be
told that something has got to be done
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by them, in the first instance, and by us
later on, if that becomes necessary. That is
my very modest submission.

SHRI VIDYA CHARAN SHUKIA :
Nothing was done behind the back of the
Joint Committee. It was brought to the
notice of the Chairman of the Committec
by the draftsman and it was approved by
the Chairman. ’

SHRIDEVEN SEN : It was not approved
by the Committee.

SHRI VIBYA CHARAN SHUKLA :
It was a verbal change from ‘and’ to ‘who.’
Then it was brought before the Rajya
Sabha, The Rajya Sabha has passed it and
now it is before us. So the allegation that
it was done behind the back of the Committec
is not correct.

SHRI DATTATRAYA KUNTE : This
really would raise an issuc of privilege of
this Housc. To be told to us that we arc
oply concerned with the Bill as passed by
the Rajya Sabha is not proper. I would like
to see what cxactly thc Rajya Sabha has
passed. For that, the Report of the Joint
Committee has to be before us. As you
have pointed out, at the 11th sitting, they
gave the right to make consequential
changes, but at the previous sitting this
particular clausc was passed without any
amendment. So when that  particular
clause has been passed without any amend-
ment, the position is very clear. Now the
word ‘and’ was substituted by ‘who'. The
point arises whether the substitution is
merely a consequential change. Even alittle
knowledge of the English language will make
it clear that it is not a consequential change.

SHRI VIDYA CHARAN SHUKLA :
Verbal change.

SHR] DATTATRAYA KUNTE :1t is
not even a verbal change. Let the hon.
Minister hear patiently. It ‘s neither a
consequential change nor a verbal change.
This is patent on the face of it.

This raises another question, whether the
Bill presented to the Rajya Sabha, as re-
ported by the Joint Committce was properly
presented or not taking for granted what the
draftsman pointed out to the Chairman.
The Chairman may think that this is a con-
sequential change. But it is for you and
this House also, because this is not a matter
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merely of giving a ruling. This is a matter
concerning the English language. To say
that the substitution of ‘and’ by ‘who’ is
merely a verbal or conscquential change is
too tall an order for cven a person with a
little knowledge of the English language.

Therefore, in all humility, I would say
‘No’, even if you say that we have only to
look at thc Bill as passed by the Rajya
Sabha. The Bill as reported by the Joint
Committec and as passed by the Rajya
Sabha, both have to be taken into  consi-~
deration by us. Therefore, we cannot
possibly accept the explanation given by the
hon. Minister that it is either a consequential’
or a verbal change.

MR. DEPUTY-SPEAKER : It
difficult for me to allow Members to
arguc on cvery point.  On what you have
said and what Shri H. N. Mukerjee pointed
out, initially when this point was raised, 1
had said specifically—it is on record—that
thisis not a happy change. from ‘and’ to
‘who.” But ultimatcly it has the scal of app~
roval of the Rajya Sabha. No doubt we take
into consideration the Report of the Joint
Committee. But as 1 said. the other House,
the Housce of  Elders, have given their
approval. Whether they had gone  into
thoroughly or not is not our business.

is very

SHRI S. KANDAPPAN (Mcttur) : That
does not in any way preclude us from consi-
dering it here.

MR. DEPUTY-SPEAKER : You are
frce to consider it. If you think that the-
change was not authorised andis not in
any manner conscquential, you can vote on:
it. There is an amendment.

SHRI S. KANDAPPAN : It is not a
question of voting. 1 happened to be on the
Committce along with many other Members,

We did not have a clear idea of the
Government's mind and why they were
bringing this Bill. At least many Members.
did not get a clear idea. The Government
had their own reasons to hide their motives..
As Mr. Bhattacharyya and Mr. Kunte
pointed out, the motives of Government
were not clear. Fo make this change and
then call it a consequential change is very
unfair, This is a substantial change and
the point to be considered is whether the
Governmena bave the right to bring this
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'kind of a substantial change after the recom-
mendations of the Joint Committee. This
is something very serious to be considered
first of all. We raise it because we know
that the Government are not prepared to
tell us in so many words clearly as to why
they wanted such a substantial change. We
do know the mischief that this Bill can play.
On the basis of these things you have to
apply your mind, as Mr. Mukerjee pleaded,
and givc a ruling on this.

MR. DEPUTY-SPEAKER : When the
issue was raised on the other side, I expressed
my vicw that this change is not a consequen-
tial change. 1 have already said it.

=i fa wa: 3z g & fafadr 1
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MR. DEPUTY-SPEAKER : But the
Joint Committee has authorised. .......

SHRIS. KANDAPPAN : We authoriscd
only consequential change and verbal
change, not other substantial changes.

MR. DEPUTY-SPEAKER : The Chair-
man has authorised. What am 1 to say on
this ?

SHRI TENNET! VISWANATHAM :
In the mecting held on 11th  they were
authorised. There was another meeting
on the 12th.  On the 12th it was not there.
Only after that meeting, this change was
made, even according to the Minister.,

SHRI S. KANDAPPAN : You yourself
said that this is-not a conscquential change.
‘We authorised only consequential changes.

SHRI1 TENNETI VISWANATHAM :
“‘We have got the highest respect for the Chair-
man of the Joint Select Committee. The
‘Officer took it and she simply signed. It
was signed after the 12th meeting, not after
the 11th meeting.

SHRI K. NARAYANA RAO : This is
.only a grammatical change.

MR. DEPUTY-SPEAKER : I cannot
«call it a consequential change. The question
is whether it was authoriscd. I said to Mr.
Bhattacharrya that if he wanted to press
his amendment to vote, 1 would put it
scparately.

SHRI TENNETI  VISWANATHAM :
The voting is always on their side.

SHRI K. NARAYANA RAO: Wc
should also consider how far it is a gram-
matical change.

MR. DEPUTY-SPEAKER : We¢ have
got to consider whether the authority given
to the Chairman and the Draftsman was
properly exercised or not. He has raised
S0 many point on this question—so many
fundamental questions. How am I to go
behind the text of the Bill as it has emerged
and come before this Hous: ?

SHRI K. NARAYANA RAO: My
submission is that whether itis a gram-
matical change or not, should be considered.

SHRI HIMATSINGKA (Godda) : I
am assuming that the Chairman rightly
allowed the word to be changed. But the
question is, does the clause as it stands make
any meaning ? If it does not, what is the
difficulty in changing ‘who’ into ‘and’?
If you permit, 1 will move my amendment.

MR. DEPUTY-SPEAKER : 1 will
permit you to move.  If the Minister accepts,
then there is no question.

SHRI HIMATSINGKA : | beg to move:
Page 3, line 6,

JSor “who™ substitute “‘and.

SHRI S. KANDAPPAN : You were

pleased to obscrve that this is not a con-
sequential change.

MR. DEPUTY-SPEAKER : 1 have
accepted the Amendment. 1 will now ask
the Minister to reply.

SHRI H. N. MUKERJEE : How can
you allow such a discrepancy to be covered
by a last-minutc amendment proposed by
somebody ?

MR. DEPUTY-SPEAKER : All the
issues have been brought before the House.
It appears to me that this change isnot a
consequential change. It should not have
been changed. | have already said that.
Now it must be corrected. We cannot
go back to the original and therefore he has
moved an amendment.

Mg TN IFEATETF
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SHRI VIDYA CHARAN SHUKLA:
The amendment moved by the hon. Member
does not relate to the present matter under
discussion.

SHRI PILOO MODY (Godhra) : May
I ask: Has the report used the word ‘and’?
Was the Rajya Sabha within its right to
pass an amendment and turn it into ‘who’.
If the Rajya Sabha has that right, the Bill
as it has come to the Lok Sabha would
contain the word ‘who’ irrespective of what
the report said. When we discuss a Bill
here, we discuss it as it comes down to us
from the Rajya Sabha ? Or, do we discuss
the report of the Select Committee ? Quite
obviously, we must discuss the Bill that has
been handed down to us by the Rajya Sabha
with whatcver amendments made on the
floor or otherwise. I do not think there is
any other matter involved here and if we then
want to make an amendment and change it,
by all mecans do so and let us play this game
of ‘who’ and ‘and’ and ‘and’ and ‘who’ bet-
ween the Rajya Sabha and the Lok Sabha.

SHRI VIDYA CHARAN SHUKIA :
The amendment moved by the hon. Member
is not related to the changing of the word
‘who’ into ‘and’. It is entirely diffcrent.
There is no amendment moved by the House
for changing the word.

MR. DEPUTY-SPEAKER :
moved it.

SHRI VIDYA CHARAN SHUKLA:
You have raised a question. It was only to
make the position of this clause clear that
the word was changed from ‘and’ to ‘who.’

SHRI RABI RAY : Who changed it ?

SHRI VIDYA CHARAN SHUKLA:
It was donc by the Draftsman and it was
approved by the Chairman of the Joint
Committee at their twelfth meeting. If
there was an amendment to change the word
from ‘who’ to ‘and’, we could have consi-

He has

Division No. 8]

Adichan, Shri P.C.
Banerjee, Shri S. M.
Basu, Shri Jyotirmoy
Biswas, Shri J. M.
Chatterjee, Shri N. C.
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dered it.
at present,

MR. DEPUTY-SPEAKER: He has
moved that amendment.

SHRI VIDYA CHARAN SHUKLA:
It is not related to the changing of the word.

SHRI HIMATSINGKA : I moved it.

SHRI VIDYA CHARAN SHUKLA:
T will read this clause and try to explain to
the House why this verbal change had to be
made. Sub-clause (2) of clause3 reads:

But there is no such amendment

The Force shall be constituted in such
manner, shall consist of such number
of supervisory officers and members
of the Force who shall receive such
pay and other remuneration as may
be prescribed.

This sub-clause relates to the pay of the offi-
cers and when the word ‘and’ was used origi-
nally, it covered the entire Force, not the sup-
crvisory officers only. To make it clear that
it applies only the supervisory officers and
members of the Force, the word ‘who’ has
been added instead of the word ‘and’. That
is only to clarify the matter. Now, even if
there is an amendment, I would say that the
amendment would make the clausec worse
and confuse the matter further. This is an
improvement on the original clause.

MR. DEPUTY-SPEAKER : [ would
put to vote Shri Himatsingka's amendment
separately and the other amendments to-
gether. 1 shall now put amendments Nos.
4, 22, 23, 45, 47 and 57 together to vote.

Amendments No. 4, 22, 23, 45, 47 and 57
were put and negatived.

I shall now put the amendment moved by
Shri Himatsingka to vote. The question
is:

That on page 3, lin¢ 6, for the word ‘who”
substitute ‘and’.
The Lok Sabha divided:

[15.55 hrs.

Chauhan, Shri Bharat Singh
Dar, Shri Abdul Gani
Dwivedy, Shri Surendranath
Esthose, Shri P. P.
Fernandes, Shri George
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Gowda, Shri M. H.

Goyal, Shri Shri Chand
Gupta, Shri Indrajit
Haldar, Shri K.

Joshi, Shri Jagannath Rao
Joshi, Shri S. M.
Kachwai, Shri Hukam Chand
Kalita, Shri Dhireswar
Kameshwar Singh Shri
Kandappan, Shri S.
Kundu, Shri S.

Kunte, Shri Dattatraya
Kushwah, Shri Y. S.
Meghachandra, Shri M.
Misra, Shri Srinibas
Molohu, Prasad Shri
Mukerjee, Shri H. N.
Nambiar, Shri

Achal Singh, Shri
Ahirwar, Shri Nathu Ram
Ahmed, Shri F. A.
Anjanappa, Shri B.
Ankineedu, Shri
Arumugam, Shri R. S.
Azad, Shri Bhagwat Jha
Bhagat, Shri B. R.
Bhandare, Shri R. D.
Bhargava, Shri B. N.
Bist, Shri J. B. S.
Chanda, Shri Anil K.
Chanda, Shrimati Joyotsna
Chandrika Prasad, Shri
Chavan, Shri Y. B.
Dalbir Singh, Shri

Dass, Shri C.

Desai, Shri Morarji
Dhillon, Shri G. S.
Dixit Shri G. C.

Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganga Devi, Shrimati
Ganpat Sahai, Shri
Gautam, Shri C. D,
Ghosh, Shri Parimal
Girja Kumari, Shrimati
Govind Das, Dr.

Gupta, Shri Lakhan Lal
Hazarika, Shri J. N.
Iqbal Singh, Shri
Jadhav, Shri V. N.
Jamir, Shri S. C.
Kamble, Shri

Kasture, Shri A. S.

Nihal Singh, Shri

Patil, Shri N. R.

Puri, Dr. Surya Prakash
Ray, Shri Rabi

Saboo, Shri Shri Gopal
Samanta, Shri S. C.
Sen, Shri Deven

Sharma, Shri Yajna Datt
Shashtri, Shri Ramavatar
Shastri, Shri Raghuvir Singh
Singh, Shri J. B.
Sivasankaran, Shri
Thakur, Shri Gunanand
Tyagi, Shri O. P.
Viswambharan, Shri P.
Viswanatham, Shri Tenneti

‘Yadav, Shri Jageshwar

Katham, Shri B. N.
Kedaria, Shri C. M.

Kesri, Shri Sitaram
Kripalani, Shrimati Sucheta
Krishana, Shri M. R.
Krishnamoorthi, Shri V.
Laskar, Shri N. R.

Lutfal Haque Shri
Mahadeva Prasad, Dr.
Mandal, Shri Yamuna Prasad
Mehta, Shri Asoka
Minimata Agam Dass Guru, Shrimati
Mishra, Shri G. S.
Naidu, Shri Chengalraya
Nayar, Dr. Sushila
Pahadia, Shri Jagannath
Pandey, Shri K. N.

Pant, Shri K. C.

Paokai Haokip, Shri
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri

Patil, Shri S. D.

Poonacha, Shri C. M.
Qureshi, Shri Mohd. Shaffi
Radhabai, Shrimati B.

Raj Deo Singh, Shri

Raju, Shri D. B.

Ram, Shri T.

Ram Dhani Das, Shri

Ram Sewak, Shri

Ram Subhag Singh, Dr.
Rana, Shri M. B.

Rane, Shri

Rao, Shri K. Narayana
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Rao, Shri Thirumala
Rao, Dr. V. K. R. V.
Raut, Shri Bhola

Reddy, Shri Ganga

Reddy, Shri P. Antony
Reddy, Shri Surendar
Roy, Shri Bishwanath
Sadhu Ram, Shri
Sayeed, Shri P. M.

Sen. Shri Dwaipayan

Sen, Shri, P. G.
Sethuraman, Shri N.
Shambhu Nath, Shri
Sharma, Shri M. R.
Sharma, Shri Nawal Kishore
Shastri, Shri Biswanarayan

MR. DEPUTY-SPEAKER: The result* of
the division is: Ayes, 45, Noes 101.
The motion was negatived.
MR. DEPUTY-SPEAKER : The ques-
tion is :
“That clausc 3 stand part of the Bill.”
The motion was adopted.
Clause 3 was added to the Bill,
Clause 4——(Appointment and Powers
of supervisory officers)

MR. DEPUTY-SPEAKER: We will
take up clause 4. I will have to apply the
guillotine. We have exceeded the time by
3 hours. (Interruptions).

Mr. Nambiar.

SHRI H. N. MUKERJEE : 1 make a.

submission at this point of time. Otherwise
the truant Ministers are not to be found,
particularly the Law Minister. I reminded
you yesterday and to-day also on many recent
occasions about the demand for the sum-
moning of the Attorney General to address
this House. This demand has been made
by a section of the House, howsoever
numerically insignificant they may be. This
is an important matter. It is a serious
matter to which thought has to be given.
It is not a matter to be decided by
vote. On the last occasion 1 did not men-
tion this because the Ministers were not
here. The Minister of Law is never here.
He is taking the law into his hands !
Therefore I suggest to you in the presence of
The Prime Minister and other important
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Sher Singh, Shri

Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shukla, Shri Vidya Charan
Siddheshwar Prasad, Shri
Singh, Shri D. N.

Snatak, Shri Nar Deo
Solanki, Shri S. M.
Sonar, Dr. A. G.
Sudarsanam, Shri M.
Surendra Pal Singh, Shri
Sursingh, Shri

Swaran Singh, Shri

Vyas, Shri Ramesh Chandra

Yadav, Shri Chandra Jeet

dignitaries on the other side that this matter
is given proper attention and if necessary,
from our side and from the side of the friends
in the opposite, a considered view can be
prescribed. Certain matters haye cropped
up where the oppinion of the Attonrey
gencral is absolutely essential and it should
not be decided by vote. Therefore since they
are here 1 would like this to be communi-
cated as 1 have no other way of doing that.

SHRI NAMBIAR : Sir, I beg to move:
Page 3, line 8——
after ‘Government’ insert
“With the consent of the State
Government where the headquarters
exist.,”  (24)
Page 3, line 11,——
add at the end——

“from among thc panel of names
submitted by all the State Govern-
ments.” (25)

1 have already been saying that thisis a
very serious legislation. There is contra-
diction between the State Governments and
the Central Government’s position. I have
already stated that you are going to create
a parallel force which will go in to the day
to day working of a State Government. It
usurps the right of the Police in that State
and even with the so-called limit of the Cen-
tral undertakings, this force is going to
interfere. The hon. Minister, Shri V. €.
Shukla stated that after all they have a type
of watch and ward and nothing more. If it
is 8o, the whole scheme of the Bill should
have been different. Clause 4 clearly states:

*Shri C. K. Bhattacharyya also recorded his vote for ‘NOES'.
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“The Central Government may appoint
a person to be the Inspector-General
of the Force and may appoint othcr
persons to be Deputy Inspectors-

There will be many Decputy Inspectors

‘General. That means there will bc one

Inspector-General and many Deputies. That

force shall be constituted at a particular

State and perhaps a particular battalion

‘may be deployed in a particular, State. But

itis not at all a force and it is equal to that

of a watch and ward.

Regarding recruitment also, what is he
going to do with the present incumbents of
the watch and ward. For instance in
Durgapur or in Rourkela or in Neyveli,
all these undertakings have got their sccurity
force as they are called. What are we going
to do with this motion thesc men ?  Will
thesc men go into the force ? If not, what is
the alternative for them. 1 have got infor-
mation that in Duyrgapur there are about
3,000 employees in the watch and ward
staff, known as security force. They have
the right of forming an association. They
have formed an association. They re-
presented certain gricvances to the Govern-
ment and they arc being looked into. These
persons of the Union were being victimised
and many representations are being received
from them by the Government. What will
happen to these men ? 1 may also stale
that a circular has been issued to these undcr-
takings. In that circular they have created
a new type of police wherein most of these
watch and ward stafl will not get entry.
In that case what will they do with regard
to these men. Therefore, the whole
question is a very confused one.  They
want to usc the force against the will
of the State Government and they want to
work against the interests of thc workers in
the industrial undertakings. Therefore, my
amendment is very pertinent. I want to
avoid any rupture between the Centre and the
States, In the interests of the country, for
the emotional integration of this nation,
this contradiction . between the States
and the Centre should not take place and
we should try to avoid it. Therefore, my
amendment seeks to provide that every
action of the Centre in regard to this force
in the State will be with the consent of the
State Government. If the consent of the
«Government is there, then you can have a
coordinated approach to the whole problem.

270

16 hrs.

My amendment No. 25 is also in this
direction. The clause says that there shall
be an Inspactor-General of Police. Who
is this Inspector-General 2 My amend-
ment suggests that you may ask the State
Governments to submit a panel of names
and the Central Government may pick one
from that so that the State Governments
may fecl that they are consulted and there is
coordination, Every step that we take,

- every inch that we move-must be in the direc-

tion of coordination and co-operation with
the State Governments.

SHRI VIDYA CHARAN SHUKLA:
One thing I have made very clear in the begin-
ning is that when this Force is constituted
it will include such members of the present
watch and ward in various industrial under-
takings who are found fit after screening
for serving in this force and such people
who are not found fit to be recruited to this
security force we shall try and see whether
they can be provided with alternative employ-

ment. He has forgotten this assurance
which I gave.
Regarding his other amendment, he is

again agitating the same point which he
agitated on clauses 2and 3_the State Govern-
ment should have the right or authority to
appoint the officers of this force which will
be appointed by the Central Government
for guarding its own property. Clearly,
it is unacceptablc to us.

SHRI NAMBIAR : Why is he so much
against the Statc Governments ?

SHRI VIDYA CHARAN SHUKLA:
I am not opposed to the State Governments.

MR. DEPUTY-SPEAKER: I will now
put amendment Nos. 24 and 25 to the vote
of the house.

Amendments Nos. 24 and 25 were put and

- negatived.

MR. DEPUTY-SPEAKER: The question

is:

“That clausc 4 stand part of the Bill”

The motion was adopted.

Clause 4 was added to the Bilt
Clauses 5 and 6 were added to the Bifl.
MR. DEPUTY-SPEAKER : We have

exceeded the time fixed by the BAC by
three hours—general discussion by two hours
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{Mr. Dcputy Speaker]
and clause by clause consideration by one
hour, So, I will guillotine further discussion
on clauses. At the final stage, I will permit
one hour for third reading, even though that
is also extra, in addition to what BAC has
allotted. If we go on discussing the 50
amendments, we will not be able to finish
theclause by clause considerationtoday. ...
(Interruptions). . . ... I am sorry, I cannot
help them. In the BAC the time was allot-
ted. I have already exceeded it. What
morecanIdo ? I will show a little latitude
at the third reading...... (Interruptions)

SHRI LOBO PRABHU (Udipi): I
have only one amendment.

MR. DEPUTY-SPEAKER : If I permit
one amendment to him, I will have to permit
49 amendment to others. I will put all of
them to vote.

SHRI LOBO PRABHU : You should
give me a chance to speak.

MR. DEPUTY-SPEAKER : Iassure you,
I will give you a chance during the third
reading.

SHRI LOBO PRABHU : I do not want
a chance at the third reading when my
amendment has already been disposed of
........ (Interruptions)

SHRI V.  KRISHNAMOORTHI :
(Cuddalore): Sir, the time for this Bill
should be extended.

SHRI LOBO PRABHU : Why do you
want to guillotine it when the specific amend-
ments are being considered ? It is useless
to give more time at the third reading when
the clauses could not be considered with the
amendments.

MR. DEPUTY-SPEAKER : AmI to
rule out all the constitutional points of order ?

SHRI LOBO PRABHU : You can do
a lot.

MR. DEPUTY-SPEAKER : I will give
you ample opportunity at the final stage.

SHRI LOBO PRABHU : So, you are
not allowing amendments to be moved,

MR. DEPUTY-SPEAKER : No, Now
we are on clause 7........ (Interruptions)

SHRI LOBO PRABHU: You must

allow me an opportunity to move my
amendments and speak on them.
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MR. DEPUTY-SPEAKER :No speaches
now. I will put them to vote.

SHRI LOBO PRABHU: How can it be
done ?

MR. DEPUTY-SPEAKER : I
every right to do. (Interruptions)

SHRI LOBO PRABHU : I must have an
opportunity.

MR. DEPUTY-SPEAKER: The res
presentative of your Party was in the Business
Advisory Committee. The time fixed was
5 hours. I have extended it by 3 hours.
It is not possible now.

SHRI LOBO PRABHU : I would have
finished it if you had not taken this time.

MR. DEPUTY-SPEAKER : Itis because
you arc taking the time of the House.
(Interruptions)

SHRI V. KRISHNAMOORTHI : You
extend the time. You cannot go on like that.

MR. DEPUTY-SPEAKER : I will give
you ample time at the final stage.

SHRI LOBO PRABHU : You will have
to give to all of us.

MR. DEPUTY-SPEAKER : The amend-
ments are not moved at all. So, I put
...... (Interruptions)

SHRI H. N. MUKERIJEE : Are we trying
to work in a parliamentary system or not ?
If it is a parliamentary system, if a parti-
cular measure, for good reason or bad
reason, appears to have created so much
excited opposition, a decision of the Business
Advisory Committee, merely because it has
been okayed by the House at an earlier
stage, should not be quoted as something
that cannot be changed. You can guillotine,
I know; we can try filibuster upto a stage
and fail, I know. If we are prompted to
either guillotine or filibuster, it is an end
of parliamentary system. Do we want to
do that ? If this is a matter which is agi-
tating the House and the country, are we
going to be shut out like this? I have not
taken part in the discussion and I do not
propose to take part in this. But I do not
understand how a parliamentary system can
go on like that. They do not care because
they are here determined with authori-
tarianism. But we care about the way of
working of Parliament. You have got to
find out time. The House will have to find
time.

have
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MR. DEPUTY-SPEAKER : The time-
limit is fixed because it is a guidance to the
House. The time fixed was 5 hours and I
can extend it by half an hour or an hour.
I have extended it by 3 hours. I have
recognised the importance of it. As I
said, at the final stage, I will give more time.
Am I not trying to be as liberal as possible ?

SHRI H. N. MUKERIJEE : Here, it is
a matter of principle that is involved.
(Interruptions)

SHRI LOBO PRABHU : You cannot
deprive me of my opportunity to speak on
the amendments. I take the trouble of giving
the amendments.

SHRI PILOO MODY : If there is no
time, how will you manufacture one hour at
the end of the debate ?

MR. DEPUTY-SPEAKER : As Prof.
Mukerjee pointed out, I recognise the
importance and the amount of feeling about
this Bill on this side of the house. T will
give more time at the final “stage of the Bill.

SHRILOBOPRABHU : But I cannot
move my amendments at the final stage.

A
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SHRI NAMBIAR: We are only threc

MR. DEPUTY-SPEAKER : 50 amend-
ments are to be moved.

SHRI ABDUL GHANI
(Gurgaon) : On a point of order.

SHRI S. M. BANERJEE : The time has
to be extended.

DAR

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH):
You have rightly pointed out that the
Business Advisory Committee gives guidance
for the time of the House. If there is any
difference of opinion—— it is natural that
sometimes members want to have more
time——the practice that is being followed
is to refer the matter to the B. A.C. again,
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Whenever sich cases arose* the Speaker
was good enough to refer the matter to the
B. A. C. again.} Wecall all the leaders....

MR. DEPUTY-SPEAKER : I have al-
ready extended the time. Now referring it
again to the B. A. C. is not possible......

DR. RAM SUBHAG SINGH: We accept
it. We want that it should be finalised
within the time.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : You are prepared to give
one hour at the third stage. Perhaps it would
be better to give that time now because the
speeches on the amendments will be pointed.
In the Third Reading there will be just
general speeches.  So, you can permit them
to speak on the amendments, and at the
Third Reading you may not permit much
time,

MR. DEPUTY-SPEAKER : This is a
good compromise.

SHRI ABDUL GHANI DAR:Ona
point of order.

MR. DEPUTY-SPEAKER : We can do
one thing. We are on Clause 7. We can
take into consideration one or two important
amendments. Only one amendment on a
Clause. You may indicate that, Mr. Lobo

SHRI LOBO PRABHU: I have three
amendments.
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MR. DEPUTY-SPEAKER : !In onc hour
we shall finish. I am prepared to sit here for

-one hour. But after that, there will be
guillotine. There will be no final Reading.

+Clause 7——(Superintendence and adminis-
tration of the Force).

MR. DEPUTY-SPEAKER : Now we

are on Clause 7. Mr. Lobo Prabhu......

He is moving his amendment. Mr. Daven
Sen........ He is also moving his amend-
ment. Mr. Abdul Ghani Dar........ His

amendment is the same as Mr. Daven Scn’s.

Mr. Nambiar......Hc is also moving his
-amendment.
SHRILOBO PRABHU : 1 begto move:

Page 4, lines 3 and 4, —
for “‘under the gencral
direction and control™

substiture “‘according to the require-
ments.”

SHRI DEVAN SEN (Asansol)
move

Page 4,—
for lines 2 to 5,—

substitute *‘shall discharge his functions
under directions that may be given
by the Central Government in this
behalf.” (13)

‘SHRI NAMBIAR : I beg to move:
Page 4, lines 4 and 5,—
Jor “Manasmg Director of that under-
taking”

substitute—

“Superintendent of Police of the District
where the Industrial undertaking is
situate.” (27)

supervision,

: 1 begto

NOVEMBER 19, 1968

Security Force Bill 276

SHRI LOBO PRABHU : 1 move this
amendment because the expression ‘under the
general supervision, direction and control’
is not complete without the addition of the
words ‘Manager of the Undertaking.’
This is a very important amcndment because
it is agreed on both the sides that this Bill
should not be used to interfere with legiti-
mate trade union activities and industrial
disputes. I am wholly in agreement that
this Bill should not be used for that purpose
because thc purpose of this Bill is only to
protect government property. 1 have gone
through the Bill carefully and this particular
provision that the Force will be under the
general supervision, direction and control
of thc Manager of the enterprisc gives an
ample opportunity to thc management to
interfere with the trade union  activities und
the industrial disputes. So, 1 propose that
those words be deleted and in their place it
may be said that the policc force will act
according to their discretion or according to
the requircments of the situation. I might
add that, as an administrator, | would have
repudiated that any private person should
ask a magistratc or police 1o act in a parti-
cular manner. That discretion is of the
magistrate or the police and not of a ilird
party. To say that they should act according
to the Manager or any other party is not
correct. 1 therefore press my amendment.
1t is a very simple matter and 1 supposc my
hon. friends will support it.

SHRI NAMBIAR : [ support what my
hon. friend has just now said.  You know,
Sir, very scldom do we agree. But here,
Sir, he has brought out this important point
and that is why we agree. 1f you rcad section
7, sub-clause (2) you will sec the abnoxious
nature of it, if this is allowed under the
Managing Director. The sub-clausc (2)
says :

“Subject to the provisions of sub-section
(1), the administration of the Force
within such local limits as may be
prescribed shall be carried on
by a Deputy Inspector General,
. Chief Security Officer or Security
" Officer in accordance with the
provisions of this Act and of
any rules made thereunder and every
supervisory officer placed in charge
of the protection and security of an
industrial undertaking shall, sub-
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ject to any directions that may be
given by the Central Government
in this behalf, discharge his fun-
ctions under the general supervision,
direction and control of the Manag-
ing Director of that undertaking.”

My. hon. friend Shri Lobo Prabhu also
said, the Managing Director should not be
given the powers of the magistrate to do
whatever he likes, to instruct the Force to
act. After all, Sir, even the superintendent
of Police under the powers given, cannot
act as he likes without an order of the magis-
trate. That being so, here the managing
director who is only administering it is
given the right to dictate to the Force. My
amcndment No. 27 says:

for “Managing Dircctor of that under-
taking™ substitute
“Superintendent of Police of the
District where the industrial under-
taking is situate™
The Superintendent of Police of that arca
must have the right to take these actions.
That is my submission.

»ft 3AF ¥ : IJUTLTE ALET, AT 7
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e discharge his functions under

the general supervision, direction

and control of the Managing
Director of that undertaking.”

16.17 hrs.
ISHR1 R. D. BHANDARE in the Chair)

79 faa & Tg1 & 79T AR T w1
FHIFT AN 97 qg d wF W
qot 41, Wt WERT T F1E qa gy
fean | oo oY & q@AT g fF 5w W
sfasre A sy 7 2 fagr AR9 & Ty
F FY 7157 TETE T g AU § 79
B 9T ? '

¥ g ange & R qAfo se-
wrr fawm Fm ded ¥ fm,
oqre 7E w7 wmd WA § fag
dg7 maAdz ¥1 w0 g 0K W
q= sy v et @ § R dEr w

T I FT THq H &H  FEAT
Ty & T gftaw maEe &1 oo
U FATARAE | FA IR § q1q &
T ATAT FY AW FATE |

ot YW T (T ;AW FEEHe
faogm @% & 1 & W 78 wEav g fE
fr ag fore afeors sisefea § og
FIOINT & q2T & AT IAH AV FA--
for sTE¥gET A 9T § a7 &s-aE
AW aAm T E | ag afr e
afaw FHo & afww 781 sy afew g
LT AT ETA F AW A F AT
gramg 3Farar fau-fam wt ag
TR # I FY wdT FA & gaf
dFaeag Fewa gw 7 gz o
7 d wwfE o fom oaw T
garfant & faas $x gzl & faame
ZAFT ZIAHIT FL | F 0qT AT FCH
az F2A1 g fF a8 qgd made & gd
F 7E, 91T T2 6 aF FA § qg T2
fr oz aeTEwT w1 WA T & AR
T AT A9 T § F 2o q@Ane
#1 waTEs frar g, a1 a7 § gafan
Tz w g % & awmar g 5 Sedwex
v fom &1 qg 799 o1 @ &, @ g
{1 e, ag qfeos afas wiva &
srf s &, Tafem 49 ag sese faan
2 fr &z maAdz moRTmE @), AE
fafmr s @ & fam oo
7 81 i ag st aremafegt 1 foaw
& fam, st Tfaat w1 73 § o
forrst ¥ 79 &1 THEW AW A
Dy o & fw agIw
W W TRWE wT | G Tde
maTEee &Y, 9 g 4, 39 & -
faw #1773 |

© IE35) 1 plas 652]
- A Gl SN i Sl e

G 4 pp 5 0 Lale (2 @2



279 Central Industrial

[)|S“w’.\,s6,.t]
s e e WS A S
Kirtes 3o T OV j3l 2 o &
ah ek aoe Sl Sl X008
Fr M- b b Sy
o 203 L S e Sy
SHE O Kmn K ST
LT VI e A CRP |
a5 G MsS O e
ol s O Lala u““ﬂ ol
L 83 8o a el &
Sosde 2la b e o a5
o 1 X IS SRS T LIS » S
o s dlad 5
W7 osm S 4 I8 dse Ll
o Sl I 'i-—a-u; LI
oLy Kty é:-:@l yT &)
OEYE a5 e 5 o e
Srd g8 A S5 e S
Qe & 2 &5 T G
L T Sl 5 daa)
ST oy A B e A
Jre Sl 457 O Lgme
P Ayl Gl w T e
st Sy e ¢...._JT‘ Sne )l
B oot o b and £ gty
ST AL e dnd 4 S
PPN SHIYPE [ S S
B & K Kame S
OV il 4 AT s & S5ilyeenl
55 okl (Jl A S Sler 55

NOVEMBER 19, 1968

Security Force Bill 280

09595 o o H L gl
& oy e o5 s Olail K agy)
ol 4 & Jle 5 o
e e S Jleand
ebie oy ga Sihyent Bo)S

[- 27 (5 Glae &l 20

SHR1 S. KANDAPPAN: I hope
Government will see the wisdom of the
amendment of Shri Nambiar. We know
that almost all State Governments including
those belonging to the Congress have op-
posed this Bill.

MR. CHAIRMAN : This has been
agitated.

SHRI S. KANDAPPAN : They arc very
much suspicious of this encroachment upon
their rights to maintain law and order in the
States. After all, the Central undertakings
are scattered in various parts of the coun-
try. Government have been rcpeatedly
telling us that this Force is to protect the
property. 1 am sure Government will
never suspect the bona fides of the State
Governments to protect the property
that belongs to the Centre. After all, it is
the property of the people, whether it imme-
diately belongs to the State or the Centre.
In this particular case, when the Force is
already there, it has been created by the
Centre, is trained by the Centre, is deployed
by the Centre, and when the Bill comes into
force,and law and order in the State con-
cerned is going to be handled by the statc,
what is the difficulty in giving discretion to
the Superintendent of Police of that area to
see whether a particular situation warrants
the deployment of the Force in that area ?
If that is done, I think a lot of misunder-
standing can be removed and the States will
have the feeling that they are also given the
responsibility of handling the situation.
This is a very good amendment and I hope
Government will accept it.

SHRI VIDYA CHARAN SHUKLA:
First of all, there is no question of suspecting
the bona fides of State Governments. If
the functions and duties of this Force are
properly understood, the question of doubt-
ing or not doubting the bona fides
of State Governments - would not
arise. This force is a watch and ward
force working within the periphery of

K o
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the industrial undertakings of the Central
Government. It has no duties of the nor-
mal police. Normal police work is not the
‘work of this force. It will do the work of
watch and ward, If Shri Nambiar thinks
that this watch and ward force of the Central
«Government should be under the superin-
tendence and direction of the local police,
it is obviously unacceptable because it will
never work like that. If it were a police
force, that question would have arisen.
But it is not; it is only a watch and ward
force.

SHRI S. KANDAPPAN : Somcthing
‘more than watch and ward.

SHRI VIDYA CHARAN SHUKLA:
No, it is a watch and ward force, nothing
more. I have maintained that throughout.
If you read the provisions of the Bill,
you will find that it is nothing more than a
watch and ward force. Itis not a police force
of any kind. Therefore, this amendment
is not acceptable to us.

Shri Lobo Prabhu wants by his amendment
that the general manager should not have
supervision over this force. Obviously in a
Central undertaking, the watch and ward
has to be under the general manager. It
cannot be an independent force. In cvery

undertaking, it has to work under the general-

supervision of the general manager or mana-
ging director, as the case may be.

Therefore, all these amendments includ-
ing that of Shri Devan Sen are unacceptable
to us.

SHRI LOBO PRABHU : What is the ob-
jection to the force working under its own
officer ? He has the duty of protccting the
property. Why does he want to bring in
the manager?

SHRI VIDYA CHARAN SHUKLA :
The Officer will have to be under the general
supervision of the general manager for
the purpose of co-ordination.

MR. CHAIRMAN : There cannot be
dual authority.

1 shall now put amendment No. 5 to
vote.

Amendment No. S was put and negatived.

MR. CHAIRMAN : I shall now put
amendment No. 13 to vote.

Amendment Ne. 13 was put and negatived.

MR. CHAIRMAN: Amendment No. 26
is the same as No. 13. So it is barred.

The question is :

Page 4, lines 4 and 5, —

Jfor “Managing Director of that under-
taking”

substitute—
“Superintendent of Police of the Dis-
trict where the Industrial undertaking
is situate” (27)
The motion was negatived.
MR. CHAIRMAN : The question is :
“That clause 7 stand part of the Bill”.
The motion was adopied.
Clause 7 was added to the Bill.
Clause 8—(Dismissal, removal, etc. of
members of the force).

SHRI NAMBIAR : I beg to move :
Page 4,—
Omit lines 12 to 20 (28)

SHRI OM PRAKASH TYAGI (Mora-
dabad) : 1 beg to move:

Page 4,

Omit lines 16 and 17 (48)

SHR1 SHINKRE (Panjim) 1 beg to
move :

Page 4, line 16

for “‘seven” substitute *‘thirty” (49)
Page 4, line 17,—
Omit “‘or reduction in pay scale”™ (50)
Page 4, lines 19 and 20, —

omit “‘or deprivation of any special emo-
lument” (51)
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SHRI NAMBIAR : I also support this,
amendment. He must agree to this.
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MR. CHAIRMAN : I shall pow put
amendments Nos. 28 and 48 to vote.

Amendments Nos. 28 and 48 were put and
negatived.
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MR. CHAIRMAN : The bell is being
rung. Now there is quorum. Does the
hon. minister want to reply ?

SHRI VIDYA CHARAN SHUKLA:
There is nothing much in it.

MR. CHAIRMAN : I will put the amend-
ments Nos. 49, 50 and 51 to the vote of the
House.

Amendments Nos. 49 to 51 were put and

negatived.

MR. CHAIRMAN : The question is :
“That clausc 8 stand part of the Bill”.
The motion was adopted.

Clause 8 was added the Bill.

=it firr =& W (FgwAY) At
AR, y1q faez F o 237 1 37T 897
AT A UF qATEAT Ao 7 AT, IAFT 44T
ga ?
SHRIINDRAJIT GUPTA : Toadd to the

confusion, there are two lists bearing the
number “List No. 2".

MR. CHAIRMAN : There is no amend-
ment in your name. This amendment was

moved in the last session on 5th August,
1968. It has lapsed.

Clause 9—(Appeal and revision)

SHRI NAVAL KISHORE SHARMA
(Dausa) : 1begtomove :

Page 4, line 22, after *“days™ insert—
“exclusive of the days spent in obtaining

the copies required for filing the appeal™.
29 '

1 leave it to the wisdom of the minister.

MR. CHAIRMAN : I will put this
amendment No. 29 to the vote of the House.

Amendment No. 29 was put and negatived.

SHRI C. K. BHATTACHARYYA
May I say a few words on the clause ?
The marginal note says “appeal and revi-
sion”, but if you go through the clause
there is provision only for appeal and no
provision for revision.
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T believe something has gone wrong some~
where in drafting the Bill. When they put
in the marginal note ‘Appeal and revision”
when they made provision for an appeal.
revision should also have becn provided
in the same clause. Unfortunately, if you
go through the Bill nowhcre the word ‘re-
vision’ is mentioned in the text of the clause.
The workers who had been brought under
this clause have been losing an important
right. 1 am told that in the Rajya Sabha
they have passed it and ‘you rubber stamp
it here and now’. Sir it is for you to con-
sider it. (interruptions)

SHR1 VIDYA CHARAN SHUKLA :
As the hon. Member has been pointing out
there is a provision for revision in sub-clause
3. We have to go not by the main margi-
nal note but what is contained in the main
clause itself. Moreover, there is no amend-
ment to provide anything here at this time.
No amendment is before the House.  There-
forc even though what the Hon. Member
says may be correct or it may be necessary
to mention revision here, there is no amend-
ment here. Therefore, we have to vote
the clause as it is.

SHRI NAMBIAR : Will you bring it in
the Rules ?

SHRI VIDYA CHARAN SHUKLA !
We shall keep this point in vicw.

SHRI C. K. BHATTACHARYYA
In the Bill it is stated that he may prefer an
appeal. It must also have been stated

that he may also ask for the revision of the
order.

SHRI VIDYA CHARAN SHUKLA :
That lacuna will be filled in.

MR. CHAIRMAN : The question is :

“That clause 9 stand part of the Bill”.
The motion was adopted.
Clause 9 was added to the Bill.

Clause 10—(Duties of Members of
the Force).

SHR1 DEVEN SEN : I beg to move :
Page 5,—

Jor lines 9 to 23—
substitute **(b) to protect and safeguard
the industrial undertakings owned by
the Central Government.” (14)
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SHRI NAMBIAR : I beg to move :
Page, 5 line 8—
add at the end—
“and countersigned by the Superinten-
dent of Police of the District where the
industrial undertaking is situate”. (30)

Page 5—
omit lines 21 to 23 (32)

t W7 A7 : Awfe AgET, GG
A faaea o 23axfeslz =7
&1 s | AT IAFY TR A7 FITA A

‘To protect and safeguard the Industrial
undertakings owned by the Central Govt.'

AT & FTET & T £75 gUT I FY
HrETE T ITH T AT T |

SHRI NAMBIAR : My amendments arc
30 and 32. This is clause 10. It is the
king pin of the whole operation of this Bill.
It must be read. Then only it will be under-
stood. The entirc mischief of the Home
Ministry including Mr. Shukla coming here
is obvious. It reads :

*“It shall be the duty of every supervisory
ofticer and member of the Force—

(a) promptly to obey and execute afl
orders lawfully issued to him by his
superior authority;"

eic,, etc. Who is the superior authority
The Managing Director. What for : to
protect and safeguard the industrial under-
takings owned by the Central Government
together with such other installations as
are specified by that Government to be vital
for the carrying on of work in those under-
takings, situate within the local limits of his
jurisdiction. You can extend it. For the
opcration of the railway coal is important.
The pin is important. The sleeper is im-
portant. Therefore, a sleeper may be taken
from the forest and it will be cut. There-
fore, Imust alsosee, in order to protect
the railway, I go to the forest and I must
catch hold of person who is actually cut-
ting the wood. You can imagine it. What
is the sort of authority ? The authority is
the Managing Director. He can do any-
thing he likes.

At the end of sub-clause (d) you will find :

“to do any other at conductive to the
better protection and security of the indus-
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trial undertakings referred to in clauses
(b) and (¢).

- This speaks of “any other act conductive’.
Who is to decide and define what is the other
act which is conductive ? The omnipotent
General Manager and the State Govern-
ment, or anybody else, has got no authority.
to step in; they are kept completely outside
the orbit of operation of section 10. There-
fore, I am pleading again with the hon.
Minister to take the co-operation of the
State Governments and sec that things are
done in a smooth manner. My amend-
ment secks to add the words “counter-
signed by the Superintendent of Police
where the industrial undertaking is situate’.
Do not allow everything to be done by the
General Manager or Managing Director;
take the police force of the State also into
confidence. You should ask the Police Su-
perintendent to countersign the proposal
made by the Managing Director so that the
operation will have some legal validity.
The State will also feel that it is taken into
confidence.

My amendment No. 32 secks to omit
the omnibus sub-clause (d) which says :

“to do any other act conductive to the
better protection and security of the
industrial undertakings referred to in
clauses (b) and (c)”.

after all, it does not do any good; the
section will read better if you delete
it. If you secure the co-operation

of the State Government and remove this
omnibus clausc, it will purify the clause in
such a way that it may look reasonable,
Even with this clause, do not think that you
can do anything you like in India. It
is not possible So, why not seek the co-
operation of the Statc Governments? After
all, it is their duty to maintain law and’
order. 1 hope my pleading with this sore
throat will” have somec effect.

1 quite appreciate his predicament. If
he agrees to any amendment, however minor
it may be, he will have to go to Rajya Sabha.
He is afraid of it. But it will have to
be done. I am told that on one day
Rajya Sabha passed 20 Bills. Such is its
capacity. So, if any amendment is accepted
here, you can get it passed there also. Just
for the sake of avoiding that inconvenience
do not make the Bill clumsy. Tbas is &
what 1 have to say.



291  Central Industrial

SHRI OM PRAKASH TYAGI : Sir, I

beg to move:
Page 5, lines 11 and 12,—

omit “to be vital for the carring on of
work in those undertakings”. (52)
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“to protect and safeguard the industrial

undertakings owned by the Central

Government”

§ wuwar g & ga & w1y g

“together with such other installations
as are specified by that Government to
be vital for the carrying on of work
in those undertakings, situate within
the local limits of his jurisdiction:
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“to be vital for the carrying on of work

in these undertakings”.
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MR. CHAIRMAN: I put all the

amendments together to the vote of
the House.
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Amendments Nos. 14, 30, 32 and 52 werc
put and negatived.
MR. CHAIRMAN : Now, I put clause

10 to the vote of the House. The question
is:

“That clause 10 stand part of the Bill.’

The Motion was adopted.
Clause 10 was added to the Bill.

CLAUSE 11—(Power
warrant)

MR. CHAIRMAN : There are series of

amendments to clause 11.
SHRI LOBO PRABHUE : I beg to'move:—
Page 5, line 30,—
after *“‘view to” insert ‘“‘causing damage
or'l (7)
SHRI INDRAJIT GUPTA: 1 beg to
move:—
Page S, line 25,—

omit “without any order from a Magistrate
and without a warrant,” (15)
SHRI DEVEN SEN : I beg to move:—
Page S, line 25,—

Jor “without any order from Magistrate
and without a warrant”

to arrest without

substitute *“with an order from the Magi-
strate and with a warrant” (16)

SHRI INDRAJIT GUPTA : I beg to
move:—
Page 5, lincs 26 to 30,—

omit “‘or against whom a reasonable sus-
picion exists of his having been con-
cerned in, or who is found taking pre-
cautions to conceal his presence under
circumstances which afford reason to
believe that he is taking such precautions
with a view to committing” (17)

Page S,—
omit lines 33 and 34. (18)
SHRI NAMBIAR: 1 beg to move:—
Page S, line 25—
for “without any order from a Magistrate
and without”
substitute “with any order from a Magi-
strate and with” (33)
SHRI ABDUL GHANI DAR:
move:—
Page S,

Ibegto

line 25—
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Jor “without any order from a Mumute
and without a warrant™.

substitute “with an order from the Magi-
strate and with a duly warrant”.(34)
SHRI NAMBIAR:
Page 5,—

(i) for lines 26 to 30, substitute—

“any person who has been concerned
with any congnizable offence”,

to 34. (39)

I beg to move:—

(i7) omit lines 31
Page 5,-—
omit lines 35 to 39 (37)
SHRI OM PRAKASH TYAGI: 1 beg to

move:—
Page S, lines 29 and 30,—

Jfor “taking such precautions with a view
to committing™

substitute—
“Intending to commit™ (53)

SHRI LOBO PRABHU: This is a very im-
portant clause because this is the only clause
which gives powers to the Force. In this
clause, I am a little surprised that the Govern-
ment which is so very assertive about
protecting public property is giving away
that power. I would like the hon.
Minister to please let me know whether
it is a question of cognizable offence to steal
Government property, to damage public
property and all that. If these are not
cognizable, no member of the Force can
effect an arrest. I have, therefore, proposed
an amendment that where is damage. loss
or destruction of Government property, the
power to arrest will arise. I would like
to press this because without this power,
the whole of the Bill becomes infructuous.

SHRI INDRAJIT GUPTA: This is
covered already.
SHRI LOBO PRABHU:: It is not covered.
It says:
..taking such precautions with
a view to committing, a cognizable off-

It is nothing more. But these are not
cognizable offences. Theft is not a cog-
nizable offence; damage to property is not
a cognizable offence. It means they are
free to do this without any liability to arrest.
I would like the Government to consider
this very carefully because I do not think
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[Shri Lobo Prabhu}

that it is their intention to frustrate their
own Bill.

SHRI NAMBIAR: My amendments
are 33, 35 and 37.

All that the hon. Minister has said
so far is proved to be a falsehood now. He
said that it was only a watch and ward
staffl. Here the watch and ward staff is
given these powers:

“Any supervisory officer or member
of the Force may, without any order from
a Magistrate and without a warrant arrest
any person who has been concerned in or
against whom reasonable suspicion exists. .”

Here he is given the power to arrest with-
out a warrant. If it is a watch and ward
staff, if he feels that a particular thing is go-
ing to be committed, he can get a warrant
from the Magistrate. Why do you want
to get away from the Magistrate and local
police completely and make it a State of
your own, an island of your own ? We can-
not understand that. You owe an ex-
planation to the House. Why are you
doing this? I have a great respect for Shri
Shukla. But what to do ? When he speaks
falschood or does incorrect things, I have to
correct him. Let him correct himself
My amendment is simple. I say this:

“for ‘without any order from a Magis-
trate and without’,

substitute ‘with any order from a Magi-
stratc and with”.”

Then only the genuineness of the watch
and ward staff comes into the picture:
otherwise, it is a sheer Force - simply
go and arrest and you need not get any-
thing from a Magistrate.

Further, 1 oppose what Mr. Lobo
Prabhu said. This clausc itself is obvi-
ously a very retrograde onc and Mr. Lobo
Prabhu wants it to be all the more powerful.
Here, in this Clause, the latter part says:

...... against whom a reasonable
suspicion exists of his having been con-
cerned in, or who is found taking pre-
cautions to conceal his presence under
circumstances which afford reason to
believe that he is taking such precautions
with a view to committing, a cogniza-
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This means that you can arrest any person
for anything and then say that when you
arrested him, he was . likely to damage
the whole Boiler. The law permits
it. Only an affidavit is to be signed by him,
‘with all the knowledge at my command,
I thought that he was likely to burst the
boiler. Therefore, 1 arrested him and beat
him. What to do ? I thought he would
burst the Boiler’. This is very bad. This
sort of legislation is intended for a Police
State. You are running into that position
without telling the country that you are get-
ting into a Police State. Don’t you under-
stand the consequence of that ? Pleasc
do not make it a Police State. It would
be very bad on your part if you do that.
Therefor, for Heaven’s sake, accept my
amendment. You do it with warrant and
with an order from a Magistrate. Also, as
I have indicated in my amendment, the
cognizable offence part of it is to be
removed.

Now I come to my third amendment
The sub<clause (2) of Clausc 11 says :

“If any person is found trespassing on
the premises of any industrial under-
taking referred to in clauses (b) and (c)
of section 10, he may, without preju-
dice to any other proceedings which
may be taken against him, be removed
from such premises by any supervisory
officer or member of the Force.”
17 hrs.

‘Premises” means what ? Thereis a fac-
tory; there is a colony, there is a residential
area. What is meant by ‘premises’ ?
‘Premises’ means thc entire undertaking.
Therefore, if anybody goes to the colony—
anybody will have relations—using public
roads—people will have to walk or go in
cars—then it can be said that he is trespass-
ing. There must be a limit to this. Do not
make this Parliament a seal or just a rubber
stamp.

This obnoxious legislation should not be
passed, Sir. It will be a very black day in
the history of this Parliament to get this
passed. Please see that these black chapters
are not written into the statute-book.
Posterity and our grand-children will langh
at us and they will say, ‘oyr grandfathers
were so foolish to pass such a kind of legas-
lation’. Please do not do that. I would
plead with the hon. Minister to acoept my
amendment.
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“....he is taking such precautions
with a view to committing, a congniz-
able offence relating to...."
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“....heis taking precautions to commit"”
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“Any member of the Force can arrest
without any order from a magistrate
and without a warrant.”
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“If any person is found trespassing on
the premises of any industrial under-
taking referred to in clauses (b) and (c).."”
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SHRI VIDYA CHARAN SHUKLA: Re-
garding the amendment of Shri Lobo Prabhu,.
Imay remind him that the provision he wants
to insert was first put in the original Bill,
as it was brought before the House.
During the discussion, hon. Members
belonging to all sides suggested that such a
provision should not exist for non-cognisable
offences and it should be in conformity
with the Cr.P.C. and should be only for
congnisable offences. In view of that,
this particular provision has been limited
to congnisable offences. Otherwise it would
have been a very wide power and it might
have been much more effective. But there
was a chance of its misusc and that was
why we agreed to delete non-cognisable
offences from the scope of this and limit
it to cognisable offences.

As for other points raised, my mind is
not closed to any amendment which seeks
to improve the Bill. We can go back to-
the Rajya Sabha. This has already taken
8 months; it can be delayed for two more
months. That is not my intention, to
reject all amendments, whether they are
good or bad. I am willing to accept amend-
ments which improve the Bill and make
it more effective. Here is a veteran labour
leader, Shri Deven Scn, alleging that we
are bringing this measure to oppress trade
union activities. This force is not being
given any police powers. Its work has
becn defined in the same way and to the
same extent as the present watch and ward.

I would like to point out to Sarvashri
Tyagi, Nambiar and Sen that if they arc
open to our viewpoint and want to under-
stand it, sec.59 of the Cr.P.C. The powers
given to a private citizen funder that section
are the same as those we want to give to-
members of this force, and no more. We
have provided in subsequent clauses that
anybody arrested by a member of this force:
shall without any delay be taken to the
nearest police station and handed over.

SHRI DEVEN SEN: Why not within 24
hours ?
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SHRI VIDYA CHARAN SHUKILA : I
want Shri Tyagi to understand that this is
the power of arresting without warrant and
taking to the nearest police station, which is
available to any private citizen also. The
section says:

“Any private person may arrest any
person who in his view commits a non-
bailable and cognisable offence, or any
proclaimed offender, and without unnece-
ssary delay, shall make over any person so
arrested to a police officer....”

This is the power we are giving to thc
members of the force, nothing more.

SHRI NAMBIAR : There is a difference.
The private citizen is not armed. Here arms
are given.

SHRI VIDYA CHARAN SHUKILA : 1
submit therc are no extra of Draconian
powers given., The minimum powers are be-
ing given to this force so that they are able
to discharge their duties properly.

SHRI NAMBIAR: The Cr.P.C. provides
that a private citizen can arrest. But that
citizen is not given arms, whereas this force
is given arms and it has got the seal of the
Government. So, there is a diffcrence.
(Interruptions).

MR CHAIRMAN: After the minister's
reply, there can be no discussion. 1 will
now put all the amendments to clause 11
to the House.

Amendments Nos. 7, 1510 18, 33 to

35,37 and 53 were put and negatived.

MR. CHAIRMAN: The question is:
“That clause 11 stand part of the Bill.”
The motion was adopted.

Clause 11 was added to the Bill.

Ciamse 12—(Powers to search without
warrant.)

ot R27 7 : 1 beg to move :

Page 6,—
omit lines 1 to 8. (19)
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17.12 hrs.
[MRr. DEPUTY-SPEAKER in the Chair)

SHRI NAMBIAR : While supporting
the amendment moved by Mr. Deven Sen,
I have to raise my voice of protest against
this obnoxious provision. After you have
apprchended a person without a warrant,
what is there for you to search ?

MR DEPUTY-SPEAKER : You have no
amendment. The mover of the amend-
ment has spoken. Now, I will put amend-
ment No.19 to the vote of the House.

Amendment No. 19 was put and
negatived.

MR. DEPUTY-SPEAKER : The question
is:
“That clause 12 stand part of the Bill.”
The motion was adopted.
Clause 12 was added to the Bill.
Clause 13 was added to the Bill.

Clause 14 - — (Daputation of the Force to
industrial undertaking in public sector.)
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SHRI DEVEN SEN: I beg to move:
Page 6, —
omit lines 18 to 36. (20)

SHR1 ABDUL GHANI DAR : I beg to
move :

Page 6, line 25—

omit “and any installations
thereto.” (40)

attached

SHRI NAMBIAR: | beg to move:
Page 6, ling 27—
for *“‘Managing Director” substitute—

“District Supzrintendent of

(41)

The point hsre is again in respect of the
‘Managing Director - substitute District
‘Superintendent of Police and page 7, line
18, — add at the end ‘with the consent of
the concerned State Government’. My
-submission is this. Clausc 14 is such an
important clause that the Managing
Director and the Inspector General or the
‘4 Deputy Inspectors-General arc made
very powerful. We know that is the
‘scheme. Now what I say is you must
associate yourselfl  with  the  State
‘Government in onc form or thc other.
Therefore, my recommendations and plead-
ings, let him accept. Let him accept this
amendment whereby the District Superin-
tendent of Policc will also be associated with
the work of the scheme and the M.

Police™.
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MR. DEPUTY-SPEAKER The question is:
“That clause 14 stacd part of the Bill”.

The motion was adopted.
Clause 14 was added to the Bill.

Clause 15 —(Officers and members of the
Force to be considered always on duty and
liable to be employed anywherc in India.)

MR. DEPUTY-SPEAKER: Mr. Nambiar
1 will allow you a couple of minutes
at the end. With all your persuasion you
have not succeeded.

SHRI NAMBIAR: I beg to move:
Page 7, line 18 —
add at the end —

“with the consent of the concerned
State Government” (42)

SHR1 NAVAL KISHORE SHARMA :
beg to move:

Page 7, line 21—
after “‘Act”
“during the tenure of his scrvice.” (43)
MR. DEPUTY-SPEAKER: Mr. Nambiar-
1 will give you a couple of minutes atthc
end. _All your persuasions have not becn
of any avail. It is for the Minister to
accept your amendments.

You have not succeeded.

1 will now put amendments 42 and 43
to the votc of the House.

—

insert —

Director will not be the sole authority to
issue instructions. The point here is that
thc Managing Director is made very power-
ful. He does not know the law also. He
is not supposed to know the criminal law
or the Civil Procedure Code. He' will be
a bureaucrat. He may bc a regi retired
man finding some place here and there. We
have seen many of such people wide spoi-
ling everything. Thercfore, to such per-
sons authority cannot be given.

Therefore, you must accept the associ-
ation of the Statc at the level of the District
‘Superintendent of Police. At least at
some level there should be some associ-
-ation. Please accept this.

MR. DEPUTY-SPEAKER : 1 ‘shall
now put amendments 20, 40 and 41 to the
vote of the House.

. Amendments Nos. 20, 40 and 41
and negatived.

were put

Amendments Nos. 42 and 43 were put aml
negatived.
MR. DEPUTY-SPEAKER : The question is:
“That clause 15 stand part of the Bill.”
The motion was adopted.
Clause 15 was added to the Bill.

Clause 16
MR. DEPUTY-SPEAKER: There is no
amendment to this clausc. The question is:
“That clause 16 stand part of the Bill.”
The motion was adopted.
Clause 16 was added to the Bill.

Clause 17—(Surrender of certificate, arms,
etc., by persons ceasing to be
members of the Force)

SHRI SHINKRE: 1 beg to move:
Page 7, line 36, —
for “one month” substiture—*'six months””.
(54)
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are you moving your amendment ?
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MR. DEPUTY-SPEAKER: Does the

Minister want to say anything by way of
reply ?

SHRI VIDYA CHARAN SHUKLA: No.

MR. DEPUTY-SPEAKER: 1 will now
put amendment No. 54 to the vote of the
House.

Amendment No. 54 was put and negatived.
MR. DEPUTY-SPEAKER : The
question is:
“That clause 17 stand part of the Bill.”
The “motion was adopted.

Clanse 17 was added to the Bill.
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Clause 18 — (Penaltics for neglect of duty
etc.)

SHRI SHINKRE : I beg to move:

Page 8, line 14,—

Jor “six months™ substitute “one year”.
(55)

MR. DEPUTY-SPEAKER : Iwill now
put amendment No. 55 to the vote of the
House.

Amendment No. 55 was put and negatived.

MR. DEPUTY-SPEAKER : The ques-
tion is : )
“That clause 18 stand part of the Bill"

The motion was adopted.
Clause 18 was added to the Bill.
Clauses 19 and 20 were added to the Bill.

Clause 21—(Protection of acts of officers
and members of the Force)
«ft 3 STETH &Y ;1 beg to move :

Page 9, line 2,—
Jor “*Act” substitute “act’ (56)
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SHRI VIDYA CHARAN SHUKLA: 1
do not wish to enter into any arguments
with the hon. Members. The amendment
moved by them is prima facie not acceptable
because it is only a printing error. I wish to
bring it to your notice, Sir. that because of a
printing error, instead of an ordinary “a”
acapital *‘A” has been used. with your
permission, Sir, I would like to correct
that printing error.

MR. DEPUTY-SPEAKER : Usually, if
it is a printing error and it is obvious, thc
House permits the correction of it. Does
the hon. Member want to press his amend-

ment in view of what the hon. Minister has
said ?

SHRI OM PRAKASH TYAGI : No, Sir.
I would like to withdraw it.

MR. DEPUTY-SPEAKER : Has the
hon. Member the leave of the House to
withdraw his amendment ?

SOME HON. MEMBERS : Yes.

The amendment No. 56 was, by leave,
withdrawn,
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MR. DEPUTY-SPEAKER : I have per-
mitted it and the House have permitted it,
because it is a printing error which can be
corrected without moving an amendment.
In future, they should be more careful to
avoid such errors.

Now, the question is :
“That clause 21 stand part of the Bill”
The motion.was adopted.
Clause 21 was added to the Bill.
Clause 22 was added to the Bill.

The Schedule, Clause 1, the Enacting Formula
and the title were added to the Bill.

SHRI VIDYA CHARAN SHUKLA
1 beg to move :

“That the Bill be passed”

MR. DEPUTY-SPEAKER : Now, I have

extended time by an hour. Just 5 minutes
each.

Motion moved :
“That the Bill be passed”.

SHRI INDRAIJIT GUPTA (Alipore) :
Mr. Deputy-Speaker, Sir, 1 have only one
thing to say to the Government again that
they have not come forward
during the whole of this discussion with any
concrete factual evidence to show that dur-
ing the last few months or years there has
been any such marked increase in acts of
sabotage or any kind of destruction of the
property of these public sector undertakings
as to warrant this kind of a Bill
being brought forward. They may say,
“Yes, such things are increasing.” But
during the whole of this discussion they have
not cited a single case or a single instance
to buttress their argument with any kind
of facts relating to this.

1 wish to say that during the whole period
of Emergency——there was the Proclama-
tion of Emergency in this country from 1962
to 1967—it was never considered necessary
to have a Bill like this. Now, suddealy,
when the Emergency has been withdrawn,
when conditions do not warraat it at all,
they have come forward with this Bill.
Therefore, we have got legitimate ground.
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I thirk, for the apprehensicns that exist in
our mind.

It is we of the trade unions, particularly,
who have been continually agitating that
the Jabour relations, the employer-employee
relations, which exist in these public
sector plants sould be taken over by the
Central Government. They do not bother
about that. They do not accept that demand.
It is no patently ridiculous on the part of the
Government. Take, for example, the Hin-
dustan Steel Ltd. It has five or six units
spread over the States. Then, there is the

Hindustan Machine Tools Ltd. and so many °

other undertakings. They do not bother.
If the West Bengal Government, the Bihar
Government, the Orissa Government, the
Madhya  Pradesh Government,  all
according to their own understanding,
according to their own attitudes, even with
their own Jabour laws, govern the employer-
employee relations, there will be utter chaos
there, utter anarchy, where standardisation
and uniformity. is necessary. It is we who
have been pressing for it. If you want that
labour unrest should be tackled successfully
and some amount of order should be brought
into the things, please take over the labour
relations and don’t leave it to the State Go-
vernments. We have said that in spite of
our United Front Government being there.
How can Durgapur be tackled by one
Government, Rourkela by another, Bhilai by
another and Bokaro by another when you
require some standard norms to be laid
down of labour relations ? They do not
bother about that. Only when it is a ques-
tion of forging some new weapon of repres-
sion, in the name of maintaining Jaw and
order—he says, itis not law and order but it
is law and order—inside the plant, they are
concerned very much about having a
separate instrument, institution of their own.
I say this is not the way in which these public
undertakings can be tackled and this is not
the way in which they will bring about any
kind of orderly working whatsoever.

Finally, T would say that my apprehen-
sions have been strengthened more by the
arguments that he gave yesterday relating
to clause 14 because, hc says that this is
nothing but a Force which will replace
the existing watch and ward and will be
permidnently posted in each of these estab-
lishments. - This runs completely counter
te what is written in clause 14 of the Bill
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Clause 14 has never visualised that this
Force should a permanently posted sub-
stitute for the watch and ward in each
establishment. 1t says clearly that when-
ever the necessity arises, the Managing
Director may ask for or requisition the
help of such a Force and then it will be
posted, deputed, to that establishment
and, when that necessity no longer exists,
even if the Inspector-General feels so, that
Force can be withdrawn. Is that the same
having a permanent Force in an cstablish-
ment for all the 24 hours ? He is trying
to make us believe that. From all these
things, it is quite obvious that the real motive
is something else, a very sinister motive,
that this should be used as a weapon of
repression  against trade union movement
and workers.

Sir, we are opposed to this Bill in 10t0.
Although we have moved amendments,
we do not feel this Bill can be amended.
We oppose the Bill totally.

SHRI S. KANDAPPAN (Mettur) :
In spite of the strong opposition from the
very beginning, the Government seems to
be bent on having this Bill passed.

T am sorry to say that, in the beginning
when it was referred to the Joint Commi-
ttee, they failed to advance any cogent
arguments in support of the Bill. Even in
the Joint Committec, as I have already
had an occasion to point out, the Govern-
ment was not with a clear mind about the
purpose of this Bill. Now, even at this
stage, Mr. Shukla is claiming that it is
only a watch and ward. If it is only to
substitute the present watch and ward stafl’
that are cxisting in the various public under-
takings, 1 am surc we need not have this
kind of a Bill for that and incur a re-
curring expenditure of more than a crore of
rupees per annum. Whatever they may
say, the expenditure is there and I feel
that, in the present situation of our economy,
this expenditure is unwarranted and it is
a criminal waste, apart from the other sub-
stantial reasons that we have got against
this Bill.

After all, industrial peace, and parti-
cularly discipline in the public sector under-
takings depends on the management. If
he concedes the right of the Government to
say that they do need a Force to protect



311 Central Industrial

[Shri S, Kandappan]

the installations, 1 am sure, by the very
same logic, they have to concede that
cven the private enterprises like Tatas and
others do nced a Force like that. But
rcally they cannot afford that. Simply
because the tax-payers cannot protest
against this Government, this Government
seems to think that, in spite of the losses
that they are incurring in these plants,
they can have additional expenditure
and add to the capital investment and the
recurring expenditure; thus, even the meagre
profit that we might get out of thesc
plants is reduced.

1 had a very bitter experience in the
Joint Committec. Apart from labour
leaders, trade union leaders, even the Gen-
cral Managers of public sector undertakings
never claimed that they needed a Force of
this typc to protect their installations.
In fact, many of thc General Managers
openly declared  in the Committee that,
as things stood there, they werc happy
with it. Some pcople felt that there should
be some kind of training for the existing
watch and ward staff. In that casc, they
could very well be trained. What is afflicting
the public sector undertakings is not sabo-
tage, as Mr. Indrajit Gupta pointed out.
In one particular case — 1 do not want to
name him — a General Manager of a public
sector undertaking stated in the Commi-
ttee that he had an intelligence wing under
him. We were annoyed by this exposure
and we pointedly asked, *“What for are you
having an intelligence wing ? Are you runn-
ing @ Home Ministry of your own ?”. He
said that he neceded the Intelligence wing
to say over his labourers whether they are
plotting to sabotage and all that. Then
a pointed question was put to him whether
there was any case brought to his notice
by the intelligence wing that the workers,
even at the tune of an agitation, or when
some kind of the an unrest in the plant area,
werc plotting to sabotage certain things to
destroy the plant,and he said that no such
casc was brought to his notice. So. that
isclear. In any plant, whether it is Govern-
ment or private, if the labourers cannot
bec relied upon, if you go on
suspecting the workers who handle the
plant, I am surc that even with the
brutal force that the. government are
creating, even with the Army, you can
not protect you plant. The whole issue
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is different. If the government really fear
that  there is some danger, therc is
some potential threat for their installations,
definitely it has to be tackled differently
and not by creating such a Force. This is.
my main argument. That is where I do not
fecl convinced by the arguments advanced
by the Minister of State or even by the
Home Minister. 1 would like to plead
with the Minister even at this stage to sec
that this kind of duplication is not created,

Another serious thing is this. Even
after 20 years of the Congeress rule, I regret
to say, the Central Government has not
learnt the lesson, the bitter lesson. It is.
not by the proliferation of central depart-
ments, it is not by adding additional depart-
ments to the centre and encroaching on
the legitimate rights of the States that this
country is going to bc strengthened. It
is rather the other way round. After all,
India comprises of various States. The
strength of the centre lies in the strength
of the States. If you do not have your
confidence in the Statc Government, which-
ever the Government may be in the State,
whether it is communist or DMK or Swa-~
tantra or any other party, if you can't rely
upon them, if you don’t depend upon them,
I am afraid, Sir, the unity of India cannot
be strengthened. What does it really
amount to ? This is really a sort of suspi-
cion on the part of the Central Govern-
ment. | know they would deny it. But
the fact is this. Unless they have got such
a kind of suspicion, there is no ground at
all for this kind of a Bill taking away the
powers from the States and telling this
august body that it is the Central Govern-
ment which has got to keep its own pro--
perty. Is it logical ? If the Government
here tells me that because it is the property
of the centre, the State may not take any
interest, it is really a very strange argument
to make. Because, after all, property of
the nation is the property of the people.
The taxes arc got from the people, whether
it is taxes imposed by the State or by the:
Centre. The property is the common
property of the people, whether the pro-
perty is held by the State or by the Centre.
So, if the Government at the Ceatre is going.
to tell us that the State may not take any
interest in the property of the people, be-
cause it is some central undertaking, it is
a very strange argument to make. So,
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1 would appeal to this Government, even-
at this late stage to withdraw this Bill. I
do not feel there is any kind of threat be-
cause it has been proved and even during
the worst periods of the cmergency there
was no sabotage or anything of that kind.
So, I would like to plead with the hon
Minister even at this late stage, to withdraw
this Bill, although, T am sure, he is not
going to withdraw it.

SHRI K. NARAYANA RAO (Bobbili):
This is a simplc and inocuous measure.
Various extraneous points have been
brought in this discussion. My hon. friend
said that this Bill is encroaching upon the
Icgitimate rights of the tradc unions.
Another point was raised about the Centre-
State relations. I we look at the entire
scheme of things under this Bill, this is
intended to give protection to the property
of the Central Government. Mr. Kandappan
said that it is suspicion-oriented. It is not
 suspicion-oriented mcasurc at all, so far
as  the State Governments are con-
cerned. There are various public sector
undertakings. We have put in crores and
crores of ruppes in those undertakings.
So many sophisticated machinery has been
brought from foreign countries which
are all located there. We cannot afford
to take any risks. Just like the railway
platforms being burnt, we cannot take
any such risk there. We cannot keep a
wake after the cvent, after some disaster
has taken place. There is a necessity to
have this kind of Force to see that such
things do not take place.

| suppose, the destruction of property
is not one of the objects of the trade union
movement, If destruction of property
is not their aim, why should they be afraid
of this rmcasure ? Why should they be
allergic about  this thing ? So far
as the legitimate trade union movement is
concerned this Bill does not come into the
picture at all. Only in respect of destru-
ction of property this Bill will come in.
This will not touch legitimate trade union
rights. With these words 1 support the
measure. Thank you.
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SHRI C. K. BHATTACHARYA
(Raiganj) : Sir, admitting the necessity of
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this Bill, I would request Government to
take particular caution so that the powers
given by this Bill of a rather sweeping cha-
racter are applied with the extreme care. It
has been our misfortune to see that forces
properly organised and trained and placed
under very well-trained officers misuse their
powers and create problems for the people
and for the Government. I do not know;
unless proper care is taken, this newly
organised forcc might create difficultics,
particularly because in this ficld, Govern-
ment is taking a very novel step. A force
crcated by the Central Government is being
placed under an outside authority that
is, under the superintendence, direction
and control of the managing director,
who is not a part of the force. 1 do
not know how this novel experiment
will succecd or where it will Icad to.
Government should take care.

While 1 say this, I must with regret
make another remark that this Bill will
continue to bear in itself an cxample
of slipshod legislation. 1 am sorry for
that. Perhaps persons sitting in Govern-
ment dcvelop an ego which doecs not want
to learn. What they have not agreed to
lcarn from thc Housc today, they will
have to learn in futurc by burning their
fingers in the court of law.

SHRI1 SRINIBAS MISRA (Cuttack) : It
appears that the Government has not learnt
any lesson from their cxperience regarding
the Railway Protection Force. This Bill ap-

* parently has been brought for the security
of the public undertakings of the Union of
India. The RPF also was established for
the samec purpose. Have they been able
to check the sabotage and pilferage of
railway property ? Their recent experi-
ences must have taught the Government that
that is not the method. But they arc trying
to impose the incfficiency of the Government
and their officers upon the labour and upon
the public.

India is a Union of States. Without
States, this Government cannot remain.
There must be States and a proper Centre-
State relationship. Without taking the
States into confidence the Union cannot
run. Also, the States cannot run unless
they obey the laws made by Parliament.
These are fundamentals. The minister has
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blocked all our attempts from this sidc
to take the States into confidence. The
States are there and this force will be there.
Is it a prelude to the fact that this Union
is going to have something like so many
islands like Vaticans in the shape of public
undertakings having their jurisdiction,
with some sort of army and the manager
there ? Is it a preludc that the minister is
going to introduce Bills to have separate
magistrates to try offences under this Act?
And separate jails for putting these people
into jail. So unworthy. I will only quote our
cx-President, Dr. Radhakrishnan, who said
that there arc so many Chengiz Khans now
and they have got telephones. These General
Managers are likely to come into ‘conflict
with the labour. This country rccognizes
Industrial Disputes Act. This country
recognized that the labour are entitled to
a living wage. That is recognized. Therfore,
the labour must have been trying for a living
wage. So there must be a conflict between
the employer and the cmployed. There
should be a conflict between the General

“Manager and the labour. In this con-
flict the Government has comc out with
this picce of legislation to support the Watch
and Ward staff and to support them by the
legal means; to make their action legal. Prc-
viously the Watch and Ward stafl were com-
ing into conflict with the labour. Tn this
conflict as the Union Government owns
property legal provision has been made to
legalize the illegal action of thc Watch
and Ward.

That is what it comes to. Are they going
to legalise thesc illegal acts and arc they
going to support so many factions which
arc contending in the country ? Arc they
going to take sides ? This is what is being
done by this Bill. If you want to legalisc
the action of the management what authority
is there ? Where is the authority to put the
labour into jail ?

SHRI S. KANDAPPAN: In most of
the cases it is they who misappropriate.

SHRI SRINIBAS MISRA : Only becausc
they are the owners and therein they come
into competition in the public business.
Therefore the Government must think that
he is a businessman. And the Government
which is carrying on these businesses, thcy
should not have taken this power to
strengthen their business.
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SHRI DATTATRY A KUNTE (Kolaba):
When we pass this Bill we would have dele-
gated unlimited powers to the State which
the State is not going to exercise itself but
we, in turn, are delegating to persons who
are not exactly Government servants. Now
they are going to exercise this authority
with the help of the armed forces which
the Minister is pleased to call ‘watch and
ward department’. What is the guarantee
that this delegated authority given to the
managers will be used very carefully ? This
Bill does not contain any such guarantee.
Then again at one stage a reference is there
that not only the installations under the
direction of the Manager are to be protected
but the authority will extend to such other
installations which are vital to the running
of that particular installation. Now what
is ‘vital’ tothe running of that parti-
cular installation has not been defined.
It has been left to the sweet will of the
General Manager or the Minister might
say to the discretion of the Government.
He says that it ‘prescribes’.  Will they define
this word ‘vital' ? Secondly, the Minister

wanted to point out that they will be taking

the consent of the State Governments within
whose jurisdiction these installations are
located. Let us take a case where there
is a collusion between the Central Govern-
ment and the State Government. What
happens? They may take an installation
and declare it as vital. Let us take another
case in which the power was never used.
My Hon. friend, Shri Bhandare said that
there is nothing that they will not have the
authority. This is an unlimited power
which is given to them. I am not agreeing
with Mr. Bhandare. I am glad at least one
Member from the Congress Benches is
feeling that way. It might happen that
once the permission is given, it cannot be
revoked by the subsequent government.
Therefore, onc has to see what unlimited
powers are given to the managers and further
unlimited powers, by notification, to the
Government in collusion, if necessary with
the State Governments. This has to be
guarded against. I hope common sense will
prevail in the end and any calamity will be
averted.
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18 HRs.

SHRI NAMBIAR (Tiruchjrappalli): Mr.
Deputy-Speaker, Sir, those of us who plead
for bringing in more and tore public
undertakings, nationalised undertaking
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thought ~ that by doing’éo, you will devetop
an industrial complex in this country and
you will create better relations between
the labour and the Government. If it is
a question of building up a socialist pattern
of society, what is the modus operandi ?
The modus operandi is that more and more
undertakings will come into the hands of
Government and the workmen working
in  thosc  undertakings  will parti-
cipate in the management of the affairs
and will create better rclations. That is
how we implement what is vaguely stated
as the socialist pattern of society. But
instcad of dcvcloping cordial relations
between the employer and the employec
and making it possible for the workmen to
participate in the manage nent, the Govern-
ment goes to the extent of not even believing
the State Governments because they feel
that they do not share the political views of
the Government at the Centre.

This is an unfortunate situation. What is
the result ? The result is that the Government
think in terms of sending a Force, an Army,
a Police Force, to all these undertakings
under the guise of protecting the property.
After all the property in India, whether it
belongs to the State Government or to the
Central Government or to a private person,
is the property of the people of this country.
What is the sanctity, particularly, attached
to the Central Government property ?
Why a sort of peculiarity is shown in that?
It is not a question of defending the property
or protecting the property. It is a question
of suppressing the trade union movement
of the workmen. It is very clear. There-
fore, what will happen is that, in the public
undertakings where so much capital is
invested, instead of creating a healthy tra-
dition and hcalthy undcrstanding, you will
crcate a bad blood. That is the danger
of this Bill.

1 submit, after all, the Government must
think in terms of what sort of a thing
they have to develop in this country. If
they think in terms of mistrust for the labour
and send police to suppress them under
these headings—let them have it the result
will be that there will be so much of con-
tradictions and controversics that it will
create new problems. Therefore, the Govern-
ment must at least now, though late, with-
draw this ebroxious Bill. If at all, it does not
do, then the posterity will record a foolish
thing on the part of the Governmnt,
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off farert srew e : SATERE WERT,
FF gFET A TH 97 FOAT 7 I Y A
a’g‘rﬁ'{wfﬂﬁwswn‘rﬁr ?
THF A { § g WY aO A6 § A7
TrAT fE7 gAEr Ame g
qaFHA 7 sy o 7 o gfea & swfa
FTT & qIC A 32 31 4Y 9 &9 T-
frafmr srdem § o wmEr T
41, 37 A97 gZ T 47, TAF! fAwrfeo
Fr A fF 77 a7z 71 & frgeAma A
TAA!N ATA9GE & | TAF AR AAAIG
T3 wifw 701 § wF 3ATEIW faam fip
Y7 § fF7 a7z F a9 0z ag F
AT 7 FTZAFITAT F g faq &7
FAL-FIA 0F FI73 7 FTAFIH 39
afemd: &= & Frvam 7 foar A gq
A7Z % 7 A7 37 sqgvw ER I AN F
fr faa% sqare gm a7z § a9 0%
e F JEATTIT ®F F[ ATIITEAT
ZATTEMA 2 | ‘

AT FT A AEAAT qZFG I
Fz 72 fainl T & e LT A &F
arT qITF ARA Fg AFE, T {17
ez e 7 ot fF ga B F#1 /1 o7 71
& 307 fefeT a1 T it Ty AvwT Y
gfT 71 FT8 & IHATIFT F1E wAAT Y
2 T 97 1 FI9 79T AT FTAE
B ALY A ATAT E | TZ BIH FE I
FIAT A AT FT 1T AT ATE FH FIH
FTAT & | TS GIHTT AT AL A sy
FI7. 20 TH A & 197 ALY AT 97 77
£, 7 o yfaf@T & a8 & g a7
ﬂ“t%tzwmﬁ?ﬁmﬁaﬁﬁ
FAY &, A7 97 3T AT AT qwE

Division No. 9]

-

Achal Singh, Shri
Ahirwar, Shri Nathu Ram.

Anjanappa, Shri B.
Arumugam, Shii R. S.

wfeza

AYES

AT § IHET A THAY A ATAT qH
Frgran SiraT & A e g § v ag
FIE ITT THAAT ATEA & AT FAF FIAT EY
q17 97 T @ F, AT AT THA-
TRT # AT & IWAT T A FI FAS
AT Y AT I F ATHY THATATEA R
o[ A 2 |

A% wfafaq aga = aF w1 7§
fF za% wrf AFa™ TOU, AIHT T AT
ofsas F¥zv 1 SaveT @A Fwm, A
F1E 19 741 & 1 79% fara za w1 S0
AFATH AT & IZ AT AT | ST AT
qfss HFev F1 awAA #74 £ a7y afx
74 A7z %0 fa<ra T qt AT § smewd
21T & | AfsA® FFTT FT AT AT ATEA F
= F1 A0 fF T A7 F EH FT A2
qa47 7 faa 7 qfers q9z7 & FI7@T
f17 A=Y A7Z J FAT AR AT TAAY
TAT T AH |

FTRET A1zT 7 wfeq 17 gfqw w7
FAFA | FITAFEAT e g fE A
zaq wifeq I a9 & 7 fFdr 1 g A
Fram@ g | a2 Faw qnd e s gare
F FI@M, A1 FFAT T eI & I
w1 wqfed 7o FEAT A FHTA FEOA
gz oAy gfa & fAo gw 3z
fa= a7 7@ 72 8 | 74 o 2 fE 9T
FZAA T qZ TXA T EK1A0H FI97 |

MR. DEPUTY-SPEAKER : The quesion
is :
“That the Bill be passed™.

The Lok Sabha divided

[18.13 hrs.

Bhagat, Shri B. R.
Bhandare, Stwi R, D.
Bhanu Prakash Singh, Shri
Bhargava, Shri B. N.
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Bhattacharyya, Shri C. K.
Chanda, Shri Anil K.
Chandrika Prasad, Shri
Chavan, Shri Y. B.
Choudhary, Shri Valmiki
Dass, Shri C.

Deshmukh, Shri B. D.
Deshmukh, Shri Shivajirao S.
Dixit, Shri G. C.
Dwivedi Shri Nageshwar
Gajraj Singh Rao, Shri
Ganpat Sahai, Shri
Ghosh, Shri Parimal
Govind Das, Dr.

Gupta, Shri Lakhan Lal
Hazarika, Shri J. N.
Himatsingka, Shri
Jadhav, Shri V. N.
Kamble, Shri

Karan Singh, Dr.

Kasture, Shri A. S.
Katham, Shri B. N.
Kedaria, Shri C. M.
Khan, Shri M. A.

Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Mahishi Dr. Sarojini
Mandal, Shri Yamuna Prasad
Mukerjee, Shrimati Sharda
Naidu, Shri Chcngalraya
Pahadia, Shri Jagannath
Pandey, Shri K. N.
Pant, Shri K. C.
Parmar, Shri Bhaljibhai
Partap Singh, Shri

Patel, Shri Manibhai J.
Patil, Shri S. D.

Banerjee, Shri S. M.
Chandra Shekhar Singh, Shri
Dange, Shri S. A.
Dwivedy, Shri Surendranath
Fernandes, Shri George
Goyal, Shri Shri Chand
Gupta, Shri Indrajit

Joshi, Shri S. M.

Kachwai, Shri Hukam Chand
Kandappan, Shri S.

Kothari, Shri S. S.
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Poonacha, Shri C. M.
Qureshi, Shri Mohd. Shaffi
Radhabai, Shrimati B.
Raju, Shri D. B.

Ram Dhani Das, Shri
Ram Sewak, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri

Rana, Shri M. B.

Rao, Shri Jaganath

Rao, Shri K. Narrayana
Rao, Shri Muthyal

Rao, Dr. V. K. R. V.
Raut, Shri Bhola

Reddy, Shri Ganga
Reddy, Shri Surendar
Roy, Shri Bishwanath
Sadhu Ram, Shri

Sankata Prasad, Dr.
Sayeed, Shri P. M.

Sen, Shri Dwaipayan

Sen, Shri P. G.

Scthi, Shri P. C.
Scthuraman, Shri N.
Sharma, Shri M. R.
Sharma, Shri Navalkishore
Shashi Bhushan, Shri
Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shukla, Shri Vidya Charan
Singh, Shri D. N.
Snatak, Shri Nar Dco
Sonar, Dr. A. G.
Surendra Pal Singh, Shri
Uikey, Shri M. G.
Yadab. Shri N. P.

NOES

Kundu, Shri S.

Misra, Shri Srinibas
Nair, Shri Vasudevan
Nambiar, Shri

Nihal Singh, Shri
Ranjit Singh Shri

Sen, Shri Deven

Sen, Dr. Ranen
Shastri, Shri Ramavatar
Shastri, Shri Raghuvir Singh
Tyagi, Shri O. P.
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*fl v W eI (W) CEH
FAFATIT F7F & |

Y A FEW . FET FEA
arfaw &1

(Shri Hukam Chand Kachwai, Shri George
Fernandes and some other Members then
left the House.)

MR DEPUTY-SPEAKER
of the Division is:

The result

Aycs—81; Noes—22.

The motion was adopted.

MSTLSS/68—750—18-3-69—GIPF.
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18.13§ hrs.

JOINT COMMUNIQUE ON INDO-
NEPAL TRADE TALKS

The Minister of State in thc Ministry
of Exrternal Affairs (Shri B.R. Bhagat :
Sir, I beg to lay on the Table a copy of the
Joint Communique issued on Indo-Ncpal-
Ministerial  talks  held at Kathmandu
between November 15 to 19, 1968.

(Placed in Library, See No. LT-2196/68
18.14 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Wednesday, November
20.1968! Kartika 29, 1890 (Saka).
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